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 LOK  SABHA  DEBATES

 LOK  SABHA
 Thursday,  March  3,  +1960/
 Phalguna  13,  88]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  SPEAKER  in  the  Chair)

 ORAL  ANSWERS  TO
 QUESTIONS

 Mr.  Speaker:  The  House  will  now
 take  up  Questions.  Shrimati  Ila
 Palchoudhuri.  Absent.

 a  am  seriously  considering  the
 question  regarding  the  questions
 tabled  by  those  hon.  Members  who
 have  applied  for  leave  of  absence,
 If  they  go  on  sending  questions  from
 somewhere,  why  should  I  call  those
 questions  here  for  oral  answer?

 Shri  Raghunath  Singh:  One  point
 more,  Sir.  There  are  some  Members
 who  are  out  of  India.  Not  only
 notices  of  questions  but  also  calling
 attention  notices  are  coming  in  their
 names.

 Mr.  Speaker:  If  any  hon.  Member
 Is  on  leave,  those  questions  would
 not  be  put  down  for  ora!  reply.
 There  is  no  meaning  in  marking  it
 for  oral  answer.  They  may  be  treat-
 ed  as  unstarred  questions.  As  re-
 #ards  persons  out  of  the  country
 their  questions  would  not  be  allowed
 ty  come  on  the  Order  Paper  at  all
 during  their  absence.  Next  question,
 Shri  Ram  Krishan  Gupta.

 Shri  Raghunath  Singh:  There  5
 nobody  to  reply,  Sir.
 394  (Ai)  L.S.D—.
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 Shri  Ram  Krishan  Gupta:  Sir,  this
 is  an  important  question

 Shri  Tyagi:  The  Minister  has  avoid-
 ed  it,  Sir,

 Dr.  Ram  Subhag  Singh:  Let  there
 be  some  ruling,  Sir.

 Shri  Raghunath  Singh:  What  about
 thy  Ministers  who  are  absent,  Sir?

 An  Hon.  Member:  He  has  come.
 The  Minister  of  Law  (Shri  A.  K.

 Sen):  lam  sorry;  tay  watch  was  lute.
 Shri  Hem  Barua:  Ia  it  sufficient

 exolanation,  Sir?

 Election  Petition

 «598.  Shri  Ram  Krishao  Gupta.  W:!:
 the  Minister  of  Law  bc  pleased  tu
 state:

 <a)  whether  any  Election  Petition
 ius  the  name  of  Chaudhuri  Balbir
 Singh  vs.  Chaudhuri  Amar  _  Singh
 filed  in  952  in  Punjab  against  the
 Assembly  Election  has  been  decided;

 (b)  if  ३०,  the  nature  of  devsiun
 taken;

 (c)  if  the  answer  to  part  (a)  300५७
 be  in  the  negative  the  reasons  for  sc
 tanch  delay:  and

 (d)  the  nature  of  steps  taken  or
 proposed  to  be  taken?

 The  Minister  of  Law  (Shri  A.  K
 Sen):  (a)  The  election  petition  ‘\'ed
 by  Chaudhuri  Balbir  Singh  calli:
 in  question  the  election  of  Chaudhuri
 Amar  Singh  to  the  Punjab  Legisla-
 tive  Assembly  held  in  ‘1955,  is  pend-
 ing  since  July.  1955.

 (b)  Does  not  arise,
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 (०)  The  main  reasons  for  the  delay
 in  the  disposal  of  the  election  peti-
 tion  ure:

 (i)  the  Election  Tribunal,  cun-
 stituted  for  the  trial  of  this
 petition,  consists  of  three
 members  as  required  by  the
 law  then  in  force  and  the
 dutes  for  the  trial  have  to
 be  fixed  taking  into  account
 the  convenience  of  all  of
 them;

 Oi)  unavoidable  changes  in  the
 composition  of  the  Tribunal;

 ui)  the  large  number  of  witness-
 es  involved  (more  than  80)
 and  the  nature  of  the  ‘evi-
 dence  to  be  recorded.

 (७)  ‘he  Election  Commission  is
 doing  al!  that  is  within  its  power  to
 expedite  its  disposal.  It  has  stressed
 on  the  Chairman  of  the  tribunal  the
 desirability  of  expediting  the  trial  of
 the  petition.

 Shri  Ram  Krishan  Gupta:  May  I
 xnow  whether  it  is  a  fact  that  a
 show-cause  notice  for  disqualifica-
 tion  was  served  upor  Sardar  Pratap
 Singh  Kairon,  Chief  Minister  of
 Punjab,  against  whom  serious  charges
 of  major  corrupt  practices  were
 levelled  in  this  petition? o

 Shri  A.  K.  Sen:  I  do  not  think  this
 arises  out  of  the  question.

 Mr.  Speaker:  How  does  this  arise
 out  of  this  question?

 Shri  A.  K.  Sen:  It  does  not,  Sir.
 Shri  Ram  Krishan  Gupta:  Sir,  he  is

 a  co-respondent  in  this  petition.
 Mr.  Speaker:  What  is  the  question

 of  the  hon.  Member?

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  it  is  a  fact  that  a  show-
 cause  notice  for  disqualification  was
 served  upon  Sardar  Pratap  $%tngh
 Kairon,  Chief  Minister  of  Punjab,  who
 is  a  co-respondent  in  this  petition,
 against  whom  charges  of  major  cor-
 rupt  practices  were  levelled?
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 Shri  A.  K.  Sen:  If  that  information
 is  required,  we  shall  certainly  place
 it  before  the  House.  But  I  should
 imagine  that  it  should  form  the
 subject-matter  of  a  separate  question.

 Shri  Ram  Krishan  Gupta:  May  १
 know  also  whether  it  is  a  fact  that
 the  Chief  Minister  of  Punjab  filed
 an  appeal  against  this  order  in  the
 Punjab  High  Court  and  it  was  dis-
 missed?

 Mr,  Speaker:  What  has  that  to  do
 with’  the  election  petition?

 Shri  Hem  Barwa:  There  is  an  ap-
 prehension  in  some  quarters....

 Mr,  Speaker:  Order,  order,  This
 is  an  election  petition  filed  by
 Chaudhri  Balbir  Singh  against  the
 election  of  one  Chaudhri  Amar  Singh
 to  the  Punjab  Legislative  Assembly.
 It  has  been  decided.  Is  it  part  of  the
 decision  that  the  Chief  Minister
 should  be  disqualified?

 Shri  A.  K.  Sen:  Our  instructions
 are  that  the  petition  is  pending.
 There  are  certain  interlocutory
 orders  pending  decision  and  I  sug-
 gest  a  separate  question  may  be  given
 notice  of.  It  is  a  matter  of  records
 and  we  have  to  get  the  records.
 These  are  not  really  our  records.

 Mr.  Speaker:  If  the  petition  is
 pending  and  there  are  further
 appeals,  then,  we  cannvt  allow
 questions  here.

 Shri  A.  K.  Sen:  The  Election  Com-
 mission  has  not  given  us  that  infor-
 mation.  (Interruptions).

 Mr.  Speaker:  Hon.  Members  can-
 not  go  on  talking.

 Shri  A,  K.  Sen:  All  these  matters
 are  sub  judice.  We  have  only  been
 told  that  the  decision  is  pending.
 And,  we  have  given  the  reasons  for
 the  delay.  But,  if  certain  other  ques-
 tions  are  asked  which  are  sub  judice,
 I  should  imagine  they  should  not  be
 asked  at  this  stage.  (Interruptions).

 Mr.  Speaker:  The  hon.  Minister
 has  answered.
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 Shri  D.  C.  Sharma:  May  I  know
 how  many  witnesses  have  so  _  far
 been  examined  and  what  is  the  num-
 ber  of  those  who  are  still  to  be
 examined?

 Shri  A.  K.  Sen:  We  do  not  know
 about  the  number  of  witnesses  be-
 cause  it  depends  upon  the  parties
 who  are  litigating.  But  the  number
 so  far  examined  appears  to  be  over
 50—subject  to  correction,  We  have
 no  definite  information.

 Shri  Tyagi:  One  witness  takes  one
 year.

 Shri  P.  KR.  Patel:  The  petition  was
 filed  in  952  and  yet  it  is  sub  judice.
 May  I  know  the  reasons  why  there

 ‘is  so  much  delay?
 Mr.  Speaker:  In  ‘1952!
 Shri  P.  R.  Patel:  Yes,  Sir.
 Shri  A.  K.  Sen;  We  have  given  the

 reasons.
 Shri  Raghunath  Singh:

 3952  and  still  it  is  pending?
 Filed  in

 Shri  A.  K,  Sen:  That  is  one  of  tne
 reasons  why  this  time  we  did  not  set
 up  three-member  Tribunals.  We
 have  set  up  only  one-member  Tri-
 bunals  al]  over  the  country.  In
 some  -of  these  cases  the  death  or  re-
 tirement  of  one  has  caused  delay  in
 the  decisions  being  taken.  But  I
 understand  that  there  have  been
 several  appeals  taken  against  inter-
 Jocutory  orders  which  have  gone  on
 as  a  result  of  which  these  petitions
 have  been  pending.  (Interryptions).

 Mr.  Speaker:  If  in  this  election
 petition  a  person  is  declared  duly
 elected  what  is  his  position?

 Shri  A.  K.  Sen:  I  do  not  know  my-
 self.  I  think  the  decision  will  be
 absolutely  infructuous.  I  think  there
 ure  sume  olner  reasons  for  proceed-
 ing  with  it.

 Mr.  Speaker:  lt  is  meaningless,
 Shri  Tyagi:  There  is  a  limit  to  the

 patience  of  even  your  best  admirers.
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 This  is  going  on  since  1952.  Pariia-
 ment  cannot  be  satisfied  with  the
 reasons  which  the  Minister  has  giveu
 for  such  a  long  and  abnormal  delay.

 I  want  to  know  whether  it  is  a  fuct
 that  some  of  the  officers  who  have
 been  dealing  with  this,  immediately
 after  their  retirement,  were  provid-
 ed  with  other  jobs  by  the  Punjab
 Government.

 Shri  A,  K.  Sen:  We  ourselves  are
 not  very  much  satisfied.  That  is
 why....

 Shri  Tyagi:  Then,  what  steps  nave
 you  taken?

 Shri  A.  K.  Sen;  We  cannot  take
 any  steps.  The  Election  Commis-
 sioner  can  only  write  to  these  Tri-
 bunals;  and,  he  cannot  do  anything
 else.  After  all,  we  are  not  the
 Tribunal,  nor  is  the  Election  Com-
 missioner.

 Shri  Braj  Raj  Singh:  You  should
 do  something.  (Interruptions).

 Shri  A.  K.  Sen:  If  I  may  explain...
 (Interruptions).  Not  so  many  ques-
 tions,  please.  Shri  Nayar  is  not
 recognisable  today  due  to  a  certain
 change  in  his  appearance....

 Shri  Tyagi:  These  things  should
 not  be  tolerated  as  if  it  were  a  cuurt.
 The  Election  Tribunal  is  a,  forum
 where  the  whole  fate’  of  democracy
 hangs.  3)  wonder  if  the  hon.  Minis-
 ter  has  not  got  powers  in  exceptional
 eases  to  dismiss  a  Tribunal  and
 appoint  another  and  get  the  thing
 expedited.

 Mr.  Speaker:  Order,  order.  Hon.
 Members  get  unnecessarily  exvited
 over  these  things.  It  is  no  gond
 trying  to  show  exuberance  of  spirit,
 When  the  hon.  Law  Minister  is
 answering  a  particular  question,
 why  should  Shri  Tyagi  get  up  and
 go  on  making  a  speech  here?  I
 would  advise  hon.  Members  to  put
 questions  one  after  the  other.  I
 also  understand  the  seriousness
 of  the  question.  A  matter
 which  was  started  in  1952,  is
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 still  not  disposed  of.  It  Its  a  serious
 matter.  I  will  allow  one  or  tw
 Members  to  put  questions  one  alter
 the  other.  All  hon.  Members  are
 not  simultaneously  to  put  questions.
 The  hon.  Law  Minister.

 Shel  A.  K.  Sen:  As  I  gaia,  there
 have  been,  unfortunately,  several
 changes  in  the  composition  of  the
 Tribunal,  It  was,  possibly,  beyovd
 anybody's  fault.  Possibly  Shri  Tyagi
 did  not  hear  the  detailed  answer  '
 gave.

 Mr.  Speaker:  All  that  the  non.
 Members  want  to  know  is  this.  If  the
 appointment  of  the  tribunal  is  in  the
 hands  of  the  State  Government  and
 for  their  own  purpose  and  if  tne  casc
 is  against  State  Government....

 Shri  A.  K.  Sen:  No,  Sir.  The  ap-
 pointment  is  in  the  hand  of  the  Chief
 Election  Commissiorer.

 Mr.  Speaker:  If  these  people  do  not
 carry  on  the  work  the  Commissioner
 has  no  remedy;  eveu  if  they  carry  on
 like  this  for  eight  or  ten  years,  the
 Commissioner  must  keep  quiet  looking
 to  the  convenience  of  ‘the  peaple
 there?

 Shri  A.  K.  Sen:  Once  the  appoint-
 ment  is  made,  until  it  is  vacatea  or
 until  the  member  resigns  or  is  dead,
 there  is  no  question  of  dismissal;  that
 power  is  not  there  with  the  Chief
 Election  Commissioner,  All  that  he
 can  do  is  to  write  letters  repeatedly
 asking  the  tribunal.  What  happened
 in  this  case  wus  that  tnere  were  three
 changes  in  the  Tribunal’s  composition
 unfortunately,  which  took  it  up  =  in
 ‘1956.

 Shri  Tyagi:  My  question  remains  uit-
 replied.  (Interruptions)

 Mr.  Speaker:  Order,  order.  I  will
 not  allow  so  many  persons  to  put
 questions

 Shri  Tyag’:  IT  want  to  know  whether
 that  officer  Lelors  co  the  State  Ser-
 vice  and  he  retired  as  a  District  Judge
 and  was  immediately  given  another
 employment  by  the  State?
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 Shri  A.  K.  Sen:  That  was  what  I
 was  answering,  when  you  stopped  ine
 and  asked  something  else,  Sir.  It  is
 not  one  officer  involved.  Therc  were
 several  officers  involved.  If  I  may
 give  their  names,  the  first  gentleman
 who  was  appointed  was  a  gentleman  by
 the  name  of  Shri  Manohar  Singh
 Bakshi,  District  and  Sessions  Judge,
 Hoshiarpur.  He  was  appointed  as  the
 Chairman  of  the  Tribunal.  There  was
 an  allegation  against  him  later  on
 that  he  was  a  very  close  associate  of
 one  of  the  respondents  to  the  petition,
 As  a  result  of  it,  Shri  Bakshi  himself
 expressed  his  unwillingness  to  try  this
 petition.  Thereafter  in  his  place  one
 Shri  Kartar  Singh  Chadha,  Additional
 District  and  Sessions  Judge,  Ludhiana,
 was  appointed  Chairman’  of  the
 Tribunal.

 On  22nd  November,  955  the  other
 twc  members,  namely  Shri  Maharaj
 Kishore,  a  retired  District  and  Sessions
 Judge,  and  Shri  Mohinder  Singh
 Pannun,  a  member  of  the  bar,  were
 appointed  and  the  Tribunal  proceeded
 with  the  trial  of  the  petition.  In  May
 ‘1956.  Shri  Maharaj  Kishore  was  ap-
 pointed  as  Special  Judicial  officer  in
 the  Ministry  of  Rehabilitation  and
 consequently  he  resigned.  A  gentle-
 man  takes  up  the  appointment  and
 then  he  resigns.  So,  another  gentle-
 man,  Shri  Badri  Prasad  Puri,  the
 Additiona!  District  and  Sessions,
 Ludhiana,  was  appointed  as  judicial
 member  te  fill  up  his  vacancy.

 What  happened  is  this.  So  far  as
 the  other  gentleman,  Shri  Mohinder
 Singh  Pannun,  was  concerned,  he  then
 gets  appointed  as  Assistant  Advocate
 General  of  the  Government  of  Punjab.
 This  was  pointed  out  to  the  Chief
 Election  Commissioner  and  thereupon
 he  was  requested  to  resign  because  it
 was  thought  that  he  should  not,  as
 Assistant  Advocate  General  of  Punjab,
 be  associated  with  the  tribunal  which
 was  trying  charges  against  some  high-
 fy  placed  persons  in  the  Government.
 Thereupon,  he  resigned  in  October,
 ‘1956.  This  is  the  third  resignation
 which  takes  us  to  October,  1956.  In
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 November,  1956,  Shri  D.  D.  Seth,  an
 aavocate  of  Allahabad--this  time  from
 Auahavad-—was  appointed  member  in
 the  vavancy  causea  by  the  resignation,
 Then  the  tribunal  consisted  of  Shri
 Kartar  Singh  Chadha,  Chairman  and
 Shri  badri  Prasad  Puri  and  Shri  D.  D.
 Sech  from  Allahabad  as  members.

 un  260  October,  957  the  Tribunal
 oy  a  majority  judgment  decided  cer-
 tain  issues  under  section  99.  An  ap-
 peai  was  taken  against  that  to  the  High
 Court  snd  the  appeal  petitions  were
 admitted  and  further  proceedings  of
 the  Tribunal  were  stayed  by  the  High
 Court.  By  its  order  dated  the  7th
 October,  ‘1958,  the  High  Court  dismis-
 sed  the  writ  petitions  and  the  stay
 otder  was  also  vacated  in  October,
 ype.

 Vhe  records  came  buck  to  the
 Tribunal  on  3rd  January,  4959  and  on
 thre:  occasions  thereafter  the  hearing
 had  ‘co  be  adjourned  us  one  or  thi
 other  of  the  members  of  the  Tribunal
 failed  to  attend  the  sittings  on  ac-
 count  of  their  health  or  otherwise....
 (Internuptions).  What  are  we  to  do?

 An  Hon.  Member:  How  long  will
 this  continue?

 Mr.  Speaker:  All  the  hon.  Members
 here  are  convinced  that  the  hon.  Law
 Minister  is  absolutely  innocent.

 Shri  A.  K,  Sen:  Up  to  October,
 3958  the  proceedings  were  stayed  by
 the  High  Court;  after  October,  958
 the  records  came  back  in  January,
 1959,  On  three  occasions,  one  of  the
 members—it  was  a  three-member  Tri-
 bunal—because  of  his  health  or  other-
 wise  fails  to  attend  and  as  a  result  the
 proceedings  cannot  go  on  and  then
 regularly  the  proceedings  have  been
 going  on.

 Ot  course  the  Chief  Election  Com-
 missioner  has  sent  innumerable  re-
 minders  to  the  Chairman  saying  that
 this  should  be  expedited  as  far  as
 possible.  As  far  as  I  can  see,  it  is  not
 the  result  of  the  election  which  is  at
 fasue;  it  is  an  issue  no  more  and  we
 have  had  another  General  Elections.
 There  are  certainly  other  {issues  in-
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 volved,  mainly  charges  of  corrupt
 practice  against  some  respondents
 which,  |  suppose,  are  tne  main  Issue.
 So,  it  shoulu  be  tried  fairly  ana  pro-
 perly  after  examination  of  all  the  wit-
 neies  available  and  that  is  going  on
 at  the  present  moment....(Interrup-
 tions).

 Mr.  Speaker:  There  has  been  a  very
 elaborate  reply.  Nothing  more  —  is
 netessary.  Next  question.

 e An  Hon.  Member:  We  want  half-an-
 hour  discussion..  (Interruptions).

 Mr.  Speaker:  The  hon.  Members  may
 give  notice  for  half-an-hour  discussion
 and  then  that  will  be  considered.
 Next  question.

 Pay  Roll  Savings  Scheme
 qs

 (  Shri  S.  0.  Samanta:
 »569  Shri  Subodh  Hansda:

 Shri  R.  ९.  Majhi:
 [  -nri  Aurobindo  Ghosal.

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Pay  Roll  Savings
 Scheme  has  been  introduced  in  all  fhe
 industrial  concerns  of  the  country;

 (b)  if  so,  how  it  is  functioning;  and
 (९)  whether  this  is  working  in  ac-

 cordance  with  the  scheme  suggested
 by  the  Indian  Labour  Conference  at
 Madras”

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwarl  Simha):  (a)
 and  (b).  The  Pay  Roll  Savings
 Scheme  has  been  introduced  in  a  num-
 ber  of  industrial  units  in  the  country.
 Efforts  are  being  made  to  extend  the
 Scheme  to  other  industrial  units  with
 the  co-operation  of  the  employers  and
 the  employees.

 (c)  The  suggestions  made  by  the
 Conference  have,  to  the  extent  feasi-
 ble,  been  adopted  in  the  working  of
 the  Scheme

 Shri  8,  C.  Samanta:  The  view  ex-
 pressed  in  the  conference  was  that  the
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 collection  should  be  made  by  the
 Government  agency  only  and  the
 moneys  should  not  be  deposite@  with
 the  employer.  Has  that  been  done?

 Shrimati  Tarkeshwari  Sinha;  The
 responsibility  for  making  the  deduc-
 tions  at  source  from  the  wages  is
 under  the  Payment  of  Wages  Act  en-
 trusted  to  the  employers’  which  are
 collecting  these  savings.

 Shri  5.  C.  Samanta:  The  hon.  Deputy
 Minister  has  said  that  many  establi&h-
 ments  have  taken  up  the  =  scheme.
 May  I  know  whether  regular  distri-
 bution.  of  pamphlets,  folders,  posters,
 ete.  are  being  done  there’

 Shrimati  Tarkeshwari  Sinha:  Yes,
 Sir.  All  possible  steps  are  being  taken
 to  encourage  this.

 Shri  Aurobindo  Ghosal:  What  are
 the  industrial  units  where  this  has
 been  introduced?  Is  this  a  voluntary
 scheme?

 Shrimati  Tarkeshwari  Sinha:  There
 are  a  large  number  of  industrial  units
 where  this  scheme  has  been  introduc-
 ed.  I  cannot  give  out  the  names  of  all
 these  but  I  can  certainly  give  the
 total  membership  which  is  68,732.  It
 is  naturally  voluntary  because  it  is
 done  with  the  consent  of  the  em-
 ployees,

 Shri  Hamanathan  Chettlar:  How  is
 this  scheme  working  in  the  textile
 mills  in  Coimbatore  and  will  it  be
 taken  to  other  areas  also?

 Shrimati  Tarkeshwari  Sinha:  Efforts
 are  being  made  to  take  this  scheme  to
 almost  all  the  industrial  units  work-
 ing  in  this  country.  I  do  not  know
 how  this  scheme  is  working  exactly  in
 certain  factorics  in  Coimbatore.

 Shri  Damani:  Since  the  commence-
 ment  of  this  scheme,  what  i  the
 amount  collected  from  them?

 Shrimati  Tarkeshwari  Sinha:  At  the
 end  of  December  1959,  the  collection
 stood  at  Rs.  -15,87,037.
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 Shri  Tangamani;  May  |  know  whe-

 ther  the  scheme  which  was  suggested at  the  Indian  Labour  Conference  at Madras  was  not  adoptea  by  that  Con-
 ference  and  if  so  whether  some  madi- fied  scheme  will  be  considered  by  the
 Ministry?

 Shrimati  Tarkeshwari  Sinha:  We  are not  concerned  with  the  agenda  of  that Conference  but  we  ure  certainly  con-
 cerned  witn  the  decisions  of  that  con-
 ference,  In  almost  all  cases  decisions have  been  taken.  There  was  one
 decision  that  the  one  per  cent.  service
 charge  paia  to  the  employers  should
 be  utilised  for  the  actuai  expenses  in-
 volved  in  the  collection  in  this  pay Toll  saving  scheme  and  the  rest  of  the
 money,  if  there  is  any,  should  be
 utilised  for  the  workers,  *

 Shri  Tangamani:  Part  (c)  of  the
 question  is  whether  tnis  scheme  ts
 working  in  accurdance  with  the
 scheme  suggestea  by  the  Indian
 Labour  Cunference  at  Madras.  There
 Was  8  scneme  suggested.  We  want
 to  know  whetner  that  scheme  was  ac-
 cepted  and  adopted  by  the  Conference and  if  so,  what  were  the  modifications
 suggested?  Will  the  modifications  be
 adopted  by  the  Ministry  so  as  tu  in-
 crease  the  incentive?

 Shrimati  Tarkeshwari  Sinha:  Alnios: all  the  decisions  which  were  taken,  as I  have  said  repeatedly,  have  ocen  im-
 plemented  as  far  as  feasibie.

 Shri  s.  C.  Samanta:  May  I  know
 whether,  as  decided  by  tne  conference, the  collection  charges  paid  at  one  pe! cent.  will  be  distributea  among  the
 workers  or  whether  the  employers will  take  charge  of  the  amount  after
 collection?

 Shrimati  Tarkeshwari  Sinha:  lt  hes
 already  been  decided,  as  [  said  earlier,
 This  scheme  as  envisaged  expects  the
 employers  to  utilise  this  amount  either
 for  meeting  tne  cost  of  collection  or for  the  general  benefit  of  the  em-
 Bloyees.
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 Durgapur  Steel  Plant

 (Shri  ce  Samanta:
 Shri  Subodh  Hansda:
 Shri  Ram  Krshan  Gupta.
 Shri  LD.  C.  Sharma:
 Shri  Nagi  Reddy:
 Shri  Vasudevan  Nair.

 |  Shri  Morarka:

 “STW.

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question.
 No.  483  on  ine  ist  December,  1959  and
 stave:

 ja)  whether  toe  findings  of  tte:
 Committee  appointed  to  investigate
 imo  the  matter  of  defeciive  pile
 foundations  put  up  at  the  Durgapur
 Steel  Plant  have  been  examined;

 (b)  if  se,  what  action  has  been
 taken  in  the  matter;  and

 (e)  what  precautions  will  be  taken
 ie  avoid  any  such  recurrence?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (cy,  The  findings  of  tne  Committee
 huve  not  yet  been  fully  examined  by
 Hindustan  Steet  Limited.  The  Com-
 mittee  had,  even  before  submitting  the
 report,  informally  brought  to  the
 notice  of  Hindustan  Stee]  Limited
 some  of  the  important  recommenda-
 tions  about  the  piled  foundations  and
 much  has  been  done  to  implement
 them.

 The  number  of  Indian  engineers
 under  the  Consultants  has  been  aug-
 mented  so  that  supervision  of  work
 would  be  more  effective.

 Shri  8,  C.  Samanta:  In  reply  to  the
 Question  referred  to—Question  No.
 485  of  Ist  December,  959—the  hon.
 Minister  said  that  the  findings  of  the
 Committee  were  being  examined  by
 the  Hindustan  Steel  Limited.  I  want
 to  know  the  results  of  the  examina-
 tion.

 Sardar  Swaran  Singh:  I  would  re-
 mind  the  hon.  Member  that  I  have
 already  informed  the  House  that
 ISCON  have  agreed  to  carry  out  all
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 remedial  measures  at  their  own  cost
 and  rectify  at  their  own  expense  any
 damage  to  works  caused  by  settle-
 inent  of  foundations  containing  bored
 Piles  for  a  period  of  ten  years.  They
 consider  the  foundations  to  be  safe
 now.  So,  that  was  a  very  precise  and
 tangible  outcome  of  the  findings  of
 the  Committee.

 Shri  Ss.  C,  Samanta:  May  I  know
 whether  in  the  agreement  it  was  writ-
 ten  that  for  any  such  losses  they  will
 be  held  responsible’

 ह  Sardur  Swaran  Singh:  I  do  not
 know  whether  it  was  written  there,
 but  it  is  not  necessary  that  this  should
 be  written  because  in  any  contract  if
 tnere  is  a  failure  of  that  type,
 obviously,  the  party  who  is  -responsi-
 ble  for  that  shortfall  is  responsible
 for  the  loss  under  the  general  law.

 ‘Shn  D.  om  Sharma:  What  are  the
 remedial  measures  suggesied  by  the
 Commuttee;  whether  they  relate  to
 supervision  in  construction  or  basic
 materials  used  in  construction:  if  so,
 may  I  know  why  sufficient  care  was
 not  taken  with  regard  to  all  these  be-
 fore  the  foundations  were  put  up?

 Sardar  Swaran  Singh:  Remedial
 measures  of  a  physical  nature  that
 have  been  suggested  consist  of  under-
 pinning  at  a  nurnber  of  points.  This
 expression  “under-pinning'  means
 that  where  the  piles  have  not  got
 deep  enough  additional  reinforcement
 ts  given.  That  they  have  done  at
 their  own  cost.  On  the  supervision
 side  also,  as  suggested  by  the  hon.
 Member,  the  strength  of  staff  lias  been
 increased  and  the  supervision  now  is
 mure  effective.

 Shri  Morarka:  The  hon.  Minister
 said  just  now  that  the  tangible  out-
 cume  of  the  report  was  that  they
 cuuld  secure  a  guarantee  for  a  period
 of  ten  years.  In  view  of  the  fact
 that  the  paid-up  cupltai  of  the  com-
 pany  is  only  £00,  may  I  know  how
 Government  propose  to  secure  this
 position?

 Sardar  Swaran  Singh:  The  const!-
 tuent  members  of  this  consortium
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 themselves  would  guarantee  the  ful-
 silment  of  the  terms  of  guarantee.

 Shri  Vidya  Charan  Shukla:  May  |
 know  whether  the  Committee  sug-
 gested  any  penalty  to  be  imposed  on
 the  consultants;  if  not,  what  was  the
 reason  given  by  the  Committee  for
 oot  recommending  any  penulty  to  be
 tmposed  on  the  consultants?

 Mr.  Speaker:  For  the  defective
 execution?

 Shri  Vidya  Charan  Shukla:  Yes,
 Sir

 Sardar  Swaran  Singh:  |  think,  Sir,’
 9  will  not  be  fair  to  the  Committee  to
 examine  their  work  in  this  light.  With
 regard  to  penalty,  it  is  a  matter  which
 flows  out  of  the  contract.  lt  was  a
 technical  committee,  and  its  main  res-
 ponsibility  was  to  assess  as  to  what
 are  the  defects  on  the  techmical  side
 and  what  should  be  done.  So  far  as
 penaliy  and  other  matcers  are  con-
 cerned,  they  are  already  engaging  the
 attention  of  Hindustan  Stec]  Limited
 and  they  will  be  taken  care  of  at  the
 time  payments  are  made.  As  a  matter
 of  fact,  even  now  when  payments  are
 made,  a  clause  is  entered  there  that
 the  payments  are  subject  to  the  ulti-
 mate  decision  on  this  aspect.

 Shri  S.  M.  Banerjee:  What  are  the
 main  recommendations  of  the  Com-
 mittee?  Could  the  hon.  Minister
 throw  some  light  on  the  various  re-
 commendations  of  this  Committee?

 Sardar  Swaran  Singh:  I  have  al-
 ready  indicated  some,  both  physical
 as  wel]  as  of  organisational  character.

 Shri  S.  M.  Banerjee:  That  is  only
 a  generalisation.

 Mr.  Speaker:  Has  the  hon.  Minister
 any  objection  to  place  it  on  the  Table
 of  the  House?

 Sardar  Swaran  Singh:  When  it  is
 being  examined,  Sir,  I  think  it  will
 be  rather  embarrassing,  because  that
 might  affect  our  contractual  relation-
 ship,  and  it  is  not  in  the  interest  of

 Hindustan  Steel  Limited  that  we
 ‘should  place  it  here  before  any  final
 action  is  taken.
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 Shri  Jadhav:  May  I  know  whether
 construction  work  and_  supervision
 were  being  done  by  the  same  concern?

 Sardar  Swaran  Singh:  No,  Sir.
 Shri  Damani:  May  I  know  how  tar

 tnis  defective  pile  fuundations  have
 affected  production?

 Sardar  Swaran  Singh:  Luckily,  Sir,
 the  production  programme  has  not
 been  affected.  The  coke  oven  and
 blast  furnace  have  already  gone  into
 production  more  or  less  according  to
 schedule,  and  I  am  glad  to  inform
 th:  House  that  the  blast  furnace  is
 showing  very  good  performance.

 Shri  S.  M.  Banerjee:  The  hon.  Minis-
 ter  said:  “luckily  it  has  not  affected”.
 I  want  to  know  why  he  used  the  word
 “Juckily”,  and  whether  it  was  actual-
 ly  to  be  affected.  What  is  the  real
 report?

 Mr.  Speaker:  We  can  understand
 that  much.

 Shri  Supakar:  The  real  question
 here  is  why  the  Hindustan  Steel  Limit-
 ed  have  taken  so  long  to  come  to  a
 decision.  The  same  answer  was  given
 on  Ist  December,  1959.  Nearly  four
 months  have  since  elapsed.  Why  is  it
 that  no  final  decision  has  so  far  been
 taken  on  the  report  by  the  Hindustan
 Stee]  Limited?

 Sardar  Swaran  Singh:  It  is  not  a
 fair  suggestion  to  say  that  no  action
 has  been  taken  or  no  decision  has
 been  taken.  I  have  already  recount-
 ed  a  number  of  points  upon  which
 decision  and  suitable  action  have  al-
 ready  been  taken.  It  is  in  the  national
 interest  that  this  matter  is  not  closed
 unless  it  is  examined  threadbare  from
 all  aspects.  Whatever  is  required  to
 be  done  by  way  of  precaution,  by  way
 of  additional  guarantee,  by  way  of
 additional  physical  work,  has  already
 been  undertaken  or  is  being  under-
 taken.  But  it  is  not  good  to  close  it
 unless  we  know  the  picture  a  little
 more  clearly.

 Shri  Vidya  Charan  Shukla:  The
 hon.  Minister  said  that  the  Hindustan
 Stee]  Limited  are  examining  the  ques-
 tion  of  imposing  a  penalty  on  tire
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 consultants.  May  I  know  at  what  stage
 is  this  examination  and  by  what  time
 it  is  likely  to  be  completed  or  it  is
 expected  to  be  completed?

 Sardar  Swaran  Singh:  I  did  not  say
 that  they  are  contemplating  to  imporr
 penalty.  What  I  said  was,  the  ques-
 tion  as  to  whether  a  pemalty  should
 or  should  not  be  imposed,  or  whether
 it  is  u  case  to  impose  penalty  are  miai-
 ters  that  arc  always  being  cunsider-
 ed  between  the  Hindustan  Steel  Litnit-
 ed,  the  contractors  and  the  con-
 sultants,  and  in  the  light  of  their
 discussion  and  the  violation  of  any
 term  in  the  contract  appropriate  re-
 sults  will  flow.

 राष्ट्रीय  श्नुशासन  योजना

 (श्री  भक्त  दर्शान:
 श्री  स०  Wo  सामनन्‍्त  :

 |  श्री  सुबोध  हंसवा :
 |  क्री  रा०  ज०  माझो:

 *yot.  4  श्री  हरिइचनद्र  माथुर:
 |  श्री  पांगरकर  :

 |  श्री  हाल्वर  :
 प्श्नी  हेस  बरुदा :

 [  श्री  fo  मसघुसूदन  पाथ :

 क्या  क्षिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  राष्ट्रीय  भ्रनुझासन  योजना  के
 अन्तर्गत  किये  गये  कार्य,  खर्च  भौर  बच्चों  के
 प्रशिक्षण  कार्य  में  श्रम  तक  की  गयी  प्रगति  की
 विस्तृत  रिपोर्ट  पटल  पर  रखी  जायेगी  ;  शौर

 (ख)  १६६०-६१  में  इस  योजना  के
 विकास  का  कार्यक्रम  क्या  हैं  ?

 शिक्षा  मंत्रों  (डा०  का०  ला०  भोसाली )  :
 (क)  शौर  (a).  विवरण  समा-पटल  पर  रम

 दिया  गया है  ny  [देखिये  परिविध्ट  २,  शानअन्भ
 शस्या  ६)

 (a)  and  (b).  A  statement  is  laid
 gp  the  ‘Table  of  the  Lak  Sabha.
 (See  Appendix  II,  annexure  No.  6)]
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 ह । ह  भक्त  बचन :  इस  विवरण  से  यह
 स्पष्ट  हो  जाता  हैं  कि  यह  योजना  बहुत  लोक-
 प्रिय  सिद्ध  हुई  हैँ  शौर  सन्‌  PEMEHNE  के
 लिए  जो  लक्ष्य  निर्धारित  किये  गये  थे  झ्रभी  तक
 उनसे  भी  प्रधिक  सफलता  इसे  प्राप्त  हो  चुकी
 हैं  ।  शरत:  में  जानना  चाहता  हूं  कि  सारे  देश
 के  प्रत्येक  राज्य  के  प्रत्येक  विद्यालय  में  इसे
 चलाने  के  लिए  कौन  से  कदम  उठाए  जा  रह  हैं  ?

 Blo  का०  ला०  क्रोमालों:  तीसरी  पंच-
 वर्षीय  योजना  में  यदि  धनराशि  उपलब्ध  हो
 गयी  तो  हमें  आशा  हैं  कि  इस  काम  को  ज्यादा
 आग  बढ़ाया  जा  सकेगा  ।

 श्री  भक्त  वर्शन:  कया  यह  सत्य  है  कि
 युवकों  के  और  छात्रों  के  भ्रनुशासन  के  लिए
 और  शारोरिक  विकास  के  लिये  जितनी  भी
 योजनाएं  इस  समय  इस  देश  में  चल  रही  हैं
 उनमें  यह  योजना  सबसे  कम  ख़र्चीली  है  ?
 बौर  इसलिये  क्‍या  गवर्नमेंट  यह  विचार  कर
 रही  है  कि  उन  सब  का  सामंजस्य  करके  सब
 को  इसी  में  मिला  दिया  जाए,  या  एक  और
 नई  योजना  इसी  तरह  की  चालू  की  जाय  ?

 To  का०  लाठ  श्रीसाली  :  में  यह  तो
 निश्चित  रूप  से  नहीं  कह  सकता  कि  यह
 योजना  सबसे  कम  खर्चीली  है  t  शिक्षा  के  काम
 लिए  तो  खर्चा  करना  होता  है,  बिना  खर्चे  के
 अच्छा  काम  नहीं  हो  सकता  ।  लेकिन  माननीय
 सदस्य  को  मालूम  है  कि  एक  कमेटी  नियुक्त
 की  गयी  है  जो  यह  जांच  कर  रही  है  कि  इन
 सब  योजनाश्रों  में  ज्यादा  से  ज्यादा  कोझार्डि-
 नेशन  किस  प्रकार  से  हो  सके  ।

 Shri  Hem  Barua:  In  view  of  the
 fact  that  indiscipline  starts  at  the
 schoo]  stage,  may  I  know  whether  the
 Government  have  so  far  assessed  the
 result  of  the  scheme  in  the  States
 where  it  is  being  put  into  operation
 and  whether  they  are  satisfied  with
 it?  If  they  are  satisfied  with  it,  may
 I  know  if  they  propose  to  extend  it
 to  the  other  States  particularly  tac
 border  States  like  Assam?
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 Dr.  हू,  L.  Shrimali:  |  just  answered
 the  question.  I  said  that  a  committee
 has  been  appointed  to  go  into  all  the
 schemes  which  are  at  present  in  opera-
 tion  including  the  national  discipline
 scheme  and  we  will  have  to  await  the
 report  of  this  committee  before  further
 action  can  be  taken  in  this  matter.

 Shri  Harish  Chandra  Mathur:  The
 scheme  has  suffered  a  serious  setback,
 not  for  want  of  funds,  In  fact,  there
 is  a  great  shortfall  according  to  the
 statement  before  us,  Suitable  instruc-
 tors  were  not  available  as  is  stated
 here.  May  I  know  why  the  instruc-
 tors  could  not  be  tramed  in  the  years
 1958-59.  and  inay  I  also  know  what  is
 the  programme  which  has  been
 chalked  out?  What  is  the  total  num-
 ber  required  and  what  is  the  number
 of  instructors  who  are  being  trained?

 Dr.  K,  L.  Shrimali:  The  reasons  for
 the  shortfall  are  also  explained  in  the
 statement:  non-availability  of  the  right
 iype  of  candidates  for  appointment
 as  instructors;  lack  uf  suitable  accom-
 modation  for  starting  training  camps
 for  instructors  simultaneously  in  the
 different  parts  of  the  country  and
 delay  on  the  part  of  the  State  Govern-
 ments  for  introduction  of  the  scheme
 in  their  territories,  So,  it  is  not  just
 one  reason..  There  are  three  reasons
 for  the  shortfall  in  expenditure.  The
 hon.  Member  will  also  suc  that  in  the
 last  two  lines,  it  is  indicated  that  we
 propose  to  introduce  a  scheme  in  over
 1,000  schools  in  the  various  States  by
 the  end  of  the  year  1960-61.  That  will
 Zive  the  hon.  Member  a  rough  idea  as
 to  the  extent  to  which  the  scheme
 will  expand  during  the  forthcoming
 year.

 Shri  Palaniyandy:  There  are  only
 five  or  six  States  which  have  intro-
 duced  the  scheme,  May  I  know
 whether  the  Government  will  come
 forward  to  imtroduct  the  scheme  in
 other  States  also  if  those  States  arc
 willing  to  take  up  the  scheme?

 Dr,  K.  L.  Shrimali:  As  I  said,  it  is
 _our  intention  to  expand  the  scope  of

 the  scheme  and  if  all  the  State  Gov-
 ermments  will  co-operate  and  also
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 contribute  something,  we  will  be  able
 to  expand  it  more  rapidly.

 सेठ  झचल  सिह  :  क्‍या  मंत्री  महोदय  यह
 बताने  की  कृपा  करेंगे  कि  विद्यार्थियों  में  डिडि-
 प्लिन  की  जो  कमी  हो  रही  है,  उसको  ध्यान  में
 रखते  हुए  क्या  सरकार  उनकों  मारल  एज-
 केशन  देने  की  किसी  स्कीम  पर  विचार  कर
 रही  हैं  ?

 To  का०  ला०  श्रोमालो  :  यह  तो  इस
 परवन  से  नहीं  उठता  है  ।  यह  एक  विद्येष  योजना
 के  बारे  में  प्रइन  था  ।  जैसा  कि  माननीय  सदस्य
 महोदय  को  मालूम  है,  उस  सम्बन्ध  में  भी  सर-
 कार  जांच  कर  रही  है  ।  कमेटी  नियुक्त  की
 गई  थी,  जिसकी  रिपोर्ट  अभी  आई  है  t  सैंद्रल
 एडवाइजरी  बोर्ड  ने  उसकी  जांच  की  थी  और
 गवर्नमेंट  उस  पर  विचार  कर  रही  है  ।
 Shri  Joachim  Alva:  May  I  know

 why  the  Ministry  took  over  the
 scheme  with  such  niggardly  financial
 interests,  in  view  of  the  fact  that  it
 has  been  fostering  so  much  the  discip-
 line  schemes  in  the  face  of  such
 indiscipline  in  the  universities?

 Dr.  K,  L.  Shrimali:  I  am  afraid  the
 hon,  Member  has  not  looked  into  the
 statement.  The  statement  clearly
 indicates  that  we  have  not  been  able
 to  spend  as  much  as  we  had  provided
 for  for  the  scheme,  ang  the  reasons
 have  been  explained  as  to  why  there
 has  been  a  shortfall  in  expenditure.
 The  Ministry  of  Education  is  not
 niggardly,  We  are  trying  to  make
 greatrr  and  greater  provision  for  the
 scheme,  and  in  fact,  the  hon.  Mem-
 ber  will  find  that  every  year  the
 expenditure  is  increasing,  and  it  is
 not  on  account  of  lack  of  provision
 for  adequate  funds  but  on  account  of
 the  lack  of  proper  personnel  and
 certain  difficultics  in  operating  the
 scheme  in  the  States,

 Shri  Dige:  In  view  of  the  fact  that
 in  Bombay  State,  there  is  a  physical
 instructor-cumi-teacher  in  every  .high
 school,  having  a  diploma  in  Physical
 Education,  I  want  to  know  what  more
 training  do  these  people  give  to  their
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 children  in  the  high  schools,  under
 this  scheme.

 Dr.  K.  L.  Shrimali:  I  do  not  know
 what  the  hon.  Member  wants.  If  he
 wants  to  know  whether  this  scheme
 ह  superfluous  in  the  case  of  those
 institutions  which  have  already  got
 physical  instructors

 Shri  Dige:  What  more  instruction
 alo  they  give?

 Mr.  Speaker:  The  hon.  Minister
 must  first  of  all  know  what  exactly
 is  being  done  there  so  that  he  may
 compure  it  with  what  is  going  to  be
 done.  Therefore,  he  may  ask  for
 notice.

 Shri  Dige:  Only  physical  training
 is  given.

 Mr.  Speaker:  Probably  some  drill
 and  gymnastics  are  being  gone
 through.  if  the  hon,  Minister  is  not
 aware  of  the  curriculum  there,  he
 may  say  that  he  wants  notice.

 Dr.  K.  L.  Shrimali:  lt  is  difficult  to
 answer  a  question  like  this.  The  hon.
 Member  wants  to  know  whether  some
 «ind  of  physical  training  is  being
 imparted  in  the  educational  institu-
 tions.  He  does  not  tell  me  what  kind
 cf  training  is  there.  But  I  may  tell
 the  House—whether  this  scheme  is
 fupertiuous  or  not—that  it  is  difficult
 to  answer  a  question  like  that.

 Mr.  Speaker:  I  understand  the
 difficulty.

 Shri  Achar:  I  find  from  the  staw-
 ment  that  only  some  seven  States
 have  taken  up  the  work  in  their
 schools.  None  of  the  southern  States
 have  taken  up  the  work.  There  is  not
 #  single  institution  in  any  of  the
 southern  States  which  has  taken  up
 the  work.  May  I  know  the  reason?

 Dr,  K.  L,  Shrimali:  The  reason  is
 obvious,  In  the  beginning,  this
 scheme  was  started  primarily  for  the
 *efugees  in  the  States  where  the
 retugees  were  mostly  settled.  They
 were  mostly  settled  in  the  eastern
 and  the  northern  parts  of  the  country.
 Now,  we  ure  expanding  the  scope  of
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 the  scheme  ang  we  are  moving  south-
 wards  also.  I  hope  in  course  of  time
 we  will  expand  the  scheme  so  as  to
 cover  the  whole  country.

 Shri  Harish  Chandra  Mathur:  May
 I  put  u  basic  question?  The  scheme
 has  been  adopted  by  the  Education
 Ministry.  Muy  I  know  why  it  is  not
 being  made  an  integral  part  of  the
 educational  system,  instead  of  —  run-
 ning  it  as  a  purallel  shiuw?

 Dr,  K.  L.  Shrimali:  I  have  already
 unswered  that  queslion,  The  Govern-
 ment  have  appointed  a  co-ordination
 commitiee,  This  committee  is  going
 into  all  kinds  of  schemes  which  are
 being  operated  in  these  educational
 institutions,  and  we  must  await  the
 report  of  this  committee  before  we
 ean  take  a  decision  in  this  matter.

 श्री  भक्त  दर्शन :  श्रीमन्‌,  क्या  यह  सत्य
 नहीं  है  कि  देश  के  प्रत्येक  राज्य  में  ग्रौर  लगभग
 प्रत्येक  विद्यालय  में  शारीरिक  व्यायाम  के
 शिक्षक  पहले  से  ही  मौजूद  हैं  और  क्या  सरकार
 इस  बात  पर  बिचार  कर  ही  है  कि  उन्हीं  को
 इस  नई  योजना  की  ट्रंनिंग  देकर  प्रक्षिक्षकों
 की  कमी  को  दूर  कर  दिया  जाये  ताकि  साथ
 ही  इस  योजना  का  भी  अधिक  प्रसार  हों
 सके  ?

 डा०  का०  ला०  श्रीमाली  :  यह  सत्य  नहीं
 है,  क्योंकि  बहुत  सारें  स्कूल  और  विद्यालय
 ऐसे  हैं,  जहां  कोई  फ़िज्ञिकल  इंस्टक्टर  नहीं  हैं  ।

 Bangalore  Corporation  Buildings
 an

 jf  Shri  Keshava:
 L  Shri  Agadi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 then  Defence  Minister  had  given  a
 site  to  the  Government  of  Mysore  at
 the  instance  of  the  Bangalore  Cor-
 poration  to  build  Corporation  build-
 ings  thereon:

 "S72,

 (b)  whether  he  is  aware  of  the  fact
 that  the  Prime  Minister  had  laid  the
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 Youndation  stone  of  the  bundings  in
 3955;  and

 (c)  if  so,  what  are  the  reasons  for
 refusing  permission  tor  constructiun
 uf  the  buildings  now’

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  to  (c).  In  1948,
 a  plot  of  land  measuring  30  acres  and
 32  guntias  at  Bangalore  was  placed
 with  the  Government  of  Mysore  for
 temporary  occupation  on  a  “care  and
 maintenance”  basis.  There  ts  nothing
 in  the  terms  to  show  that  the  land
 was  given  at  that  time  for  buildings
 for  the  Corporatiun.  As  the  tand  is
 an  essential  open  space  in  Bangalore
 and  part  of  the  oxygen  area  required
 by  the  Armed  Forces,  {t  cannot  be
 released.

 The  facts  in  regard  to  the  status  and
 role  of  this  site  wax  not  before  the
 Prime  Minster.

 Shri  Keshava:  May  |  know  if  tnese
 facts  were  not  taken  into  considera-
 tion  while  the  consent  for  the  build-
 ing  and  the  laying  of  the  foundation-
 stone  was  yiven  by  the  Government
 then?

 Shri  Krishna  Menon:  There  is
 nothing  in  the  record  to  show  that  we
 ever  guve  any  consent  for  building.
 It  is  very  doubtful,  even  if  the  land
 belonged  to  the  Government  of  India,
 whether  the  Defence  Ministry  would
 agree  tu  the  building  on  that  site.

 Shri  Raghunath  Singh:  May  I  know
 what  will  happen  to  this  foundation-
 stone  which  is  still  there?

 Shri  Krishna  Menon:  If  I  may  suy
 so,  with  respect,  there  is  no  need  to
 ridicule  this  matter.  It  very  often
 happens  that  a  fo  tion  is  laid  in
 a  place  and  if  a  more  suitable  place
 is  found  the  matter  will  be  explained
 to  the  Prime  Minister,  There  is  no
 need  to  add  to  the  intricacy  of  the
 situation.  This  land  is  essential  for
 defence  purposes.

 Shri  Keshava:  Is  it  not  a  fact  that
 this  land  legitimately  belonged  to
 the  Government  of  Mysore  and  has
 never  been  acquired  by  the  Central
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 Government  nor  any  conveyance  has
 uver  been  made,  and  may  I  know  what
 is  the  basis  for  the  Central  Govern-
 ment  to  claim  it?

 Shri  Krishna  Menon:  I  am  giad  that
 the  question  has  been  asked.  [t  is  the
 property  of  the  Government  of  India
 in  the  Mihistry  of  Defence.

 Criteria  for  Determining  Backward-
 ness

 +
 (  Shri  D.  com  Sharma:

 Shri  Ram  Krishan  Gupt:
 Shri  C.  K.  Bhattacharya:

 1578.
 ]

 Shri  Pangarkar:
 Shri  Madhusudan  kao:
 Shri  Hem  Raj:
 Shri  Siddiah:

 (Shri  Chuni  Lal:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  51  on  the
 Yth  December,  Y59  and  state  the  latest
 position  in  regard  to  fixing  the  criteria
 for  the  determination  of  backward
 classes?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 matter  is  still  under  consideration.

 Shri  D.  C.  Sharma:  The  Backward
 Classes  Commission  gave  the  report
 several  years  ago,  and  the  Home.
 Ministry  has  been  considering  the  re-
 port  as  to  the  determination  of  the
 criteria  of  backwardness.  May  I  know
 why  so  much  time  has  been  taken  in
 arriving  at  a  decision?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  ‘The  views  of  the  Gov-
 ernment  of  India  were  expressed  in
 the  memorandum  that  was  placed  on
 the  Table  of  the  House.  It  was  also
 found  that  there  was  a  sharp  diverg-
 ence  of  opinion  in  the  committee  it-
 self  as  to  the  criteria  of  backwardness.
 The  chairman  has  expressed  very
 strong  opinion  about  caste  being  re-
 garded  as  a  criterion.  In  this  House
 as  well  as  in  the  other  House,  the
 Members  of  Parliament  have  re-
 peatediy,  not  only  said,  but  emphasis-
 ed  that  caste  should  not  be  taken  as
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 a  criterion  and  that  the  institution  of
 caste  should  not  be  recogaised  so  far
 as  possible,  and  that  no  further  ex-
 tension  of  these  principles  should  be
 given.  In  the  circumstances,  caste
 could  not  be  recognised.  I  had
 repeatedly  consulted  the  State  Gov-
 ernments  about  some  uniform  prin-
 ciples  to  be  adopted  in  this  matter.
 They  are  reluctant  to  disturb  their
 existing  lists  as  they  think  that  cer-
 tain  interests  would  be  affected  by
 any  alteration.  In  the  circumstances,
 in  spite  of  our  best  efforts,  we  have
 not  been  able  to  evolve  a  uniform
 principle.

 Shri  D.  C.  Sharma:  May  I  know
 if  any  commission  will  be  set  up  to
 reconcile  the  differences  between  the
 States  and  the  Central  Home  Minis-
 try,  30  that  a  firm  decision  can  be
 taken  about  the  backwardness,
 whether  educational.  social,  economic
 or  in  any  other  respect?

 Shri  G.  B.  Pant:  The  States  are
 getting  full  assistance  from  the  Cen-
 tre  for  backward  classes  and  every
 State  has  its  own  list.  These  lists  are
 not  based  on  any  uniform  principle.
 So,  when  we  were  unable  to  find  any
 criterion  ourselves,  we  requested  the
 States  to  give  the  maximum  assistance
 they  could  to  the  backward  classes,
 to  include  in  their  lists  people  who
 are  really  backward  and  also,  con-
 tinue  to  give  stipends  to  the  members
 of  the  backward  classes  as  they  ap-
 peared  in  the  lists  of  the  States.  The
 Centre  itself  had  no  list  of  its  own
 at  any  time.  So  long  as  the  States
 cannot  be  persuaded  to  accept  a  uni-
 form  basis,  it  is  difficult  to  impose
 anything  on  them.

 Shri  Hem  Raj:  Some  months  back,
 a  conference  of  the  Ministers  of  the
 States  was  held.  May  I  know  whether
 this  question  was  considered  in  that
 conference?

 Shri  G.  B.  Pant:  This  question  was
 considered  with  the  Chief  Ministers.
 I  discussed  it  with  them  and  only  re-
 cently  again  I  had  requested  them  to
 look  into  this  matter.  My  own  view
 is  that  there  are  certain  backward
 classes  such  as  nomadic  tribes,  ex-
 criminal  tribes  and  others  who  are

 PHALGUNA  ‘13,  1881  (SAKA)  Oral  Answers  3900
 really  backward.  So,  we  should  try
 to  help  them  to  the  extent  we  can
 and  ask  the  States  also  to  assist  them
 and  not  insist  on  their  revising  or
 altering  their  lists.  We  leave  it  to
 them,  because  any  other  course  is  not
 likely  to  be  accepted  by  them  and
 the  primary  responsibility  in  that  re-
 gard  rests  on  the  States.  There  is  no
 reservation  under  the  Constitution  and
 we  cannot  over-rule  the  States  in  this
 matter.

 Shri  Tyagi:  With  a  view  to  carrying
 this  benefit  to  the  most  deserving
 families  in  these  classes,  has  the  Gov-
 ernment  examined  the  feasibility  of
 dropping  out  of  the  lists  of  backward
 classes  those  families  whose  income
 is  above  the  average?

 Shri  G.  B.  Pant:  I  will  pass  on  the
 suggestion  to  the  States.

 Shri  B,  K.  Gaikwad:  From  the  reply
 given  by  the  hon.  Minister,  it  appears
 that  he  is  also  very  keen  to  solve  the
 problem  of  the  backward  classes.  May
 I  know  how  long  it  will  take  to  solve
 it?

 Shri  6.  B.  Pant:  It  is  being  solved
 every  day.  The  plans  that  have  been
 framed  from  time  to  time  are  intend-
 ed  to  remove  the  disparity  and  to
 raise  the  position  of  the  backward
 classes  and  the  amounts  set  aside  for
 assistance  to  them  specifically  in  ad-
 dition  to  the  genera]  assistance  they
 get  from  the  general  budget  are
 larger  and  larger.  So,  the  problem
 is  being  solved  every  day,  and  we
 have  declared  that  our  aim  is  to  have
 8  casteless  and  classless  socicty.

 Shri  Sampath:  May  I  know  if  the
 lists  of  backward  classes  prepared  by
 the  Education  Ministry  at  the  Centre
 could  be  either  abridged  or  enlargec
 on  the  suggestions  from  the  respective
 States?

 Shri  G.  B.  Pant:  The  Education
 Ministry  has  not,  so  far  as  I  am
 aware,  prepared  any  list  of  their
 own.  They  are  guided  by  the  lists
 prepared  by  the  various  States  and
 now  the  task  of  distributing  stipends
 in  the  States  has  also  been  made  over
 to  the  States  themselves.  so  that  the
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 Education  Ministry  has  not  to  distri-
 bute  these  stipends  either.

 Shri  Kalika  Singh:  May  I  know
 whether  Government  are  aware  that
 Jast  week  in  Madhya  Pradesh,  an
 IAS  officer,  Shri  Gour,  presiding  over
 a  conference  of  All-India  Koormi
 Kshatriya  Mahasabha  advocated  the
 formation  of  an  All-India  caste  body
 and  even  dragged  the  name  of  Sardar
 Vallabhbhai  Patel  in  that  connec-
 tion?  The  news  apepared  in  all  the
 papers.

 Mr.  Speaker:
 out  of  this?

 Shri  G.  B.  Pant:  I  am  not  so  well
 informed  as  the  hon.  Member.  I  ac-
 cept  whatever  he  says.

 How  does  it  arise

 Shri  Palaniyandy:  May  7  know  if
 Government  are  aware  that  recently
 the  Mysore  Government  has  included
 all  the  communities  in  the  backward
 classes  except  the  Brahmin  commu-
 nity  and  if  so,  what  is  the  criterion
 they  have  followed  in  fixing  this?

 Shri  G.  B.  Pant:  The  Mysore  Gov-
 ernment  has,  I  understand,  recently
 revised  their  lists  and  reduced  the
 proportion  of  backward  classes,  which
 was  about  90  per  cent  of  the  popula-
 tion  to  50  per  cent.

 Shri  Tangamani:  After  the  recom-
 mendatinn  of  the  Backward  Classes
 Commission,  which  enumerated.  about
 4  points,  may  I  know  whether  Gov-
 ernment  will  accept  the  list  which
 has  been  prepared  by  the  various
 State  Governments  on  the  basis  of
 social  and  educational  backwardness?

 Shri  G.  B.  Pant:  The  State  Govern-
 ments  make  use  of  the  funds  that  are
 given  to  them  and  the  Planning  Com-
 mission  also  frames  certain  schemes
 for  the  assistance  of  the  backward
 people.  So,  the  Centre  does  not
 directly  administer  anything  itself.

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  addressing
 the  State  Ministers’  Conference  on  the
 3lst  January  in  New  Delhi,  the  hon.
 Home  Minister  said  that  the  welfare
 schemes  meant  for  backward  classes
 are  not  satisfactorily  implemented?
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 May  I  know  how  far  the  implementa-
 tion  has  been  done?

 Shri  G.  B.  Pant:  I  have  been  im-
 pressing  on  the  States  the  advisability
 of  implementing  the  schemes  that
 have  already  been  approved  within
 the  time  prescribed  for  their  imple-
 mentation.

 Shri  Hem  Barua:  May  I  know
 whether  any  co-operation  of  non-
 official  agencies  for  the  implementa-
 tion  of  these  welfare  schemes  is  sought
 and  if  so,  what  are  those  agencies?

 Shri  G.  B,  Pant:  I  hope  the  —non-
 officials  who  are  affected  should  be
 co-operating  with  the  execution  of
 schemes  which  are  meant  for  their
 welfare.  If  they  do  not,  then  other
 non-officials  who  hold  influential  posi-
 tions  should  persuade  them  to  do  so.

 Shri  Vidya  Charan  Shukla:.  A  sug-
 gestion  has  been  made  by  important
 quarters  repeatedly  that  poor  people
 below  a  certain  agreed  level  should
 be  treated  as  backward  classes.  May
 I  know  if  the  Government  have
 examined  this  suggestion?

 Shri  G.  B.  Pant:  I  have  sympathy
 with  the  suggestion  that  al]  those  peo-
 ple  who  are  in  a  position  which  calls
 for  special  assistance  should  be  given
 such  assistance.  But  it  is  difficult  to
 say  how  many  people  in  this  country
 are  not  poor,  and  if  any  such  criterion
 were  applied  then  whether  70  per  cent
 or  80  per  cent  of  the  population  would
 be  covered  or  0  per  cent  or  20  per
 cent.  So,  any  general  sort  of  distinc-
 tion  one  cannot  easily  make.

 Import  of  Steel  from  East  European
 Countries

 +
 {  Shri  Hem  Barua:

 \  Shri  Aurobinde  Ghosal:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  state:
 (a)  whether  steel  is  being  imported

 by  Government  from  the  East  Euro-
 pean  countries  particularly  from
 Russia;

 १8574
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 (b)  the  names  of  the  firms  entrust-
 ed  with  the  handling  and  distribution
 of  this  steel;  and

 (c)  whether  it  is  a  fact  that  none
 of  these  firms  were  in  the  steel  busi-
 nets  previously  and  have  no  experi-
 ence  of  handling  and  _  distributing
 steel?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)
 Yes,  Sir,

 (b)  A  list  of  Handling  Agents  ap-
 pointed  by  the  Iron  and  Steel  Con-
 troller  for  handling  steel  imported  on
 Government  account  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 il,  annexure  No,  7.]

 (c)  No,  Sir.

 Shri  Hem  Barua:  May  |  know  whe-
 ther  it  is  not  a  fact  that  the  policy  of
 the  Government  is  to  allow  establish-
 al  importers  to  deal  in  quota  items
 and,  if  so,  whether  any  deviation  has
 cevn  made  in  this  casc’  How  many
 of  the  dealers  detailed  in  the  state-
 rhent  do  business  other  than  the  im-
 port  of  stecl?  We  are  told  that  they
 generally  engage  in  business  like
 cotton  textiles,  silk  trade,  banking
 etc,  and  these  people  do  not  have
 the  record  of  past  performance.  How
 many  traders  in  this  list  have  =  re-
 cords  of  past  performance?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Ii.  is
 true  that  before  a  couple  of  years
 most  of  the  handling  agents  were
 established  importers  of  steel.  But
 in  3957  they  took  a  strange  attilude.
 Some  of  the  major  importers  of  stecl
 refused  to  handle  the  cargo  unless
 their  remuneration  was  increased.
 The  Iron  and  Steel  Controller  had
 then  no  alternative  except  to  intro-
 duce  some  new-comers  into  the  busi-
 ness,  as  ships  had  arrived  in  Indian
 waters  with  cargoes  for  unloading.
 Whereas  it  may  be  that  these  new-
 comers  should  not  be  there  in  large
 numbers,  we  should  also  not  create  a
 monopoly.
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 Shri  Aurobindo  Ghowal:  May  I
 know  whether  it  is  a  fact  that  very
 reputed  companies  who  have  been  act-
 ing  as  handling  agents  for  steel  have
 not  been  given  a  chance  and  that  they
 are  not  appointed  as  handling  agents
 for  importing  steel  whereas  new
 companies  who  have  no  experience  at
 all-—I  can  name  some  of  the  com-
 Panics—have  been  introduced  into
 this  business  after  l0687

 Sardar  Swaran  Singh:  [  think  every-
 ane  knows  that  all  these  so-called
 established  importers  are  fairly  clever
 people  and  if  somebody  wao  had  the
 right  to  be  there  was  not  there  he
 would  have  done  everything  that  can
 be  done  by  any  businessman  to  sec
 that  his  rights  wre  not  affected.  If
 there  is  any  particular  name  in  the
 mind  of  the  hon.  Member,  he  van
 mention  it  to  me.  It  is  hardly  =  an
 important  matter  whether  an  indivi-
 dual  firm  has  or  has  not  been  given
 -he  work  which  need  be  raised  on  the
 floor  of  the  House.

 Shri  Supakar:  Having  regard  ia  the
 volume  of  blackmarketing  that  was
 prevalent  in  this  particular  business,
 tt  appears  that  Government  have  de-
 cided  to  bring  in  fresh  blood.  May  4
 anow  whether  after  the  introduction  of
 fresh  blood  the  morale  of  the  bus:-
 nessmen  has  improved?

 Sardar  Swaran  Singn:  I  am  afraid,
 {  have  not  got  a  morale  meter  with
 me  to  measure  exactly  the  standard
 of  morality,  about  which  the  hon.
 Member  is  speaking.  This  question
 relates  to  a  limited  issue,  namely,
 handling  agents,  whore  work  is  ex-
 tremely  limited.  They  physirally
 handle  the  cargo  when  it  arrives  and
 charge  a  fixed  remuneration.  They
 are  not  entitled  to  sell  in  the  market,
 which  is  done  under  the  directions  of”
 the  Iron  and  Steel  Controller.  But,
 on  the  whole,  scarcity  conditiuns  have
 disappeared,  and  the  type  of  feeling
 that  we  formerly  used  to  have  about
 steel  traders  will  require  radical  re-
 thinking  by  all  of  us,  because  when
 these  shortages  disappear  then  those
 margins  also  shrink.
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 Shri  P.  BR.  Patel:  May  |  know  why
 the  private  sector  is  selected  for  this
 purpose  even  tnough  we  have  got  in
 the:  puplic  sector  the  State  Trading
 Corporation?  Is  the  Government  not
 aware  that  imported  steel  is  sold  at
 higher  pricey  in  the  country?

 Sardar  Swaran  Singh:  This  type  of
 work  is  not  being  handled  by  =  the
 ‘State  Trading  Corporation.......

 Shri  P.  R.  Patel:  Why?

 Sardar  Swaran  Singh:  which,
 {  think,  is  the  body,  in  the  hon.
 Member's  mind.  Moreover,  we  have
 not  taken  a  decision  that  we  have  to

 ‘push  out  every  private  individual
 from  business,  That  certainly  is  not
 ur  decision,  This  question  relates  to
 the  handling  agents,  who  have  =  got
 nothing  to  do  with  regard  to  sale  al

 a  particular  price.  Even  that  sale  is
 made  at  a  controlled  price.

 Shri  Joachim  Alva:  While  appreciat-
 ing  the  hon,  Minister's  offer  to  assist
 in  the  selection  of  applicants,  may  |
 know  whether  the  Ministry  called  for
 the  representatives  of  the  Iron  and
 Steel  associations  of  Bombay  or  Cal-
 cutta  and  asked  for  their  help  in  this
 regard”  Did  they  co-vperate  or  non-

 co-operate  with  the  Government?

 Sardar  Swaran  Singh:  No  one  non-
 vo-uperated,  But  while  entering  into
 these  business  matters  it  is  not  cus-
 tomary  to  consult  the  associations,  be
 cause  they  fall  to  pieces,  each  com-
 ponent  member  wanting  to  have
 business  for  himself?

 Mr.  Speaker:  Before  taking  up  the
 next  question  I  would  like  to  inform
 the  House  that  Shri  Rameshwar
 Tantia  had  requested  me  that  Starred
 Question  No.  607  relating  to  LIC  in-
 vestments  in  Newspapers  and
 Journals  mav  be  taken  up.  Is  it  the
 desire  of  the  House  to  take  it  up  now?

 Some  Hon,  Members:  Yes.
 Shri  T,  B.  Vittal  Rao:  You  have  sug-

 vested  certain  rules  in  this  regard.
 May  I  take  it  that  the  rules  have
 sume  into  force?
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 Mr.  Speaker:  Whenever  the  House

 desires  it,  we  will  do  so.
 Shri  T.  B.  Vittal  Rao:  I  suggested

 that  whenever  there  is  a  deviation
 from,  or  change  or  modification  of,
 the  rules,  it  shall  be  done  in  consul-
 tation  with  the  leaders  of  various
 groups.

 Mr.  Speaker:  Yes,  I  agree.  But  the
 House  is  bigger  than  the  leaders  of
 various  groups.  Whenever  the  Huuse
 likes  a  particu'ar  course,  certainly  I
 would  give  preference  to  the  House.
 No  doubt,  the  hon.  Member  suggested
 a  change  in  the  rules.  I  think  a
 change  in  the  rules  is  not  necessary.
 If  a  question  is  very  important,  and
 if  the  House  itself  would  like  to  take
 it  up.  there  is  no  need  for  a  change
 of  the  rule.  Let  us  see  how  this
 works.  If  hon,  Members  are  not  in
 favour  of  this,  I  am  not  going  to  ask
 the  House  to  take  up  that  question.

 Shri  T.  B.  Vittal  Rao:  It  happened
 that  Shri  Panigrahi........

 Mr.  Speaker:  There  is  no  meaning
 in  going  into  it.  The  other  day  I  told
 the  House  that  if  any  hon.  Member
 ufter  having  gone  through  the  list
 finds  that  a  particular  question  is  not
 likely  to  be  reached  he  may  write  to
 me,  before  the  questions  are  taken  up,
 to  take  up  that  question  at  the  end
 and  I  am  prepared  to  come  to  that
 with  the  consent  and  approval  of  the
 House.  After  my  announcement,
 Shri  Kameshwar  Tantia  has  sent  me
 notice  about  this  question.  Shri
 Panigrahi  says  that  SQ.  No,  58  may
 be  taken  up.  Why  did  he  not  write
 to  me  about  it?

 Shri  Chintamuni  Panigrahl:  Yester-
 duy  another  question  about  Delhi
 air-port  was  taken  up.  I{  was  an  un-
 important  question.  At  that  tin  my
 question  was  there  to  be  taken  up.

 Mr.  Speaker:  I  now  announce  clear-
 ly  that  if  any  hon.  Member  feels  that
 a  particular  question  should  be  given
 privrity,  five  minutes  before  UW  0°
 Clock  he  should  write  to  me  and  if
 the  House  approves,  I  will  allow  that
 question  to  be  put.  Merely  berause
 one  hon.  Member  has  given  notice,
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 another  hon.  Member  cannot  rise  in
 his  seat  and  say  “No  Sir,  my  question
 shouldbe  taken  up”.  He  should  give
 notice  earlier.’  In  future  we  shall
 adopt  that  practice,  subject  to  the  ap-
 proval  of  the  House.  The  House’  can
 always  say  that  priority  may  be  given to  a  particular  question.

 Shri  Hem  Barua:  If  two  members
 write  to  you  about  two  questions  diff-
 erently,  it  will  be  difficult  for  you.

 Mr.  Speaker:  Then  I  will  decide.
 Shri  Hem  Barua:  You  should  es-

 tablish  a  convention  by  drafting  rules.
 It.  is  democracy.

 Mr.  Speaker:  The  House  is  agree-
 able  to  this  procedure,  We  will  now
 take  up  S.Q.  No,  607.  Shri  Rameshwar
 Tantia.

 L.LC.  Investments  in  Newspapers  and
 Journals

 *607.  Shri  Rameshwar  Tantia:  Will
 the  Minlster  of  Finance  be  pleased  to
 state.

 (a)  whether  it  is  a  fact  that  the
 Life  Insurance  Corporation  has  pur-
 caased  shares  or  has  given  loans  to
 some  newspapers  and  Journals;  and

 (७)  if  so,  the  names  of  the  naws-
 papers  and  journais  and  amount  in-
 vested  in  each  of  them?

 Vhe  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwart  Sinha):  (a)

 Yes,  Sir.
 (७)  A  statement  is  laid  on  the

 Table  of  the  House.  [See  Appendix
 II,  annexure  No.  8.]

 Shri  Rameshwar  Tantia:  It  has  been
 mentioned  in  the  statement  that  some
 preference  shares  have  been  nought
 of  Messrs.  Kastur:  and  Sons  Ltd.  May
 I  know  the  considerations  for  this
 purchase  when  these  shares  are  not
 reedily  saleable  in  the  market  and
 when  better  preference  shares  could
 have  been  brought  in  the  market  at
 this  price?

 Shrimati  Tarkeshwari  Sinha:  The
 Corporation  was  very  much  convinced
 of  the  soundness  of  this  proposition.
 394  (Ai)  LSD—2.
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 Shri  Tyagi:  Newspapers  being  poli-

 tical  orgens.......
 Mr.  Speaker:  I  am

 side  also.  Shri  Tantia.
 ig  to  this

 Shri  Rameshwar  Tantia:  What  are
 the  considerations  in  buying  these
 preference  shares?  Have  other  news-
 Papers  also  been  approached  by  the
 LIC  for  ther  preference  shares?  What
 wil]  be  the  LIC’s  policy  in  future?

 Shrimati  Tarkeshwari  Sinha:  I°
 wuuld  like  to  draw  the  attention  of
 the  hon.  Member  to  the  statement
 about  the  investment  policy  of  the
 LIC  which  was  made  by  the  hon.
 Finance  Minister.  All  those  consider-
 ations  are  taken  into  account.

 Shri  Tyagi:  Since  newspapers  are
 important  political  organs,  I  wonder
 if  the  Government  have  considered  the
 feasibility  of  advising  the  LIC  not  to
 invest  their  funds  in  any  enterprise
 which  has  any  direct  connection  with
 political  parties.

 Shrimati  Tarkeshwari  Sinha:  It  is  a
 suggestion  for  action.

 Shri  Tyagi:  A  good  suggestion  too.

 Shri  Joachim  Alva:  I  find  that  Gov-
 ernment  shows  very  great  partiality
 for  big  newspapers  with  big  funds
 and  with  big  moneys  behind  them.  In
 the  first  place  the  State  Bank  of  India
 lent  a  large  sum  of  money,  nearly  half
 a  crore  of  rupees,  to  newspaper
 barons.  Here,  I  find,  they  have  lent
 to  very  big  papers.  What  happens  to
 poor  papers  who  just  die  for  want  of
 Rs.  10,000  to  Rs.  20,0007 .  ...(Inter-
 ruption).

 Mr,  Speaker:  What  is  the  question?
 The  hon.  Prime  Minister.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  May  I  say  that  the  sugges-
 tion  made  by  the  hon.  Member,  Shri
 Tyagi,  will  be  considered  by  Gov-
 ernment...  (Interruption).

 Shri  Braj  Raj  Singh:  No,  it  will  not
 be.
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 Shri  Jawaharlal  Nehru:  It  is  a
 matter  of  importance  and  we  _  shall
 consider  it.

 Shri  Tangamani:  From  the  _  state-
 ment  I  find  that  the  Ananda  Bazar
 Patrika  has  been  given  Rs.  25  lakhs.
 What  was  the  criterion  and  on  what
 basis  Rs.  25  lakhs  were  advanced  by
 the  LIC?

 Shrimati  Tarkeshwari  Sinha:  It  nas
 been  the  policy  of  the  Life  Insurance
 Corporation  to  buy  preference  shares
 and  also  taxable  redeemable  first
 mortgage  debentures.  The  Corporation
 has  been  buying  from  time  to  time
 preference  shares  and  debentures  of
 the  sound  companies.  This  is  nothing
 new.  It  is  not  a  departure  from  the
 policy  which  has  been  followed  by  the
 Corporation.

 Shri  P.  R.  Patel:  May  I  know  whe-
 ther  the  policy  of  the  paper  is  con-
 sidered  before  a  decision  to  buy  shares
 is  taken?

 Shrimati  Tarkeshwari  Sinha:  The
 Policy  has  already  been  approved  by
 the  House  to  buy.....  (Interruption).

 Shri  Braj  Raj  Singh:  No,  the  policy
 of  the  paper.

 Shri  P.  R.  Patel:  Whether  the  policy
 of  the  paper  is  considered.

 Mr,  Speaker:  He  warts  to  know
 whether  the  policy  of  the  paper  is
 considered  before  loans  are  advanced
 to  that  paper.

 Shrimati  Tarkeshwari  Sinba:  ‘ihe
 financial  soundness  and  the  position
 of  the  paper  is  always  considered  by
 the  Life  Insurance  Corporation......
 (Interruption).  The  political  impli-

 cations  were  not  considered  by  the
 Corporation,  but  as  the  hon.  Prime
 Minister  has  now  announced,  it  will
 be  taken  into  consideratior.  That
 has  already  been  said  by  him.

 Mr,  Speaker:  Shri  Pattabhi  Raman.
 Shri  A.  con  Guha:  May  I  know

 Mr.  Speaker:  I  have  not  called  Shri
 Guha.
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 Shri  0.  R.  Pattabhi  Raman:  Is  it  not

 a  fact  that  they  were  interested  only
 in  preference  shares  and  not  in  equity
 shares?

 Shrimati  Tarkeshwari  Sinha:  In-
 vestment  has  been  in  preference
 shares  and  also  taxable  redeemable
 mortgage  debentures.

 Shri  A.  0.  Guha:  Has  the  LIC  re-
 ferred  this  matter  of  purchase  of
 shares  of  that  company  or  any  similar
 matter  to  the  Government  before  a
 decision,  which  is  almost  a  political
 decision,  is  taken  by  the  Corporation?

 Shrimati  Tarkeshwari  Sinha:  Certain
 loans  were  already  advanced  before
 the  LIC  came  into  existence.  Com-
 mitments  were  made.  Those  loans
 are  given  as  an  inherited  thing  by  the
 LIC,  Certain  prior  commitments
 were  made.  Therefore  the  LIC  had
 to  implement  those  commitments.
 Only  one  loan  has  been  advanced  and
 that  is  to  Kasturi  and  Sons  Limited.
 That  is  the  only  initiative  which  has
 been  taken  by  the  LIC.

 Shri  A.  C.  Guha:  There  is  a  differ-
 ence  between  the  inherited  and  the
 new  ones.

 Mr.  Speaker:  Shri  Thirumala  Rao.
 Shri  Thirumala  Rao:  Does  the  LIC

 take  into  account  the  political  pro-
 fessions  of  the  managing  directors  end
 the  directors  of  public  limited  com-
 panies  before  they  invest  money  in
 their  shares?

 Mr.  Speaker:  It  is
 that  question.

 Shri  Thirumala  Rao:  This  is  a
 larger  issue  raised  not  only  about
 newspapers  but  about  big  magnates
 also,  who  take  sides  in  policies  as  a
 result  of  the  advantage  derived  from
 these  investments,

 Mr.  Speaker:  The  Question  Hour  is
 over.

 Some  Hon,  Members  rose—
 Shri  Vidya  Charan  Shukla:  May  I

 ask  one  question?
 Mr.  Speaker:  Papers  to  be  laid  on

 the  Table.

 an  answer  to
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 Gangs  of  Child  Lifters

 "567,  Shrimati  Ila  Palchoudhuri:
 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Deputy  Inspectors-General  of  Police
 of  the  States  of  Punjab,  Uttar  Pra-
 desh,  Bihar  and  West  Bengal  sub-
 mitted  to  the  Government  of  India
 early  in  7958  a  report  in  regard  to  the
 activities  of  inter-State  gangs  of
 child-lifters  and  kidnapped  children
 being  lured  into  begging;

 (b)  if  so,  the  main  points  of  the
 report;

 (c)  the  steps  taken  in  regard  there-
 to;  and

 (d)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes.

 (b)  The  report  revealed  that  the
 evil  of  kidnapping  of  children  for
 exploiting  them  for  begging  was
 fairly  wide-spread  in  the  country  and
 the  laws,  which  existed,  were  not  ade-
 quate  for  tackling  the  problem.

 (c)  The  Indian  Penal  Code  (Amend-
 ment)  Act,  1959,  providing  deterrer.t
 punishment  for  kidnapping  or  obtain-
 ing  custody  of  a  minor  and  the  maim-
 ing  of  a  minor  for  exploiting  him  ior
 begging,  has  been  enacted  and  en-
 forced  throughout  India,  except  in
 the  State  of  7  Jammu  and  Kashmir,
 with  effect  from  l5th  January,  1960.
 The  State  Governments  have  also  been
 advised  to  bring  into  force  the  pro-
 visions  of  the  Women’s  and  Children’s
 Institutions  (Licensing)  Act,  1956,
 expeditiously,  and  to  have  suitable
 Children  Acts  for  their  respective
 areas.

 (d)  The  report  is  of  a  confidential
 nature.
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 Manufacture  of  Transist:

 (  Shri  Goray:
 Shri  Rameshwar  Tantia:
 Shri  Pangarkar:

 |  Shri  Bibhuti  Mishra:
 Defence  be

 Radio

 "515.

 Will  the  Minister  of
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bharat  Electronics,  Jalahalli  has  de-
 veloped  a  Transistor  Radio;

 (b)  when  it  will  be  manufactured
 for  commercial  use;  and

 (c)  how  it  is  expected  to  meet  the
 requirements  of  the  villages?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  A  transistorised
 community  receiver  is  under  de-
 velopment  in  BEL.

 (b)  and  (c).  It  is  difficult  to  give
 an  answer  to  this  question  at  this
 stage.  When  the  results  of  tests  and
 evaluation  are  available  it  would  be
 possible  to  consider  this  question,

 MLE.S.,  Kanpur
 "576,  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  serious  charges  have
 been  levelled  against  the  MES  au-
 thorities  at  Kanpur;

 (b)  whether  any  departmental  en-
 quiry  has  been  instituted  against  one
 of  the  Garrison  Engineers;  and

 (c)  the  nature  of  charges?
 The  Minister  of  Defence  (Sbri

 Krishna  Menon):  (a)  Yes,  Sir.
 (b)  Yes,  Sir.  A  Staff  Court  of  In-

 quiry  was  held  on  lst  December,  1958.
 (९)  A  statement  is  laid  on  the  Table

 of  the  Lok  Sabha.  {See  Appendix  II,
 annexure  No.  9].

 Reorganisation  of  Central  Board  of
 Revenue

 *577.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  reorganisation  of  the
 Central  Board  of  Revenue  has_  been
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 decided  upon  as  per  recommendations
 of  the  Direct  Taxes  Administration
 Enquiry  Commmittee,  1958-59.

 (b)  what
 Scheme;  and

 (c)  from  what  date  it  will  come
 into  effect?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (४)
 The  report  of  the  Direct  Taxes  Ad-
 ministration  Enquiry  Committee  Js
 still  under  consideration  of  the  Gov-
 ernment  of  India  and  final  decisions
 have  not  been  taken;

 (b)  and  (c).  Do  not  arse.
 Common  Police  Reserve  Force

 *578.  Shri  Rameshway  Tantia:  Will
 the  Minister  of  ‘Home  Affairs  be
 pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  ‘on  the  question  of  formation  of
 Common  Police  Reserve  Ferce  for
 any  zone;

 (b)  if  so,  the  nature  of  the  decision,
 and

 (c)  if  the  answer  to  (a)  above  be
 in  the  negative,  the  stage  at  which
 the  matter  rests  at  present?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.

 is  the  nature  uf  the

 STATEMENT
 Common  Police  Reserve  Force

 Schemes  for  a  Common  Police  Re-
 serve  Force  have  been  adopted  by
 Eastern  and  Northern  Zonal  Councils,
 These  schemes  provide  for  the  pooling
 of  the  agreed  quota  from  the  existing
 reserves  in  the  States  and  the  Union
 Territories  in  each  of  these  Zones  to
 form  a  common  force  which  would  be
 available  when  required  in  an  emer-
 gency  anywhere  in  the  Zone.  Ar-
 rangement  would  be  made  for  the
 joint  training  of  the  reserve  force  for
 a  short  period  every  year  by  rotation
 in  the  different  States,  etc.

 The  Committee  appointed  by  the
 Central  Zonal  Council  for  this  pur-
 pose  has  submitted  its  report  which
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 will  be  placed  before  the  Council  at
 its  next  meeting:

 The  Southern  Zonal  Council  also
 agreed  in  principle  to  the  formation
 of  the  Common  Police  Reserve  Force
 for  Andhra  Pradesh,  Madras  and
 Mysore  States.  Details  of  the  scheme
 are  being  worked  out  by  the  In-
 spectors-General  of  Police  of  these
 States.

 The  Western  Zonal  Counrci!  did  not
 consider  it  necessary  for  the  present
 to  constitute  a  Common  Police  Re-
 serve  Force  for  the  Zone.

 Purchase  of  Japanese  Jeeps
 *579.  Shri  Morarka:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:
 (a)  whether  any  Japanese  jeeps

 have  been  purchased  recently;

 (b)  if  so,  the  price  of  each;  and
 (c)  the  reasons  for  purchasing  the

 same  in  preference  to  those  made  in
 India?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
 Bolani  Ore  Mines

 *580.  Shri  Chintamoni  Panigrahi
 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state

 (a)  whether  the  raising  of  ore  by
 mechnised  equipment  in  Bolani  Iron
 ore  mines  has  started  by  now;

 (b)  the  total  amount  of  money
 which  has  been  spent  so  far  in  work-
 ing  out  the  Bolani  iron  ore  mines;
 and

 (c)  whether  Government  have  any
 proposal  to  own  majority  shares  in
 this  Company  with  a  view  to  exercise
 controlling  power  in  the  management
 of  the  Company?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No,
 Sir.

 (b)  Rs.  1,06,88,584,  upto  (31-12-1959.
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 (०)  Government  already  own
 majority  shares;  i.e.  50°5  per  cent.

 Shortage  of  Officers  in  Army
 *58l.  Shri  P.  6.  Deb:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  have  seen
 the  speech  of  the  Chief  of  Army  staff
 at  Indore  that  Indian  Army  is  short  of
 3000  officers;  and

 (b)  if  so,  the  reasons  for  the  same?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.  I  have
 seen  seen  a  press  report.  There  is  no
 reason  to  think  the  Chief  of  Army
 Staff  was  referring  to  precise  figures.
 There  is,  however,  a  shortage  of
 officers  in  the  Army.

 (b)  It  is  not  in  the  national  interest
 to  give  out  and  discuss  this  publicly.

 Smuggling  of  Gold  through  Post
 *582.  Shrimati  Mafida  Ahmed:  Will

 the  Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  68-A  on  the  22nd
 December,  959  and  state:

 (a)  the  result  of  the  investigations
 conducted  regarding  smuggling  of  gold
 through  postal  envelopes;  and

 (b)  whether  any  arrest  has  been
 made  so  far?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).
 Investigations  in  the  case  are  still  in
 progress.  8  persons  had  been.  arrested
 upto  the  27th  February,  960  in  this
 connection.

 Manuscript  of  Mahatma  Gandhi  on
 Jallianwala  Bagh

 9583  f  Shri  Radha  Raman:
 Shri  A.  M.  Tariq:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  National  Archives
 were  in  search  of  the  original  manu-

 script  written,  in  Ganghiji’s  handwrit-
 ing  containing  his  report  on  Jallian-
 wala  Bagh;

 (b)  if-so,  what  steps  were  taken  in
 the  matter;  and

 (c)  with  what  results?
 The  Minister  of  Education  (Dr.

 K.  L.  Shrimali):  (a)  Yes,  Sir.
 (b)  and  (c).  Certain  institutions

 likely  to  possess  the  manuscript  or
 have  knowledge  of  its  whereabouts
 were  consulted  but  it  was  not  avail-
 able  with  them.

 भारत  में  पश्चिम  जमंनी  की  पूंजी  का  लगाया
 जाना

 श्री  सरज्‌  पाण्डेय  :
 श्री  प्रजीत  सिह  सरहंदी  :

 क्या  जित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  भारत  सरकार  और  बोन  सरकार
 के  बीच  भारत  में  पूंजी  लगाने  के  बारे  में  जो
 पत्र-ज्यवहार  हो  रहा  था  उसकी  क्‍या  स्थिति
 हैं;  और

 (ख)  इस  सम्बन्ध  में  किये  गये  समझौते
 की  शर्तें  कया  हैं  ?

 वित्त  उप  संत्री  थी  ब०  रा०  भगत)  :
 (क)  शभ्रौर  (ख),  भारत  सरकार  ने  संघीय
 जमंन  गणराज्य  (फंडरल  रिपब्लिक  आफ
 जमेंनी )  की  सरकार  को  सूचित  कर  दिया  हैँ
 कि  वह  अममंनी  द्वारा  भारत  में  पूंजी  लगाये
 जाने  के  बारे  में  करार  करने  के  लिये  बातचीत
 करने  को  तैयार  है  ny  पश्चिम  जमंनी  की  सरकार
 के  जवाब  का  इन्तजार  है  ।

 नइ,

 Coal  Supply  to  Calcutta  and  Howrah
 *585.  Shrj  Tridib  Kumar  Chaudhuri:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernmert  has  been  drawn  to  the  per-
 sistent  complaints  on  the  part  of
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 wholesale  coal  merchants  in  Calcutta
 that  in  the  months  of  December,  959
 and  January,  960  they  have  failed
 to  get  their  full  quota  of  wagons  for
 bringing  coal  to  Calcutta  from  the
 mining  areas  in  West  Bengal  and
 Bihar,  due  to  which  there  was  a  great
 scarcity  of  coal  supply  in  Calcutta  and
 Howrah;

 (b)  the  daily  number  of  wagons
 allotted  for  wholesale  coal  merchants
 in  Calcutta  and  the  number  actually
 supplied  to  them;  and

 (c)  the  reasons  for  dislocation  in
 wagon  supply  for  coal  movement  to
 Calcutta?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 The  West  Bengal  Government  brought
 to  the  notice  of  the  Coal  Controller,
 the  inadequate  supply  of  wagons  for
 movement  of  soft  coke  to  Calcutta
 and  Howrah  areas  during  December,
 959  and  January,  1960.

 (b)  and  (c).  The  daily  average
 quota  of  soft  coke  for  the  Calcutta
 and  Howrah  areas  during  the  period
 was  77  wagons.  Against  this  quota
 supplies  were  on  the  average  62
 wagons  per  day  during  December  and
 72  wagons  per  day  during  January,
 1960.  The  shortfall  was  not  much.

 Production  of  Radar
 *586.  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Defence  be  pleased  to
 state  how  far  Bharat  Electronics  has
 been  able  to  take  up  production  of
 radar?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  It  is  not  in  the
 public  interest  to  furnish  information
 on  this  matter.

 Income-Tax  Building,  Calcutta

 JS  Shri  Subiman  Ghose
 ‘|  Shri  D.  R.  Chavan

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  the  cost  of  construction  of  the
 new  Income-tax  building  in  Chowrin-

 ghee  Square,  Calcutta;

 587.
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 (b)  whether  a  big  ceiling  in  the
 said  building  collapsed  on  the  ‘12th
 January,  1960;

 (c)  if  so,  the  number  of  casualties
 and  the  extent  of  loss  suffered  by
 Government;  and

 (d)  whether  compensation  has  been
 paid  to  the  injured  persons?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 The  new  Income-tax  building  (Main
 &  Annexe)  at  Chowringhee  Square,
 Caleutta  is  estimated  to  cost  Rs.  69°3
 lakhs.

 (b)  Only  a  portion  of  the  false
 ceiling  in  the  ground  floor  of  the
 Annexe  came  down  on  the  scaffolding
 on  2-i-60  due  to  the  extra  load  of
 some  workmen.

 (c)  Two  persons  received  minor
 injuries  ang  four  others  got  bruises.
 They  were  immediately  attended  to.
 The  work  is  being  executed  through
 a  contractor  who.  has  already  rectified
 the  damage  at  his  own  cost.  Any
 compensation  payable  to  the  workmen
 will  also  be  the  liability  of  the  con-
 tractor,  and  no  loss  to  the  Government
 is  involved.

 (a)  The  Executive  Engineer,  Cen-
 tral  P.W.D.,  Calcutta  has  taken  steps
 to  secure  Medical  reports  from  the
 Hospital  authorities  expeditiously.
 The  Labour  Officer  of  the  Central
 P.W.D.  will  thereafter  take  up  the
 question  of  compensation  payable  by
 the  contractor  to  the  injured  persons.

 Investment  Centres  for  Foreign
 Capital

 *588.  Shrimati  Renuka  Ray:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  under
 the  auspices  of  Industrial  Investment
 and  Credit  Co-operation  a  plan  has
 been  adopted  to  set  up  investment
 centres  to  attract  foreign  capital;

 (b)  if  so,  the  names  of  the  places
 where  such  centres  are  being  set  up;
 and
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 (c)  what  are  the  detailed  arrange-
 ments  for  their  working?

 The  Deputy  Minister  of  Finance
 (Shri  B.  RB.  Bhagat):  (a)  to  (c).
 Attention  of  the  Hon’ble  Member  is
 invited  to  Project  Agreement  No.  97
 signed  between  the  Govt.  of  India
 and  the  International  Co-operation
 Administration  on  the  5th  October,
 1959,  copies  of  which  have  already
 been  placed  in  the  Library  of  Parlia-
 ment.  The  proposed  All  India  Invest-
 ment  Centre  has  not’  so  far  been
 established.  Discussions  are  going  on
 regarding  the  feasibility  of  setting  up
 the  Centre  in  collaboration  with  a
 non-official  agency.

 Tribals  in  Tripura
 4589,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  tribals  of  Gamcha
 Kabara  and  its  adjacent  villages  have
 been  facing  eviction  from  their
 occupied  lands;

 (b)  whether  it  is  also  a  fact  that
 the  displaced  persons  have  been  asked
 to  forcibly  occupy  the  lands  of  the
 tribals  of  the  said  area;  and

 (c)  if  so,  what  step  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  No.

 (b)  No.
 (c)  Does  not  arise.

 Construction  of  Naval  Ships
 Shri  S.  A.  Mehdi:
 Shri  Goray:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  it  has  been  decided  by
 the  Navy  to  construct  ships  for  its
 requirements;  and

 (b)  if  so,  the  details  of  the  same?
 The  Deputy  Minister  of  Defence

 (Shri  Raghuramaiah):  (a)  The  con-
 struction  of  small  Naval  ships  in  India
 is  under  consideration.

 590.

 Defence  be

 (b)  It  is  not  in  the  public  interest,
 at  this  stage,  to  disclose  the  details  of
 the  scheme.

 Indian  Expedition  to  Everest

 #591  Shri  H.  N.  Mukerjee:
 au  Shri  Prabhat  Kar:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state;

 (a)  whether  it  is  a  fact  that  an  all-
 India  team  is  making  its  maiden
 attempt  on  Everest  this  year;

 (b)  whether  Government  is  offer-
 ing  them  all  reasonable  facilities;  and

 (c)  what  are  the  details  of  the
 scheme?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayua
 Kabir):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  A  team  of  20  men,  including  a

 physiologist,  a  doctor,  a  meteorologist,
 a  photographer  and  a  wireless  expert,
 led  by  the  Principal  of  the  Himalayan
 Mountaineering  Institute  in  Darjeeling
 and  with  Shri  Tensing  Norgay  as  the
 technical  adviser,  will  set  out  in  the
 middle  of  March  to  try  to  climb  Mount
 Everest.

 Low  Shaft  Furnace  at  Salem
 "592.  Shri  Narasimhan:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  whether  any  party
 has  approached  Government  with  a
 proposal  to  start  a  low  shaft  furnace
 in  Salem  (Madras)  for  the  production
 of  iron?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  No,  Sir.

 Theft  of  Motor  Cars  in  Delhi
 Shri  N.  R.  Muniswamy:
 Shri  Ram  Krishan  Gupta:

 9593,  <  Shri  Radha  Raman:
 Shri  Naval  Prabhakar:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Home  Affairs
 be  pl  d  to  lay  a  stat  t  showing:

 (a)  whether  it  is  a  fact  that  small
 cars  are  being  lifted  away  from  Delhi
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 for  sale  in  Bombay  by  an  organised
 gang  of  car  lifters;

 (b)  if  so,  the  number  of  such  cars
 lifted  in  the  years  ‘1957,  +1958,  959  and
 till  now  in  1960;

 (c)  what  preventive  steps  have  been
 taken  by  the  police  to  guard  against car  lifters;  and

 (d)  how  many  persons  have  so  far
 been  arrested  and  how  many  cars  have
 been  recovered?

 The  Minister  of  Home  Affairs  (Shri
 G,  B.  Pant):  (a)  Four  cars  were
 stolen  in  Delhi  during  959  for  sale
 in  Bombay.

 (bt)  1957  1958  1959  960
 upto

 24.  az  960
 nil  nil  4  nil

 (c)  The  public  have  been  requested
 not  to  leave  their  cars  unlocked,  to
 be  careful  about  their  car  keys  and
 to  report  the  theft  of  their  cars  to
 the  police  without  delay.

 (d)  All  the  4  cars  have  been
 recovered  and  l2  persons  arrested.

 Collection  of  Land  Revenue  in  Ladakh

 9504.  _  Shri  Arjun  Singh  Bhadanria:
 ‘Shri  P.  6.  Deb:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  has  been  decided
 that  land  revenue  will  not  be  collected
 trom  the  northern  districts  of  Ladakh
 in  Kashmir;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Home  Affairs  (Shri
 G.  8,  Pant):  (a)  and  (b).  Land
 revenue  collection  in  Ladakh  is  the
 sole  concern  of  Jammu  and  Kashmir
 Government.  We  have  requested  the
 State  Government  to  let  us  have
 necessary  information.
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 National  Coaching  Scheme

 (Shri  Subodh  Hansda:
 |  Shri  R.  0.  Majhi:

 9595.  Shri  8.  ९.  Samanta:
 Shri  Pangarkar:

 l  Shri  Ajit  Singh  Sarhadi:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  the  proposal  for  setting

 up  the  National  Coaching  Scheme  for
 sports  has  made  any  progress;

 (b)  when  it  is  likely  to  be  complet-
 ed;  and

 (c)  whether  this  would  be  fully
 controlled  by  the  Government  of
 India?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  The
 National  Coaching  Scheme  will  ४९
 introduced  when  the  Central  Coach-
 ing  Institute  has  been  established  and
 has  trained  the  first  batch  of  coaches
 for  the  different  games  and  sports.
 It  is  hoped  to  establish  the  Institute
 within  the  next  six  months  and  to
 introduce  the  National  Coaching
 Scheme  within  another  twelve  months.

 (c)  No  decision’  has  yet  been  taken
 in  the  matter.

 White  Cement

 *596.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  936  on  the  22nd  Decem-
 ber,  959  and  state:

 (a)  whether  the  suitability  from
 commercial  point  of  view  of  the  pro-
 cess  developed  for  production  of  white
 cement  has  since  been  ascertained;
 and

 (b)  if  so,  with  what  results?
 The  Minister  of  Scientific  Research

 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Not  yet,  Sir.
 The  results  of  the  Pilot  Plant  experi-
 ments  at  the  Regional  Research
 Laboratory,  Hyderabad,  are  expected
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 to  be  known  by  the  end  of  the  year
 1960.

 शिक्षा  संस्थाह्ों  को  सहायता

 +५६७.  श्री  भक्त  दर्दान  :  क्‍या  शिक्षा
 मन्त्री  १७  दिसम्बर,  १६५६  के  तारांकित  प्रएन
 संख्या  १६३५  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  भ्रखिल  भारतीय  महत्व  की  शिक्षा
 संस्थाओं  के  बारे  में  सरकार  को  परामद्दं  देने
 के  लिये  नियुक्त  की  गई  विद्वेष  समिति  ने  इस
 बीच  झपने  कार्य  में  क्या  प्रगति  की  है;  भौर

 (ख)  उसका  कार्य,  कब  तक  पूरा  हो
 जाने  की  भ्राशा  हूँ  ?

 िका  मंत्री  (डा०  का०  ला०  श्रोमाली )  :
 (क)  आवश्यक  सूचनाएं  प्राप्त  करने  के
 लिये  उच्च  शिक्षा  की  कुछ  विशिष्ट  संस्थाओं
 को  एक  प्रइनावली  भेजी  गई  हैं  ।  इन  सूचनाश्रों
 के  आधार  पर  ही  समिति  अपना  कार्य  करेगी।
 संस्थाओं  के  उत्तर  की  प्रतीक्षा  की  जा  रही  हैं

 (ख)  जब  तक  योजना  चलती  रहेगी
 तब  तक  समिति  भी  काम  करती  रहेगी  ny

 Private  Schools  in  Delhi

 *598.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  775  on  the  9th  Decem-
 ber,  959  and  state:

 (a)  Government's  reaction  to  the
 resolution  adopted  by  the  Delhi
 Municipal  Corporation  seeking  con-
 ferment  of  authority  to  accord  or
 refuse  recognition  to  private  schools,
 to  regulate  service  conditions  of
 teachers  employed  by  them  and  such
 other  powers  in  respect  of  these  insti-
 tutions;  and

 (b)  the  action  taken,  if  any,  to
 impl  it  the  demand?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali);  (a)  and  (b).  The
 matter  is  still  under  consideration.

 Oil  Drilling  at  Memari,  West  Bengal
 Shri  8.  (९.  Samanta:

 |  Shri  Subodh  Hansda:
 9599,  {  Shri  R.  ९.  Majhi:

 |  Shri  Bishwanath  Roy:
 t  Shri  Halder:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  the  result  of  the  drilling  opera-
 tion  done  at  Memari  in  West  Bengal
 by  the  Indo-Stanvac  Petroleum
 Project;

 (b)  how  many  Indian  Technicians
 are  working  with  the  Project  and  since
 when;  and

 (c)  whether  any  double  drilling  is
 contemplated  in  the  six  places  where
 the  result  was  unsuccessful?

 The  Minister  of  Mines  and  जा  (Shri
 K.  D.  Malaviya):  (a)  It  was  a  dry
 hole.

 (b)  53  Indian  Technicians  are
 working  with  the  Project.  The  period
 of  employment  of  each  of  these  Tech-
 nicians  varies  from  one  to  nine  years.

 (९)  Drilling  of  another  well  is  con-
 templated  only  near  Ranaghat.

 Social  Welfare  Board
 Shri  Harish  Chandra  Mathur:
 Shri  N.  R.  Muniswamy:

 Will  the  Minister  of  Education  be
 pleased  to  state  whether  the  necessity
 of  continuing  the  Social  Welfare
 Board  in  the  context  of  reorganisa-
 tion  of  Panchayats  and  Community
 Development  has  been  considered?

 *600.

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  Yes,  Sir.

 High  Court  Judges
 *60l.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  more
 judges  are  required  for  High  Courts
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 to  ensure  early  disposal  of  cases  as
 thas  been  claimed  by  the  Chief  Justice
 of  Allahabad  High  Court  in  his  address
 to  U.P.  Lawyers’  Conference  on  the
 25th  December,  1959;  and

 (b)  if  so,  what  steps  have  been
 taken  by  Government  to  appoint  more
 judges?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  and  (b).  Govern-
 ment  have  only  seen  a  press  report  of
 the  speech  delivered  by  the  Chief
 Justice  of  the  Allahabad  High  Court
 at  a  seminar  held  under  the  auspices
 of  the  U.P.  Lawyers’  Conference  in
 December,  1959.

 Additional  Judges  are  appointed  in
 the  High  Courts  where  the  state  of
 work  requires  it,  and  so  far,  38  such
 posts  have  been  sanctioned  for  the
 various  High  Courts  since  lst  Novem-
 ber,  1956.  Proposals  for  an  increase
 in  the  strength  of  the  High  Courts
 are  given  prompt  consideration  as  and
 when  received  from  the  State  authori-
 ties.

 Working  of  Suppression  of  Immoral
 Traffic  in  Women  and  Girls  Act

 *602.  Shrimati  Na  Palchoudhuri:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 part  (d)  of  Starred  Question  No.  l4l
 on  the  22nd  December,  959  and  state:

 (a)  whether  the  suggestions  from
 the  State  Governments  and  Union
 Territories  for  making  more  effective
 the  working  of  the  Suppression  of
 Immoral  Traffic  in  Women  and  Girls
 Act,  956  have  since  been  considered;
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 Volunteer  Corps  of  Home  Guards
 Shri  Hem  Barua:
 Shri  Mohan  Swarup:
 Shri  Rameshwar  Tantia:
 Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  asked  State  Govern-
 ments  to  organise  Voluntary  Corps  of
 Home  Guards;

 (b)  if  so,  what  are  the  State  Gov-
 ernments  that  have  so  far  responded
 to  this  suggestion  of  the  Union
 Government;

 (c)  what  is  the  expenditure  that  is
 likely  to  be  involved  in  organising  and
 executing  the  scheme;

 (d)  whether  it  is  proposed  to  share
 the  expenditure  between  the  States
 and  the  Centre;  and

 (e)  if  so,  what  would  be  the  ratio
 between  the  two?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  Response  from  the  State  Gov-
 ernments  is  generally  favourable.
 Home  Guards  Organisation  has  since
 been  set  up  in  the  Union  Territory  of
 Delhi  and  the  question  of  setting  up
 such  an  Organisation  in  other  Union
 Territories  is  under  consideration.

 *603.

 (c)  The  responsibility  for  the  incur-
 ring  of  all  financial  expenditure  rests
 with  the  State  Governments.

 (d)  No.
 (e)  Does  not  arise.
 Central  Ordnance  Depot,  Chheoki

 Shri  Ram  Krishan  Gupta:
 *604.  Shri  S.  M.  Banerjee:

 Shri  D,  C.  Sharma:
 Will  the  Minister  of  Defence  be

 pl  d  to  refer  to  the  reply  given  to
 and

 (b)  if  so,  with  what  result?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  The  suggestions  are
 under  consideration  in  consultation
 with  State  Governments.

 Starred  Question  No.  976  on  the  17th
 December,  959  and  state  the  further
 progress  made  in  the  inquiry  by  the
 Special  Police  Establishment  into  the
 irregularities  in  the  local  purchase  of
 stores  in  the  Central  Ordnance  Depot,
 Chheoki  (Allahabad)?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  The  report  of
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 the  Special  Police  Establishment  was
 received  on  29th  February,  960  and
 is  under  examination  in  the  Ministry.
 Price  Formula  for  Petroleum  Products

 *605.  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 ‘Starred  Question  No.  706  on  the  9h
 December,  959  and  state  the  result
 -of  discussions  started  with  the  Oil
 Companies  for  the  finalisation  of  a
 permanent  formula  on  the  basis  of
 which  new  prices  for  petroleum  pro-
 ‘ducts  will  be  fixed?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  The  ad  hoc  agree-
 ment  referred  to  in  the  reply  given
 on  the  9th  December,  959  is  for.  the
 period  ending  on  the  3lst  March,  1961.
 For  evolution  of  a  formula  to  cover
 the  period  beyond  that  date,  the  pro-
 cedure  and  time-schedule  will  be
 ‘decided  upon  well  in  advance;  further
 discussions  will  be  held  with  the  Oil
 Companies  if  and  when  _  necessary
 within  such  procedure  and  time-
 schedule.

 Evening  Institute  for  Workers’
 Education

 (Shri  8.  0.  Samanta:
 »606  Shri  Subodh  Hansda:

 Shri  Ram  Krishan  Gupta:
 (Shri  D,  rom  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  584  on  the  4th
 December,  959  and  state:

 (a)  whether  the  Evening  Institute
 for  Workers’  Education  has  started
 ‘functioning;  and

 (b)  how  many  persons  can  be  bene-
 fited  by  this  scheme  every  year?

 The  Minister  of  Education  (Dr.  K.  L.
 -Shrimali):  (a)  Not  yet.  The  Advi-
 sory  Board  for  the  Institute  and  the
 Executive  Committee  have  been  set
 up  and  the  first  meeting  took  place  in
 December,  1959.  It  is  expected  that
 actual  work  would  be  started  by  the
 ‘State  Government  at  an  early  date.

 (b)  It  is  too  early  to  say  how  many
 persons  would  be  benefited  by  the
 Scheme  every  year  for  this  would  be

 known  only  as  the  programme
 develops.
 Bihar-West  Bengal  Border  Dispute

 *608.  Shrimati  la  Palchoudhuri:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  37  on  the  22nd
 December,  959  and  state:

 (a)  whether  the  Chief  Secretaries
 of  the  Government  of  West  Bengal  and
 Bihar  have  made  any  on-the-spot
 enquiry  to  find  out  whether  the  village
 of  Govindpur  on  the  border  of  the
 Districts  of  Malda  in  West  Bengal  and
 Purnea  in  Bihar  is  part  of  West  Bengal
 or  Bihar;  and

 (b)  if  so,  with  what  result?
 The  Minister  of  Home  Affairs  (Shri

 G.  B.  Pant):  (a)  and  (b).  Not  yet.
 They  are  expected  to  make  an  enquiry
 shortly.

 Wells  for  S.C.  in  Punjab
 680.  Shri  9,  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  wells  that  have
 been  sanctioned  under’  Centrally
 sponsored  schemes,  during  the  years
 1956-57,  to  1959-60.  so  far  for  provid-
 ing  water  facilities  to  Scheduled
 Castes  in  Punjab;  and

 (b)  the  amount  of
 involved  therein?

 expenditure

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Nil.

 (b)  Does  not  arise.

 Gambling  in  Delhi

 681.  Shri  D,  6.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  number  of  persons
 arrested  for  gambling  in  Delhi  during
 1959;

 (b)  the  number  out  of  them  con-
 victed  so  far;  and
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 (c)  the  steps  taken  or  proposed  to
 be  taken  to  check  the  running  of
 gambling  dens?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 ‘5,613,

 (b)  4,416.
 (c)  Raids  are  organised  by  the

 Police  whenever  any  reliable  infor-
 mation  is  received,  and  police  vigil-
 ance  is  maintained.

 Head  Masters  of  High  Schools  in
 Punjab

 682.  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  financial]  assistance
 was  given  to  Punjab  in  1959-60.  so  far
 for  increase  in  pay  of  Head  Masters
 of  ‘A’  and  ‘B’  type  high  schools  in
 Punjab;  and

 (b)  if  so,  the  amount  of  such  assist-
 ance  given?

 The  Minister  of  Education  (Dr,  K.  L.
 Shrimali):  (a)  and  (b).  The  informa-
 tion  is  being  collected  from  the  State
 Government  and  will  be  placed  on
 the  Table  of  the  Sabha  in  due  course.

 Ex-Servicemen  in  Gurdaspur
 683.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  ex-servicemen  in
 District  Gurdaspur  of  Punjab  to  whom
 land  has  been  allotted  for  cultivation
 to  earn  their  living  so  far;  and

 (b)  the  nature  of  other  financial
 assistance  given  to  them  so  far?

 The  Minister  of  Defence
 Krishna  Menon):  (a)  72.

 (b)  Assistance  has  been  given  to
 them  in  the  shape  of  provision  of
 tractors,  bullocks,  implements,  wells/
 tube  wells,  houses  and  common  build-
 ings  such  as  Panchayatghars,  seed
 stores,  dispensaries  and  schools.

 (Shri
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 Scheduled  Castes  and  Scheduled
 Tribes  in  Central  Government

 Departments
 684.  Shri  Siddiah:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  95  on  the  9th  Decem-
 ber,  959  and  state:

 (a)  whether  the  information  regard-
 ing  vacancies  and  posts  reserved  for
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  Central  Government
 Departments  during  958  is  now
 available;  and

 (b)  whether  it  will  be  laid  on  the
 Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No,  Sir.  Complete  information  is  not
 available  yet.

 (b)  A  statement  containing  the
 requisite  information  available  so  far
 is  placed  on  the  Table.  [See  Appen-
 dix  II,  annexure  No,  10.)  As  soon  as
 information  is  complete  it  will  be  laia
 on  the  Table  of  the  House  as  promised
 in  reply  to  Shri  M.  R.  Krishna's
 Unstarred  Question  No.  1195,

 After  Care  Programme
 685.  Shri  Krishna  Chandra:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  ‘After  Care”  homes
 under  social  welfare  have  recently
 been  transferred  from  the  Home
 Ministry  to  the  Education  Ministry;

 (b)  whether  these  Homes  will  after
 the  transfer  be  administered  by  the
 State  Social  Welfare  Board  under  the
 supervision  of  Central  Social  Welfare
 Board  or  whether  they  would  continue
 to  be  administered  directly  by  the
 State  Government,  as  is  being  done  at
 present,  particularly  in  Uttar  Pradesh;
 and

 (c)  what  will  be  the  exact  change
 in  the  administrative  set  up  of  these
 Homes  in  Uttar  Pradesh?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir.
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 (b)  and  (c).  No  change  is  contem-

 plated  at  present.
 Publication  of  District  Gazetteers  of

 Orissa
 686.  Shri  Chintamoni  Panigrahi:

 Will  the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  8l  on  the  99  Decem-
 ber,  2959  and  state:

 (a)  what  further  progress  has  been
 achieved  in  the  compilation  of  district
 Gazetteers  in  Orissa;  and

 (b)  whether  Government  propose  to
 render  any  financial  assistance  for
 publication  of  these  district  gazetteers
 to  the  different  States?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  The  drafts  for  the
 Koraput  and  the  Puri  District  Gazet-
 teers  are  reported  to  be  still  under
 preparation.

 (b)  The  Government  of  India  giv>
 the  State  Governments  a  grant-in-aid
 to  the  extent  of  40  per  cent  of  the
 expenditure  incurred  on  the  compila-
 tion  of  the  District  Gazetteers,  sub-
 ject  to  a  maximum  of  Rs.  6,2l]  per
 District  Gazetteer.  This  grant  is
 available  only  in  respect  of  those
 volumes  which  conform  to  the  stan-
 dard  and  pattern  laid  down  by  the
 Centre.  In  addition,  40  per  cent  of
 the  expenditure  incurred  on  the  print-
 ing  of  District  Gazetteers  will  also  be
 paid  by  the  Centre  to  the  State  Gov-
 ernments.

 Medals
 687.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:
 (a)  how  many  types  of  medals  have

 been  instituted  in  the  Indian  fighting
 forces  since  independence  so  far;

 (b)  the  qualifications  of  the
 recipients;

 (c)  how  many  have  been  awarded
 such  medals;  and

 (d)  how  many  among  them  were
 posthumous  awards?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  to  (d).  The
 desired  information  is  given  in  State-
 ments  I  and  II  laid  on  the  Table  of
 the  House.  [See  Appendix  II  an-
 nexure  No,  l.]

 Tobacco  Cultivation  in  Andhra  Pradesh

 688.  Shri  Madhusudan  Rao:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  area  brought  under
 tobacco  cultivation  in  Andhra  Pradesh
 during  1958-59;

 (b)  the  total  area  already  under
 cultivation  before  that;

 (c)  the  total  income  accrued  from
 tobacco  during  1957-58,  1958-39  and
 1959-60;

 (d)  the  total  foreign  exchange
 earned  from  tobacco  during  these
 periods;  and

 (e)  the  total  quantity  of  tobacco
 exported  during  these  periods?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (e).  A  state-
 ment  showing  the  available  infurma-
 tion  is  placed  on  the  Table  of  the
 House.  [See  Appendix  II,  annexure
 No.  12.)

 Revenue  Collections  in  Andhra
 Pradesh

 689.  Shri  Madhusudan  Rao:  Will
 the  Minister  of  Finance  be  pleascd  to
 state  the  total  amount  collected  Ly  the
 Government  of  India  by  way  of  taxes
 and  other  revenue  measures  in
 Andhra  Pradesh  during  1957-58  nd
 1958-59?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):

 1957-58  Rs.  23,23,42,000
 1958-59  Rs.  25,59,70,000

 The  above  figures  do  not  include
 receipts  under  various  major  heads  in
 the  group  “Civil  Administration,
 Currency,  Mint,  Civil  Works  etc”  as
 these  receipts  are  not  on  account  of
 any  revenue  measures  adopted,  but  on
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 account  of  services  rendered  and  sup-
 plies  made.

 Hall-Cum-Auditoriums  in  Orissa
 690.  Shri  Chintamoni  Panigrahi:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  905  on  the
 22nd  December,  959  ang  state:

 (a)  whether  the  educational  institu-
 tions  of  Orissa  which  applied  for
 assistance  to  construct  hall-cum-
 auditoriums  have  since  received  finan-
 cial  aids;

 (b)  if  so,  how  many  institutions
 have  received  it;  and

 (c)  the  amount  given  to  cach  of
 them?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  No,  Sir.  The  matter
 is  still  under  consideration.

 (b)  and  (c).  Do  not  arise.
 Indian  Institute  of  Technology,

 Kharagpur
 |  Shri  Ram  Krishan  Gupta:
 “Shri  D.  C.  Sharma:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  973  on  the  I7th  Decem-
 ber,  959  and  state:

 69l.

 (a)  whether  Government  have
 received  comments  of  the  Board  of
 Governors  of  the  Indian  Institute  of
 Technology,  Kharagpur  on  the  report
 of  the  Committee  appointed  to  review
 the  working  ,and  development  of  this
 Institute;

 (b)  if  so,  whether  Government  have
 considered  the  report;  and

 (c)  if  so,  the  result  thereof?
 The  Minister  of  Scientific  Research

 ami  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  Board  has  formulated
 its  views  on  the  Report  at  its  meet-
 ing  held  on  the  ‘13th:  February,  1960.
 A  formal  communication  incotporat-
 ing  the  views  of  the  Board  has  not
 however  yet  been  received.

 (b  and  (c).  Do  not  arise.
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 Grants  to  Orissa  for  B.C.  and  8.T.
 Schemes

 J  Shri  Sanganna:
 mu  Shri  8.  C.  Samanta:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  983  on  the
 22nd  December,  959  and  state:

 893.

 (a)  whether  any  decision  has  since
 been  arrived  at  in  respect  of  special
 grants  to  Orissa  State  for  the  imple-
 mentation  of  schemes  for  Scheduled
 Castes  and  Scheduled  Tribes  during
 the  remaining  period  of  the  Second
 Five  Year  Plan;  and

 (b)  if  so,  with  what  results?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  Schemes  were  discussed
 with  the  officers  of  the  State  Govern-
 ment  on  Ist  and  2nd  February,  1960,
 ana  revised  proposals  of  the  State
 Government,  in  the  light  of  tne  dis-
 Cussions,  are  awaited,

 H.Qs,  of  Hindustan  Steel  at  Ranchi
 Shri  R,  C,  Majhi:
 Shri  Subodh  Hansda:

 694.  4  Shri  Ss.  C.  Samanta:
 Shri  Aurobindo  Ghosal:
 Shri  B.  Das  Gupta:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  the  office  of  the  Hindu-
 stan  Steel  has  been  shifted  to  the  new
 office  at  Ranchi;  and

 (b)  if  so,  when  it  was  shifted?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)
 Yes,  Sir.

 (b)  26th  December,  1959.

 India  Office  Library
 Shri  Ram  Krishan  Gupta:
 Shri  Agadi:

 3  Shri  Shankaraiya:
 {Shri  0.  Sharma:

 Will  the  Minister  of  Scientific
 Eesearch  and  Cultural  Affairs  be

 685.
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 Pleased  to  refer  to  reply  given  to
 Unstarred  Question  No.  724  am  the  Ist
 December,  959  and  state:

 (a)  whether  the  Government  have
 received  reply  from  the  British  Gov-
 ernment  to  the  joint  note  sent  by
 india  and  Pakistan  regarding  India
 Office  Library;  and

 (b)  if  so,  the  nature  of  reply
 received?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Northern  Zonal  Council  Meetings
 696.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  390  on  the
 23rd  November,  959  and  state:

 (a)  whether  the  proceedings  of  the
 Northern  Zonal  Council  meetings  held
 in  October,  959  in  New  Delhi  have
 been  finalised;  and

 (b)  if  so,  the  action  taken  to  imple-
 ment  these  decisions?

 The  Minister  of  Home  Affairs  (Shri
 6,  B.  Pant):  (a)  Yes.

 (b)  Copies  of  the  proceedings  have
 been  forwarded  to  the  State  Govern-
 ments  and  other  authorities  concerned
 for  implementation  of  the  recommen-
 dations  made  by  the  Council.

 Pipeline  Study  Team

 (Shri  Ram  Krishan  Gupta: 697.  4  Shri  Morarka:
 Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No,  328  on  the  26th  November,  959
 and  state:

 (a)  whether  the  Pipeline  Study
 Team  has  submitted  its  report;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Mines  and  Oil  (Shri
 हूं,  ७.  Malaviya):  (a)  Yes,  Sir.

 (b)  It  would  not  be  in  public
 interest  to  disclose  the  details  of  the
 Report  at  this  stage.

 Neyveli  Thermal  Station

 (Shri  Ram  Krishan  Gupta:
 698.  Shri  D.  0.  Sharma:

 Shri  Pangarkar:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  462  on  the  Ist  December,  2959
 and  state:

 (a)  whether  delivery  of  equipment,
 plant  and  machinery  for  constructing
 the  thermal  power  station  at  Neyveli
 by  M/s,  Technoexport,  Moscow,  has
 since  commenced;  and

 (b)  if  so,  the  extent  of  the  supply
 50  far  effected?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Yes.

 (b)  So  far,  1,383  tons  of  raw,  re-
 inforcement  and  structural  steel  have
 been  received  at  Neyveli  and  237  tons
 are  reported  to  be  in  transit.

 Film  Clubs  in  Universities

 699  Shri  D.  C.  Sharma:
 ‘|  Shri  Pangarkar:

 Will  the  Minister  of  Education  be
 Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  704  on  the
 9th  December,  959  and  state:

 (a)  the  progress  so  far  made  in
 regard  to  the  scheme  of  setting  up
 film  clubs  in  the  universities;  and

 (b)  the  expenditure  incurred  so  far
 on  the  scheme?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Only  5  Universities
 have  so  far  expressed  their  willing-
 ness  to  implement  the  revised
 scheme.

 (b)  Nil.
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 ‘Fire  in  Sirkiwalan,  Delhi
 700.  Shri  B.  C.  Mullick:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  fire
 broke  out  in  the  ‘sirki’  stalls  on  the
 night  of  the  llth  December,  969  in
 Sirkiwalan  of  Sadar  Road,  Delhi;

 (b)  whether  as  a  result  of  this  fire
 25  families  were  rendered  homeless; and

 (c)  what  rehef  hus  been  given  by Government?
 The  Minister  of  Home  Affairs  (Shri

 G.  B.  Pant):  (a)  Yes.

 (b)  Eight  huts  were  guttea.  It  was not  possible  to  ascertain  the  number of  families  which  were  rendered  home- less.

 (९)  No  request  for  relief  was
 received.

 हिमाचल  प्रदेश  में  तम्बाकू  की  खेती

 ७०१.  ही पथ  देव  :  क्‍या  बिस  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  उन्हें  पता  है  कि  हिमाचल
 प्रदेश  में  तम्बाकू  की  खेती  निजी  प्रयोग  के
 लिये  एक  विशेष  सीमा  तक  वैध  थी;  शर

 (सत्र)  क्‍या  उन्हें  यह  भी  पता  है  कि  अब
 यह  सीमा  घटा  कर  नगण्य  कर  दी  गयी  है  ?

 वित्त  मंत्रों  (भी  मोरारजों  वेसाई)  :
 (क)  केन्द्रीय  उत्पादन  शुल्क  कानून  (सेंट्रल

 एक्साइज  ला)  के  प्रन्त्गंत  तम्बाकू  की  खेती
 पर  कभी  भी  कोई  पाबन्दी  नहीं  लगायी  गयी  t
 जान  पड़ता  है  इस.  प्रइन  का  सम्बन्ध  उस
 “पहाड़ी,  जंगली  शौर  रेगिस्तानी  क्षेत्र  योजना'
 से  हैँ  जो  झब  समाप्त  हो  चुकी  हैं  ।  इसके  प्रनु-
 सार,  कुछ  हालतों  में  तम्बाकू  को  उत्पादन
 शुल्क  से  छूट  दी  जाती  थी  ।  यह  योजना
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 १६५२  में  हिमाचल  प्रदेश  जैसे  बिखरी  खेती

 वाले  इलाकों  में,  जहां  भ्राम  तौर  से  तम्बाकू
 की  खेती  १०  सेंट  से  ज्यादा  जमीन  में  नहीं  की
 जाती,  प्रयोग के  रूप  में  कानूनी तौर  के  अलावा
 जारी  की  गयी  थी  |  यह  योजना  बिना  किसी
 नोटिस  के  बन्द  की  जा  सकती थी  और  वास्तव
 में  २५  जून  १६५६  से  बन्द  कर दी  गयी।

 (ख)  १६५८  में  अखिल  भारतीय
 आधार  पर,  'मल्टिपल  ग्राफिसर्स  रेंज  स्कीम'
 नाम  की  एक  नयी  योजना  जारी  की  गयी  जिसके
 ग्रनुसार  तम्बाकू  की  खेती  तोटिफाइड  (गैर-
 तिजारती )  शौर  नाननोटिफाइड  (तिजारती)
 इलाकों  में  बांट  दी  गयी  हूँ  ।  नोटिफाइड
 इलाकों  में,  झाम  तौर  पर  पहले  के  सभी  पहाड़ी,
 जंगली  शौर  रेगिस्तानी  इलाके  के  व  मैंदानों  के
 एसी  ही  बिखरी  खंती  वाले  इलाके  प्राते  हैं  t
 जिन  कलक्टरों  को  केन्द्रीय  उत्पादन  शुल्क
 नियम,  १६४४  के  नियम  १५४  और  १६  के
 अनुसार,  २०  सेंट घौर  १००  पौंड  की  सीमाह्रों
 के  झन्दर  नोटिफाइड  इलाकों  का  ऐलान
 करने  का  प्रधिकार  दिया  गया  है  वे  स्थानीय
 परिस्थितियों  का  ध्यान  रखते  हैं  शौर  इस  बात
 का  भी  कि  बहुसंख्यक  सीमान्तिक  (माजिनल )
 करदाता  इस  योजना  के  बाहर  ही  रहें  ।  इसलिए
 कुछ  इलाकों  में  ६  सेंट  तक  खेती  करने  भौर
 ४०  पौंड  तक  तम्बाकू  पैदा  करने  वालों
 तथा  हिमाचल  प्रदेश  के  दूर  के  कुछ  इलाकों  में
 १५  सेंट  तक  खेती  करने  शौर  ६०  पौंड  तक
 तम्बाकू  पैदा  करने  वालों  को  तम्बाकू  की  खेती
 के  सम्बन्ध  में  सूचना  देने  से  मुक्त  कर  दिया
 गया  है  शौर  इसी  सीमा  तक  उनसे  उत्पादन
 बुलक  नहीं  लिया  जाता  है  t  चुंकि  नयी  योजना
 के  प्रन्तगंत  हिमाचल  प्रदेश  के  भ्रधिकतर  गांवों
 में  ये  सीमाएं  बढ़ा  कर  १४  सेंट  (क्षेत्र)  भौर
 go  पौंड  (पैदावार)  कर  दी  गयी  हैं,  जब  कि
 समाप्त  की  गयी  'पहाड़ी,  जंगली  झौर  रेगि-
 स्तानी  क्षेत्र  योजना'  के  भ्रन्तगंत  केवल  १०  सेंट
 तक  ही  छुट  दी  जाती  थी,  इसलिये  मोटे  तौर
 पर,  मौजूदा  योजना,  समाप्त  पहाड़ी,  जंगली
 झर  रेगिस्तानी  क्षेत्र  योजना'  के  मुकाबले
 तम्बाकू  की  खेती  करने  वालों  के  लिये  ज्यादा
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 फायदेमन्द  हैं  -  इस  तरह,  व्यवहार  की  दृष्टि
 से  नयी  योजना  पहले  से  न  सिफे  आसान  और
 उंदार  हैं,  बल्कि  उसका  क्षेत्र  भी  पहले  से
 ज्यादा  बड़ा  है  v

 Gold  Mines
 102.  Shri  Pangarkar:  Will  tne

 Minister  of  Steel,  Mines  and  Fuel  }v
 pleased  to  state:

 (a)  the  number  of  gold  mines  jn
 India;

 (b)  whether’  any  survey  of  gold
 areas  in  India  was  conducted  during
 the  year  1959;  and

 (c)  if  so,  the  result  thereof’
 The  Minister  of  Mines  and  Oil  (Shri

 K.  D.  Malaviya):  (a)  There  are  four
 working  gold  mines  in  India  namely
 (i)  Champion  Reef,  (ii)  Nundydroog,
 Gii)  Kolar  and  (iv)  Hutt.

 (b)  and  (९).  The  Geological  Survey
 of  India  carried  out  a  survey  of  Kolar
 and  Gadag  gold  fields  in  Mysore  and
 Ramgiri  gold  ficld  in  Andhra  Pradesh
 during  1959.  It  is  still  too  early  to
 assess  the  results  of  surveys  under-
 taken  which  are  continuing.

 Coal  Export
 703.  Shri  Pangarkar:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  stute:

 (a)  the  total  quantity  of  coul
 aurmg  November,  959  to

 3!st  January,  960  month-wise;  and
 (b)  how  does  it  compare  with  the

 exports  during  corresponding  period
 in  previous  year?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (9).  The  exports  of  coal,  monthwise,
 during  November,  959  to  39
 January,  960  were  as  follows:

 Approx.  in  tons.
 Novet:bder,  ‘19d9°  (126,190
 December,  4959  138,640,

 ‘January,  960  142,350
 The  figures  for  November,  ‘1958,
 Decomber,  958  and  January,  959
 394  (Ai)LSD—3.

 were  respectively  164,800,  tons,  173,980
 tons  ard  143,790  tons.

 Library  Movement

 7104,  Shri  Chintamoni  Panigrahi:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  grant  has  been
 given  to  Orissa  Government  fort
 encouraging  library  movement  in  the
 State  during  the  Second  Plan  period
 so  far;

 (b)  if  so,  the  amount  of  grant  given;
 and

 (c)  how  the  grant  has  been
 utilised?

 The  Minister  of  Education  (Dr.  K.  L
 Shrimali):  (a)  Yes,  Sir.

 (b)  Rupees  one  lakh  during  |956—-
 58.  Figure  for  1958-59  is  not  avail-
 able  as  grants  are  now  sanctioned
 according  to  four  main  groups,  viz.
 Elementary  Education,  Secondary
 Education,  University  Education  and
 other  Education  Schernes.

 (c)  The  grant  has  been  utilised  for
 giving  assistance  to  village  libraries,
 financing  an  _  integrated  Library
 service  at  Angul  and  maintaining  an
 Information  Centre  at  the  Head-
 quarters.

 Roads  in  Tripura
 705.  Shri  Bangshi  Thakur:  Wil!

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  length  of  roads  constructed
 for  rura]  areas  in  Tripura  during  the
 Second  Five  Year  Plan  period;

 (b)  the  situation  of  the  roads;  and
 (c)  the  roads  yet  to  be  constructed’

 and  the  budgeted  sum  spent  and  to
 be  spent  for  the  purpose?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  to  (c).  Information
 is  being  collected  and  will  be  laid  on
 the  Table.
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 संज्ियों  के  दौरे

 ७०६.  श्री  विभूति  सिश :  क्‍या  qe
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार ने  मंत्रियों  के  दौरों
 में  साजसामान  (paraphernalia)  कम
 करने  के  लिये  कोई  उपाय  निकाले  हैं;

 (ख)  यदि  हां,  तो  उनका  क्या  ब्यौरा
 है;  शौर

 (ग)  क्‍या  इन  उपायों  को  कार्या-
 न्विति  किया  जा  रहा  है  ?

 गृह-कार्य  मंत्री  (थी  गो०  wo  पस्त)  :
 (क)  शौर  (ख).  जी  हां  ।  किये  गये  उपययों में

 श्रेकुछ  नीचे  दिये  गये  हैं  :

 (१)  रेलवे  सँलूनों  के  प्रयोग;

 (२)  गार्ड  श्राफ  प्लानर  के  पेश  किये
 जाने;

 (३)  भ्रागमन  और  विदा  के  समय  के
 क्षिष्टाचार  ;

 (४)  दौरे  में  साथ  जाने  वाले  कमंचारी  ;
 शौर

 (५)  मन्त्रियों  के  सम्मान  में  होने  वाले
 समारोहों  में  कमी  कर  दी  गई  है  ।

 (ग)  जी,  हां  t

 Government  Employees  in  Assam

 107,  Shri  Liladhar  Kotoki:  Will  the
 Minister  of  Finance  be  pleased  to
 state  what  categories  of  Government
 of  India  employees  stationed  in  Assam
 have  been  given  compensatory  allow-
 ance?

 The  Minister  of  Finance  (Shri
 Morarji  Dezal):
 Gazetted.

 House  Rent  Allowance  at  ‘B’  class
 yates  when  posted  in  Shillong  only.
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 Non-Gazetted.
 (a)  Compensatory  Allowance

 throughout  the  State  of  Assam  as
 prescribed  in  Finance  Ministry  Office
 Memorandum  Nos.  2(25)-E.IT/Bi56,
 dated  the  26th  July,  956  and  +10(23)-
 ‘E.II(B)|57,  dated  the  3rd  September.
 i957.

 (b)  House  Rent  Allowance  at  ‘B™
 class  rates  when  posted  im  Shillong
 only,  in  addition  to  Compensatory
 Allowance.

 Mainte  of  Mi  in  Punjab
 708.  Shri  Daijit  Singh:  Will  the

 Ministcr  of  Selentific  Research  and
 Cultural  Affairs  be  pleased  to  state
 whether  the  total  amount  allotted  for
 the  maintenance  and  repairs  of  Cen-
 trally  Protected  Monuments  in  Pun-
 jab  for  959-60  has  beer  fully  utilised”

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  About  75  per  cent.  of  the
 allotted  amount  wag  spent  upto  Jan-
 uary,  ‘1960.

 Prosecution  of  Ex-ruler  of  Bastar
 709.  Shri  Surendranath  Dwivedy:.

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that)  the
 District  Magistrate  of  Jagdalpur  had’
 requested  for  permission  to  prosecute
 Shri  Pravir  Chandra  Deo,  ex-ruler  of
 Bastar  under  Section  302  LP.C.  for
 causing  the  death  of  Suner  atias
 Chotala  on  the  7th  December,  1959;

 (b)  whether  the  said  permission
 has  been  given;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Home  Affairs  (Shri

 G,  B.  Pant):  (a)  In  December,  1969,
 the  State  Government  of  Madhya
 Pradesh  askeq  for  the  permission  of
 the  Government  of  India  for  search.
 seizure  of  property,  and  arrest  of  the
 Ruler  of  Bastar  if,  in  the  course  of
 investigation  of  this  case,  any  of  these
 became  necessary.  They  were  inform-
 ed  that  they  may  proceed  in  this  case
 in  the  manner  they  considered’  pro-
 per  and,  that  if  in  the  course  of  the
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 investigation,  they  considered  it  neces-
 sary  to  take  any  step  short  of  prose-
 cution,  they  may  do  so.  The  State
 Government  have  not  yet  approached
 Government  for  sanction  to  prosecute
 the  Ruler  under  Section  97-A  of  the
 Cr.  P.  C.  Government  of  India  are
 not  aware  whether  the  District  Magis-
 trate  has  made  any  such  request  to
 the  State  Government.

 (b)  and  (c).  Do  not  arise.

 Industrial  Management  Pool

 aio,  J  Shri  Karni  Singhji:
 “U  Shri  8.  A,  Mehdi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  205  on  the
 l8th  November,  959  and  state  whe-
 ther  the  candidates  to  whom  appoint-
 ment  authorizations  have  been  issued
 have  accepted  positions  in  the  Indus-
 trial]  Undertakings?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Orders  of  appointment  have  now  been
 issued  to  114  candidates.  Of  these,
 83  have  actually  joined  their  posts.

 Basic  Education  in  Tripura

 7ll.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  505  on  the  l0th  August,
 959  and  state  the  result  of  the  assess-
 ment  of  the  progress  of  basic  educa-
 tion  in  Tripura?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  Departmental  assess-
 ment  of  the  progress  of  Basic  Educa-
 tion  is  made  from  time  to  time  in
 order  to  ascertain  the  difficulties
 faced  and  to  find  out  ways  and  means
 to  overcome  them.  These  reports  are
 generally  prepared  for  departmental
 use  and  not  with  a  view  to  publishing
 them.

 Manipuri  Backward  Class  Students  in
 Tripura

 m2.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  students  of  Mani-
 puri  Backward  Class  get  facilities  of
 free  education  in  Tripura;

 (b)  if  not,  the  reasons  therefor:
 and

 (c)  the  total  number  of  Manipuri
 students  getting  school  stipends  in
 Tripura  during  1959-60?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Students  belonging  to  the  Manipuri
 community  have  been  getting  free
 tuition  facilities  in  all  Government
 educational  institutions  upto  collegiate
 standard  and  in  non-Government
 Higher  Secondary,  High  and  Junior
 High  Schools  with  effect  from  Ist
 April,  1959.

 (b)  Does  not  arise.
 (c)  Five.

 High  Schools  in  Rural  Areas  of
 Tripura

 7113,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  high  schools  in
 the  rural  areas  of  Tripura:

 (b)  how  many  of  them  are  privately
 run;  and

 (c)  whether  Government  propose  to
 open  more  high  schools  in  rural  areas
 of  Tripura?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Twenty  three.

 (b)  Ten.

 (c)  Yes,  Sir,  as  and  when  necessity
 arises.

 Political  Sufferers  in  Tripura
 714,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Home  Affairs  be  pleased
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 to  state:
 (a)  the  number  of  political  sufferers

 in  Tripura  who  shave  applied  for
 financial  aid  from  Government;  and

 (b)  the  number  of  such  political
 sufferers  who  have  been  granted financial  aid?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  22.

 (b)  6.
 Central  Research  Laboratories

 715.  Kumari  M.  Vedakumari:  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  total  expenditure  incurred
 on  the  establishment  of  National  Re-
 search  Laboratories  functioning  under
 the  Council  of  Scientific  and  Indus-
 trial  Research  up  till  1959;  and

 (b)  whether  there  is  any  assessment
 of  the  work  done,  or  achievements
 made  by  these  laboratories?

 The  Minister  of  Scientific  Research
 ang  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  total  expenditure
 incurred  till  3lst  December,  959  is
 about  Rs.  23,41,23,400.

 (b)  An  assessment  of  the  work  of
 the  national  laboratories  was  madé  by
 a  Reviewing  Committee  appointed  in
 the  year  947  under  the  Chairman-
 ship  of  Sir  Ardeshir  Lal  Dalal;  a
 Committee  under  the  Chairmanship
 of  Sir  Alfred  Egerton  made  another
 review  in  1955.  Recently,  steps  have
 been  taken  to  constitute  Executive
 Councils  for  the  Nationa]  Laboratories.
 Assisted  by  Scientific  Sub-Committees,
 they  carry  out  continual  assessment  of
 the  institutions  in  their  charge.
 Assistant  C  issioners  for  Scheduled
 Castes  and  Scheduleg  Tribes  in  States

 716.  Shri  Siddiah:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  773  on  the  lst  December,
 959  and  state  whether  the  selection
 of  Assistant  Commissi  s  for  Sched-
 uled  Castes  and  Scheduled  Tribes  has
 since  been  finalised  by  the  Union
 Public  Service  Commission?
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 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar): The  Union  Public  Service  Commission
 have  recommended  the  names  of  six
 persons  for  appointment  as  Assistant
 Commissioners.

 Polytechnics  in  Himacha]  Pradesh
 3  Shri  Hem  Raj:  Will  the  Minister

 of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  the  number  of  polytechnics
 opened  in  Himachal  Pradesh  so  far
 with  location:

 (b)  the  number  of  polytechnics  to
 be  opened  during  the  rest  of  the
 Second  Five  Year  Plan  period;  and

 (c)  the  population  and  the  extent
 of  area  which  each  polytechnic  serves?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (c).  In  the  Second
 five  year  plan  of  Himachal  Pradesh
 there  is  provision  for  only  one  poly-
 technic  which  has  been  established  at
 Sundernagar.  It  serves  the  whole  of
 Himachal  Pradesh.

 Geological  Survey  of  Minerals  in
 Cuddapa

 718.  Shri  Rami  Reddy:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  any  geological  survey
 of  minerals  in  Cuddapa  District  in
 Andhra  Pradesh  has  been  made  after
 1947:  and

 (b)  the  broad  details  of  all  surveys
 conducted  since  1947?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.  Syste-
 matic  Geological  mapping  and  investi-
 gation  of  mineral  deposits  has  been
 and  is  being  carried  out  in  Cuddapa
 district  by  the  Geological  Survey  of
 India.

 (b)  Broad  details  of  mineral  investi-
 gations  carried  out  by  the  Geolo-
 gical  Survey  of  India  in  Cuddapa
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 district  since  947  are  88  follows:—
 Barytes——Thin  veins  of  Barytes

 along  the  joints  of  massive  quartzites
 about  3/4th  of  a  mile  north-east  of
 Bhakarapuram  were  noted  but  occur-
 rence  is  considered  of  no  economic
 importance.  ‘he  gross  reserves  of  all
 grades  of  material  available  in  the
 Cuddapa  and  Pulivendla  taluks  are
 estimated  at  about  6,23,500  tons.

 Limestone.—As  a  result  of  investi-
 gations  carried  out,  it  is  estimated  at
 present  that  the  massive  Narji  lims-
 stones  of  the  Kamalapuram  sub-taluk
 are  likely  to  be  of  the  order  of  600
 millicn  tons.

 Manganese.—The  reported  occur-
 ance  of  manganese  ore  near  the  foot
 hills,  about  two  miles  W.S.W.  of  Set-
 tigunta,  was  examined.  The  ore  is
 of  very  poor  quality  and  is  considered
 too  scanty  to  be  of  any  economic  im-
 portance.
 New  Currency  Note  Press  at  Nasik.

 Road
 719.  Shri  Jadhav:  Will  the  Minister

 of  Finance  be  pleased  to  refer  to  the
 teply  given  to  Unstarred  Question
 No.  742  on  the  ‘17th.  December,  957
 and  state:

 (a)  the  progress  since  made  in  the
 setting  up  of  the  new  Currency  Note
 Press  for  printing  one  rupee  notes  at
 Nasik  Road;  and

 (b)  whether  the  necessary  building
 has  been  built?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  The
 construction  of  the  building  for  the
 new  currency  note  press  is  in  progress
 and  is  expected  to  be  completed  in

 -the  near  future.  Plant  and  machi-
 nery  have  already  been  purchased
 and  will  be  installed  as  soon  as  the
 new  building  is  ready.

 हिमाचल  प्रवेश  में  हत्या  की  घटनायें

 ७२०.  ह  पद्म  देव  :  क्‍या  गृह-कार्य  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५६  में  हिमाचल  प्रदेश  में
 किसनी  हुत्यायें  की  गईं  ;

 8
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 (ख)  उन  में  से  कितने  मामलों  में
 चालान  किया  गया;  भौर

 (ग)  कितने  व्यक्तियों  को  सजा  दी  गयी
 और  कितने  व्यक्ति  भ्रमी  लापता  हैं  ?

 गृह-कार्य  मंत्री  (श्री  गो०  To  प्त )  :
 (क)  पुलिस  में  १६  सही  मामलों  की  रिपोर्ट

 की  गई

 (सत्र)  श्रब  तक  ११  मामलों  में  चालान
 किया  गया  हूँ  जिनमें  से  €  waved  में  चल  रहे
 हैं।  ५  मामलों  में  जांच-पडताल  हो  रही  है  ।

 (ग)  अभी  तक  किसी  भी  मुजरिम  को
 सजा  नहीं  दी  गई  है  श्लौर  कोई  भी  मामला
 लापता  करार  देकर  समाप्त  नहीं  किया  गया  ।

 32.04  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Report  oF  CENTRAL  WAGE  Boarp

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 Sir,  I  beg  to  lay  on  the  Table  a  copy
 of  each  of  the  following  papers:

 (i)  Report  of  the  Central  Wage
 Board  for  Cotton  Textile  In-
 dustry.

 (ii)  Government  Resolution  No.
 WB-8(78)  dated  the  2nd
 March,  1960.

 May  I,  with  your  permission,  add  a
 few  words  on  this  subject?

 The  report  was  received  by  us  on
 the  Ist  December,  1959.  As  the  hon.
 Members  know  this  industry  has
 about  500  units  employing  more  than
 eight  lakhs  of  workers.  It  was,  there-
 fore,  necessary  to  consider  the  impli-
 cations  of  the  Board’s  recommenda-
 tions  thoroughly.  This  naturally  in-
 volved  consultation  with  State  Gov-
 emments  and  other  interests  to  en-
 sure  that  after  the  announcement,  the
 recommendations  ere  implemented
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 {Shri  Nanda]
 sinoothly  and  expeditiously.  I  am  glad
 tu  announce  that  ‘tovernment  deci-
 sions  on  the  recommendations  have
 been  finalised.  Placed  in  Library.
 See  No.  LT-947/60.5

 AMENDMENTS  TO  THE  COAL  BEARING
 AREAS  (ACQUISITION  AND  DEVELOP-

 MENT)  Rutes,  1957.
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  Sir,  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (3)  of  section  27  of  the  Coal
 Bearing  Area  (Acquisition  and  Deve-
 lepment)  Act,  +1957,  a  copy  of  Notifi-
 cation  No.  S.O.  428  dated  the  20th
 February,  960  making  certain  amend-
 ments  to  the  Coal  Bearing  Area  (Ac-
 quisition  and  Development)  Rules,
 1957,  [Placed  in  Library.  See  No.  LT-
 1948/60.)
 Purcuase  OF  U.P.  ZAMINDARI  ABOLI-

 TION  Bonps  BY  BANARAS  HINDU
 UNIVERSITY

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  statement  regarding
 the  purchase  of  the  Uttar  Pradesh
 Zamindari  Abolition  Bonds  by  the
 Banaras  Hindu  University.  [Placed
 in  Library.  See  No.  LT-949/60.]

 NOTIFICATIONS  ISSUED  UNDER  CENTRAL
 Excrses  AND  SALT  AcT  AND  SEA

 Customs  Act

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 Sir,  I  beg  to  lay  on  the  Table—

 (i)  a  copy  of  each  of  the  follow-
 ing  Notlfications  under  sec-
 tion  38  of  the  Central  Excises
 and  Salt  Act,  ‘1984,  making
 certain  further  amendments
 to  the  Central  Excise  Rules,
 944:—

 (a)  G.S.R.  83  dated  the  20th
 February,  1980.

 (०)  G.S.R.  98  dated  the  I8th
 February,  1960.
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 (c)  G.S.R.  20l-A  dated  the
 20th  February,  1960.

 {Placed  in  Library.  See  No.
 LT-950/60. J

 (ii)  a  copy  of  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (4)  of  section  538  of
 the  Sea  Customs  Act,  3878
 wud  section  38  of  the  Central
 Excises  Act  and  Salt  Act,
 944  making  certain  amend-
 ments  to  the  Customs  and
 Central  Excise  Duties  Export
 Drawback  (General)  Rules,
 3959:—
 (a)  G.S.R.  85  dated  the  20th

 February,  1960.

 (b)  G.S.R.  86  dated  the  20th
 February,  1960.

 [Placed  in  Library,  See  No.
 LT-95/60.)

 (iti)  a  copy  of  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (4)  of  section  483B  of
 the  Sea  Customs  Act,  878:—

 (a)  G.S.R.  87  dated  the  20th
 February,  96U.

 (b)  G.S.R.  88  dated  the  20th
 February,  1980,

 [Placed  in  Library,  See  No.
 LT-952/60.}

 2.06  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Tracrors  a  DANDAKARANYA

 Shri  Assar  (Ratnagiri):  Sir,  under
 rule  197,  I  beg  to  call  the  attention  of
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  to  the  following
 matter  of  urgent  public  importance
 and  I  request  that  he  may  make  a
 statement  thereon: —

 “The  reported  loss  to  the  Gov-
 ernment  of  India  due  to  the  tractors
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 imported  from  Japan  lying  idle  at
 Dandakaranya.”

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  The  purchase  of  reclama-
 tion  machinery  was  essential  to  clear
 dense  forests  and  reclaim  lands  in
 Dandakaranya.  As  a  first  step  and
 because  of  urgency,  all  the  serviceable
 machines  available  with  the  Central
 Tractor  Organisation,  the  only  orga-
 misation  in  the  country  handling  this
 type  of  work.  were  taken  over  by
 the  Ministry  of  Rehabilitation  for
 Dandakaranya.  ‘The  approximate
 cost  of  this  machinery  was  Rs.  25
 takhs.  Ag  the  area  to  be  reclaimed
 was  very  large,  and  also  for  the
 gradua)  replacement  of  the  C.T.O.
 machines  on  the  expiry  of  their  hfe,
 it  was  necessary  to  purchase  some
 more  heavy  machinery.  Global  ten-
 ders  were  invited  for  the  purpose  by
 the  Director-General  of  Supplies  and
 Disposals.  The  lowest  tender  was  by
 the  Director-General  of  Ordnance
 Factories  for  the  supply  of  Japanese
 machinery,  for  the  progressive  pro-
 duction  of  which  :n  India,  the  Minis-
 try  of  Defence  had  entered  into  an
 agreement  with  the  Japanese  manu-
 facturers.  The  matter  was  discussed
 between  the  Prime  Minister,  the
 Minister  of  Defence,  the  Minister  for
 Rehabilitation  and  the  Finance  Minis-
 try,  and  thereafter.  an  order  was
 placed  with  the  Director-General  of
 Ordnance  Factories,  for  the  supply  of
 58  machines  This  resulted  in  con-
 siderate  saving  in  cost  and  in  foreign
 exchange.

 2.  This  machinery  was  put  into
 operation  in  the  Paralkote  zone  in  the
 month  of  December,  1959.  The
 machines  are  of  two  types,  D-80  and
 D-20,  the  numbers  ordered  being  6
 and  42  respectively.  The  perform-
 ence  of  the  D-20  type  bas  so  far
 been  satisfactory.  Some  defects  were,
 however,  found  in  the  D-80  type
 machines  and  on  the  advice  of  the
 Japanese  staff,  these  machines  were
 grounded.  The  Director-General  of
 Ordnance  Factories  visited  Paralkote
 from  the  I5th  to  17th  February  end

 Public  Importance
 after  his  return  to  Delhi,  the  matter
 was  discussed  between  him,  the  Sec-
 retary,  Ministry  of  Rehabilitation  and
 the  Chief  Administrator,  Dandakar-
 anya  Project.  The  Director-General
 of  Ordnance  Factories  assured  us  that
 the  defects  were  not  of  a  serious  na-
 ture  and  could  be  rectified  effectively
 and  expeditiously.  Necessary  actior
 in  this  regard  is  being  taken  by  him.
 He  also  advised  that  the  eight  D-80
 type  tractors  which  had  not  been  put
 into  operation  as  yet,  should  be  put
 into  the  field  after  adding  additional
 attachments  and  equipments  to  them.
 Orders  in  this  connection  have  al-
 ready  been  issued.  Defects  are  bound
 to  arise  in  any  new  machinery  work-
 ing  on  difficult  terrain  and  under  try-
 ing  climatic  conditions  but,  according
 to  the  Director-General  of  Ordnance
 Factories,  the  defects  noticed  are  not
 such  as  to.  cause  any  serious  mis-
 givings.

 3.  As  it  is  planned  to  step  up  the
 reclamation  programnie  in  Danda-
 karanya  after  the  next  monsoon,  Gov-
 ernment  have  decided  to  place  a  fur-
 ther  order  for  another  5  units  com-
 prising  seventy-five  D-!20  type  ms-

 hii  and  hments  and
 equipment  with  the  Director-General
 of  Ordnance  Factories.  These  ma-
 chines  are  to  be  delivered  to  the  Dan-
 dakaranya  Development  Authority  by
 the  end  of  September,  1980,  so  that  no
 working  day  is  lost.  The  cost  will  be
 about  Rs.  25  lakhs.  On  account  of
 the  indigenous  element  in  these  trac-
 tors,  the  approximate  saving  in
 foreign  exchange  will  be  about  Rs.
 26  lakhs  and  Rs.  45  lakhs  respectively
 on  the  comparative  cost  of  the
 machinery.

 ry  atta

 4.  Some  defects  have  undoubtedly
 appeared  and  there  has  beech  a  cer-
 tain  amount  of  set-back  in  the  re-
 clamation  programme,  but  in  the
 overall  interest  of  developing  produc-
 tion  of  this  important  machinery  in
 India  and  also  to  save  foreign  cx-
 change  some  risk  m  the  matter  can
 justiflably  be  taken.  It  is  only  by
 taking  such  risks  that  progress  can  be
 achieved  in  the  Jong  run,
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 42.20  ह. भ

 DEMANDS  FOR  GRANTS  (KAILL-
 WAYS)—coatd,

 Mr.  Speaker:  The  House  will  now
 fake  up  the  remaining  Demands  for
 Grants,  that  is  Demands  No.  2  to  20,
 in  respect  of  Railways—l¥60-6l.  As
 the  House  is  aware,  4  hours  have  been
 agreed  to  for  discussion  and  voting  on
 these  Demnanas.

 Hon.  Members  who  desire  to  move
 cut  motions  may  send  slips  to  the
 Table  within  35  minutes,  indicating
 the  numbers  of  their  cut  motions.  I
 shall  treat  them  as  having  been
 moved,  if  the  hon.  Members  in  whose
 names  the  cut  motions  stand  are  pe-
 sent  in  the  House  and  the  cut  motons
 are  otherwise  in  order.

 It  is  now  nearing  quarter  past  12,  I
 will.  apply  the  guillotine  at  quarter
 past  co  In  the  meantime,  all  the  other
 Demands,  No.  2  to  20,  must  be  dlis-
 posed  of.

 Dr.  Ram  Subhag  Singh  (Sasaram):
 I  suggest  that  the  statement  regarding
 the  purchase  of  the  Uttar  Pradesh
 Zamindari  Abolition  Bunds  hy  the
 Banaras  Hindu  University  just  now
 laid  on  the  Table  of  the  House  by  the
 hon.  Minister  of  Education  may  be
 circulated  to  Members,  because  onthe
 basia  of  this  report  action  has  been
 taken.  We  must  also  discuss  the  re-
 port.

 Mr,  Speaker:  He  wants  it  to  be  cir-
 culated?

 Dr.  Ram  Subhag  Singh:  To  be  cir-
 culated  and  discussed.

 Mr.  Speaker:  For  discussion,  hon.
 Members  must  give  notice.

 Shri  0.  C.  Sharma  (Gurdaspur):
 There  is  a  discussion  at  3  O'clock
 toduy.

 Mr.  Speaker:  |  have  put  it  down  at
 4  O'clock,

 Hon.  Member  will  look  at  the  Order

 Semands  for  Grants  3954 (Railways)
 Mr.  Speaker:  Motion  moved:

 Demanp  No,  2—MusceLLaNnrous
 ExPENDIVURE

 “That  7  sum  not  exceeding
 Rs,  +1,87,48,000  be  granted  to  the
 President  to  detray  the  charges
 which  will  come  in  course  of  pey-
 Tacit  during  the  year  ending  me
 3lst  day  of  March,  96]  in  respect
 of  Miscellaneous  Expenditure”.

 Demanp  No.  3—PAYMENTS  To  Workep
 LINES  AND  OTHERS

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  excecding

 Rs.  24,47,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  yeur  ending  the
 3lst  day  of  March,  96  in  respect
 of  Payments  to  Worked  Lines  and
 Others”.

 Demand  No.  4—OrpINARY  WorKINe
 ExpEeNnses—ADMINISTRATION

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  39,10,02,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  puy-
 ment  during  the  year  ending  the
 3lst  day  of  March,  96]  in  respect
 of  Ordinary  Working  Expenses—
 Administration”.

 Demanp  No.  5—ORpINARY  WorEING
 ExpPeNses—REPAIRS  AND  MAINTENANCE

 Mr,  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  123,36,67,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 S3ist  day  of  March,  9]  in  respect
 of  Ordinary  Working  Expenses—
 Repairs  and  Maintenance”.

 Demann  No.  6—Onprvary  Workinc
 ExpPensrs—OperaTing  STarr

 Mr.  Speaker:  Motion,  moved:
 “That  8  sum  not  exceeding

 Rs.  74,74,74,000  be  granted  to  the
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 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  96  in  respect
 of  Ordinary  Working  Expenses—
 Operating  Staff”.

 Demand  No.
 ExpEensES—OPERATION  (FUEL)

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  68,07,78,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1961  in  respect
 of  Ordinary  Working  Expenses—
 Operation  (Fuel)”.

 Demand  No.  8—ORDINARY  WORKING
 EXPENSES—OPERATION  OTHER  THAN

 StaFF  AND  FUEL
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  23,70,78,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  96l  in  respect
 of  Ordinary  Working  Expenses—
 Operation  other  than  Staff  and
 Fuel”.

 Demand  No.  9—ORDINARY  WORKING
 EXPENSES ExPENSES—MISCELLANEOUS

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  -32,13,65,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  96l  in  respect
 of  Ordinary  Working  Expenses—
 Miscellaneous  Expenses”.

 PHALGUNA  13,  86!  (SAKA)

 7—OrprnaRy  WORKING  Demanp  No.

 Demanpd  No.

 for  Grants  3956
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 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 memt  during  the  year  ending  the
 3ist  day  of  March,  96l  in  respect
 of  Ordinary  Working  Expenses—
 Labour  Welfare”.

 DEPRECIATION  RESERVE  FUND

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  45,00,00,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  96l  in  respect
 of  Appropriation  to  Depreciation
 Reserve  Fund”.

 To  GENERAL  REVENUES

 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  57,27,02,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst:  day  of  March,  96l  in
 respect  of  Dividend  Payable  to
 General  Revenues”.

 Demanp  No.  3—Open  LINE  Worxs—
 (REVENUE)  —LaBourR  WELFARE.

 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs;  1,64,18,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending

 ‘the  3lst  day  of  March,  396  in
 respect  of  Open  Line  Works—
 (Revenue)—Labeur  Welfare”.

 ]—APPROPRIATION  7७

 l2—DIvipenD  PAYABLE

 Demanp  No.  ]4—Open  Linge  Works—
 (REVENUE)—OTHER  THAN  LaBouR  WEL- Demand  No.  0—ORpDINARY  WORKING  vAae ExpsNses—LABOUR  WELFARE

 Mr.  Speaker:  Motion  moved:  Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceedjng  “That  a  sum  not  ex
 page  २ Rs,  11,05,30,000  be  granted  to  the  Rs,  12,35,82,000,  be  granted  to  the
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 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  96]  in
 respect  of  Open  Line  Works—
 (Kevenue)—Other  than  Labour
 Welfare”.

 Demanpd  No.  5—CONSTRUCTION  OF
 New  Lines—CAPITAL  AND  DEPRECIA-

 VION  RESERVE  FUND
 Mr  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  54,76,09,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of
 pauymeni  during  the  year  ending
 the  3ist  day  of  March,  96  in
 respect  of  Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund.”

 Demanp  No.  6—OpEN  LinE  Works—
 ADUITIONS

 Mr,  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 ‘Rs.  264,18,12,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  96l  in
 respect  of  Open  Line  Works—
 Additions”.

 Demanp  No.  !7—Open  Line  Works—
 REPLACEMENTS

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  _  not  eedin:
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 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  96]  in
 tespect  of  Open  Line  Works—
 Development  Fund.”

 DEMAND  No.  9—REPAYMENT  OF  LOANS
 FROM  GENERAL  REVENUES  AND  INTEREST

 THEREON—-DEVELOPMENT  FUND

 Mr,  Speaker:  Motion  moveu:

 “That  a  sum  not  exceeding
 Rs,  +1,06,12,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  96]  in
 respect  of  Repayment  of  Loans
 from  Genera]  Revenues  and  inter-
 est  thereon—Development  Fund”.

 DEMAND  No.  20—APPROPRIATION  TO
 DEVELOPMENT  FUND

 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  -18,42,52,000,  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  96]  in
 respect  of  Appropriation  to  Deve-
 Jopment  Fund.”

 Shri  Kunhan  (Palghat—Reserved—
 Sch.  Castes):  I  do  not  wish  to  take
 up  the  time  of  the  House  by  a  long

 h.
 Rs.  92,30,61,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  96]  in
 respect  of  Open  Line  Works—
 Replacements”.

 Demand  No.  6—Oren  Line  Works—
 DEVELOPMENT  FUND

 Mr,  Speaker:  Motion  moved:
 “That  a  sum  not  cxceeding

 Rs,  25,00,00,000  be  granted  to  the

 spe  I  will  concentrate  on  some
 of  the  points  covered  by  some  of  the
 cut  motions  standing  in  my  name.

 Whether  it  is  justified  or  not,  there
 is  a  feeling  in  my  State  of  Kerala
 that  it  is  entirely  neglected  in  the
 matter  of  railway  facilities.  I  do  not
 want  to  go  into  the  numerous  com-
 plaints  which  have  been  forwarded
 to  the  Minister,  but  I  must  draw  his
 attention  to  the  question  of  provid-
 ing  an  overbridge  near  Shoranur
 Junction.  This  demand  for  an  over-
 bridge  near  the  level-crossing  has
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 been  there  for  so  many  years.  A  lot
 of  inconvenience  and  trouble  is  caus-
 ed  to  the  public  travelling  by  the
 National  Highway  because  they  have
 to  wait  for  long  at  this  level  crossing.
 This  is  one  of  the  biggest  junctions
 in  Kerala,  but  it  is  a  most  regrettable
 fact  that  facilities  which  are  normal-
 ly  available  in  junctions  like  this  in
 other  States  do  not  exist  in  Shoranur.

 A  similar  condition  exists  in  Parli
 near  Palghat  where  also  an_  over-
 bridge  is  necessary.  The  question  of
 an  overbridge  in  the  east  of  Kozhi-
 kode  Town,  through  which  a  river
 passes,  has  also  been  delayed  for  so
 many  years.  I  request  the  hon.
 Minister  to  consider  these  just  de-
 mands  and  give  directions  for  putting
 up  the  overbridges  without  delay.

 J  also  draw  the  attention  of  the
 Minister  to  the  terrific  overcrowding
 in  the  Cochin  Express  and  Mangalore
 Mail.  These  two  trains  carry  thou-
 sands  of  passengers  to  and  from
 Kerala.  It  is  an  ordeal  to  travel  in
 these  two  trains.  I  request  the  Mi-
 nister  to  run  two  more  Express  trains
 on  these  routes  in  order  to  reduce
 congestion.

 People  travelling  to  Kerala  from
 all  over  North  are  very  much  handi-
 capped  due  to  the  necessity  of  having
 to  detrain  at  Madras.  It  will  be  an
 invaluable  help  to  the  people  going
 beyond  Madras  if  through  third  class
 compartments  going  to  Mangalore  and
 Cochin  are  attached  to  the  G.T.  Ex-
 press  and  the  Delhi  Janata  Express.
 Then  the  people  will  get  greater  re-
 lief.

 Another  matter  of  urgent  necessity
 is  the  problem  of  providing  roof  on
 the  platforms  of  stations  like  Pattam-
 bi,  Parli,  Lakkiti  and  Nilambur  Road.
 As  every  one  knows,  in  Kerala,  there
 is  heavy  rain  for  most  of  the  year,
 and  the  sun  is  also  very  hot.  A
 number  of  stations  have  no  roofs
 over  the  platforms  and  the  passen-
 gers  have  to  wait  for  the  trains  in  the
 hot  sun  or  during  heavy  rains.  So,

 PHALGUNA  13,  88]  (SAKA)  for  Grants  3960
 (Railways)

 I  request  the  hon.  Minister  to  give
 attention  to  this  problem.

 श्री  राम  कृष्ण  गुप्त  (महेन्द्रगढ़)  :  में
 सिर्फ  डिमाण्ड  नम्बर  २  के  बारे  में  केवल  दो,
 तीन  तजवीजें  हाउस  के  सामने  रखना  चाहता
 हू  ।  जैसे  कि  पहले  भी  कहा  गया  कि  पैसेंजर
 ऐमेनिटीज  के  लिये  काफी  रकम  दी  जा  रही  है
 तो  मेरी  इस  मामले  में  सिफ  इतनी  ही  तजबीज
 है  कि  जो  रकम  सैक्शन  की  जा  रही  हैं  वह
 थोडी  है  और  हमें  उसके  लिये  यह  कोशिश
 करनी  चाहिये  कि  और  ज्यादा  रकम  दें  क्योंकि
 हम  अक्सर  यह  देखते  हैं  कि  जो  भी  प्रोग्राम
 इस  सिलसिले  में  बनाया  जाता  है  वह  काफी
 से  ज्यादा  अधूरा  रह  जाता  है  श्रौर  उसके  लिये
 यह  कहा  जाता  ह  कि  चूंकि  फण्ड  के  लिये  कमी
 थी  इसलिये  प्रोग्राम  जिसकी  कि  स्कीम  बनाई
 गई  वह  वक्‍त के  भ्रन्दर  पूरा  नहीं  हुआ  |  इसके
 बारे  में  में  दो,  तीन  तजवीजें  भी  हाउस  के
 सामने  रखना  चाहता  हूं  ।  पिछले  दिनों
 दो  साल  हुए  इस  बात  का  फैसला  हुमा
 था  कि  मेरे  हलके  में  एक  रेलवे  स्टेशन  चरखी
 दादरी  के  प्लेटफार्म  को  कवर  करने  के
 प्रोग्राम  को  सन्‌  ५६-६०  में  मुकम्मिल  किया
 जायगा  लेकिन  श्रभी  तक  इस  बारे  में  कुछ  नहीं
 किया  गया  और  जब  मैंने  इस  बारे  में  सवाल
 उठाया  तो  यह  जवाब  दिया  गया  कि  चूंकि
 फण्ड  की  कमी  थी  इसलिये  में  चाहता  हूं  कि
 जो  भी  प्रोग्राम  बनाया  जाय  उसको  मुकम्मिल
 तौर  पर  इम्पलीमेंट  किया  जाय  क्योंकि
 प्रोग्राम  जो  बनता  है  भ्रगर  वह  विदिन  टाइम
 पूरा  नहीं  होगा  तो  उससे  ज्यादा  फायदा  नहीं
 होगा  और  मुझे  पूरा  विश्वास  है  कि  जो  पिछले
 साल  का  प्रोग्राम  है  सबसे  पहले  उसकी  तरफ
 ध्यान  दिया  जायगा  और  उसको  मुकम्मिल
 करने  की  प्रो  कोशिषा  की  जायगी  शौर  नगे
 प्रोग्राम  को  बाद  में  हाथ  में  लिया  जायगा  |
 इसके  लिये  श्रगर  ज्यादा  रकम  खर्च  करनी
 पड़े  तो  उसका  भी  इस्तेमाल  करना  चाहिये  n

 दूसरी  मरी  तजवीज  यह  है  कि  मेरे
 हलके  में  एक  छोटा  सा  रेलवे  स्टेशन  है  उसके
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 दरमियान  एक  नया  फ्लैग  स्टेशन  बनाने  का
 फैसला  हो  गया  था  ।  रेलवे  बोर्ड  ने  यह  फैसला
 किया  था  कि  इसके  लिये  गांव  के  लोग  लेबर
 और  ४०००  इन  कंध  दाखिल  कर  दें  तो  वह
 बना  दिया  जायगा  ।  अब  वह  रुपया  काफी
 दिनों  से  दाखिल  हो  चुका  है  तो  भी  उस  हाल्टिंग
 स्टशन  को  बनाने  के  लिये  कोई  अमली  प्रोग्राम
 नहीं  बनाया  गया  |  यह  बड़े  दु:ख  की  बात  है
 कि  जब  रेलवेंज  की  तरफ  से  जो  भी  शराबत
 लगाई  गई  थी  मान  ली  गई  और  कंद  रुपया  भी
 दाखिल  कर  दिया  गया  तब  भी  इसको  शुरू
 नहीं  किया  गया  ।  उसके  बाद  तो  प्रोग्राम  को
 बरूर  हाथ  में  लेना  चाहिये  था  ।  मुझे  पूरा
 विश्वास  हैं  कि  इन  बातों  की  तरफ  पूरा  ध्यान
 दिया  जायगा  ।

 मैं  एक  नई  रेलवे  लाइन  की  तामीर  के
 मुताल्लिक  भी  कहना  चाहता  हूं  क्‍योंकि
 आआनरेबुल  मिनिस्टर  ने  अपनी  स्पीच  में  इसके
 बारे  में  कोई  खास  पूरी  तोर  से  जवाब  नहीं
 दिया  ।  पंजाब  के  अन्दर  दो  रेलवे  लाइन्स  की
 सबसे  ज्यादा  जरूरत  है  |  यह  सवाल  दो,  तीन
 दफें  हाउस  में  पहले  भी  उठाया  गया  था  |
 एक  लाइन  तो  जगाधरी-लुधियाना  वाया
 चंडीगढ़  बनानी  चाहिये  |  इस  रेलवे  लाइन
 की  सबसे  ज्यादा  जरूरत  हैं  क्योंकि  पंजाब
 चंडीगढ़  की  राजघानी  है  और  इस  बात  की
 जरूरत  है  कि  चण्डीगढ़  को  मेंन  लाइन  पर
 लाया  जाय  ताकि  लोगों  को  वहां  राजघानी
 में  श्राने  जाते  के  लिये  रेलवे  के  जरिये  सहूलियत
 मिले  |  खास  तौर  से  जिस  इलाके  से  मैं  आता
 हूं  वह  बेकवर्ड  एरिया  है  और  वहां  के  लोगों
 को  उस  जगह  पहुंचने  में  बड़ी  मुश्किल  पेश
 श्ाती  है  और  उनका  इसमें  बहुत  सा  समय
 जाया  होता  हैं  ।  बस  के  सिवाय  झौर  कोई
 जल्दी  पहुंचने  का  साधन  नहीं है  ।  इसलिये  मुझे
 पूरा  विश्वास  है  कि  इस  रेलवे  लाइन  को  थई
 फाइव  ईयर  प्लान  में  जरूर  लिया  जायगा  पर
 चण्डीगढ़  को  मेन  लाइन  पर  लाने  के  लिये
 पूरी  कोशिश  की  जायगी  ।  इसके  बारे  में  पंजाब
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 गवर्नमेंट  की  तरफ  से  भी  कई  दफे  दरख्वास्स
 झाई  है  भौर  मुझे  विष्वास  हैं  कि  ऐसा  करने  से
 चण्डीगढ़  शहर  की  भ्रहमियत  बढ़ेगी  शौर  उसके
 इण्डस्ट्रियल  और  एकोनामिक  डेवलपमेंट  में
 भी  काफी  से  ज्यादा  मदद  मिलेगी  t

 इसके  झलावा  एक  दूसरी  रेलबे  लाइन
 के  बारे  में  भी  में  तनवीज  रखना  चाहता  हूं  ।
 जैसे  कि  मैं  कई  दफे  पहले  भी  कह  चुका  हूं  कि
 जो  दूसरी  लड़ाई  हुई  थी  उस  लड़ाई  से  पहले
 यह  मुकम्मिल  तौर  पर  तय  हो  गया  था  बौर
 मैंने  हाउस  में  एक  सवाल  भी  रक्खा  था  और
 उसके  जवाब  में  भी  यह  बात  बतलाई  गई  थी
 श्रौर  रेलवे  बोर्ड  से  जो  मुझे  इत्तिला  मिली  उसके
 मुताबिक  रोहतक  और  भिवानी  को  बजरिये
 रेलवें  लाइन  कनैक्ट  करने  की  तजवीज  थी  ।
 उसके  बारे  में  सर्वे  भी  हुआ  था  लेकिन  उस
 स्कीम  को  इसलिये  पोस्टपोन  कर  दिया  कि
 दूसरी  लड़ाई  शुरू  हो  गई  थी  ।  लड़ाई  को
 दिक्कतों  के  कारण  इस  काम  को  हाथ  में  नहीं
 लिया  जा  सका  ।  चाहिये  तो  यह  था  कि  भ्राजादी
 के  बाद  सबसे  पहले  उस  रेलवे  लाइन  के  काम
 को  हाथ  में  लिया  जाता  लेकिन  बड़े  दुःख  की
 बात  है  कि  बार  बार  मांग  करने  के  बावजूद
 उस  रेलवे  लाइन  की  तरफ  कोई  खास
 ध्यान  नहीं  दिया  जाता  ।  मुझे  पूरा  विश्वास
 है  कि  इस  स्कीम  को  थर्ड  फाइव  ईयर  प्लान
 में  जरूर  लिया  जायगा  क्‍योंकि  ऐसा  करने  से
 इस  बैकवर्ड  एरिया  के  लोगों  को  सफर  करते
 की  सहूलियतें  मिलेंगी  और  यह  एरिया  इण्ड-
 स्ट्रियली  और  एकोनामिकली  तरक्की  कर
 सकेगा  ।  यह  तीन,  चार  तजबीजें  मैं  हाउस  के
 सामने  रखना  चाहता  हूं  और  मुझे  पूरा  विश्वास
 है  कि  उनको  पूरा  करने  की  पूरी  कोशिक्ष  की
 जायगी  t

 it  सू  Wo  जैन  (कंथल)  :  प्रध्यक्ष
 महोदय,  यह  डिमांड  नम्बर  २  पर  मिसले-
 नियस  एक्सपेंडिचर  के  तहत  जो  बहस  शुरू
 हुई  है  उस  में  मैं  खास  तौर  पर  रेलवे  मिनिस्टर
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 साहब  के  नोटिस  में  कुछ  चीजें  लाना  चाहता
 हैं।  वैसे  जनरल  डिसकशन  का  जवाब
 देते  हुए  रेलवे  मिनिस्टर  साहब  ने  जो  बहुत
 लम्बी  चौड़ी  बातें  कही  हैं  उन  से,  उन  की
 बजट  स्पीच  से  भी  शौर  उस  जवाब  से  भी
 यह  हो  साफ  जाहिर  है  कि  रेलवे  के  महकमे
 ने  बहुत  तरक्की  की  है।  इस  मुहकमे
 पर.  जो  पंचवर्षीय  योजना  की  वजह  है  बड़ी
 मारी  जिम्मेदारी  थी,  उस  जिम्मेदारी  को
 बहुत  अच्छी  तरह  से  निभाने  की  कोछिदा  की
 हैं।  खास  तौर  पर  पिछले  साल  के  मुकाबले
 में  भी  जो  इस  हाउस  में  कई  चीजें  कही  गई
 थीं  झर  कई  किस्म  की  नुक्ताचीनी  की  गई
 थी,  उस  को  भी  मुहकमे  ने  ठीक  कर  देने  की
 कोशिश  की  है  '  गो  यह  दुरुस्त  है  कि  जितनी
 एफिशिएंसी  मुहकमे  में  होनी  चाहिए  थी
 जितनी  किफायतशारी  होनी  चाहिए  थी
 उतनी  नहीं  हुई  लेकिन  जैसा  कि  रेलवे  मिनिस्टर

 ्माहब  ने  फरमाया  इतनी  बड़ी  किसी  भी  संस्था
 में  १००  फीसदी  काम  ठीक  होना  मुमकिन  नहीं
 है  लेकिन  फिर  भी  तरक्की  की  बहुत  गुंजाइश
 हैं पौर  म॑  खास  तौर  पर  रेलवें  मिनिस्टर  साहब
 के  नोटिस  में  लाना  चाहता  हूं  कि  जैसे  अभी
 एक  स्पेशल  रिग्रार्गेनाइजेशन  यूनिट  ने  दूसरे
 मुहकमों  में  काम  करना  शुरू  किया  है  भर
 उसकी  कोशिशों  से काफी  बचत  हुई  है।
 नास  तौर  पर  हाउस  के  प्ानरेवुल  मेम्बरान
 को  इस  चीज  का  ्त्म  है  ही  जिस  स्पेशल
 रिप्लार्गेनाइजेशन  यूनिट  ने  फारेन  एफेयर्स
 में  काम  किया  तो  सिर्फ  हमारा  लंदन  में  जो
 एक  दफ्तर  है  उसमें  ३५०००  रुपये  सालाना
 की  बचत  हुई।  केकिन  मुझे  तो  मालूम
 होता  है  कि  इतना  बड़ा  काम  हों  और  किसी
 इस्टीट्यूडन  के  सुपुर्द  यह  काम  हो  झ्ौर  उसमें
 सिंफ  इतनी  थोड़ी  सी  झामदनी  हो  जितनी
 कि  रेलवे  मुहकमा  कर  के  दिखाता  है  तो  यह
 आ्रामदनी  मेरी  राय  में  कम  है  बौर  बहुत  कम
 है।  ग्रगर  यही  काम  हम  किसी  प्राइवेट
 कर्म  या  कैपटेलिस्ट  को  सौंपते  तो  बह  इससे
 दस  गुना  प्लामदनी  करके  दिखाते।  शब
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 इसके  लिए  वह  यह  जवाब  देंगे  कि  यह  एक
 युटिलिटी  सबिस  है  जैसा  कि  उन्होंने  फरमाया
 लेकिन  इस  के  साथ  साथ  जब  हम  भपने  देश  के
 लोगों  पर  तरह  तरह  के  नये  टक्स  लगाते
 हैं  तो  क्या  यह  हमारा  फर्ज  नहीं  होता  कि  यह
 एक  मुहकमा  जिस  के  कि  जिम्मे  एक  मोनोपली
 हो,  जिसके  कि  सिपुर्द  तमाम  हिन्दुस्तान  की
 लें  चलाने  की,  पैसेंजर  ट्रैफिक  भौर  गुडस
 ट्रैफिक  की  सारी  मोनोपली  हो  तो  बह  फिर
 क्यों  न  इस  तरीके  से  काम  करे  कि  हमारे
 जनरल  रेवेन्यूज  को  ज्यादा  श्रामदनी  हो।
 उस  की  ग्रामदती  कैसे  बढ़  सकंती  है।
 एक  तरीका  जो  खुद  वूसरे  मुहकमों  ने  प्राजमा
 कर  देखा  है  तो  मैं  यह  तजवीज  करूंगा  कि
 वह  स्पेशल  रिप्रार्गनाइजेशन  यूनिट  जल्दी
 से  जल्दी  रेलवेज  में  कायम  करे।

 रेलवे  मंत्री  (क्री  जगजीवन  राम)  :
 कल  बायद  आपने  सुना  नहीं  कि  वह  जो  ६
 करोड़  की  बचत  हुई  है  उसमें  से  पौने  ८  करोड़
 रेलबेज  का  ही  है।

 श्री  qo  do  जन:  जी  क्‍या  कहा  ?

 श्री  हरिधचस्द  माथुर  (पाली)  :  ६  करोड़
 की  जो  बचत  है  उसमें  से  पौने  ६  करोड़
 रेलवेज  का  है।

 श्री  qo  do  जैन  :  मेरी  इस  सिल-
 सिले  में  तजवीज  यह  है  कि  रेलवे
 मुहकमे  के  अफसर  तो  इस  किफायतश्षारी
 के  लिए  जितना  काम  कर  सकते  हैं  वह  कर  ही
 रहे  हैं,  श्राप  इस  मुहकमे  से  कुछ  बाहर  के
 आदमियों  को  स्पेशल  रिआ्ररगेनाइजेशन  यूनिट
 के  तौर  पर  लगाएं  ताकि  वह  प्रच्छे  तरीके
 से  देखें।  पिछले  दस  बारह  बरसों  में  मैंने”
 यह  बरावर  देखा  है  कि  इस  मुहकमे  में  और
 दूसरे  मुकहमों  में  क्लकों  और  भ्रफसरों  की  तादाद
 बढ़  रही  है  भौर  वह  कम  होने  को  नहीं  भाती  V
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 [it  मू  चचें०  जैन]
 इसके  लिए  दूसरे  मुहकमे  के  इंडिपेंडेंट  प्रफसरों
 को  सगाकर  एक  स्पेशल  रिप्लार्गेनाइजेंशन
 यूसिट  बनायी  जाए  तो  खातिरखाह  नतीजा
 भी  होगा  श्रौर  किफायत  भी  होगी  t

 दूसरी  बात  में  खास  तौर  पर  करप्शान
 के  बारे  में  कहना  चाहता  हूं।  वेसे  यह  एक
 ऐसा  टापिक  हो  गया  है  कि  जिसको  छेड़ने
 का  कोई  खास  जी  भी  नहीं  करता  लेकिन
 में  इस  चीज़  को  नहीं  मानता  कि  लोप्रर  रेंक्स
 में  करप्झान  है  और  अपर  केंब्स  में  नहीं  है
 wat  पिछले  दिनों  जब  हमारे  मिस्टर  माथुर
 ने  भ्रारगेनाइजेशन  और  मैथड  डिवीजन  के
 बारे  में  बहस  उठायी  थी  तो  मैंने  प्राफिशियल
 करप्दान  का  ही  नहीं  बल्कि  नानआफिश्यिल
 करप्दान  का  भी  जिक्र  किया  था।  झगर
 हमको  करप्डान  को  रोकना  है  तो  पहले  नान-
 ग्राफिशियल  करप्शान  को  रोकने  की  कोशिश
 करनी  चाहिए।  अगर  ऐसा  नहीं  करेंगे
 तो  हमारा  करप्णशन  रोकने  का  सपना  कभी
 पूरा  नहीं  होगा  ।  मैं  तो  कहता  हूं  कि  हमको
 लेजिसलेचर  के  लेबिल  पर,  मिनिस्टरों  के
 लेबविल  पर,  एम०  एल०  To  और  एम०  पीज०
 के  लछेविल  पर  शर  स्टेट  झौर  गवर्नमेंट  ग्राफ
 इंडिया  के  मिनिस्टरों  के  लेविल  पर  करप्क्षन
 को  रोकने  की  कोदिया  करनी  चाहिए।
 झगर  ऊपर  करप्शान  बन्द  हों  तो  हम  पबलिक
 सरविसेज  में  करप्शन  को  रोक  सकते  हैं।
 अगर  आज  में  हाई  झाफिशियल्स  के  बारे  में
 कहता  हूं  तो  उनको  बुरा  नहीं  मानना  चाहिए
 शर  न  मिनिस्टरों  को  बुरा'  मानना  चाहिए  |
 में  एक  किस्सा  जानता  ह्  शौर  शायद
 मिनिस्टर  साहब  भी  जानते  होंगे।  कुछ
 दिनों  पहले  एक  किस्सा  मेरे  नोटिस  में
 आाया ।  एक  हाई  आफिसर  की  लड़की  की

 झावी  पंजाब  में  यी।  वह  ज्ञादी  पंजाब  के
 एक  कौने  में  हों  रही  थी।  लेकिन  सैकड़ों
 बड़े  बड़े  श्रफसरों  ने  भौर  हैड्स  आफ  डिपार्टमेंट
 ने  उस  क्षादी  में  शामिल  होने  के  लिए  उसी
 दिन  उस  जगह  के  लिए  अपने  दौरे  डाले  t
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 क्या  इस  तरह  से  दौरे  डालना  करप्णन  नहों
 है  ।  तो  यह  कहना  कि  आपके  अपर
 रेक्स  में  करप्शन  नहीं  है  बिल्कुल  गलत  है।
 जब  हम  इस  गलतफहमी  को  दूर  करेंगे  तभी
 करप्छान  जा  सकता  है।

 आपके  यहां  कुछ  जगहें  हैं  जो  कि  करप्डन
 के  नव  सेंटर  हैं  जैसे  एस  ०  tte  शोण  का  दफ्तर
 है  या  जनरल  मैनेजर  का  दफ्तर  है  जहां  पर
 कि  छोटे  छोटे  बलकों  के,  स्टेशन  मास्टरों  के'
 और  गुड्स  क्लकों  वगैरह  से  ट्रांसफर  के  पेपर
 पुट  अप  किए  जाते  हैं,  बहां  पर  करप्शन
 की  जड़  है।  मेरे  नोटिस  में  ऐसे  कई  केस
 हैं  कि  एक  एक  ऐसा  प्रादमी  है  जो  कि  उस
 नव  सेंटर  पर  बैठा  है  उसको  नहीं  हटाया  जा
 सकता  1  मुझे  इस  तरह  का  तजरबा  है।.
 मैंने  एडमिनिस्ट्रेशडन,  का  काम  किया  है।
 इल  नवं  सेंटर  पर  एक  एक  ग्रादमी  दस  दस
 पांच  पांच  बरस  से  बैठा  है।  झ्रगर  कोई  अफसर
 ऐसा  शा  जाता  है  और  उसका  तबादला  कर
 देता  है  तो  ऐवान  का  ऐवान  हिल  जाता  है
 और  फिर  उसको  वहीं  वापस  किया  जाता  है  +
 तो  इन  नव  सैटरों  की  वजह  से  श्रापके  मुहकमे
 के  छोटे  छोटे  मुलाजमीन  को  बड़ी  परेशानी
 हो  रही  है  ।  कुछ  स्टेशनों  पर  ग्रामदनी
 होती  है  भ्रौर  कुछ  स्टेशनों  पर  नहीं  होती  ।
 जो  नवें  सैंटर  को  एप्रोच  कर  लेता  है  उसको
 आमदनी  वाले  ह्टेशन  पर  भेज  दिया  जाता  है
 आर  जो  एप्रोच  नहीं  करत  उसको  धक्के
 दिए  जाते  हैं।

 टिकटलैस  द्वेबलिग  के  बारे  में  श्री
 दाहनवाज़  खां  ने  कहा  था  और  रेलवे  के  एक
 अख़बार  में  भी  यह  बात  निकली  थी  कि  रेलवे
 को  सालाना  टिकटलैस  ट्रेवलिंग  से  पांच  करोड
 का  नुक्सान  होता  है।  अगर  पूछा  जाएगा
 कि  भाप  उसका  क्‍या  इन्तिजाम  करते  हें  तो
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 art  eet  fis  साहब  टितना  हयूमैटली  गासि-
 बिल  है,  जितना  हमारी  ताकत  में  है,  उतना
 हम  रोकने  की  कोशिश  करते  हैं।  में
 कहता  हूं  कि  छोटी  लाइनों  को  तो  प्राप
 छोड़िये  ।  जहां  तक  ब्रांच  लाइनों  का  ताल्लुक
 है,  मुझे  तजर्बा  है,  शौर  परसों  शायद  एक
 मेम्बर  साहब  ने  कहा  भी  था  कि  ब्रांच  लाइनों
 पर  तो  लूट  मची  हुई  है।  लेकिन  में  पूछना
 चाहता  हूं  कि  मैन  लाइनों  पर  इसको  रोकने
 के  लिए  ग्रापका  क्‍या  सिस्टम  है  भौर  क्या  उसको
 डम्प  नहीं  किया  जा  सकता।  मैँ  समझता
 हूं  कि  उसको  इम्प्रव  करने  की  बहुत  बड़ी
 गुंजाइश  है।  ग्रगर  श्राप  इस  पांच  करोड
 की  बचत  कर  सके  तो  जो  झापने  ५  पैसे  का
 टैक्स  लगाया  है  उसकी  जरूरत  नहीं  होती  ।
 में  टैक्स  लगाने  के  वैसे  खिलाफ  नहीं  हू  tT
 अगर  ाप  अपनी  योजनाएं  चलाना  चाहेंगे
 तो  आपको  टैक्‍स  तो  लगाना  ही  होगा।
 लेकिन  लोगों  को  यह  देखकर  दुःख  होता  है  कि
 एक  तरफ  तो  श्राप  टैक्स  लगाते  हैं  लेकिन
 उससे  उनको  पूरा  फायदा  नहीं  होता।
 यह  तो  मेँ  मानता  हूं  कि इस  चीज़  को  कतई
 तौर  पर  तो  बन्द  नहीं  किया  जा  सकता  लेकिन
 क्या  रेलवे  मिनिस्टर  साहब  को  तसल्ली  है
 कि  जितनी  कोशिश  उनके  मुहकमे  की  होनी
 चाहिए  उतनी  हो  रही  है।  आपको  इस
 लीकेज  को  रोकने  की  पूरी  पूरी  कोशिश
 करनी  चाहिए।  झगर  किसी  बरतन  के
 पेंदे  में  छेद  हो  और  ग्राप  उसमें  पानी  डालते
 जाएं  तो  वह  कभी  नहीं  भर  रुकता  ।  इस-
 लिए  आपको  इस  लीकेज  को  रोकने  की  तरफ
 ज्यादा  ध्यान  देना  चाहिए।

 य॑  बातें  तो  मुझे  रेलवे  बजट  के  जनरल
 डिसकशन  के  वक्‍त  कहनी  चाहिए  थीं,  लेकिन
 तब  मुझे  मौका  नहीं  मिला,  इसलिए  मैंने
 इस  मौके  पर  यें  बातें  अर्ज  कर  दीं।  प्रव  में
 कुछ  भ्रपने  एरिया  को  एमेनिटीज  और  रेलवे
 लाइनों  के  बारे  में  ग्रापफकी  तवज्जह  दिलाना
 चाहता  हूं!
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 मुझे  खुशी  है  प्रौर  मे  रेलव ेके  मुहकमे,
 मिनिस्टर  साहब,  डिप्टी  सिनिस्टर  साहिबान
 का  दिली  छुक्रिया  झदा  करता  हूं  कि  उन्होंने
 जींद,  पानीपत,  कुरुक्षेत्र,  नरवाना  सेक्यान,
 पर  कुछ  फालतू  द्रेटे  बला  दीं  जिससे  लोगों'
 को  बहुत  सहुलियत  हो  रही  है।  मैंने
 उनसे  ऐसा  करने  को  दरख्वास्त  की  थी।
 उन्होंने  मेरी  दरस्वास्त  के  मुताबिक  ज्यादा:
 ट्रेनें  चलाकर  लोगों  को  जो  महुलियत  दी
 है  उसके  लिए  में  उनका  शुक्रिया  अदा  करता
 हुं  ।

 लेकिन  एक  चीज़  है  जिसके  बारे  में
 पंजाब  के  तमाम  मेम्बरान  ने  मिनिस्टर  साहब
 में  दरब्वास्त  की  है।  पंजाब  में  रोहतक.
 बोहाना  पानीण्ट  लाइन  जो  कि  सन्‌  Ee o-ee
 में  डिसमेंटल  हुई  थी  जंग  के  जमाने  में,  उस
 लाइन  को  झापने  पारशियली  रेस्टोर  किया  है
 सिर्फ  रोहतक  से  गोहाना  तक  लेकिन  गोहाना
 से  पानीपत  तक  अभी  नहीं  रेस्टोर  की  है।
 में  मिनिस्टर  साहब  की  तवउ्जह  इस  तरफ.
 दिलाना  चाहता  हूं  कि  मुहकमा  यह  कहता
 है  कि  जब  यह  देख  लें  कि  हमको  रोहतक
 गोहाना  लाइन  से  कमशियली  फायदा  होता
 है  तब  हम  ञागें  रेस्टोर  करेंगे  में  कहता
 हैँ  कि  इस  तरीके  से  श्राप  सही  भ्रन्दाजा  नहीं
 लगा  सकते,  आपने  आधी  लाइन  रेस्टोर  की
 है  शौर  झ्ाधी  छोड़  दी  है।  और  फिर
 उम्मीद  करते  हैं  कि  आपको  उससे  फायदा
 होगा  यह  कभी  नहीं  हो  सकता  ।  यह
 डिफेक्टिव  कमश्यिल  थिकिंग  है।  जब  तक.
 झाप  इस  पूरी  लाइन  को  रेस्टोर  नहीं  करेंगे
 तब  तक  भ्रापका  फायदा  होने  का  सपना  पूरा
 नहीं  हो  सकता  ।  पग्गर  श्राप  इस  पूरी  लाइन
 को  रेस्टोर  नहीं  करना  चाहते  हैं  तो  जो  रोहतक
 गोहाना  झापने  रेस्टोर  की  हैं  उसको  भी
 उठा  लीजिए  क्‍योंकि  इस  लाइन  से  फायदा
 तभी  होगा  जब  आप  इसको  गोहाना  से  पानीपत
 तक  मिला  दें।  पानीपत  में  शुगर  मिल  है,
 रोहतक  में  शुगर  मिल  है,  जींद  के  पैसिजर
 हैं,  करंताल  के  पैसिजर  हैं,  तो  इतना  सारा,
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 एरिया  झ्रापकों  मिलता  है।  मेरी  दरब्वास्त
 है  कि  आप  मेहरबानी  करके  इसको  तीसरी
 बंच  वर्षीय  योजना  में  शामिल  कराएं,  इस
 चर  रुपया  तो  खर्च  होगा  ही,  लेकिन  यह  बहुत
 जरूरी  चीज़  है  झौर  पंजाब  के  तमाम  मेम्बर
 आपसे  इस  सिलसिले  में  रिक्वैस्ट  कर  चुके
 हैं।

 इसके  बाद  दूसरी  चीज  में  ओवर
 ब्रिजेज़  के  बारे  में  र्ज  करना  चाहता  हूं  ।
 मिनिस्टर  साहब  ने  अपनी  स्पीच  में  जवाब
 “दिया  है  कि  इसके  लिए  कोक्षिण  की  जा  रही
 है,  लेकिन  मुझे  उस  जवाब  से  तसल्ली  नहीं
 हुई  ।  झाप  फरमाते  हैं  कि  इस  काम  का
 ताल्लुक  स्टेट  गवर्नमेंट्स  से  शौर  लोकल
 बोर्ड स  से  है,  कुछ  काम  उन्हें  करना  है,  कुछ
 रुपया  उन्हें  देना  है,  शब  क्या  करें,  हम  उनकों
 लिखते  हैं  ।  लेकिन  मैं  आपकी  इजाजत  से
 अर्ज  करना  चाहता  हूं  कि  जिस  स्टेट  डिपार्टमेंट
 का  मिनिस्टर  साहब  ने  जिक्र  किया  है  उसका
 मुझे  तजर्बा  है।  १६५६  में  मैं  पंजाब  में  इस
 मुहकमे  का  इनचार्ज  था  और  में  ने  श्रोवर-
 हैड  बरिजेज  की  तमाम  फाइलें  मंगवाई  झौर
 हिदायत  दी  कि  मुझे  बताया  जाय  कि  इस
 काम  में  क्या  प्राग्रेस  होती  है।  सन्‌  १६५६
 से झब  सन्‌  १६६०  शा  गया,  इस  सें  में  कोई

 न्पोब्रेस  नहीं  हुई  है,  मामला  ज्यों  का  त्यों  पड़ा
 है  ।  यह  काम  इस  तरह  से  नहीं  हों  सकता  ।
 इसके  लिये  आप  कोई  कोपग्माडिनेटिंग  एजेंसी
 बनाइये  जो  कि  इस  काम  की  जिम्मेदारी  ले  b
 इस  तरह  कहने  से  कि  मिनिस्ट्री  यह  कर  रही
 है,  और  स्टेट  से  यह  कहा  जा  रहा  है,  हम
 शक  कदम  भी  झागे  नहीं  बढ़  सकेंगे  ।  चाहे
 श्राप  खुद  रेसपांसिबिलिटी  लें.  या  कोई  भी  को-
 आइईिनिेटिग  ऐजंसी  बनाएं  जो  कि  जिम्मेदारी  छे.

 -तब  यह  काम  झागे  बढ़  सकता  है  |  खर्च  के
 सिलसिले  में  जो  मैशिनरी  है  उसको  खास  तौर
 पर  सिम्पलीफाइड  करता  चाहिए  |  तभी
 यह  चीज  कामयाब  हो  सकती  है  ।  पंजाब
 में  इस  तरह  का  राजपुरे  का  सामला,  है,
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 खुधियाने  का  मामला  है,  जालंघर  फा  मामला
 है  भर  हिसार  में  ग्रोवरहैड  ब्रिज  की  जरूरत
 है  ।  कहा  जाता  है  कि  इनके  लिए  स्टेंट
 गवरनंमेंट  हमको  प्रायरिटी  लिस्ट  भेजे  ।  चार
 साल  से  यह  मामला  चल  रहा  है  भर  झभी  तक
 कुछ  काम  नहीं  हो  पाया  है  a  यह  बड़ी  प्रहम
 यटिलिटी  की  चीज़ें  हैं  और  इसके  बगैर
 पब्लिक  को  बहुत  तकलीफ  है।  इसकी  तरफ
 खास  तवज्जह  दी  जानी  चाहिए  पंजाब
 के  जो  मामले  थे  वह  मैं  जानता  था  बौर  उनको
 मैं  ने  झापके  नोटिस  में  ला  दिया  लेकिन  इस
 किस्म  की  तकलीफ  मुल्क  के  दूसरे  हिस्सों  में
 भी  हैं  जिसके  बारे  में  मेम्बरान  ने  झापसे,
 रिक्वेस्ट  की  है।  में  चाहता  हूं  कि  इस  बारे
 में  श्राप  कोई  ऐसा  कदम  उठाएं.  जिसका:
 खातिरखाह  नतीजा  निकले  जिससे  कि  अगले
 साल  के  बजट  3  मौके  पर  इस  शिकायत  की
 गुंजाइश  न  रहे।  तभी  मुझे  अहुत  ्ु्ी  होंगी
 और  मैं  ग्रापको  हादिक  बधाई  दूंगा  1

 इसके  बाद  एक  चीज़  है  पैसिजर
 एमेनिटीज  के  बारे  में  ।  '  अब  की  दफा  आपने
 इसके  लिए  २  करोड़  रुपया  रखा  है  शर  पिछले
 साल  भी  रखा  होल  t  रेलवे  वालों  के
 क्वार्टर्स  के  लिए  झापने  £  करोड़  रुपया  रखा
 है  ।  मैं  तीसरे  चौथे  दिन  करनाल के  स्टेशन
 से  आता  जाता  हूं  तो  उस  वक्‍त  बहां  के  स्टेदान
 मास्टर,  और  असिसटेंट  स्टेशन  मास्टर
 उनको  जो  सकलीफ  होती  है  मुझ  से  कहते  हैं  1
 में  भर  करूंगा  कि  ऐसा  करने  में  इन्सानी
 खसलत  के  खिलाफ  कुछ  नहीं  है  -  झगर
 उन  की  कोई  तकक्‍लीफ़  मैं  माननीय  मंत्री  के
 महकमे  के  नोटिस  में  लाऊं,  तो  महकमा  इस
 बारे  में  एलजिक  होता  है।  यह  बात  मेरी
 समझ  में  नहीं  ग्राती  है  ।  मुझे  पालियामेंट  में
 मी  यह  क्वेस्चन  रेज़  करना  पड़ा  |  प्रगर  मिनि-
 स्टर  साहब  बिहार  में  अपनी  कांस्टीच्यूएन्सी
 में  जा...  ता  चूंपि  बह  मिनिस्टर  हैं,  इस  लिए
 रेलबे  के  प्रादमी  उन  से  शायद  कुछ  न  कहें,
 लेकिन  अपनी  तक्‍लीफ़ों  पौर  शिकायत  को
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 नोटिस  में  लाना  एक  कुदरती  बात  है  1  पिछले
 दिनों  जब  हम  चंडीगढ़  गए,  तो  वहां  के  स्टेशन
 बालों  ने  अपनी  तक्‍लीफ़ों  का  जिक्र  किया  1
 यह  हमारा  फ़र्ज  है  कि  हम  उन  लोगों  की
 तक्लीफ़ों  को  माननीय  मंत्री  और  महकमे  के
 मोटिस  में  लायें।  जब  हम  करताल  के  लोगों
 की  तक्‍्लीफ़ों  को  महकमे  के  नोटिस  में  लाते  हैं,
 तो  उन  के  जो  जवाब  प्राते  हैं,  मुझे  उन  से  गुस्सा
 श्राता  है।  उन  के  एक  एक  दाब्द  से  मालूम
 होता  है  कि  महकमे  वाले  इस  बात  से  नाराज
 हैं  कि हम  उन  के  काज़  को  क्यों  ले  रहे  हैं  ।
 ये  कहते  हैं  कि  अपने  स्टाफ़  की  तक्‍लीफ़ों  को
 हम  मिटाने  वाले  हैं  भौर  इस  लिए  पालियामेंट
 के  मेम्बरों  को  क्या  ज़रूरत  है  कि  वे  इस  में
 दखल  दें  ।  मैं  यह  भर्ज़  करना  चाहता  हूं  कि
 यह  कोई  भच्छा  रवैया  नहीं  है।  यह  एक
 इन्सानी  बात  है  कि  जब  एक  स्टेशन  पर  रहते
 हैं  भौर  उतरते  चढ़ते  हैं,  तो  वहां  की  तक्लीफ़ें
 हमारे  नोटिस  में  लाई  जाती  हैं।  हर  एक
 में  बश्कों  इसका  तजुर्बा  होगा।  प्गर  हम
 स्टाफ़  के  किसी  इंडिविजुग्लल  की  तक्‍लीफ़
 को  नोटिस  में  लायें  कि  उस  की  तरक्की  हो,
 या  कुछ  भर  हो,  तो  उस  पर  गिला  किया  जा
 सकता  है,  लेकिन  झगर  हम  उन  लोगों  के
 कंवार्टर्ज  के  ड्रेलेज  प्रावलम  की  बात  महकमे  के
 नोटिस  में  लायें,  तो  इस  में  एतराज़  की  कोई
 गुंजायश  नहीं  होनी  चाहिए।  वहां  का  ड्रेनेज
 ठीक  नहीं  है  शौर  गला  सड़ा  पानी  खड़ा  रहता
 है,  इस  लिए  उस  को  ठीक  किया  जाये  ।  वहां
 पर  बीस  वक्वार्टरों  में  से  पांच  में  तो  बिजली
 लगी  हुई  है  झौर  पंद्रह  में  नहीं  है  ।  बिजली
 सारे  शहर  में  लगी  हुई  है  झौर  उन  पांच
 क्वार्टरों  में  मी  है,  लेकिन  पंद्रह  क्वार्टरों  में  नहीं
 है  ।  उन  पंद्रह  क्‍्वार्टरों  के  बच्चे  तो लालटन
 ले  कर  पढ़ते  हैं  झौर  पांच  क्वार्टरों  के  बच्चे
 बिजली  की  रौशनी  में  पढ़ते  हैं,  तो  इस  से  क्या
 हा  र्ट-बरनिंग  नहीं  होगी?  कया  ऐसी  सूरत
 में  स्टाफ  के  भ्रादमी  शान्ति  स ेकाम  कर  सकंगे?
 जहां  तक  ख  का  सवाल  है,  मैं  श्री  जगजीवन
 राम  की  ख़िदमत  में  कहना  चाहता  हूं  कि  तीन
 चार  वर्ष  से  एस्टीमट्स  बनते  जा  रह ेहैं  -  इस
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 में  सिर्फ़  छू:  सात  हज़ार  रुपए  का  ख़च्च  है,
 लेकिन  क्‍या  मजाल  कि  नौ  करोड़  में  से  छ:
 हजार  करनाल  पर  ख़र्च  किया  जाये
 बौर  दायव  इस  वजह  से  कि  पालियामेंट  के

 एक  मेम्बर  की  हिम्मत  हुई  कि  उस  ने  स्टाफ़
 का  क्वेस्वन  उठा  दिया  -  यह  बात  मुनासिय
 नहीं  है  कि  भ्रगर  किसी  पालियामेंट  के  मेम्बर
 ने  स्टाफ़  की  फ़ैसिलिटी  का  सवाल  उठा  दिया,
 तो  उस  सवाल  को  हल  करना  ही  नहीं  |  उन
 की  भी  इस  में  शान  है  और  पालियामेंट  के
 मेम्बरों  की  भी  इस  में  शान  है  कि  उसको  हल
 किया  जाये  t  मैं  चाहूंगा  कि  इस  में  भ्रब  देर
 न  की  जाये  शौर  मिनिस्टर  साहब  पर्सनली
 इस  पर  ध्यान  करें  और  इस  तकलीफ़  को  दूर
 करें  1

 स्पीकर  साहब,  बातें  तो  मैं  ने भौर  भी
 कहनी  थीं,  लेकिन  फ़िलहाल  में  यहीं  महंदवूद
 करता  हूं  और  भाप  का  शुक्रिया  झदा  करता
 हूँ  ।

 शी  रा०  to  प्थि  (फ़ैजाबाद)  :
 अध्यक्ष  महोंदय,  डिमांड  नम्बर  २  से  १५  तक
 जो  बकिंग  एक्सपेंसिज़  दिए  गए  हैं,  उन  की
 तरफ़  मैं  माननीय  रेलवे  मंत्री  महोंदय  का
 ध्यान  दिलाना  चाहता  हूं।  मालूम  होता  है  कि
 हमारे  बकिंग  एक्सपेंसिज़  हर  साल  ज्यादा  बढ़
 रहे  हैं।  बजट  के  कागज़ों  के  साथ  जो  किताब
 इंडियन  रेलवेज्ञ,  EXS-UE  दी  गई  है,  उस
 के  पेज  २१  पर  रेलवेज़  के  वकिंग  एक्सपेंसिज
 का  जो  चार्ट  दिया  हुआ  है,  उस  से  मालम  होता
 है  कि  १६४६-५७  में  २३३  करोड़  रुपए  के
 एक्सपेंसिज़  थे  और  itr cy  में  वे  बढ़
 कर  २६४  करोड़  रुपए  हो  गए।  १६४८-४६
 में  व े२७६  करोड़  रुपए  हो  गए  हैं  L  यह  खर्चा
 १६५४-५४  में  २३४  करोड़  रुपए  था

 इस  से  पता  चलता  है  कि  खर्चा  इस  साल  पार
 साल  से  ३४  करोड़  रुपए  ज्यादा  हो  गया  है  ।
 ऐसा  मालूम  होता  है  कि  हमारे  एक्सपेंसेज
 ज्यादा  बढ़  रहे  हैं  शौर  इस  को  देखने  की  ज़रूरत
 है।  मैं  जानता  हूं  कि  हमारे  रेलवे  मंत्री
 महोदय  भौर  रेलवे  प्रशासन  इन  सब  बातों  की
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 [श्री  रा०  रा०  मिश्र]
 तरफ़  देखता  रहा  है,  लेकिन  क्या  ऐसा  नहीं  हो
 सकता  कि  कुछ  बातों  में  कमी  की  गुंजायश  हो  ?
 मान  लीजिए  कि  इस  साल  फ्यूल  के  सम्बन्ध
 मे ६.  करोड़  रुपए  की  वृद्धि  हुई  है।  फ्यूल
 पर  पार  साल  ६६  करोड़  रुपए  का  खर्चा  था
 शौर  इस  साल  ६८  करोड़  रुपए  रखा  गया
 है।  यह  सही  है  कि  इस  साल  कोयले  के  दाम
 में  वृद्धि  क ेकारण  और  कुछ  एक्साइज़  सैस
 बढ़  जाने  से  कुछ  बृद्धि  हो  जाना  ज़रूरी  है,
 लेकिन  क्‍या  यह  मुमकिन  नहीं  है  कि  इस  में
 कुछ  कटौती  हो  सके  ।  यद्यपि  यह  कहना
 कठिन  है  कि  रेलवे  मंत्रालय  और  रेलवे  का
 प्रशासन  इस  तरफ़  ध्यान  नहीं  देता  है,  लेकिन
 ऐसा  मालूम  होता  है  कि  इस  तरफ़  कम  छ्यान
 दिया  जाता  है।  हमारे  सदन  के  बहुत  से
 माननीय  सदस्यों  ने  इस  तरफ  छ्यान  दिलाया  है
 कि  मंत्रालय  को  अपने  खर्चे  में  कमी  करने  की
 तरफ़  विशेष  ध्यान  देना  चाहिए,  ताकि  यह
 मालूम  हो  सके  कि  रेलवे  का  खर्चा  कम  हो  रहा
 है  भौर  भ्रामदनी  बढ़  रही  है  -  इतना  ही  काफ़ी
 नहीं  है  कि  हम  रेलवे  से  कुछ  बचा  लें,  बल्कि
 पब्लिक  को  मालूम  होना  चाहिए  कि  हमारा
 खर्चा  कम  हो  रहा  है  भौर  आमदनी  ज्यादा
 बढ़  रही  है  भौर  रेलवे  -  एक  कमशियल  बाडी  के
 तौर  पर  काम  कर  रहे  हैं  -  पहली  बात  यह  है
 कि  इस  में  ख़र्च  कम  करने  की  भ्रौर  विशेष  कर
 कोयले  के  खर्चे  में  कमी  की  ज़रूरत  है।  माननीय
 मंत्री  महोदय  ने  कोयले  के  खर्चे  में  जो  कमी
 करने  के  स्टेप्स  लिए  हैं,  वे  उपयुषत  ही  हैं,
 लेकिन  फिर  भी  उस  तरफ़  विशेष  ध्यान  देने
 की  ज़रूरत  है  1

 जहां  तक  नई  रेलवे  लाइन्श  का  सम्बन्ध
 है,  डिमांड  नवम्बर  १५  में  ५४,७६  करोड़
 क्सग  स्थे गए  हैं  ।  इस  में  बहुत  सी  लाइनों
 के  विर्मीण  के सम्नन्ध  में  रुपया  है।  इस  में  कुछ
 रुपया  टांडा-प्रकबरपुर  लाइन  के  सम्बन्ध  में
 है  ।  इस  लाइन  का  मसला  करीब  बारह
 तेय्  सालों  से  सामने  है  शौर  चार  पांच  साल
 से  खबातार  इस  के  लिए  कुछ  रुपया  रक्षा  गया
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 है,  लेकिन  इस  को  शुरू  करने  की  नौबत  नहीं
 भाती  है।  मैं  समझता  हूं  कि  माननीय  मंत्री
 महोदय  जानते  होंगे  कि  टांडा  एक  मशहूर
 तिजारती  मुकाम  है।  वहां  की  डोरियां  शौर
 जामदानी  श्ाज  से  नहीं  सैंकड़ों  वर्षों  पहले  से
 मशहूर  हैं  बौर  वे  बाहर  जाया  करतो  थीं  ।
 लेकिन  बह  रोज़गार  खत्म  हो  रहा  है  ।  मेरी
 प्रार्थना  है  कि  टांडा-प्रकवरपुर  लाइन  का  काम
 इस  साल  शुरू  किया  जाये  t

 तीसरी  पंच-वर्षीय  योजना  के  सम्बन्ध
 में  मैं  रेलवे  मंत्री  महोदय  से  यह  कहना  चाहता
 हूँ  कि  नार्थ-ईस्टने  रेलवे  घाघरा  नदी  के  उत्तर
 तक  जाती  है  और  उस  का  आखिरी  मुकाम
 लकड़मंडी  है  ।  घाघरा  नदी  के  दक्षिण  की
 तरफ़  नादंरन  रेलवे  जाती  है  शौर  उस  का
 भ्राखिरी  मुकाम  घाघरा  नदी  पर  प्रयोध्या
 है  ।  इन  दोनों  के  बीच  में  करीब  करीब
 तीन  चार  मीलों  का  फ़ैसला  है  ।  यदि  वहा
 पर  रेलवे  ब्रिज  बन  जाये,  तो  उस  से  नार्दरत
 रेलवे  और  नार्थ-ईस्ट्रन  रेलवे  का  मिलान  हो
 जाये  शौर  इस  तरफ़  दक्षिण  से  उत्तर  जाने  का
 रास्ता  सुलभ  हो  जाये  ।  यह  नेशनल  हाईवे
 के  ऊपर  भी  है  और  यहां  से  दक्षिण  से  नेपाल
 जाने  का  भी  रास्ता  है।  यहां  पर  यह  ब्रिज  बन
 जाने  से  दोनों  रास्ते  जुड़  जायेंगे  श्ौर  लखनऊ
 से  झ्रासाम  जाने  का  जो  रास्ता  है,  जो  नेशनल
 हाईवे  है,  वह  बिल्कुल  साफ़  हो  जायगा  4
 सुरक्षा  की  दृष्टि  से  भी  यह  झावश्यक  है  1  मैं
 प्रार्थना  करूंगा  कि  तीसरी  पंच-वर्षीय  योजना  मे
 इस  तरफ़  ध्यान  दिया  जाये  bt

 जहां  तक  रेलवे  पैसेंजर  एमिनिटीज  2
 सवाल  है,  माननीय  मंत्री  जी  ने  यह  बताया  कि
 ६.  ८७  करोड़  रुपए  चार  वर्षों  में  लर्च  हुए
 शौर  झगले  वर्ष  १३  करोड़  रुपए  इस  पर
 खर्च  होंगे  ।  ऐसा  मालूम  होता  है  कि  अभी
 तक  हम  ने  १४  करोड़  रुपए  में  से  कम  खर्चे
 किया  है  और  इस  साल  ज्वादा  खर्च  करना  है
 मैं  न ेपहले  भी  सदन  का  छ्यान  इस  तरफ़  दिलाया
 था  कि  छोटे  स्टेशनों  की  तरफ़  मंत्रालय  कत
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 ध्यान  कम  है।  में  ने  भपने  ज़िले  के  दो  तीन
 रेलवे  स्टेशनों  की  तरफ़  ध्यान  दिलाया  है--
 दियोराकोट,  दर्शननगर  वगैरह  की  तरफ़,
 कि  वहां  पर  कोई  प्लैटफ़ार्म  नहों  है,  वहां  पर
 सिगनल  नहीं  है,  वहां  पर  बैठने  की  जगह  नहीं
 है,  बैचिज  वगैरह  नहीं  हैं  7  हमें  खुशी  है  कि
 रेलवे  मंत्री  महोदय  ने  इस  साल  यह  भ्राववासन
 दिया  है  कि  उन्होंने  सर्कूलर  जारी  किया  है  कि
 छोटे  स्टेशनों  का  ध्यान  रखा  जायगा  भौर  उन
 फो  एमिनिटीज़  की  सुविधा  दी  जायगी  ।
 लेकिन  मैं  नहीं  जानता  कि  वे  भ्राधवासन  काम
 में  आयेंगे  ।  मेरी  इच्छा  और  प्रार्थना  है  कि
 छोटे  स्टेशनों  के  सम्बन्ध  में  इस  झ्राइवासन  को
 पूरा  किया  जायें  भौर  कम  से  कम  बारिश  के
 बकत  मुसाफ़िरों  के  बैठने  के  लिए  छोटे  से  दौड
 का  इन्तजाम  ज़रूर  होना  चाहिए  ।  उस  पर
 ज्यादा  खर्चा  नहीं  होना  है  ।  जब  हम  बड़े
 स्टेशनों  पर  लाखों  करोड़ों  रुपए  खर्च  करते  हैं,
 तो  यह  प्रावदयक  है  कि  देहात  के  रहने  वालों
 के  लिए  छोटे  स्टेशनों  पर  भी  कुछ  सुविधायें
 वी  जायें  |

 जहां  तक  अ्रप्टाचार  का  सवाल  है,  मैं
 उस के  बारे  में  ज्यादा  नहीं  कहना  चाहता  हूं  ।
 सिर्फ़  इतना  ही  कहना  चाहता  हूं  कि  गर
 रेलवे  के  मुलाजमीन  दौर  खासकर  रेलवे
 प्रोटेक्शन  फ़ोस  के  लोग  इस  तरफ़  विष  ध्यान
 दें,  तो  इस  में  बहुत  कमी  हो  सकती  है  |  मैं  ने
 एक  झष  दफ़ा  रेलवे  पुलिस  के  लोगों  को
 कर्स्डं  क्लास  के  डिब्बे  में  सोते  हुए  देखा  है  |
 मैं  ने जब  उन  को  कहा  कि  यह  कया  काम  करते
 हैं,  तो  मूम्ें  जवाब  मिला  कि  मैं  सो  लूं  घोड़ी  देर,
 मैं  ने  ड्यूटी  झभी  करती  है।  इस  तरह  की
 वे  गफलत  करते  हैं।  रेलवे  प्रोटेकशन  फोर्स  के
 सम्बन्ध  में  जैसा  कि  प्रन्य  माननीय  सदस्यों  ने
 कहा  कि  ये  चोरियां  कराने  में  मदद  करते  हैं
 झापकों  सख्त  कार्रवोई  करती  चाहिए  और
 उनको  सचेत  करना  चाहिये  t  यदि  ऐसा
 किया  गया  तो  मुझे  विश्वास  हैं  कि  जो  रेलों  पर
 बोरियां  हों  जाती  हैं  या  लोकोज  में  चौरियां
 @  जाती  हैं,  या  बायनमों  सैदूस  काट  लिए
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 जाते  हैं  या  बल्ब  निकाल  लिये  जाते  हैं,  इनमें
 कमी  प्रा  सकती  है  और  जो  नुक्सान  होता  है
 बह  कम  हो  सकता  है  t

 कम्पेंसेशन  देने  का  जहां  तक  प्रदन  है
 माननोय  मंत्री  जी  ने  बतामा  है  कि  इस  साल
 उनको  सिर्फ़  ३.  १३  करोड़  रुपये  देने  पड़े  हैं
 झौर  पार-साल  ज्यादा  देने  पड़े  थे  1  मैं  समझता
 हूं  कि  इस  पर  संतोष  मान  कर  नहीं  चला  जा
 सकता  है  a  यह  कोई  छोटी  रकम  नहीं  है
 जब  हम  नए  नए  टैक्स  लगाते  जाते  हैं  तो  हमारा
 यह  देखना  भी  कर्त्तव्य  हो  जाता  हैं  कि एक  एक
 पैसा  बचाने  का  हम  प्रयत्न  करे।  प्रभी  आपने
 पांच  नए  पैसे  प्रति  रुपया  फ्रेट  चाजिज़  में  बढ़ाया
 है  जिस  के  खिलाफ़  सारे  देश  में  शोर  मचा  हुभा
 है  -  कम्पेंसेशन  के  तौर  पर  जो  ५०-६०
 लाख  रुपया  कम  देना  पड़ा  है,  इस  पर  ही  प्रापकों
 संतोष  नहीं  मनाना  चाहिए  ny  प्रापको
 चाहिये  कि  जो  भ्रधिकारी  गफलत  करे  उनके
 खिलाफ  श्राप  सख्त  कार्रवाई  करें  ।  बजट
 चेपसं  को  पढ़ने  से  हमें  यह  मालूम  नहीं  पड़ा
 है  कि  कहां  कहां  और  किन  किन  स्टेशनों
 पर  किन  किन  लोगों  के  खिलाफ  क्‍या  एक्शन
 लिया  गया  है  और  यह  भी  हमें  मालूम॑  पड़ना
 चाहिये  था  ।  मेँ  चाहता  हूं  कि  माननीय
 मंत्री  महोदय  इस  ओर  भी  ध्यान  दें  श्र  जो
 कर््पेंसेशन  दिया  जाता  है,  उसको  शौर  भी  कम
 करने  का  प्रयत्न  करे  t

 झ्रोवर-क्राउडिंग  का  जहां  तक  सम्बन्ध
 है,  उसके  बारे  में  मै  यह  कहना  चाहता  हूं  कि  यह
 सही  है  कि  पार-साल  भौर  इस  साल  भी  कुछ
 नई  द्वेनें  चलाई  गई  हैं  -  फेकिन  उससे  इस
 झोवर-क्राउडिंग  की  समस्या  हल  नहीं  हुई  है
 और  न  ही  उनसे  लोगों  को  सन्‍्तोष  हुझा  हैं  t
 फेसवें  मंत्री  स्वयं  इस  बात  को  स्वीकार
 करते  हैं  कि  उन्हें  अमी  तक  इस  बारे  में  सम्तोष
 नहीं  है  शौर  भ्रमी  मी  काफी  भोवर-क्राउडिंग
 होता  है।  मेरा  सुझाव  है  भौर  यह  सुझाव॑
 कई  दूसरे  माननीय  सदस्यों  द्वारा  मी  दिया
 गया  है  कि  कुछ  शौर  डिब्बे  एयरेकंडिशन  वगैरह
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 को  निकाल  कर  तीसरे  दर्ज  के  लगाये  जायें,
 थ्  बलास  की  कोचिज्ञ  लगाई  जाएं  गौर  इनको
 खास  तौर  पर  उन  लाइनों  पर  लगाया  जाए
 जहां  पर  कि  बहुत  ज्यादा  ओवर-क्राउंडिग
 होता  है  ताकि  वह  कम  हो  सके  ।  साधारण
 जनता  आज  काफी  परेशान  है  और  लोग  कहते
 हैं  कि  देशमें  दो  तबके  होगए  हैं,  एक  बड़ा  और
 एक  छोटा  और  हम  लोग  जो  कि  इस  सदन  के
 सदस्य  हैं  उनके  बारे  में  भी  वे  कहने  लग  गए
 हैं  कि  ये  बड़े  तबके  में  झाते  हैं  .  वे  समझते  है
 कि  इनको  कोई  तकलीफ़  नहीं  है  ।  मैं  चाहता
 हूँ  कि  ऊंचे  दर्ज  पर  होने  वाले  खर्चे  को कम  करके
 तीसरे  दर्जे  की नई  कोचिज  लगाई  जायें,  उनकी
 तादाद  बढ़ाई  जाए  t

 दिकिटलैस  ट्रेवल  के  बारे  में  मुझे  यह
 कहना  है  कि  इसको  रोकने  के  लिए  रेलवे
 मंत्रालय  ने  जो  कदम  उठाये  हैं,  वे  उपयुक्त  हैं  |
 में  चाहता  हूं  कि  इस  झोर  थोड़ा  सा और  ध्यान
 दिया  जाए  ताकि  एक  तो  यह  जो  प्रनैतिकता
 बढ़  रही  है,  इस  पर  रोक  लगाई  जा  सके  और
 दूसरे  श्रापकी  भ्रामदनी  बढ़  सके  |  इस  चीज़
 को  रोकने  के  लिए  और  भी  सख्त  कदम  उठाने
 की  आवश्यकता  है  |

 १  अप्रैल  से  ५  नए  पैसे  प्रति  रुपया
 फ्रेट  पर  बढ़ाने  का  जो  आपने  प्रस्ताव  किया  है
 उसमें  से  मिलिटरी,  होस्टल  और  रेलवे  के
 सामान  को  मुक्त  कर  दिया  है,  वह  मुनासिब
 ही  किया  गया  है।  हमारे  देश  का  जो  गरीब
 तबका  &  वह  चाहता  है  कि  फूडग्रेंज  तथा  जो
 दूसरी  खाने  पीने  की  चीजें  हैं  वे  भी  इससे  मुक्त
 कर  दी  जायें  ताकि  जो  खाने  के  रोज़ाना  का
 खर्चा  है  जो  लिविंग  एक्सपेंडिचर  है,  वह  न
 बढ़ने  पाए  भ्रौर  वे  महसूस  कर  सकें  कि  उनकी
 झाजीविका  की  चीज़ों  को  इससे  मुक्त  कर  दिया
 गया  है  जिससे  उनको  कुछ  राहत  मिली  है  ।
 मेरा  ख्याल  है  कि  रेलवे  मंत्रालय  इसके  बारे  में
 बिचार  कर  रहा  है।  यदि  उसने  इनकों  इस
 कर  से  मुक्त  कर  दिया  तो  मैं  समझता  हूं  कि
 रेलवे  मंत्री  भौर  रेलवे  प्रशासन  जनता  के
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 घन्यवाद  के  पात्र  होंगे  बौर  वह  उनकी  कृत्तज्ञ
 होगी  |

 Shri  Kalika  Singh  (Azamgarh):  Mr.
 Speaker,  Sir,  I  have  to  congratulate
 the  Ministry  of  Railways  for  the  vast
 constructional  works  that  have  been
 going  on  since  the  start  of  the  Second
 Five  Year  Plan.  In  the  First  Five
 Year  Plan,  we  have  noted,  as  it  was  a
 case  of  under-planning,  that  in  the
 draft  outline,  that  was  presented  to
 the  country  in  July,  1952,  it  wns
 argued  that  railways  were  not  verv
 essential  for  planning.  While  priority
 was  being  given  to  agriculture,  irriga
 tion,  industries  etc.,  priority  was  not
 sought  to  be  given  to  railways  he-
 cause  at  that  time  it  was  considered
 that  railwavs  were  not  verv  essential.
 Later  on,  a  sum  of  Rs.  200  crores  was
 provided  for  railways  in  the  First  Five
 Year  Plan.  But  at  the  end  of  the
 First  Five  Year  Plan  it  was  reported
 that  instead  of  Rs,  200  crores  that  was
 provided  for  in  the  First  Five  Year
 Plan  a  sum  of  Rs.  428  crores  was
 spent,  and  it  was  considered  an  essen-
 tial  expenditure.  The  impact  of  the
 First  Five  Year  Plan  expenditure  ्
 regards  industries,  movement  of  food-
 grains  and  other  transport  activities
 was  so  great  that  it  was  a  new  ex-
 perience  that  was  eained  in  India,  that
 transport  is  hiehly  essential  for  the
 successful  implementation  of  any  Plan.
 Therefore,  in  place  of  the  Rs.  200
 crores  that  was  provided  in  the  First
 Five  Year  Plan,  in  the  Second  Five
 Year  Plan,  the  demand  of  the  Railway
 Ministry  was  Rs.  485  crores.  As
 against  that  demand  Rs.  25  crores
 were  provided.  I  am  glad  that  not
 only  Rs.  Ugh  crores  but  something
 more  is  going  to  be  smnent  by  the  Rail-
 ways  and  that  is  still  being  consider-
 ed  as  not  meetinggthe  rea’  require-
 ments  of  the  Second  Five  Year  Plan.

 I  hope  that  that  mistake  will  not
 be  committed  again  while  considering
 the  Third  Five  Year  Plan,  and  the
 Planning  Commission  will  just  con-
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 sider  the  essentiu]  nature  of  the  rail-
 ways  while  providing  money  for  the
 railways.

 In  this  connection,  Sir,  I  just  want
 to  point  out  that  a  large  number  of
 hon.  Members  have  spoken  about  the
 requir  ts  of  expansional  activi-
 ties  of  the  Railways.  But  I  want  to
 point  out  that  looking  into  circum-
 stances,  the  efficiency  of  the  existing
 railways  is  more  important.  Only
 after  we  have  looked  into  the  effi-
 ciency  of  the  railways  that  are  run-
 ning—bruad  gauge,  metre  gauge  and
 narrow  gauge—and  after  all  the  con-
 structional  activies  that  are  already

 in  hand  have  been  completed  or  fully
 implemented,  new  lines  or  new  con-
 structional  activities  have  to  he
 taken  up.  If  we  go  on  constructing
 new  Imes,  then  they  also  will  re-
 quire  to  be  maintained.  Therefore,
 that  will  become  a  recurring  expen-
 diture.  Unless  we  are  able  to  pro-
 vide  for  that  from  our  revenues  we
 should  not  go  in  for  such  expendi-
 ture.

 The  Railways  have  got  a  very  big
 asset  in  the  country.  It  is  about
 Rs,  1,200  crores.  That  is  their  capi-
 tal-at-charge.  Seeing  that  capital-at-
 charge,  the  World  Bank—I.B.R.D-—
 has  considered  it  very  sound  business
 to  invest  funds  in  the  railways  here.
 It  has  not  given  loans  to  our  other
 projects  which  have  been  started  in
 India.  Even  very  big  projects  in
 other  sectors  have  been  ignored.  But
 the  World  Bank  has  considered  that
 the  Railways  have  got  a  very  sound
 financial  backing  and,  therefore,  the
 Bank  is  providing  money  for  rail-
 ways.

 But,  Su,  in  the  Third  Five  Year
 Plan  and  in  the  Fourth  Five  Year
 Plan  we  are  not  just  to  bank  upon
 such  loans  from  _  foreign  countries.
 Our  country  may  not  be  in  a  posi-
 tion  to  pay.  Therefore,  we  are  not
 to  expand  so  much  that  we  may  not
 be  able  to  meet  the  recurring  ex-
 penses  which  may  become  a_  very
 high  figure.  I  will,  therefore,  plead
 for  some  caution  in  expanding  our
 railways  beyord  our  means.
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 A  sum  of  Rs.  50  crores  has  veen
 provided  for  stat?  quarters  in  the
 Second  Five  Year  Plan.°  I  have
 spuken  abuut  wus  io  severai  clue
 Ployees  of  the  Railways,  Although
 the  staff  quarters  are  very  essential and  there  is  a  very  big  demand  for
 it,  at  the  same  time,  what  they  com-
 Plain  is,  it  is  the  engineering  depart-
 ment  of  the  Railways  which  is  being
 benefited  by  this  constructional  acti-
 vity.  Therefore,  the  Ministry  of
 Railways  should  look  into  the  con-
 structional  activities  of  their  engt-
 neering  departn.ent  und  see  that  no
 leakage  occurs  there  as  far  as  con-
 struction  of  staff  quarters  s  concern-
 ed,  because  a  very  big  sum  of  Rs.  50
 crores  has  been  provided  for  that.

 There  are  two  or  three  other  things
 which  I  want  to  bring  to  the  notice
 of  the  hon,  Minister  of  Railways.
 First,  I  wish  to  mention  the  Ghaaf-
 pur-Ganga  bridge.  That  scheme  is
 before  the  Munistry  of  Railways.
 Questions  have  been  answered  about
 it  on  the  floor  of  the  House.  It  has
 been  said  that  that  project  has  been
 examined  and  ]  now  understand  that
 it  is  before  the  Poona  Research  In-
 stitute.  That  project  will  cost  about
 Rs.  4  crores.  The  Ganga  briage  ut
 Ghazipur  is  very  essential.  There  will
 be  a  line  constructed  after  the  bridge
 is  built.  One  essential  railway  ime
 there  will  be  the  Ghazipur-Azam-
 garh-Akbarpur  line.
 3  hrs.

 The  next  thing  that  I  would  men-
 tion  is  about  the  Akbarpur-Tanda
 line,  which  my  hon,  friend  has  just
 now  pointed  out.  It  is  one  of  the
 three  lines  which  were  dismantled  tn
 these  areas.  ‘The  Akbarpur-Tandu
 line  is  an  essential  line.  It  was  dis-
 mantled  during  the  war.  But  in  958
 money  was  provided  in  the  budget;
 however,  strangely  enough,  the  con-
 struction  work  was  not  started.  In
 the  next  year  also,  money  was  pro-
 vided,  but  the  construction  work  was
 not  started.  This  year  again  money
 has  been  provided,  but  I  want  to  be
 sure  that  this  time  the  Railway  Mi-
 nister  himself  pays  attention  to  this
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 matter  and  at  least  starts  the  con-
 struction  so  that  the  people  of  that
 place  may  know  that  the  Akbar-
 Tanda  railway  is  going  to  be  restored
 this  year.

 Another  demand  is  about  the  boun-
 dary  wall  in  Aunrinar.  Aunrihar  is
 a  very  big  junction  on  the  metre
 gauge  line  of  the  North-Eastern  Kuil-
 way  and  the  Minister  of  Railways
 also  is  aware  of  the  fact  that  there
 is  a  boundary  wall;  several  Members
 of  Parliament  visited  the  spot,  be-
 cause  the  Aunrihar  people  demanded
 that  the  buundary  wall  should  be
 just  removed  5  or  25  feet  away  so
 that  they  will  have  some  more  space.
 It  was  considered  80  essential  that
 the  Chief  Engineer  of  the  NER,  when
 he  visited  that  place,  agreed  that
 about  25  fect  more  space  will  be  pro-
 vided  for  the  peuple  and  that  the
 wall  will  be  removed  accordingly.
 Rather  a  sort  of  compromise  was
 effected  on  that  matter.  But  later
 on,  somehow  or  other,.a  letter  fol-
 lowed  from  the  Dis‘rict  Magistrate
 that  the  Gram  Sabha  of  Aunrihar
 must  deposit  about  Rs.  20,000  for  the
 space  that  has  to  be  provided  for  the
 people.  Abvut  50  years  hack,  it  was
 the  same  land  that  was  acquired  and
 then  the  acquisition  did  not  cost
 more  than  Rs.  00  per  acre  or  some-
 thing  like  that.  But  today,  asking
 about  Rs,  10,000  or  so  per  acre  85
 compensation  will  be  too  much  for
 the  Gram  Sabha  of  Aunrihar  to  bear.
 So,  the  correspondence  file  is  already
 there.  I  know  that  the  District
 Magistrate  has  again  referred  the
 matter  to  the  General  Manager.  I
 request  that  the  scheme  should  now
 be  favourably  considered  and_  that
 the  people  of  Aunrihar  should  be
 provided  with  the  space  which  is
 very  essential.

 I  shall  now  proceed  to  say  a  few
 words  about  corruption.  There  is
 a  double  machinery  working  in  this
 regard.  There  is  the  Special  Police
 Establishment  of  the  Home  Ministry
 and  at  the  same  time,  the  Railway
 Ministry  has  a  vigilance  department.
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 I  have  personal  experience  of  this.
 In  Ayodhya  there  was  a  case  of
 some  defalcation;  a  very  big  bridge is  going  to  be  constructed  on  the
 Sarju  river  and  from  quarries  of
 Chunar,  Mirzapur,  etc.  stone  was
 being  _  transported.  Some  persons
 complained  to  the  Home  Ministry
 and  the  Railway  Ministry.  A  special
 police  officer  went  there  and  he  just
 caught  hold  of  36  wagons  and  found
 that  all  of  them  were  overloaded  to
 the  extent  of  six  tons  each.  At  the
 spot,  Rs.  10,000  was  realised  from
 the  contractors  because  it  wag  8  32836
 of  under-payment  of  freight  and  there
 was  some  corruption.  Railway  peo-
 ple  were  charging  money  from  those
 contractors  and  trying  to  send  more
 boulders  in  those  very  wagons.  I
 heard  that  the  vigilance  department
 of  the  Railway  Ministry  also  set  up
 an  enquiry.  The  Special  Police
 Establishment  of  the  Home  Ministry
 also  started  an  enquiry.  There  were
 parallel  enquiries.  The  Home  Minis-
 try  S.P.E,  said  that  the  railway  peo-
 ple  were  spoiling  all  their  witnesses.
 The  persons  who  were  examined  in
 that  connection,  they  said,  were  train-
 ed  beforehand  so  that  when  they
 went  before  the  Special  Police  Estab-
 lishment  they  did  know  what  to  say,
 so  that  they  may  be  defended.  I  do
 not  be’ieve  either  the  vigilance  de-
 partment  or  the  Special  Police  Estab-
 lishment  is  corrupt.  I  do  not  believe
 that.  But,  at  the  same  time,  there
 must  be  some  machinery  which
 should  be  final.  There  should  not  be
 a  double  check.  The  Railway  Minis-
 try  has  a  vigilance  department  and
 the  Home  Ministry  also  has  another
 establishment.  Both  of  them  are
 having  parallel  enquiries  and  both
 are  trying  to  examine  the  same  set
 of  witnesses.  In  such  cases,  the  case
 itself  is  spoiled.  I  do  not  know  what
 has  happened  to  that  case.  It  was
 a  very  big  case.  I  think  corruption
 was  there.  Therefore,  the  Railway
 Ministry  should  take  note  of  it  and
 should  enquire  into  the  matter  and
 finish  that  matter.  It  should  also
 look  into  the  machinery  to  check
 corruption.
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 I  should  next  like  to  refer  to  ame-
 nities,  I  was  looking  into  the  figures
 given  in  the  second  volume  of  the
 Annual  Report  of  the  Railways  which
 was  provided  to  us.  In  that  Report  I
 found  that  the  number  of  air-condi-
 tioned  coaches  and  first  class  coaches
 had  imereased  in  959  over  the  figures
 furnished  for  1958.  But,  at  the  same
 time,  the  number  of  third  class
 coaches  has  decreased.  There  should
 be  a  progressive  increase  in  all  the
 coaches.  First  class  coaches  shou'd
 also  get  more  seats  and  third  class
 coaches  also  should  increase  in  num-
 ber.  But  in  the  metre  gauge  section,
 there  has  been  a  reduction  of  about
 5,000  seats  in  third  class  coaches  as
 seen  from  the  figures  of  959  when
 compared  to  the  figures  for  1958,  We
 have,  therefore,  to  provide  more  seats
 for  third  class  passengers  so  that
 there  will  not  be  any  overcrowding.

 Mr.  Speaker:  Shri  Amjad  Ali.

 Several  Hon.  Members  =  rose—

 Mr.  Speaker:  After  Shri  Amjad
 Ali,  I  shall  call  Shri  Damani;  then
 Shri  D.  C.  Sharma  and  then  Shri
 Rami  Reddy.

 Shri  Amjad  Ali  (Dhubri):  Mr.
 Speaker,  4  think  I  will  not  be  mis-
 understood  if,  from  these  Benches
 opposite,  I  give  a  word  of  appre-
 ciation  to  the  Minister  in  charge  of
 railways  tor  the  assiduous  efforts  and
 the  lively  interest  they  are  taking  in
 their  work.  I  congratulate  my  hon.
 friend,  Shri  Jagjivan  Ram,  on  the
 manner  in  which  he  has  been  carry-
 ing  out  the  duties  of  his  portfolio.
 When  I  speak  on  these  Demands,  I
 am  perfectly  aware  that  he  is  not
 inattentive  to  the  interests  of  my
 State,  that  is,  Assam.  For  dur-
 ing  the  last  two  ००  three
 years,  the  hon.  Minister  has  seen  for
 himself  how  Assam  is  backward  in
 point  of  communication,  particularly
 railways.  In  Assam,  the  railways
 have  got  the  least  number  of  road-
 miles.  The  figure  is  I8:4.  If  that
 information  of  mine  i:  correct,  that
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 is  the  least  in  the  whole  of  India.
 When  I  draw  attention  to  this,  I  have
 got  also  to  state  that  the  backward-
 neys  of  a  State  and  also  the  backward
 Tribal  areas  of  the  State  have  to  be
 considered.

 The  Garo  hills  areas  for  sometime
 has  been  receiving  the  attention  of
 the  Railway  Ministry  as  well  as  the
 Munustry  of  Transport,  but  nothing
 tanyible  is  being  done.  Before  I  enter
 into  the  advisability  of  taking  up  the
 Garo  Hills  link,  I  should  also  like
 to  state  that  if  the  total  resources  of
 Garo  hills  are  tapped  fully,  Assam
 possibly  would  not  be  so  backward  as
 it  is  today.  First  of  all,  if  you  take
 up  the  figure  of  the  Associated
 Cement  Companies,  Garo  Hills  has
 got  potentiality  of  65,000  tons  capacity
 of  vutput  of  cement  per  year.  In  the
 Sijoo  area,  there  are  500,000  tons  of
 good  coal  which  can  be  extracted
 annually.  That  is  the  figure  given  by
 Sir  Cyri}  Fox  of  the  Geological
 Survey  of  india;  there  may  be  more
 alsv.

 Then,  there  is  abundance  of  bamboo
 for  paper  pulp.  Assam,  as  a  matter
 of  fact,  lacks  in  industry.  In  the
 whole  of  Assam,  you  do  not  find  a
 single  inch  of  cloth  being  produced,
 not  a  single  ounce  of  sugar  being
 manufactured.  Mustard  oil  and
 pulses  have  to  be  brought  from  out-
 side.  Sometimes  we  have  to  take
 back  to  Assam  finished  jute  in  the
 shape  of  gunny-bags.  It  is  one  of  the
 problems  of  tne  Hailway  Ministry  to
 see  that  transport  facilities  are
 improved  in  Assam,  and  if  that  is
 dune,  Assam  shalt  be  industrialised
 quickly.

 There  is  cotton  in  Garo  Hills  and
 also  Jac.  Last  but  not  least  in
 importance  are  the  fruits  in  Garo
 His.  The  Railway  Minister  must
 have  seen  it  during  his  last  tour.
 Tons  of  pineapples  and  oranges  are
 being  wasted  daily  for  want  of  trans-
 port  facilities  to  be  taken  to  outside
 markets  for  sale.  With  these  pre-
 liminary  remarks,  I  want  to  say  that
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 (Shri  Amjad  Ali]
 Garo  Hills  area  should  receive  the
 attention  of  the  Railway  Ministry  and
 the  Planning  Commission,  because  it
 will  help  to  industrialise  Assam  and
 Assam  would  not  be  so  backward  as
 it  is  today,  when  you  tap  the  resources
 of  Garo  Hills.

 Mr.  Speaker:  Is  there  no  canning
 factory?

 Shri  Amjad  Ali:  Absolutely  none,
 Sir.  Tong  of  oranges  and  pineapples
 are  being  wasted.  With  these  preli-
 minary  remarks,  4  want  to  bring  to
 your  notice  that  Garo  Hills  has  to  be
 linked  up  with  the  rest  of  the  coun-
 try  by  rail  as  soon  as  possible  and
 with  that  idea,  a  bridge  had  to  be
 constructed  across  the  Brahmaputra.

 he  Raitway  Ministry  has  now
 decided  and  has  begun  construction
 of  the  Railway  bridge  at  Pandu-
 Amiingaon,  Regarding  this  bridge,  I
 should  like  to  say  a  few  words.  As
 eurly  as  1946,  the  Railway  Board
 appuinted  a  committee  called  Muddi-
 mian  Coni:nittee.  After  a  survey,  that
 committee  had  reported  in  949  that
 bridging  the  Brahmaputra  east  of
 Manasn  confluence  will  be  a  mistake,
 because  the  line  which  passes  from
 Fakiragram  to  Aminguon  is  subjected
 to  atunual  imnundations.  It  runs
 parallel  to  the  Himalayas  and  every
 yeur,  a  Jarge  volume  of  water  passes
 under  and  washes  away  the  railway
 Ime.  It  ig  ४  headache;  possibly  an
 engineering  impossibility,  to  keep  this
 line  intact.  I  have  yet  to  see  how
 you  can  stabilise  this  line  and  if  the
 bridge  we  are  building  at  Pandu  will
 be  of  any  use  to  the  Railway  Minis-
 try.  That  is  a  challenge  to  the  Rail-
 way  Ministry.  That  is  a  mistake
 which  the  Railway  Ministry  has  com-
 mitted.  I  see  they  have  gone  beyond
 their  own  report  and  decision.  It  was
 decided  that  the  Brahmaputra  should
 be  bridged  at  Jogighopa-Pancharatna.
 Now  you  are  bridging  the  Brahma-
 putra  at  Pandu-Amingaon.  I  am  yet
 to  see  if  this  bridge  would  be  of  any
 use.  The  line  which  the  Muddiman
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 Commuitee  had  reported  had  to  be
 built  from  Jogighopa  to  Pancharatna.
 rom  Pancharatna  to  Pandu  it  would
 be  88  miles.  A  bridge  there  would
 be  the  safest  thing,  because  there  are
 no  turbulent  rivers  on’  the  south-
 bank  side.  That  was  their  own  com-
 mittee’s  report.  But  they  have  gone
 beyond  that.  4  do  not  know  if  any
 parochial  patriotism  that  way  hus
 Playeq  its  part  from  the  local  Minis--
 try.  I  am  not  aware  of  it,  but  that
 thing  might  nave  also  influenced  the
 Railway  Muinisicy.  I  cannot  vouch-
 safe  for  that.  But  the  safest  course
 would  have  been  to  follow  their  own
 committee’s  report  and  build  the
 bridge  at  Jogighopa-Panchratna  side.
 That  would  have  been  the  safest:
 Now  you  have  decided  to  take  the
 ime  from  Pandu  to  Sijoo  area,  i.é..
 a  shorter  distance.  The  survey  was
 decided  to  be  made  as  early  as  1956.
 1956,  1957,  958  and  959  have  gone
 and  9860  is  going.  They  have  taken
 ull  these  years  to  survey  this  line.
 and  I  do  70६  know  when  the  survey
 will  be  compicted.  ३  am  also  told
 that  they  are  short  of  engineers.  I
 do  not  know  why  the  railway
 engineers  could  not  be  drafted  to
 Assam  to  quicken  the  survey  so  that
 this  line-estimate  may  be  ready
 earlier.  They  say  that  the  survey  is  in
 progress  but  is  doubtful  whether  the
 survey  work  has  been  taken  up  at  all.
 So,  I  would  request  the  Railway
 Ministry  to  see  that  this  work  is
 immediately  taken  up  so  that  the
 problem  of  communication  of  Assam
 is  tackled  at  a  better  level.

 33.8  hrs.

 ARREST  OF  A  MEMBER

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  received  the
 following  telegram  dated  the  2nd
 March,  960  from  the  Deputy  Super-
 intendent  of  Police,  Bailhongal:

 “IT  have  found  it  my  duty  in
 exercise  of  my  power  under
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 section  54,  Criminal]  Procedure
 Code  (Act  V  of  898)  to  arrest
 Shri  Nath  Pai,  Member,  Lok
 Sabha,  in  the  limits  of  Idalhond
 Village  Khanapur  Taluka  Police
 Station  today  at  l:30  hours  for
 offences  under  sections  341  and
 453  LP.C.  registered  at  Khanapur
 Police  Station.”

 DEMANDS  FOR  GRANTS—RAIL-
 WAYS—contd.

 Shri  Damani  (Jalore):  Mr.  Speaker,
 the  working  results  of  the  Railways
 for  the  previous  year  are  promifing
 and  encouraging.  The  main  feature
 of  the  working  is  that  there  is  a
 decline  in  the  expenses  and  there  is
 a  slight  increase  in  the  return  on
 capital.  The  return  on  capital  in
 1957-58  was  4°73  per  cent  which  has
 now  come  to  4°80  per  cent.  The
 expenses  during  i957-58  were  6l°48
 per  cent  which  have  now  come  down
 to  79°85  per  cent.  Apart  from  these,
 there  arc  many  items  to  which  due
 attention  has  been  paid  and  results
 obtained  by  the  Ministry.  They  have
 increased  their  capacity  to  carry
 goods  to  an  appreciable  extent.  I
 remember  very  well  that  two  years
 back  the  country  and  many  friends
 in  this  House  were  anxious  to  know
 how  the  railways’  will  be  able  to
 fulfil  the  targets  set  in  the  Second
 Five  Year  Plan,  because  of  the  bottle-
 neck  in  transport.  But  in  the  last  two
 years  they  have  made  remarkable
 progress  and  now  we  can  be  rest
 assured  that  the  target  of  62  million
 tons  fixed  for  the  Second  Plan  is
 within  reach  and  there  will  be  no
 difficulty  on  that  score.  It  is  com-
 forting  to  know  that  even  in  the
 Third  Plan  there  will  be  no  difficulty
 in  the  matter  of  transport.

 This  will  also  indirectly  assist  the
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 despatch  thelr  manufactured  goods  to
 different  places  in  right  time.  Raul-
 ways  have  created  conhdence  in  the
 minds  of  people,  parucularly  the
 industrialists,  that  there  will  be  uo
 difficulty  about  transport  in  the
 future.

 Another  important  achievement  of
 the  Railways  is  the  saving  of  fureign
 exchange  to  the  tune  of  90  crores
 of  rupees.  The  foreign  exchange’
 target  of  the  Railway  Ministry  during
 the  Second  Plan  was  Rs.  429  crures,
 out  of  which  it  is  estimated  that  there
 will  be  a  saving  of  Rs.  90  crores;  in
 other  words,  their  spending  on  foreign
 exchange  will  be  less  to  the  extent  of
 Rs.  90  crores.  This  has  been  achieved.
 by  the  efforts  of  the  Mhunistry  in
 enabling  manufacturing  of  those
 parts  which  they  originally  thought
 they  would  have  to  import  from  other
 countries.  In  this  way,  apart  from
 saving  the  foreign  exchange,  side  by
 side  they  have  encouraged  many  nee
 small  and  medium-sized  industries,
 which  give  plenty  of  employment  to
 our  people  in  the  country.

 In  this  connection,  I  would  like  to
 suggest  that  the  railway  worxshops
 should  pay  more  attention  to  the  pro-
 duction  of  those  items  which  are  nuw
 being  imported.  There  are  many
 items  which  it  is  difficult  to  produce
 in  the  private  sector,  in  the  smal]  and
 medium-sized  industries,  because  tney
 cannot  get  import  licences  for  the
 capital  plants  for  manufacturing  those
 items.  Now  that  the  railways  have
 got  a  surplus  of  foreign  exchange,
 they  can  import  such  plants  which
 will  manufacture  those  items.  That
 will  result  in  a  further  saving  of
 foreign  exchange.  Also,  if  the  rail.
 ways  utilize  their  capacity  mainly  tu
 manufacture  new  items,  the  present
 manufacturers  will  nave  conndence
 that  their  products  will  have  a
 regular  market  in  the  railways,  as
 the  railways  are  not  going  to  produce

 expansion  of  big  industries.  Bec:  |
 big  industries  can  develop  only  when
 they  are  certain  that  they  will  get  the
 raw  materials  in  proper  time  and
 that  they  will  be  in  a  position  to

 it  th  Ives.  In  this  connection,  L
 would  like  to  suggest  that  they  should
 utilize  the  capacity  of  their  work-
 shops  to  the  full,  at  the  same  time,
 seeing  to  it  that  the  existing.



 3989  Demands

 (Shri  Damani]
 industries  which  supply  various  items
 to  the  railways  are  not  disturbed.

 There  has  been  a  shortfal]  in  tne
 revenue  on  goods  transport.  |  do  wot
 think  it  is  due  to  very  keen  compet-
 tion.  I  think  that  road  transport  is
 equally  essential  and  there  should  96
 some  healtny  competition  between
 road  and  rail  transport.
 3.29  hrs.

 {Mr.  Deputy-Sreaker  in  the  Chair]
 Road  transport  gives  so  many  facili-

 ties  to  the  clients  that  people  are
 tempted  to  send  their  goods  py  road
 transport.  If  similar  facilties  are
 given  by  the  railways,  tney  will  alsv
 get  more  transport.  Therefore,  m  my
 opinion,  the  railways  should  consider
 the  question  of  giving  more  and  more
 facilities  in  the  matter  of  delivery  of
 goods,  allocation  of  wagons  tu  the
 parties  etc.  so  that  they  may  be
 tempted  to  send  their  goods  by  rail,

 Now  I  want  to  make  a  request
 about  my  constituency  and  Rajasthan.
 Sometime  ago  a  Janata  train  was
 introduced  from  Ahmedabad  to  Delhi.
 It  is  a  tri-weekly  service.  I  want  to
 request  that  this  be  made  a  daily
 service.  It  is  becoming  very  popular
 and  the  public  is  getting  full  advant-
 age  of  it.  So  it  will  be  very  good
 if  this  train  is  made  a  daily  train.

 Previously  this  train  was  going
 through  Jaipur.  Now  the  route  has
 been  changed  and  it  is  going  through
 Reengus.  I  do  not  know  the  reason
 as  to  why  the  route  has  been  chang-
 ed.  Jaipur  is  the  capital  of  Rajas-
 than.  So  many  passengers  are  going
 from  Abu  Road  and  other  parts
 through  this  train  to  Jaipur,  This
 train  was  very  convenient  for  them.
 It  should  be  reconsidered  and  the
 previous  route  should  be  maintained
 ‘because  it  would  be  very  helpful  to
 the  public.  I  have  received  so  many
 letters  from  people  in  my  consti-
 ‘tuency  about  the  inconvenience  caus-
 ‘ed  due  to  this  change.  So  I  request
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 that  a  thorough  investigation  should
 be  made  in  this  connection  and  route
 restored.

 The  Deputy  Minister  of  Eallways
 (Shri  Shahnawaz  Ehan):  There  was
 no  mai;  train  on  that  line  while  there
 were  mail  trains  on  the  other  line.

 Shri  Damani:  But  you  can  consider
 the  matter.

 Last  time  |  requested  to  construct  a
 lin  between  Siruhi  and  Bhinmal.
 Hhinmal  is  a  place  which  is  develop-
 in  and  if  a  line  is  constructed  from
 Sirehi  to  Bhinmal  there  will  be  very
 great  amount  of  work.  Now  that  we
 are  developing  Kandla  Port,  if  this
 line  is  constructed  it  will  help  the
 growth  of  this  section.  This  is  the
 hinteriand  of  the  Kandla  Port  and
 these  areas  are  developing  as  also
 agricultural  production  is  increasing there.  Therefore  it  is  most  essential
 that  this  line  should  be  considered
 favourably.

 I  want  to  request  about  one  more
 thing  and  that  is  about  the  opening
 ot  Ayurvedic  dispensaries  at  those
 places  where  no  dispensary  or
 hospital  is  there.  An  Ayurvedic  dis-
 Pensary  can  oe  upened  with  a  very
 smai]  amuunt.  In  the  rural  areas  the
 Public  is  very  favourably  disposed
 towards  Ayurvedic  medicines.  This
 can  be  done  with  little  expense.  So,
 4  hope  that  the  hon.  Railway  Minister
 woula  pay  attention  to  the  opening
 of  more  Ayurvedic  centres  in  the
 rurel  areus  where  there  are  no  ais-
 penaries  or  hospitals,  on  the  Railway
 Stations  and  other  Centres.

 श्री  पहाड़िया  (सवाई  माधोपुर  ->रक्षित--
 प्रनुसूचित  जातियां):  उपाध्यक्ष  महोदय,
 इस  से  पहले  कि  प्रपने  क्षेत्र  के  सम्बन्ध
 में  कुछ  झर्ज  करूं  मैं  रेलवे  मंत्री  महोवय  की
 तथा  रेलवे  मंत्रालय  का  धन्यवाद  देना  चाहता
 हैं  कि  जन्हों  ने  पिछले  वर्षों  में  बहुत  ही  भ्रच्छा
 काम  किया  है  an  में  रीति-नीति  के  सम्बन्ध
 में  उस  समय  कुछ  ह. &  करना  चाहता  था  जबकि
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 रेलवे  बजट  पर  शाम.  बहस  हो  रही  थी  लेकिन
 उस  समय  मुझे  बोलने  का  भ्रवसर  नहीं  मिल
 स्का  ।

 माननीय  मंत्री  महोदय  के  साथ-साथ
 मैं  उन  विरोधी  दलों  के  माननीय  सदस्यों
 को  भी  धन्यवाद  देना  चाहता  हूं  जिन्‍हों  ने
 रेलवे  मंत्री  महोदय  जब  बहस  का  उत्तर  दे
 रहे  थे  तो  उस  समय  उस  बात  का  थोड़ा  सा
 विरोध  किया  कि  क्‍यों  रेलवे  मंत्री  महोदय
 वौड्यूल्ड  कास्ट  और  दौड्यूल्ड  ट्राइब्स  के
 लिये  जो  स्थान  सुरक्षित  रखे  गये  हैं,  उन  को
 दिलाने  में  पूरा-पूरा  ध्यान  दे  रहे  हैं  ।  यही
 उन  की  मंशा  थी,  जहां  तक  में  समझ  पाया

 हूँ  ।  मैं  उन्हें  इसलिये  धन्यवाद  दे  रहा  हूं  कि
 नहों  ने  हमें  इस  बात  का  एहसास  कराया
 कि  दौड्यूल्ड  कास्ट्स  झॉर  शैड्यूल्ड  ट्राइन्स
 जो  यहां  पर  किसी  भी  तरह  से  पढ़  लिख  कर
 बागे  श्ाते  हैं  शौर  नौकरी  करना  चाहते  हैं
 उन  के  लिये  क्‍यों  स्थान  सुरक्षित  रखे  जाते
 हैं,  क्यों  उन  को  नौकरी  दी  जाती  है,  क्यों
 उन  को  श्रागे  लाने  का  भारत  सरकार  तथा
 राज्य  सरकारें  प्रयत्न  करती  हैं  ।  वे  नहीं
 चाहते  कि  रेलवे  मंत्रालय  इस  पर  शभ्रपनी
 तवज्जह  दे  ।  वैसे  यह  कदम  रेलवे  मंत्रालय
 का  नहीं  था  यह  डायरेक्दान  तो  होम  मिनिस्ट्री
 की  तरफ  से  शाई  थी  शर  यह  एक  बहुत  ही
 अच्छा  कदम  था  जो  होम  मिनिस्ट्री  ने  उठाया
 था  |  इस  के  लिये  में  होम  मिनिस्ट्री  को  भी
 अन्यवाद  देना  चाहता  हूं  ।  मेरी  समझ्न  में
 नहीं  भ्राता  है  कि  जब  हम  भपने  देश  से  वर्ग-भेद
 को  मिटाने  की  कोशिष्ठ  करते  हैं  तो  हम  इस
 बात  का  विरोध  क्‍यों  करते  हैं  कि  ये  जो  पिछड़े
 लोग  हैं  इन  को  गया  ऊपर  लाया  जाता  है  ।
 जो  लोग  इस  तरह  की  बातें  करते  हैं  मै ंसमझता
 हूं  वे  वर्ग-मेद  को  कायम  रखना  चाहते  हैं  शौर
 नहीं  चाहते  हैं  कि  यह  मिटे  |

 मैं श्राप  को  बतलाना  चाहता  हूं  कि
 कुछ  दिन  पूर्व  मेरे  पास  कुछ  लोग  बौडयूल्ड
 कास्ट  घौर  दौड़्यूल्ड  ट्राइब्स  के  प्राये  थे  भौर
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 मुझ  से  कहने  लगे  कि  जो  इन  जातियों  के
 लोग  रेलों  में  काम  करते  हैं  उन  का  एक  प्रलग
 से  संघ  हो  प्राल  इंडिया  रेलवे  एम्पलायीज
 एसोसियेशन  के  तहत  नहीं  रहना  चाहते  t
 उस  समय  मैं  ने  उन  को  परामर्श  दिया  था  कि
 उन  को  झलग  कोई  संस्था  नहीं  बनानी
 चाहिये,  झलग  से  कोई  फेडरेशन  नहीं  बनानी
 चाहिये  बल्कि  झभी  जो  फेंड्रेशन  या  एसो-
 सिएशन  है  उस  में  रहते  हुए  ही  काम  करना
 चाहिये  ।  लेकिन  झब  मुझे  महसूस  होने  लगा
 है  कि  वास्तव  में  बैड॒यूल्ड  कास्ट  भौर  बीड्यूल्ड
 ट्राइल्स  की  जो  मांगें  हैं  उन  को  मनवाने  के
 लिये  उन  की  झलग  से  कोई  फैड़ेंशन  होनी
 चाहिये  झन्यथा  ये  जो  भाई  झपने  झाप  को
 हिन्दुस्तान  का  हमदर्द  कहते  हैं  भौर  हिन्दुस्तान
 से  वर्ग-भेद  को  मिटाने  की  नीति  की  जो  बार-
 बार  शौर  ज्ञोरदार  शब्दों  में  वकालत  करते  हैं
 वे  दिल  से  नहीं  चाहते  हैं  कि  जो  लोग  दबे
 हुए  हैं  व॑  उठें,  वे  चाहते  हैं  कि  जो  दबे  हुए
 हैं  व॑  दबे  ही  रहें  ।  रेलवे  मंत्रालय  ने  इन
 लोगों  के  बारे  में  जो  ध्यान  दिया  है,  उस  के
 लिये  मैं  उस  को  धन्यवाद  देता  हूं  ।

 झब  में  भ्रपने  क्षेत्र  के  बारे  में  कुछ
 अर  करना  चाहता  हूं  ।  लगातार  तीन  सालों
 से  में  यहां  पर  कहता  oT  रहा  हूँ  कि  रेलवे
 मंत्रालय  भ्रपना  ध्यान  उन  क्षेत्रों  की  प्रोर
 करें  जहां  पर  कि  झभी  तक  कोई  तरक्की
 नहीं  हुई  भ्रौर  जो  बहुत  पहले  से  काफी
 व्यापारिक  केन्द्र  रहे  हैं  भौर  झब  भी  हैं।  उन
 क्षेत्रों  का  व्यापारिक  दृष्टि  से  बड़ा  महत्व
 है  |  में  ने  यह  भी  कहा  था  कि  जहां  पर  काफी
 भीड़-भाड़  रहती  है  उन  इलाकों  की  तरफ  भी
 ध्यान  दिया  जाय  ।  पिछले  साल  मैं  ने  झाप  का
 ध्यान  करौली  शौर  टांक  की  झोर  दिलाया
 था  ।  ये  ऐसी  जगहें  हैं  जोकि  भूतपूर्व  रियासतों
 की  राजधानियां  थीं।  लेकिन  चुंकि  वहां  प्राने-
 जाने  के  साधन  नहीं  हैं  इसलिये  वहां  का  जो
 व्यापार  है  वह  पनप  नहीं  पाता  है  ।  इस  से
 व्यापार  को  हानि  पहुंचती  है  |  करौली  को
 श्राप  लीजिये  ।  हम  पालियामेंट  हाउस  में
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 बैठे  हुए  हैं,  यहां  पर  जितना  भी  लाल  पत्थर
 लगा  हमा  है,  सेक्रेटेरिएट  में  तथा  राष्ट्रपति
 भवन  में  जितना  भी  पत्थर  लगा  हुभा  है  यह
 सारे  का  सारा  पत्थर  वहां  से  झाया  है  ।
 हिन्दुस्तान  में  ही  इस  पत्थर  की  खपत  नहीं
 होती  बल्कि  हिन्दुस्तान  के  आहूर  दूसरे  देशों
 में  भी  यह  जाता  है  |  मिसाल  के  तौर  पर
 बर्मा  भौर  पाकिस्तान  फो  ।  पाकिस्तान  का
 तो  मुझे  खास  तौर  पर  मालूम  है  कि  यह
 पत्थर  वहां  जाता  है  ।  लेकिन  चूंकि  वहां
 भाने-जाने  के  साधन  नहीं  हैं,  पहुंचने  के  साधन
 नहीं  हैं,  माल  को  इधर  लाने  के  साधन  नहीं
 हैं,  इसलिये  हमारा  जो  व्यापार  है  बहू  जितना
 पनपना  चाहिये,  पनपता  नहीं  है  ।  साथ  ही
 साथ  जो  यात्रियों  को  सुविधायें  मिलनी  चाहियें
 वे  मिल  नहीं  रहीं  हैं  ।  इसलिये  मैं  श्राप  से
 निवेदन  करता  हूं  कि  करौली  प्लौर  टांक  को
 कहीं  से  भी  किसी  भी  लाइन  से  मिला  दिसा
 जाय  ।  करौली  एक  ऐसी  जगह  है  जहां  पर
 बहुत  अधिक  माइनिंग  का  काम  होता  है  |
 उस  को  भी  किसी  न  किसी  रेलवे  लाइन  से
 जोड़  दिया  जाय  तो  बहुत  भ्च्छा  होगा  ।

 में  यह  भी  निवेदन  करना  चाहता  हूं
 कि  करौली  को  सरमथुरा  से  मिलाने  की
 बहुत  पहले  एक  योजना  चली  थी  झौर  यदि
 यह  सम्भव  हो  तो  उस  पर  भ्रमल  किया
 ज्ञाय  और  यदि  यह  न  हो  सके  तो  जैसा कि
 माननीय  मंत्री  ने  पश्रपती  स्पीच  में  कहा  है
 कि  कोसीकलां  से  डीग  हो  कर  भरतपुर  या
 प्रलवर  फी  ओर  लाइन  के  जाने  का  सर्वे
 झाप  करवाना  चाहते  हैं,  यह  सर्वे  झाप
 करवायें,  मुझे  कोई  एतराज़  नहीं  है  न  होता
 चाहिये  लेकित  साथ  ही  कोसीकलां  से  डीग
 हो  कर  नदवई  या  खेड़ली  को  मिलाते  हुए
 भुसावल  और  हिडोन  होते  हुए  इस  को  करौली
 से  मिला  दिया  जाय  तो  मैं  समझता  हूं  कि
 इस  इलाके  की  काफी  तरक्की  हो  सकती
 है  t  भ्रौर  जो  व्यापार  हमारा  चलता  है  पत्थर
 का,  जिस  से  हम  बहुत  से  मकान  बनाने  की
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 योजना  बना  रहे  हैं,  उस  में  काफी  बचत
 हो  सकती  है  क्योंकि  रेलवे  कोई  झलग  कंसने
 तो  है  नहीं,  उस  का  मुल्क  के  सभी  क्षेत्रों  से
 सम्बन्ध  है  '  भ्राज  श्राप  इतना  सीमेंट  खर्च
 करते  हैं,  उस  के  लिये  इतनी  फैक्ट्रियां  बनाते
 हैं,  श्राप  बार-बार  कहते  हैं  कि  फ्ौक्ट्रियां
 बनाने  के  लिये  भाप  को  बाहर  से  सामान
 मंगराना  पड़ता  है,  जिस  के  लिये  झ्राप  को
 फारेन  एक्सचेंज  खर्च  करना  पड़ता  है  जबकि
 श्राप  के  पास  फारेन  एक्सचेंज  की  कमी  है,
 जो  प्रगर  श्राप  पत्थर  को  बाहर  भेजने  की
 सुविधा  दे  दें  तो  वह  फारेन  एक्सचेंज  प्रापका
 बच्च  सकता  है  |  इस  के  लिये  हू  जरूरी  है
 कि  श्राप  रेलवे  की  सुविधा  इस  क्षेत्र  को
 दें  1

 इस  के  प्नलावा  मैं  ठांक  के  बारे  में  भी
 शाप  से  कहुना  चाहता  हूं  ।  टांक  भूतपूर्व
 नवाब  की  राजधानी  था  ।  मैं  नवाब  की
 राजधानी  की  वकालत  नहीं  कर  रहा  हूं,  मैं
 तो  पूरे  जिले  की  बात  कर  रहा  हूं  t  पूरे  जिले
 में  ऐसे  लोग  बसते  हैं  जिन्हों  ने  सिर्फ  रेल  का
 नाम  भर  सुना  है  |  दो  साल  पहले  हमारे
 रेलवे  मंत्री  टांक  पधारे  थे  ।  जन्हों  ने  स्वयं
 देखा  था  कि  उन  के  नाम  मात्र  से  कितने
 लोग  इकट्ठे  हो  गये  थे  ।  वहां  का  बच्चा-
 बच्चा  बड़ा  उत्सुक  था  ।  रेलवे  मंत्री  जी  का
 नाम  सुन  कर  वह  समझते  थे  कि  क्ायद  उन
 के  इलाके  में  रेल  ही  प्रा  रही  है  |  तब  मैं  ने
 उन  को  बताया  कि  वह  तो  रेलवे  मिनिस्टर
 हैं,  स्वयम्‌  रेल  नहीं  हैं  |  ग्राज,  उन  की  यह
 हालत  है,  झगर  ऐसे  इलाकों  की  झोर  ध्यान
 दिया  जाय  तो  में  समझता  हूं  कि  देश  के
 पिछड़े  इलाकों  की  झाप  बहुत  सेवा  कर  सकेंगे,
 जिन  को  प्राप  पतपाना  चाहते  हैं  ।

 इस  के  पष्चात्‌  में  झ्लोवरब्निजेज  के  बारें
 में  अर्ज  करना  चाहता  हूं  जिस  के  बारे  में
 कल  बात  हो  रही  थी  1  सवाई  माधोपुर  शौर
 हिंडौन  दो  एसे  इलाके  हैं  जिन  में  लगातार
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 ट्रैफिक  रहता  है  '  कभी-कभी  तो  ऐसा  मौका
 झालता  है  कि  तीन-तीन  घंटे  तक  फाटक  बन्द
 रहता  है  भौर  वहां  पर  १००,  १००  और  १५०,
 १४०  लारियां,  ट्र्क्स  भौर  सैकड़ों  व्यक्ति  खड़े
 रह  जाते  हैं,  हस  की  वजह  से  जहां  उन  के
 दूसरे  कामों  का  हज  होता  है  वहां  वह  मुकदमे
 जो  उन  लोगों  के  पक्ष  में  निर्णय  होने  वाले
 होते  हैं,  खारिज  हो  जाते  हैं  ।  सवाई  माधोपुर
 और  हिंडौन  ऐसी  जगहें  हैं  जोकि  व्यापारिक
 सेन्टर  भी  हैं  इसलिये  उन  के  काम  में  बड़ी
 बाघा  आ  जाया  करती  है।  मैं  बराबर  श्ोवर-
 ब्रिज  की  बात  यहां  कहता  शा  रहा  हूं  ।  रेलवे
 विभाग  बार-बार  यह  कह  देता  है  कि  प्रगर
 राज्य  सरकार  या  म्यूनिसिपैलिटी  झाधा  खर्च

 'दैने  फो  तैयार  हों  तो  बह  ऊपर  का  ब्रिज
 नवा  देगा  ।  जैसा  कल  एक  पंजाब  के  सदस्य
 यहां  पर  कह  रहे  थे,  राज्य  सरकार  इस
 तरफ  घ्यान  देने  वाली  नहीं  है  ।  में  इस  में
 झपनी  कमी  महसूस  करता  हूं  ।  मेरी  इतनी
 हैसियत  नहीं  है  कि  में  राज्य  सरकार  को  कंबिस
 कर  सकू  झौर  उन  को  सिफारिश  झाप  तक
 पहुंचा  सकू  |  इसलिये  मैं  भ्राप  से  ही  कहना
 चाहता  हूं  कि  इस  तरह  की  जो  जगहें  हैं,
 उन  की  शोर  श्राप  को  ध्यान  देता  चाहिये  ।

 मैं  ने  श्राप  से  पहले  भी  भर्ज  किया  था
 कि  मथुरा  से  बयाना  तक  प्लौर  आगरा  फोर्ट
 मे  बयाना  तक  दो  लोकल  ट्रेन्स  चलती  हैं  ।
 में  चाहता  था  कि  उन  को  कोटा  तक  बढ़ा

 -दिया  जाय  |  जितनी  दूर  तक  चलती  थीं
 उतना  ही  शौर  बढ़ा  दिया  जाय,  लेकिन
 अगर  वहां  तक  नहीं  कर  सकते  हैं  तो  सवाई
 माधोपुर  तक  ही  बढ़ा  दें  1  यही  नहीं,  भगर
 दोनों  को  नहीं  बढ़ा  सकते  हैं  तो  कम  से  कम
 दोनों  में  से एक  को  बढ़ा  दिया  जाय  ।  राज-
 क्थान  की  राजधानी  जयपुर  तक  के  सारे
 इलाके  में  भरतपुर  और  सवाई  माघोपुर
 के  ऐसे  कुछ  क्षेत्र  हैं,  जिले  हैं  जहां  से  आने-
 जाने  की  सुविधा  नहीं  है  -  इस  से  वहां  जाने
 के  लिये  रास्ता  खुल  जायेगा  ।  श्राप  जानते
 हैं  कि  राजस्थान  की  राजधानी  जयपुर  में
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 हम  लोगों  को  काफी  काम  रहता  है  |  लेकिन
 वहां  पहुंचने  में  पूरे  दो  दिन  लग  जाते  हैं,
 दिन  ही  नहीं,  र््तें  भी  लग  जाती  हैं  शौर
 स्टेशनों  में  जैसा  धाप  का  इन्तजाम  है  वह
 सब  को  मालूम  है  ।  जैसा  मैं  ने  स्वयम्‌  कहा
 है  भाप  विकास  का  काम  करते  जा  रहे  हैं
 शौर  लोगों  को  सुविधायें  भी  देते  चले  जा
 रहे  हैं  a  लेकिन  श्राप  की  सीमाभों  को  भी
 मैं  जानता  हूं  ।  फिर  भी  में  कहूंगा  कि  जो
 इस  तरह  की  सुविधायें  हैं  वे  हमारे  यहां  ब्राप्त
 नहीं  हैं  ।  श्राप  को  जो  विकास  का  काम  करना
 है  वह  तो  भाप  कर  हो  रहे  हैं,  लेकिन  साथ-
 साथ  में  प्रगर  इस  हलाके  से  एक  ट्रेन  को  ही
 बढ़ा  दिया  जाय  तो  इस  से  उस  इलाके  को
 काफी  फायदा  होगा  ।  इस  सम्बन्ध  में  जब
 रेलवे  मंत्रालय  से  कहा  गया  तो  उस  ने  जवाब
 दिया  कि  चूंकि  वहां  भीड-भाड़  नहीं  होती
 है  इसलिये  इस  में  जो  खर्च  श्रायगा  वह  भी
 पूरा  नहीं  हो  सकेगा  -  यह  बात  गलत  है  o
 में  ने  हर  स्टेशन  मास्टर  से  भौर  हर  सरपंच
 से  जा  कर  जांच  की  है  |  नहों  ने  कहा  कि
 चूंकि  यह  धाभिक  स्थान  हैं,  इसलिये  वहां
 इस  वजह  भी  भीड़-भाड़  काफी  रहती  है
 शझौर  हम  लोग  बहुत  परेशान  हो  जाते  हैं  ।
 अगर  इस  कथन  में  जरा  भी  सच्चाई  हो  तो
 ाप  इस  की  जांच  कंरवा  सकते  हैं,  जहां
 तक  मुझे  मालूम  है  हर  साल  दो-चार  आद-
 मियों  की  जानें  इस  जगह  पर  चली  जाती  हैं,
 झौर  इस  का  कारण  सिर्फ  भीड़-भाड़  है,  उत
 को  रेल  में  बैठने  की  जगह  भी  नहीं  मिलती
 है  ।  इसलिये  आगरा  फोर्ट  से  बयाना  भौर
 मथुरा  से  बयाना  जो  लोकल  दाटल्स  चलती
 हैं  उन  में  से  एक  ही  को  थोड़ा  बढ़ा  दें  तो  झाप
 की  कोई  हानि  नहीं  है  1  इस  में  आप  का  कोई
 खर्च  'एडीदानल  नहीं  होने  वाला  है  भौर  न
 कोई  एडीशनल  स्टाफ  ही  रखना  पड़ेगा  a
 बयाता  से  चल  कर  दो  घंटे  में  सवाई  माधोपुर
 पहुंच  जायगी  और  वहां  से  गाड़ी  फिर  वापस
 ा  सकती  है  1  इस  के  लिये  कोई  नया
 एंजिन  भी  लगाना  नहीं  है  ।  भगर  श्राप  इसी
 को  एक्सटेंड  कर  दें  तो  में  समझता  हूं  कि  रेलवे
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 [जी  पहाडिया]
 की  प्रामदनी  भी  बढ़  जायेगी  बौर  मेरे
 इलाके  के  लोगों  को  काफी  सुविधा  हो  जायेगी  ।

 इस  के  बाद  में  स्टेशनों  के  विकास  के
 बारे  में  भी  कहना  चाहता  हूं  ।  हिडोन,  भरत-
 पुर  और  खेड़ली  मंडी  तीन  बहुत  बड़ी-बड़ी
 मंडियां  हैं  ।  वहां  पर  यात्रियों  को  कोई  भी
 सुविधा  प्राप्त  नहीं  है  ।  न  वहां  पर  कोई  टिन
 शेड  है  परौ  न  कोई  दूसरा  ही  इन्तजाम  है  ।
 वहां  का  प्लेटफार्म  भी  इतना  नीचा  है  कि  कई
 बार  तो  रेल  से  चढ़ना  भौर  उतरना  भी
 मुश्किल  हो  जाता  है  |  इस  के  ऊपर  भगर
 रेलवे  मंत्रालय  ध्यान  दे  तो  में  समझता  हूं  कि
 व्यापारियों  को  बहुत  सुविधा  मिल  जायगी
 ओर  यात्रियों  को  भी  प्राराम  मिलेगा  ।

 कुछ  दिन  पहले  झ्राप  ने  एक  झर्कुलर
 ददद्यू  किया  था  जिस  की  तहत  श्राप  ने  दाडयूल्ड
 कास्ट्स  श्लौर  दोडयूल्ड  ट्राइन्श  के  लोगों  को
 रेस्टोरेन्ट्स  भ्रादि  के  ढेकों  या  लाइसेंस  देने
 की  योजना  बनाई  थी  |  लेकिन  इस  की  ओर
 कोई  तवज्जह  नहीं  वी  जा  रही  है  ।  भ्राम  तौर
 पर  यह  देखा  जा  रहा  है  कि  जहां  रेलवे  का
 इन्तजाम  नहीं  है  वहां  पर  रेस्टोरैन्ट्स  भौर
 चाय  भ्रादि  की  दुकानों  के  ठेके  बूसरे  लोगों  को
 दे  दिये  जाते  हैं  ।  इस  शोर  भी  ध्यान  देना
 भाहिये  ।  केवल  सर्कुलर  को  क्यू  कर  देने  से
 काम  नहीं  चलेगा  ।  जिन  को  आप  सुविधा
 देना  चाहते  हैं  झाप  को  वेखना  चाहिये  कि

 उन  को  सुविधा  पहुंच  मी  रही  है  या  नहीं  a
 झगर  नहीं  पहुंच  रही  है  भौर  सकुंलर  कागजों
 पर  ही  जमा  रहता  है  या  जेनरल  मैनेजर  के
 दफ्तर  में  ही  पड़ा  रहता  है  तो  उस  से  काम
 नहीं  चलेगा  t  भाप  के  पास  जो  ब्क्वस्तिं
 श्रात्ती  हैं  उन  की  जांच  पड़ताल  हों  कर  इन

 लोगों  को  पूरा  मौका  दिया  जाना  चाहिये  ।
 मैं  ने  बार-बार  प्रर्ज  फिया  है,  पिछली

 बार  लिख  कर  भी  भेजा  था,  कि  मेरी  कांस्टि-
 दुएंसी  से  लगातार  शिकायतें  झा  रही  हैं  कि
 झाप  के  यहां  से  मालगाड़ियों  के  डिब्बे  नहीं
 मिलते  हैं  झौर  कई  स्टेशमों  पर  शण्ब्बिं  रे
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 रहते  हैं  ।  श्राप  के  जो  भ्रधिकारी  हैं,  स्टेशन
 मास्टर  हैं  या  जो  उन  से  ऊंचे  के  ग्रधिकारी
 हैं,  वे  डिब्बों  को  देने  के  लिये  कोई  कदम  नहीं
 उठाते  हैं  |  वहां  के  व्यापारी  लगातार  दस्वॉस्तें
 दे  रहे  हैं  लेकिन  इस  के  बावजूद  महीने-महीमे,
 दो-दो  महीने  निकल  जाते  हैं  और  उन  को  डिब्बे
 मिलने  का  मौका  नहीं  ग्राता  a  मेरी  समझ
 में  नहीं  भाता  कि  वह  डिन्बे  खड़े-खड़े  क्‍या
 करते  हैं  ।  प्रगर  डिब्बे  उन  को  जल्दी  बे  जल्दी
 दे  दिये  जायें  तो  रेलबे  की  भी  झ्रामदनी  बढ़ेगी
 झौर  व्यापारियों  को  भी  सुविधा  रहेगी  t
 दूसरे  लोगों  को  भी  सुविधा  रहेगी  |  क्योंकि  जहां
 पर  माल  पहुंवना  चाहिये  बहू  पहुंच  जायेगा  ।
 इस  तरह  की  जो  धांघलेबाजी  चलती  है,  मुझे
 पता  नहीं  कि  उस  का  कारण  क्‍या  है  1  श्रगर
 झाप  इस  की  जांच  करा  लें  और  डिब्बों को
 खाली  खड़े  न  रहने  दें,  शौर  उस  से  जनता
 को  सुविधा  मिल  सके,  तो  ऐसा  जरूर  किया
 जाना  चाहिये  t

 भ्रष्टाचार  के  बारे  में  बहुत  कुछ  बातें
 कही  जा  चुकी  हैं  ।  में  पालिसी  मैटर  के
 बारे  में  कुछ  नहीं  कहता  चाहता  लेकिन
 नजीरें  पेश  कर  सकता  हूं  |  खादी  की  संस्थाप्रों
 की  भी  शिकायतें  जा  रही  हैं,  जोकि  खादी
 का  काम  करतीं  हैं  और  जिन  को  सरकोर
 एड  देती  है,  लोन  देते  हैं  झौर  प्रोत्साहन
 देना  चाहते  हैं,  खादी  एजेन्सी  ने  हमें  लिखा
 है  कि  रेलवे  के  स्टेशन  मास्टर  श्ौर  दूसरे
 अधिकारी  हमारे  माल  का  लदान  नहीं  करते
 जब  तक  कि  जो  उन  का  चार्ज  होता  है  वह
 प्राइवेट तौर  पर  उन  को  नहीं  दे  दिया  जाता  v
 अगर  सरकार  के  माल  के  बारे  में  ऐसी  बातें
 हो  सकती  हैं  तो  मेरी  समझ  में  नहीं  भ्राता
 कि  भ्रष्टाचार  की  सीमा  कहां  होगी  |  मैं
 यह  नहीं  कहना  चाहता  कि  भ्रष्टाचार  बढ़
 रहा  है  या  कम  हो  रहा  है,  वह  सब  तो  शाप
 की  नजरों  में  होगा,  लेकिन  जहां  तक  मैं
 समझता  हूं  वह  कम  नहीं  हुआ  है,  लगातार
 बढ़ता  ही  चला  जा  रहा  है,  चयाहे  रेख  के
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 डिब्बो ंके  सम्बन्ध  में  हों,  चाहें  दूसरी  चीजों
 के  सम्बन्ध में  हो  लास  तौर  से  जहां तक  माल
 के  लदान  का  सवाल  है,  वहु॒  तब  तक  नहीं
 होता  है  जब  तक  कि  स्टेशन  मास्टर  को  या
 झाल  के  बाबू  को  उन  का  चार्ज  झलग  से  न
 दे  दिया  जाये  ।  इस  की  भोर  भी  भ्राप  को
 ध्यान  देना  चाहिये  a

 इस  के  बाद  में  डकैतियों  के  सिलसिले
 में  भी  भर्ज  करना  चाहता  हूं।  जो  चीजें
 में  बतला  रहा  हूं  उन  को  भ्रपने  क्षेत्र  में  मैं
 स्वयं  भुगत  चुका  हूं।  रात-दिन  यह  समस्‍यायें
 हमारे  सामने  आती  हैं  श्रौर  पता  नहीं  यह  कब
 तक  चलेंगी।  खेंडली  मंडी  भौर  भरत-

 पुर  के  बीच  एक  स्टेशन  है।  चलती  गाड़ी
 में  थर्ड  क्लास  में  एक  पैसेन्जर  ट्रेन  में  कती
 पड़ी  लेकिन  भ्राज  तक  उस  की  जांच  नहीं  हो
 पाई।  मैंने  लगातार  इस  की  कोझिश  कि
 झाप  के  प्रधिकारी  हस  की  जांच  करा  लें,
 लेकिन  जांच  कराना  तों  दूरा  रहा,  यह  तक
 नहीं  मालूम  पड़ा  कि  उस  में  क्‍या  हो  रहा  है।
 रात-दिन  डकैतियां  पड़  रही  हैं,  लोगों  में
 झन्सिक्योरिटी  की  भावना  फलती  जा  रही
 है।  लेकिन  उन  की  सुरक्षा  का  कोई  इन्त-
 जाम  झाप  की  तरफ  से  नहीं  है।  भाष  लगातार
 ब्रोटेक्शन  फोर्स  बढ़ाते  चले  जा  रहे  हैं,  लेकिन
 इस  के  बावजूद  चोरियां  बढ़ती  चलो  जा  रही
 हैं  भौर  डकैतियां  बढ़ती  चली  जा  रहीं  हैं।
 झाप  इसके  कारणों  की  जांच  भी  करायें।
 में  नहीं  कहता  कि  पाप  नहीं  करा  रहे  हैं,
 झाप  करा  भी  रहे  हैं,  लेकिन  उस  का  कोई
 झसर  हो  रहा  है  यह  मालूम  नहीं  हो  रहा  है।
 प्रमर  झप  फालतू  खर्च  करते  जा  रहे  हैं
 झोर  उस  को  करते  हुए  कोई  इन्तजाम-  नहीं
 कर  सकते  तो  उस  से  कोई  फ़ायदा  नहीं  है,
 भाप  उन  को  बन्द  कर  दीजिये  भौर  जो  प्रैसा
 बचे  उसे  दूसरे  कस्ट्रकहान  के  कामों  में  लगाइये  ।

 जो  डो-लक्स  गाड़ी  दिल्ली  से  बम्बई
 जाती  है  वह  मथुरा  फिर  गंगापुर  में  जा  कर
 ठहर  जाती  है।  की-लक्स  ट्रेन  की  स्पीड
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 फ्रंटियर  मेल  से  भी  ज्यादा  तेज  है,  शौर
 होनी  भी  चाहिये,  लेकिन  श्रगर  डिस्ट्रिक्ट
 हैडक्वार्टर  में  नहीं  ठहरती,  एक  ऐसी  जगह
 ठहरती  है  जहां  पर  सवारियों  के  उतरने  का
 कोई  इन्तजाम  नहीं  है  तो  इसमें  कोई  फायदा
 नहीं  है।  डिस्ट्रिक्ट  हैडक्वार्टर  सवाई  माधोपुर
 है,  गंगापुर  नहीं  है,  लेकिन  डी-लक्स  गाड़ी
 गंगापुर  में  झहरती  है  ।  गंगापुर  भी  मेरी
 कांस्टीट्यूएंसी  है,  में  उस  का  बिरोध  नहीं
 करता,  लेकिन  भ्रगर  वह  भरतपुर  तथा  सबाई
 माधोपुर  रुके  तो  लोगों  को  ज्यादा  सुविधा
 मिलेगी  क्‍योंकि  वह  ऐसी  जगह  है  जहां  पर
 छोटी  बौर  बड़ी  दोनों  लाइनें  मिलती  हैं  t
 वहां  से  दूसरी  ब्रांच  लाइन  भी  जाती  है  जयपुर
 झौर  रिगस  को  क्रमशः  इसलिये  सवाई
 माधोपुर  में  ज्यादा  सवारियां  मिलती  हैं
 जब  कि  गंगापुर  से  सवारियों  के  चढ़ने-उतरने
 का  सवाल  नहीं  उठता।  चूंकि  वह  मेरा
 क्षेत्र  हे  इसलिये  मैं  चाहूं  कि  वहां  न  रहे
 यह  ठीक  नहीं  है।  परन्तु  चूंकि  सवाई
 माधोपुर  में  ज्यादा  सुविधा  होती  है  इसलिये
 वहां  डी-लक्स  गाड़ी  ठहर  सके  तो  ज्यादा
 ग्रच्छा  है।

 एक  शौर  चीज़  मेरे  नोटिस  में  भाई
 है।  संसद्‌  में  प्राने  से  पहले  मैं  स्वयं  एक
 विद्यार्थी  या।  कई  बार  विद्यार्थियों  की
 शिकायतें  प्राती  हैं  कि  झाप  ने  जो  कंसेशन
 दिया  है  उन  लोगों  को,  वह  पैसेन्जर  ट्रेन्स
 में  ही  दिया  है,  एक्सप्रेस  भौर  मेल  द्र्न्स  में
 नहीं  दिया  है।  प्राप  ने  क्‍या  दिया  है  क्‍या
 नहीं,  इस  के  बारे  में  मुझे  कोई  सवाल  नहीं  उठाना

 है,  लेकिन  जब  के  कंसेशन  लेने  जाते  हैं  तो  कंसेशन
 तो  उन्हें  प्राप्त  हो  जाता  है  परन्तु  जब॑  वे  स्टेशल
 पर  प्राते  हैं  तो  उस  समय  उन  से  कह  दिया
 जाता  है  कि  मेल  ट्रेन  और  एक्सप्रेस  में  यह
 कंसेशन  प्राप्त  नहीं  होगा  '  यदि  बह  रेलवेज
 का  स्टूडेंट्स  कंसेशन  खाली  पैसेंजर्स  ढ्स
 के  लिए  ही  प्राप्त  हो  शर  वह  इसका  उपयोग
 मेल  ौर  एक्सप्रेस  रेलगाड़ियों  में  न  कर  सकें
 तो  यह  तो  बेकार  का  हो  जाता  है।  उत.  को.



 a
 400I  Demands

 नी  पहाड़िया]
 परेशानी  हो  जाती  है,  रेल  निकल  जाती  है।
 इसलिए  मेरा  सुझाव  यह  है  कि  रेलवेज  विद्या-
 थियों  को  मेल  भौर  एक्सप्रेस  गाड़ियों  में  भी
 यह  'रिभायत  प्रदान  करे  और  वह  रिप्रायती
 दर  पर  इनमें  भो  सफर  कर  सकें ।  Ae

 इसके  झलावा  कई  झौर  दूसरी  बातें  हैं।
 अब  यह  एक  उत्तर  और  दक्षिण  का  सवाल  है
 और  जो  कि  यहां  पालियामेंट  में  भी  खड़ा
 हो  जाता  है।  ब  मैं  इस  भ्रवसर  पर  पा-
 जलियामेंट  में  जो  उत्तर  और  दक्षिण  का  सवाल
 खड़ा  हो  जाता  है  उसको  छेड़ना  नहीं  चाहता  ।
 लेकिन  यह  तो  ठीक  है  कि  रेलवज  में  जो  आपने
 खाने  पीने  का  इन्तंजाम  किया  है  वह  धीरे-
 घीरे  बेहतर  हो  रहा  है,  उसमें  इम्प्रूवमेंट  हो
 रहा  है  लेकिन  भ्रव  भी  काफी  उसमें  इसम्प्रूवमेंट
 की  जरूरत  है।  अब  भी  रेलवे  के  खाने
 की  हालत  यह  है  कि  कहीं  तो  कच्चा  खाना
 मिलता  है  तो  कहीं  पर  बहुत  सिका  हुआ  भ्र्थात
 जला  हुआ  खाता  खाने  को  मिलता  है  भौर
 यह  मैं  स्वयं  भ्रपने  अनुभव  के  भ्राधार  पर  कह
 रहा  हूं।  एक  चीज़  मुझे  इस  विषय  में
 और  कहनो  है  शौर  वह  यह  कि  उत्तर  के
 लोग  जब  दक्षिण  में  रेल  से  जाते  हैं  तो  उनको
 उत्तर  का  खाना  जिसके  कि  वें  श्रादी  होते
 हैं,  नहीं  मिलता  है  भौर  उनको  वही  दक्षिण
 आरत  का  खाना  सर्व  किया  जाता  है  और
 जब  वें  उत्तर  का  खाना  भर्चात्‌  गेहूं  मांगते
 हैं  तो  उत्तर  मिलता  है  कि  गेहूं  आउट  झाफ
 ाईडर  है।  प्रव  अगर  हिन्दुस्तान  में  गेहूं
 आउट  ऑ्ाफ  झा्र  हो  जायेगा  तो  फिर  उत्तर
 के  लोग  खायेंगे  कया?  इसलिए  दक्षिण
 में  कुछ  ऐसा  इंतजाम  किया  जाय  जिससे
 उत्तर  वालों  को  उनका  गेहूं  श्रादि  का  खाना
 मिल  सके  ब  दक्षिण  वाले  इधर  उत्तर  में
 जाते  हैं  दो ंउनको  तो  उत्तर  का  खाना  खाने
 को  नहीं  दिया  जाता  है,  उनको  तो  दक्षिण
 'का  खाना  ही  दिया  जाता  है।  जब  मछली
 शौर  चावस  झादि  चीजें  उत्तर  में  दक्षिण
 “बालों  को  मिल  सकती  हैं  तो  उत्तर  वालों  को
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 जब  बे  दक्षिण  में  जायें  तो  उनको  भी  उत्तर
 का  गेहूं  का  खाना  मिलना  चाहिए।  मैं
 चाहता  हूं  कि  रेलवे  मंत्रालय  इस  टोर  ध्यान
 दे  और  इसकी  झावदयक  व्यवस्था  करे।
 जहां  तक  सम्भव  हो  सके  यह  खाने  पीने  की
 सुविधा  तमाम  लोगों  को,  एक  समान  मिलनी
 चाहिए।

 इसके  भझलावा  पे  कमोंशन  के  सम्बन्ध  में
 मुझे  यह  कहना  है  कि  उसने  कर्मचारियों  की
 तनख्वाहें  कोई  खास  नहीं  बढ़ाई  हैं  अलबत्ता
 छुट्टियां  कम  कर  दी  हैं  ny  प्रव  मैं  उसकी  सिफा-
 रिशों  पर  डिटेल  में  तो  नहीं  जाना  चाहता
 लेकिन  इतना  तो  जरूर  कहना  चाहूंगा  कि
 जब  उसने  कर्मचारियों  की  छुट्टियां  कम  की  हैं
 तो  उसी  प्रपोर्शन  में  उनकी  तनख्वाहों  में  भी
 बढ़होतरी  करनी  चाहिये  थी  लेकिन  पे  कमीशन
 ने  वह  नहीं  किया  हैं  ।  झगर  कर्मचारियों  को
 प्रावदयक  सुविधाएं  इसके  बाद  भी  सुलभ  न
 हों  तो  फिर  यह  कमीशन  नियुक्त  करने  से  लाभ
 क्या  रहा  ?  आज  भी  हम  देखते  हैं  कि  एक  भोर
 तो  आपके  जो  बड़े  सरकारी  अफसर  हैं  4
 ४०००,  ४०००  रुपये  तनख्वा  पा  रहे  हैं  झौर
 वे  भ्राराम  की  जिन्दगी  व्यतीत  कर  रहे  हैं  और
 दूसरी  तरफ  प्रापके  तृतीय  झौर  चतुर्थ  श्रेणी
 के  कर्मचारी  हैं  जिनकी  कि  तनख्वाहें  बहुत  कम
 हैं  और  भाज  के  महंगाई  के  युग  में  भौर  जब
 कि  महंगाई  लगातार  बढ़ती  ही  जा  रही  है
 उनकी  तनख्याहें  बिल्कुल  नाकाफी  हैं  और
 इंसाफ  का  तकाजा  तो  यह  था  कि  उनकी
 ग्राथिक  झवस्था  जो  कि  प्रत्यन्त  शोचनीय  हैं
 उसको  उनकी  तनस्वाहों  में  बढ़ती  करके  कुछ
 बेहतर  बनाया  जाता  an  मैं  तो  यहां  तक  कहूंगा
 कि  अगर  आावदयक  हो  और  उसके  बगैर
 सम्भवन  हो  ्तो  यह  जो  Meoo,  ४०००  आर
 ३०००,  ३०००  रुपये  की  मोटी  तनख्वाहें
 ग्रापके  बड़े  सरकारी  कर्मचारी  पा  रहे  हैं  उनके
 बेतनों  में  थोड़ी  सी  कटौती  करके  इन  क्लास
 ड  जौर  फोर्थ  के  कर्मचारियों  के  वेतनों  में
 वृद्धि  की  जाय  a  are  हमारे  प्रशासन  में  बड़े
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 झफसरों  का  बोलबाला  है  और  ४०००  पाने
 बाले  ग्रफसरान  के  नीचे  ३०००  पाने  वाला  है
 भौर  उसके  तीचे  २०००  झौर  फिर  उसके  नीचे
 १०००  शौर  १५००  रुपया  मासिक  पाने  वाले

 झफपर  लगे  हैं  और  उनको  तादाद  हजारों  में  है
 मेरी  समझ  में  नहीं  झाता  कि  उनकी  इन  लम्बी
 तनश्वाहों  में  थोड़ी  कटौती  करने  और  क्लास
 ३  और  ४  के  कर्मचारियों  की  तनख्वाह  बढ़ाने  में
 कौन  सी  कठिनाई  हैं  ?  वैसे  में  जब  यह  कह  रहा
 हैं  तो  इसका  यह  मतलब  न  समझा  जाय  कि
 में  ऊंची  तनख्वाह  पाने  वालों  के  खिलाफ  हूं.
 शौर  उनकी  तनख्वाहों  में  श्रतिवार्य  कटौती
 की  मांग  कर  रहा  हूं  -  सरकार  और  राष्ट्र  के
 पास  उसके  साधन  हों  और  इतनी  सामर्थ्य  हो
 तो  झगर  उन  को  ५०००  के  बजाय  ६०००
 रुपया  मासिक  दिया  जाय  तब  भी  मुझे  कोई
 एतराज  नहीं  होगा  लेकिन  साथ  ही  यह  जरूर
 कहूंगा  कि  झाज  जैसो  हमारे  देश  में  हालत  हैं
 शौर  जैती  ्ाधिक  भ्रसमानता  हैं  कि
 एक  व्यक्ति  तो  अपार  धन  लिये  बैठा  हैं  भौर
 दूसरा  भूखों  मर  रहा  हैं  प्नौर  वह  इंसान  की
 सी  जिन्दगी  नहीं  बिता  पा  रहा  है  तो  यह  घोर
 झाधिक  झसमानता  कम  होनी  चाहिये  शौर
 जो  हमारे  तीसरी  और  चौथी  श्रेणी  के  कमंचारी
 आज  कष्टमय  जीवन  बिता  रहे  हैं  भ्रौर  जिनकी
 कि  कमर  महंगाई  के  कारण  टूट  गई  है,  उनको
 कुछ  राहत  बढ़ी  हुई  तनख्याहों  भौर  भत्तों  झादि
 की  पाकल  में  दी  जाती  चाहिये  थी  ।  इसलिये  मैं
 झन्त  में  श्रपनी  बात  समाप्त  करते  हुए  यही
 पुनः  निवेदन  करना  चाहूंगा  कि  जो  नीची
 श्रेणी  के  कर्मचारी  हैं  उनको  ज्यादा  से  ज्यादा
 सुविधाएं  प्रदान  की  जा  सकें  तो  बेहतर  होगा  ।

 शनी  तलवुगकर  (उस्मानाबाद)  :  उपाध्यक्ष
 महोदय,  यह  जो  डिमाण्ड्स  फौर  ग्राण्ट्स  पर
 बहुंस  चल  रही  हैँ  इस  पर  बहुत  से  लोगों  ने  काफी
 रोशनी  डाली  है  a  मुझे  कुछ  ज्यादा  श्रर्ज  करने
 की  जरूरत  नहों  है  लेकिन  दो,  तीन  प्रपनी
 लोकल  चीजों  की  तरफ  मैं  मन्त्री  महोदय  का
 ध्यान  दिलाना  चाहता  हूं  ।  मैंने  कुईवाडी  स्टेशन
 पर  कौमन  प्लेटफार्म  बनाने  के  वास्ते  मिनिस्टर

 204  (Ai)  LS.—5.

 PHALGUNA  13,  88l  (SAKA)  for  Grants  4
 (Railways)  ००५

 साहब  से  सवाल  किया  था  जिसका  कि  जवाब
 यह  दिया  गया  कि  इसको  ब्रौड  गेज  लाइन  में
 तबदील  किया  जाने  वाला  हैं  शौर  उसके
 बाद  देखा  जायेगा  ।  भ्रब  कुडंवाडी  से  पंढरपुर
 को  साल  में  दो  मतंबा  आसाढ़  शर  कातिक  के
 महीने  में  तकरीबन  दो  लाख  यात्री  वहां  से
 गुजरते  हैं  मिर  से  लातुर  जाने  वाली
 नैरोगेज  और  बम्बई  से  रायचूर  जाने  वाली
 ब्राडगेज  यह  दोनों  लाइनें  कुडंवाडी  जंक्शन  पर
 मिलती  हैं  लेकिन  उनके  वास्ते  कोई  प्लेटफार्म
 नहीं  है  ।  पहले  तो  मेरे  सवाल  के  जवाब  में
 मिनिस्टर  साहब  ने  यह  कहा  कि  इसको  ब्राड-
 गेज  लाइन  में  तबदील  किया  जाने  वाला  हैं
 लेकिन  अब  पता  चला  है  कि  इसकों  बजाय
 ब्राइगेज  करने  के  मीटरगेज  में  कनवर्ट  किया
 जाने  वाला  है।  उसका  सर्वे  भी  हो  चुका  है  और
 वह  लातुर  से  परड़ी  को  ले  जाकर  मिलाने  वाले
 हैं  ।  लेकिन  मुझे  समझ  में  नहीं  झाता  कि  अभी
 तक  उसको  क्यों  नहीं  किया  गया  बावजूद
 इसके  कि  लोगों  को  श्राम  तौर  पर  और  वर्षा
 में  खास  तौर  से  बहुत  तकलीफ  होती  है  ।  वहां
 की  हालत  देखने  काबिल  है  ।  छोटे-छोटे  बच्चे

 लेकर  वर्षा  में  गुजरना  पड़ता  है  ।  वहां  पर  न  तो
 कोई  बीड  है  और  न  ही  बैठने  की  जगह  है  ।
 इसलिये  मेरी  गुजारिश  हैं  कि  बहां  पर  एक
 कौमन  प्लेटफार्म  भ्रवक्य  बना  दिया  जाय  जिससे
 कि  एक  गाड़ी  से  उतरने  के  वाद  दूसरी  गाड़ी
 को  कैच  करने  का  मौका  मिल  जाय  |

 अब  घौन  मनमाड  और  मनमारकाचूगुडा
 रेलवे  लाइनों  का  प्रंकाई  कौमन  स्टेशन  है  ।
 इसलिये  झंकाई  पर  यात्रियों  के  वास्ते  सहू-
 लियतें  मुहस्या  की  जाय॑  ।  मैंने  इस  बारे  में  एक
 रिटेन  रिक्वैस्ट  भी  की  थी  कि  मिरज  से  लातुर
 को  जो  नैरोगेज  जाती  है  उसको  मीटरगेज  में
 कनवर्ट  करके  परड़ी  को  जोड़ने  वाले  हैं  तो
 शोलापुर  पर  सदन  रेलवे  की  मीटरगेज  लाइन
 है  वह  भ्रगर  इस  मीटरगेज  से  जोड़ी  जायगी  तो
 इस  तरह  पूरे  हिन्दुस्तान  में  मीटरगेज  का
 कनैक्यान  हो  जाता  है  ।  एक  रेलवे  लाइन
 जिसके  लिए  हमने  कहा  था  वह  गवर्नमेंट  ने
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 रेकमेंड  भी  की  है,  मालूम  ऐसा  होता  है  ।  यह
 लाइन  शोलापुर,  तुलजापुर,  उस्मानवाद,  बीड़
 से  जालना  को  ले  जायेंगे  तो  यह  बहुत  फरटाइल
 एरिया  से  जायेगी  भौर  वहां  बड़े-बड़े  कमशियल
 सेंटर्स  पैदा  हो  जायेंगे  शौर  रेलबेज  को  इससे
 कोई  नुकसान  नहीं  होगा  ।  प्रंकाई  को  ही
 जंक्दान  बना  दिया  जाय  झौर  वहां  पर  यात्रियों
 के  वास्ते  पूरी  सहलियतें  मुहैया  की  जाय॑  a
 यात्रियों  को  वाया  झंकाई  टिकट  दिये  जाय॑
 जिससे  कि  अभी  बीस  मील  का  जो  खर्चा  पड़ता
 हैं  वह  न  पड़े  झौर  बच  जाय  |  भब  पहले  तो
 निजाम  स्टेट  रेलबेज  एक  फारन  रेलवे  थी  और
 इस  वजह  से  श्रंकाई  पर  ले  जाने  के  बजाय
 वाया  मनमाड  जाना  पड़ता  था  लेकिन  प्रव
 तो  दोनों  रेलबेज  भारत  सरकार  और  रेलवे
 मंत्रालय  के  भ्रधीन  हैं  प्लौर  इसलिये  ब  टिकट
 से  वाया  प्र॑  .ई  जाने  की  इजाजत  देनी  चाहिये
 ताकि  झभी  जो  एक  यात्रो  का  २०  मील  का
 अतिरिक्‍त  खर्च  होता  है  वह  उसका  बच  जाय  |
 और  वहां  श्रगर  तमाम  जितनी  सहूलियतें
 मुहय्या  हों  सकती  हैं  वह  प्रगर  मुसाफिरों  को
 दी  जाएं  तो  मैं  गुजारिश  करता  हूं  कि  उनको
 अंकाई  से  मनमाड  और  मनमाड़  से  अंकाई  दो
 बार  नहीं  जाता  पड़ेगा  और  वह  इस  दिक्कत
 मे बच  जायेंगे  ।

 तीसरी  मेरी  गुजारिश  यह  है  कि  हाल  ही
 में  मैं  परड़ी  से  विकाराबाद  रेलवे  पर  सफर
 कर  रहा  था  तो  मैंने  बहुत  से  लोगों  को  बगैर
 टिकट  जाते  देखा  ।  मैं  इसको  पहले  भी  शिकायत
 कर  चुका  हूं  |  टिकट-लैस  ट्रेवलिंग  दो  कारणों

 से  होता  है  ।  एक  तो  खुद  लोग  बिना  टिकट
 जाते  हैं  दूसरे  रेलवे  के  एम्प्लाईज  की  तरफ  से
 भी  लोगों  को  बिना  टिकट  जाने  को  इजाजत
 दी  जातो  है  |  यह  बहुत  बूरी  बात  है  ।  मैंने

 बहुत  से  लोगों  से  प्छा  कि  तुम  बिना  टिकिट
 क्‍यों  चलते  हो  तो  उन्होंने  कहा  कि  बहुत  से  स्टेशनों
 पर  बुकिंग  ग्राफिस  नहीं  है  भ्रौर  टिकिट  इश्यू
 करो  का  कोई  इन्तिजाम  नहीं  हैं  भौर  इस  वजहू
 &  उनको  बिया.  टिकट  झाना  पड़ता  है  |  लेकिन
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 जहां  वह  पहुंचते  हैं  वहां  तो  उनसे  पैसा  लेकर
 उनको  रसीद  दी  जा  सकती  है  |  लेकिन  जो
 रेलवे  सरवेंट  ऐसा  करने  की  कोशिश  करते  हैं
 जनकी  प्राफत की  जाती  है  ।  मिसाल  के  लिबे
 लातुररोड  का  स्टेदन  मास्टर  इस  तरह  के
 लोगों  को  रोकता  था,  जिससे  रेलवे  के  कुछ
 लोगों  का  नुकसान  होता  था  ।  उन्होंने  उस  पर
 झ्ाफत  लाने  की  कोशिश  की  a

 ये  ही  तीन  चार  बातें  हैं  जिनकी  तरफ  मैं
 रैलवे  मंत्री  जो  का  ध्यान  दिलाना  चाहता  हूं  ।
 मैरी  गुजारिश  है  कि  इन  का  लिहाज  करके  इन
 पर  भ्मल  किया  जाए  |

 Mir.  Deputy-Speaker:  Members  may
 nuw  move  their  cut  motions  0
 various  Demands  for  Grants  subject
 to  their  being  otherwise  admissible.

 Need  for  investigution  und  engineer-
 ing  survey  for  doubling  of  track
 bet  Dindigul  and  Madurai  in
 Southern  Railway
 Sori  ‘Yangamani:  I  beg  to  move:

 “[hat  the  de:nand  under  the head  ‘Miscellaneous  Expenditure’
 be  reduced  by  Rs.  100."  (20).

 Need  for  investigation  and  engineer-
 mg  survcy  jor  doubling  of  truck
 between  Viruthunigar  and  Madurai
 in  Southern  Railway
 Shei  Tangamaol:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Miscelianeous  Expenditure’
 be  reduced  by  Rs.  200.7  (2L).

 Need  for  investigetion  and  ह.
 ing  survey  for  doubling  of  track
 between  Manamadurai  and  Madurai
 in  Southern  Railway

 Shri  Tangamani:  I  bez  to  move:

 “Vhut  the  demand  under  the
 head  ‘Miscellaneous  Exvenuiure
 be  reduced  by  Rs.  100."  (22).



 4907,  Demands

 Heed  to  open  out-agency  at  Dharmu-
 gala  for  journeys  from  Salem  sia
 fion  to  Dharamagala  in  Southern
 Railways

 Shri  ‘faugamant:  t  beg  to  howe:
 “That  the  demand  under  the

 head  ‘(adinury  Worsing  Me
 penses—Administration’  be  reaue~
 ed  by  Hs.  100."  AD).

 Neeq  to  open  vut-agency  ut  Utharmna-
 palayam  for  journeys  from  Bowna-
 yekkenur  station  to  Uthamapaluyem
 via  Kowboi  in  Southern  Railway
 Shri  Tangamani:  I  peg  to  anove.

 “Vhat  the  demand  under  the
 head  ‘Ordinary  Working  #ar-
 pernves—Adiuinistration’  be  redar-
 ed  by  Rs.  JOU."  cn).

 Need  to  open  out-agency  at  Lower
 Camp  for  journeys  fiom  Thena
 stamon  to  Lower  Vamp  in  Southern
 Railway

 Shri  Tangamani:  {  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ordinary  Working  E&x-
 penses-—Administration’  be  redue-
 ed  by  Rs.  lud.”  (Ay).

 Failure  to  promote  assistant  fitters  of
 Signal  and  Tele-communication  to
 the  posts  of  fitters  in  the  Southern
 Railway
 Shri  ‘Tangamani:  |  beg  to  mvve:

 “That  the  detand  under  the
 head  ‘Ordinary  Working  Mx-
 penses—Administration’  be  reduc-
 ed  by  Rs.  100.”  (70).

 Need  to  give  the  same  scale  of  any
 to  assstint  Alters  of  Signal  and
 Tele-cornmunicatiom  in  Suuthern
 Railway  as  in  other  Railways

 Shri  Tungamani:  I  beg  to  move:
 “Jat  the  demand  under  the

 head  ‘Urdinary  Working  Kx-
 penses—-Adtuinistretion’  be  reduc~
 ed  by  Rs.  106."  (™),
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 Need  to  fiz  same  puy  scales  of  pla
 form  fotemen  of  ex-S..R.  as  fur
 platform  inspectors

 Shri  Tangamani:  [  beg  to  move:

 “That  the  demand  under  the
 hewud  ‘Ordinary  Working  Ex.
 Pen  AGininistrution’  be  reduc-
 ed  by  Rs.  100."  AT2;.

 Need  for  confirmation  of  all  workers
 who  huve  put  m  one  year's  service
 im  othe  Integral  Couch  Fuctory,
 Perambur
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ordinary  Working  Ex-
 peoses—Administration’  be  reduc-
 ed  by  Rs.  100."  (142)

 Need  te  provide  more  waiting  rou
 Facilities  in  Tenkasi  Station,  South-
 em  Kuilway,  for  visitors  to  Cuur-
 tallam  Falls  during  season  time

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ordinary  Working  Ex-
 penses-—Administration’  be  reduc-
 ed  by  Rs.  100."  (242),

 Yailure  to  redress  the  grievances  of
 the  railway  accounts  clerical  staff,
 viz..merging  of  grades  I  and  II

 Shrimati  Parvathi  Krishnan;  I  bez
 tw  muve;

 “That  the  demand  under  the
 head  ‘Ordinary  Working  Ex-
 penses—Administration’  be  reduc-
 ed  by  Rs.  100."  (419).

 Advigability  of  appuinting  a  Com-
 mittee  to  discuss  the  various  recom-
 mendations  of  the  Pay  Commission
 with  workers’  representatives  before
 implementation
 Shrimati  Parvuthi  Krishnan:  I  beg

 to  move:

 “That  the  demand  under  the
 head  ‘Ordinary  Working  Ex-
 penses—Administration’  be  reduc-
 ed  by  Rs.  100."  (4I6).
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 Discriminatory  tr  t  of  the  staff on  the  basis  of  political  affiliations
 to  Unions

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Ordinary  Working  Ex-
 penses—Administration’  be  reduc-
 ed  by  Rs.  100."  (417),

 Need  to  enforce  the  Railway  Police
 to  check  the  increase  of  crimes  in
 the  railway
 Shri  P.  G.  Deb:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ordinary  Working  Ex-
 penses—Administration’  be  reduc-
 ed  by  Rs.  100.”  (424),

 Question  of  confirmation  of  the  em-
 ployees  in  the  Signal  and  Tele-
 communication  Workshop  ut
 Secunderabad

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ordinary  Working  Ex-
 penses—Administration’  be  reduc-
 ed  by  Rs.  100.”  (437).

 Need  to  appoint  gangmen  from  umong
 the  Casual  labour  who  are  promoted
 as  approved  list  candidates  on  the
 basis  of  length  of  service  only

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 heod  ‘Ordinary  Working  Ex-
 penses—-Repairs  and  Maintenance’
 be  reduced  by  Rs.  100."  (143)

 Faulty  maintenance  of  rolling  stock

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “Theat  the  demand  under  the
 fiead  ‘Ordinary  Working  22
 penses—  Repairs  and  Maintenance’
 be  reduced.  by  Rs.  100."  (418)
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 Failure  to  account  for  some  tapping and  drilling  machines  in  the  Cen

 tral  Workshop  ot  Matunga,  Lombay
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ordinary  Working  &x-
 peuses—Repairs  und  Maintenance’
 be  reduced  by  Hs.  100."  (450)

 Delay  in  payment  of  travelling  aslow-
 ance,  provident  tund  advance  und
 salary  to  the  employees  at  Tirunel-
 veli  Junction  in  Madurai  Division  of
 Southern  Railway
 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  mider  dw
 head  ‘Ordinary  Working  Ex-
 penses—-Operating  Staff’  be  re-
 duced  by  Rs.  160."  405),

 Delay  in  payment  uf  laws  drewn  by
 railwaymen  from  the  _क्ठपांविहाई
 Fund

 Shri  Taugamant:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ordinary  Working  8४०
 penses—Op+rating  Stati  be  me
 duced  by  Hy.  100."  (Ss.

 Delay  in  sa  9  and  payment  of
 louns  from  tne  Provident  fund
 Suri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 heed  ‘Ordinary  Working  Fa-
 penses—-Uperating  Stuff  be  re-
 duced  by  3.  100.""  (७
 Need  to  raise  salary  of  T.T.Es.
 Shri  Tangamani;  I  beg  tu  weve:

 “That  the  demand  under  tue
 head  ‘Ordinary  Wurkmg  Ea
 penses—Operating  Sta‘  be  re-
 duced  by  Rs.  100.""  (7h)

 Need  to  adopt  principle  of  equal  poy
 for  equal  work’  for  the  running
 staff
 Shri  Tangamani:  |  beg  to  move:

 “That  the  demaag  under  the
 head  ‘Ordinary  Working  Ex-
 perses—-Cperating  Staff  be  re-
 duced  by  Rs.  100."  City
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 Need  to  fix  8-hour  duty  for  all  points-
 men  in  stations  wheryg  the  stanon
 masters  are  on  8-hour  duty
 Snri  ‘faungamanl:  4  beg  to  move:

 “That  the  demand  under  the
 bead  ‘Ordinury  Working  Ex-
 penscs—-Operating  Staft"  be  re-

 .duced  by  Hs.  100."  (4a)
 Detiy  in  payment  of  vver-trme  allvw-

 ances
 Shrimati  Parvathi  Erishnan:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Ordinary  Working  Ex-
 penses--Oprraiing  Staff’  be  re-
 duced  by  Ra.  l0u."  ५433)

 Need  for  running  electric  trains
 between  Madras  Central  and
 Arkonam  in  Southern  Railway
 Shri  Tangamani:  I  beg  to  move:

 “Taat  the  demand  under  the
 head  ‘Urdinery  Workug  Ea-
 penies—)peration  (Furl)’  be
 reduced  by  Rs.  WW."  (a8)

 Sale  of  holf-burnt  coal  frum  =  the
 engines
 Shrimal!  Parvathi  Erishoan:  I  beg

 to  Die:
 “That  the  demand  under  the

 heal  ‘Ordinary  Working  Ex-
 penses—Operation  (Fuel)’  be
 reduced  by  Rs.  100.”  (419),

 Need  to  reduce  the  consumption  of
 coal
 Shri  T.  B.  Vittal  Raw:  [  beg  to  muve:

 “That  the  demand  under  the
 head  ‘Oidinary  Working  Ex-
 penses—Operation  (Fuel)'  be
 reduced  by  Ks,  100."  (438)

 Need  to  fix  concessional  rates  of
 freight  fur  vegetables  and  fruits  to
 help  the  consumers  and  the  farmers
 of  the  country
 Shri  PF.  G.  Deb:  I  beg  to  move.

 “That  the  demand  under  the
 head  ‘Ordinary  Working  zx
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 penses—Operatiun  other  than
 Stuf  ond  Fuel’  be  reduced  oy 10.”  (6)

 4073

 Delay  in  electrification  of  Jajpur-
 Keonjhar  Road  in  Orissa
 Shei  छ.  (४,  Mullick:  [  beg  to  move:

 “That  the  demand  under  tne
 head  ‘Ordinary  Workrg  coe
 penses—Miscellaneous  Expenses"
 be  reduced  by  Hs.  100."  (443)

 Working  of  the  Moternity  Hume  at
 Kalyen—Central  Railway
 Shri  Tangamani:  I  beg  to  muve:

 “That  the  demand  under  the
 head  ‘Ordinary  Workirg  ex-
 penses—Lubour  Welfure'  be  re-
 duced  by  Rs.  100.""  (i8)

 Need  to  grant  one  year’s  cpecial  leave
 to  employees  suffering  from  T.B.
 with  full  pay

 Shri  Tangamanl:  I  beg  to  move.

 “Yhat  the  demand  under  the
 head  ‘Ordinary  Working  E&x-
 penses—Labour  Welfare’  be  re-
 duced  by  Rs.  100."  (45)

 Need  to  provide  one  nurse  and  suffi-
 cient  staff  in  dispensary  of  Bombay
 Central  Railway  Colony  hospiral,
 Western  Railwuy

 Shri  Assar:  I  beg  to  move.

 “That  the  demand  under  the
 head  ‘Ordinary  Working  Ex-
 penses—Labour  Welfare’  be  re-
 duced  by  Rs.  100.""  (193)

 Need  to  provide  adequate  number  of
 doctors  in  Railway  Hospitals

 Shri  Assar:  I  beg  io  move:  |
 “That  the  demand  under  the

 head  ‘Crdinary  Working  Ex-
 penses—Labour  Welfare’  be  785
 duced  by  Re.  100."  (I04)
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 Failure  to  provide  adequate  number
 of  quarters  for  employees  of  Inte-
 gral  Coach  Fuctory

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  thé
 head  ‘Ordinary  Working  Ex-
 penses—Labour  Welfare’  be  re-
 duced  by  Rs.  100,"  (215)

 Need  to  prevent  unqualified  persons
 fren  giving  injections  in  the  Dis-
 pensary)  at  Kalyan  on  Central  Rail-
 Urs

 Siri  Tangamani:  I  beg  to  move:

 "4g:  the  demand  under  the
 her!  ‘Ordinary  Working  Ex-
 perses—Labour  Welfare’  be  re-
 dured  by  Hs.  100."  (244)

 Need  for  starting  a  holiday  home  in
 hill-station  in  the  South

 Shrimati  Parvathi  Krishnan:  I  beg
 tm  move:

 “Ynat  the  demand  under  the
 head  ‘“Grdinary  Working  Ex-
 ‘yenser—Labour  Welfare’  be  re-
 duced  by  Rs.  100."  (420)

 lelay  in  sanctioning  leave  arising  out
 of  unwieldy  size  of  the  Olavakot
 Dinision.  of  Southern  Railway

 Shrimati  Parvathi  Krishnan:  I  beg
 Vy  mk.

 ‘That  the  demand  under  the
 head  ‘Ordinary  Working  Ex-
 nenses—Lubour  Welfare’  be  re-
 Uaced  by  Rs.  100."  (460)

 Working  of  the  hospital  at  Erode
 Junction  on  Southern  Railway

 4hrimati  Parvathi  Krishnan:  I  beg
 ate  THO:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—(Re-
 venue)—Labour  Welfare’  be  re-
 duced  by  Rs.  100."  (216)
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 Need  of  an  over-head  bridge  at
 Garpos  and  Bamra  stations  in  the
 Sovth  Eastern  Railway  due  to
 doubling  of  Lacs
 Shri  P.  G.  Deb:  I  beg  to  move:

 “That  the  demand  under  the
 hvad  ‘Open  Line  Works—(Re-
 venue)—other  than  Labour  Wel-
 tare’  be  reduced  by  Rs.  100."
 642)

 Need  for  construction  of  new  lines
 betuecn  Tinnevelly  and  Nagercoil
 in  Southern  Railway
 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  under  the
 bead  =  ‘Cunatructicn  of  New
 Lin-s—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  nu"  (24)

 heeq  for  construction  of  new  lines
 between  Dindigul  and  Cuddalore
 vis.  Thena  in  Southern  Railway
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  =  ‘Ornstructinn  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs,  100."  (25)

 Supply  of  defective  keys  by  ०  firm  of
 Kanpur
 Shri  Tangamapi:  I  ber  to  more:

 “Trat  the  demand  under  the
 heed  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100."  (4I%)

 Need  to  construrt  a  new  line  from
 Diva  to  Dasgaon
 Shri  Assar:  |  beg  to  move:

 “That  the  demand  under  the
 bead  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Re.  100."  (195)
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 Need  to  construct  a  new  line  from
 Karjat  to  Khapali

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  .  the

 head  ‘Construction  of  New
 Jines—Capitel  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100.”  (196),

 Need  to  undertcke  the  construction
 9f  Sathyamangalam-Chamrajnagar
 Vine

 Sbrimati  Parvathi  Krishnan:  I  beg
 to  mpve:

 “That  the  demand  under  the
 head  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100.”  (217)

 Need  to  construct  a  new  railway  line
 om  Sukinda  Mines  te  Paradip

 ort  via  Kendrapara
 Shri  B.  C.  Mullick:  I  beg  to  move:

 “That  the  demand  under  the
 heud  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100.”  (245)

 Failure  to  construct  the  new  line
 between  Pandoo  ang  Sijoo  area  of
 Garo  Hills

 Shri  Amjad  Ali:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Construction  of  New
 Lines—Capita)  and  Depreciation
 Reserve  Fund’  be  reduced  by
 by  Rs.  100.”"  (274)

 Failure  to  stabilise  the  link-line  in
 the  North  East  Frontier  Railway
 Shri  Amjad  Ali:  I  beg  to  move:

 “Thot  the  demand  under  the
 head  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100."  (275)

 406
 (Railways)

 Need  to  expedite  the  constructi  of
 Jhund-Kandla  broad  gauge  line  on
 Western  Railway
 €hri  Fatehsinh  Ghodasar:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Construction  ®f  New
 Lines—Capitah  and  Depreciation
 Reserve  Fund  be  reduced  by
 Rs,  100.”  (344)

 Need  to  undertake  the  construction  of
 Salem-Bangalore  line

 Shri  Sampath:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100.”  (407)

 Need  to  construct  the  Sathyaman-
 galam-Chamrajnagar  line

 Shri  Sampath:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100.”  (408)

 Need  to  undertake  the  construction  of
 Tinnevelly-Cape  Comorin  line

 Shri  Sampath:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100.”  (409)

 Need  of  extension  of  the  branch-line
 from  Rourkela-Dumaro  to  Talcher
 via  Borkote
 Shri  P.  6.  Deb:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Construction  of  New
 Lines—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs  100."  (428)

 Need  to  take  up  Ramagundam-Nizam-
 abad  Railway  link

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Construction  of  ew
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 Lines—Can‘ta!  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rx.  100.""  (438)

 Need  to  take  vp  the  Sulem-Banga-
 lore  rail  link

 Shri  T.  B..Vittat  Rao:  beg  to  move:
 “Prat  the  demasyd  under  the

 head  ‘Construction  of  New
 Lin.e+—Capital  and  Depreciation
 Reserve  Fund’  be  reduced  by
 Rs.  100.”  (440),

 Neen  fer  expanding  goods  shed  at
 Madurai  in  Southern  Railway

 Shri  Tangamanli:  I  beg  to  move:

 “Tnat  the  demand  under  the
 head  ‘Open  Line  Works—Addi-
 tions’  be  reduced  by  Rs.  100.”
 (26)

 Need  for  goods  shed  in  East  Madurai
 to  remove  congestion  in  Madurai  in
 Southern  Railway
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—Addi-
 tions’  be  reduced  by  Rs.  100.”
 (27)

 Need  for  goods  shed  in  Pasumalai  to
 remove  congestion  in  Madurai  in
 Southern  Railway
 Shri  Tangamani:  I  peg  to  move:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—-Addi-
 tions’  be  reduced  by  Rs.  100.”
 (28)

 Need  for  public  Telephone  facilities
 in  goods  shed  in  Madurai  in  South-
 ern  Railway

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Open  Line  Works—Addi-
 tians’  be  reduced  by  Rs.  100."
 (29)
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 Need  for  constructing  an  over-bridge
 on  Avarashi  Road  in  Coimbatore

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Open  Linc  Works—
 Development  Fund’  be  reduced  by
 Rs.  100.”  (135),

 Delay  in  providing  a  new  vuner-
 bridge  at  Jajpur-Keonjhar  Road
 Station  to  connect  the  plutforms
 with  the  goods  shed

 Shri  B.  C.  Mullick:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—
 Development  Fund’  he  reduced  by
 Rs.  100.”  (246)

 Failure  to  operate  water  supply
 scheme  at  Jajpur-Keonjhar  Road
 Station

 Shri  8,  0.  Mullick:  I  beg  to  rnove:

 “That  the  demand  uwrder  the
 head  ‘Open  =  Line  Works—
 Development  Fund’  be  reduced  by
 Rs.  100.”  (247)

 Condition  of  third-class  waiting  rooms

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—
 Development  Fund’  be  reduced  by
 Rs.  100.”  (429)

 Need  for  brighter  lights  in  all  rail-
 way  compartmenta

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under.  the
 head  ‘Open  Line  Works—
 Development  Fund’  be  reduced  by
 Rs.  100.”  (480)
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 ‘nad  t  lavat  faciliti fi  qn  ory  es  oat
 stations  on  branch-lines  of  Southern
 Reilvcy

 Shrimati  Parvathi  Erishnan:  |  teg
 to  move,

 “Tnat  the  demand  uncer  the
 head  ‘Open’  Line  Works—
 Develupment  Fund’  be  reduced  by
 Rs.  100."  (¢3L)

 Inadequate  catering  faciltties  on  the
 Calicut-Mangalore  section  of  Suuth-
 हा...  hailuay

 Sirimat!  Parvathi  Krishnan:  7  beg
 to  move:

 “Traut  the  demand  under  the
 head  ‘Open  Line  3  =Wurks
 Development  Fund’  be  reduced  by
 Rs.  10.”  (452)

 Lack  of  udeaucte  attention  by  cuter-
 ing  section  to  women’s  compart-
 ments  m  the  third  class

 hrimati  Parvathi  Krishnan:  I  beg
 to  muve:

 “That  the  demand  under  the
 hend  ‘Open  Line  Waork+-
 Development  Fund’  be  reduced  by
 Rs.  100."  (43)

 Need  for  conversion  of  Pocharam
 Station  into  a  Flag  Station

 Shri  T.  B.  Vittal  Hao:  I  beg  to  nove:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—
 Development  Fund'  be  reduced  by
 Rs.  100."  (क्या)

 Need  for  a  Ladies  Waiting  room  at
 Dornakal  Railway  Station

 Shri  T.  8.  Vittal  Rao:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—
 Development  Fund’  be  reduced  by

 “Re.  100,"  (442)
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 Need  to  expedite  the  construction  of
 siding  bet  Ramagundam  und
 Godsvari  Khani,  Central  Railway
 Shri  f  BL  Vittal  Kuo:  I  beg  to  move:

 “Chat  the  demand  under  the
 hend  ‘Open  Line  Wurks—
 Development  Fund’  be  reducea  by
 Rs.  100."  (443)

 Need  for  a  platform  covering  over  the
 Island  Platform  at  Dornakal  Rail-
 way  Station
 Sor  T.  8.  Vittal  Rao:  I  beg  to  move:

 “That  the  demand  under  the
 bead  ‘Open  Line  Works.-
 Develop:nent  Fund’  be  reduced  by
 Rs,  100",  (444)

 Necd  for  uver-bridges  at  Shrronur,
 Calicut  and  Cannanore  Stetions

 Shri  Kunhan:  ]  beg  to  move:
 “That  the  demand  under  the

 hend  ‘Open  Line  Works—
 Developme.it  Fund’  be  reduced  by
 Ks.  100."  (483)

 Need  for  coverings  over  platforms  at
 staiuns  between  Cannanore  and
 Mengalore
 Shri  Kunhan:  I  beg  to  move:

 “That  the  demand  wider  the
 head  ‘Open  Line  Works—
 Development  Fund’  be  reduced  by
 is,  100."  (454)

 Need  for  a  proper  road-cum-railway
 bridge  at  Baliapatnam

 Shri  Kunhan:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Open  =  Litie  Works—-
 Development  Fund’  be  reduced  by
 Rs.  100."  (455)

 Need  for  a  new  flag  station  at  Shyria,
 Southern  HKailway

 Sho  Eunhan:  ]  beg  to  move:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—
 Development  Fund’  be  reduced  by
 Rs.  100.""  (456)
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 Need  for  conversion  of  Mangalapadi
 Railway  Stution,  Southern  Railway.
 into  a  inter-locking  station
 Shri  Kanhan:  )  beg  to  move:

 “That  the  demand  under  the
 head  ‘Open  Line  Works—
 Lev  elopment  Fund’  be  reduced  by
 Rs.  100.”  (457)

 Need  jor  conversion  of  Chirakkul
 Malt  into  a  bluck  station

 Shri  Kunhan:  I  beg  to  move:
 “Phat  the  demand  under  the

 heaw  ‘Open  Line  Works—-
 Development  Fund’  be  reduced  by
 Rs.  100.”  (458)

 Inadequate  catering  fucilities  on
 Jalarpet-Bangalore  section  of  South-
 erv  Railway
 SLrimati  Parvathi  Krishnan:  I  beg

 40  move:
 “That  the  demand  under  the

 nead  ‘Open  Line  Works—
 Development  Fund’  be  reduced  by
 Rs.  100.”  (462)

 Mr.  Deputy-Speaker:  These  cut
 inutions  are  now  before  the  House.

 Shri  Rami  Reddy:  I  hope  I  will  be
 able  to  accommodate  all  other  Mem-
 bers.  There  is  no  hurry  about  it.

 4  hrs.

 Shri  Rami  Reddy  (Cuddapah):  Sir,
 the  first  point  I  want  to  mske  is
 about  the  reorganisation  of  the  pre-
 sent  zones.  There  are  at  present  8
 zones.  Some  of  the  zones  are  very
 unwieldy  considering  the  total  route
 mileage.  The  total]  route  mileage  in
 the  country  is  about  34,000  miles.  The
 total  route  mileage  of  the  4  zones,  the
 Central,  the  Northern,  the  Western
 and  the  Southern  zones,  is  about
 24,000  miles,  which  comes  to  more
 than  two-thirds  of  the  total  route
 mileage  in  the  country;  whereas  the
 other  4  zones  constitute  about  only
 10,500  miles  which  is  less  than  one-
 third.  I  do  not  know  why  some  of
 the  zones  should  contain  far  greater
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 mileage  than  some  ot  the  other  zones.
 Not  only  considering  this,  but  also
 considering  the  statf  that  is  employed
 in  these  zones,  {  say,  it  calis  for  re-
 distribution.  For  example,  in  the
 Northern  zone  the  number  of  stafi  is
 185,000,  and  7  the  Southern  zone,  the
 number  is  185,000,  So,  the  staff  is
 also  unwieldy  to  be  managed  by  one
 General  Manager.

 Coming  tov  the  number  of  com-
 piainis,  there  seem  to  be  about  43,000
 compiaints  in  the  country  in  all  the
 railways.  The  number  of  claims  for
 compensation  and  other  things  comes
 to  more  than  44  lakhs.  I  do  not  have
 the  break-up  of  these  things.  But,  I
 believe  that  it  will  be  proportionate
 to  the  route  mileage  and  the  num-
 ber  of  staff  employed  by  these  ruil-
 ways.

 In  +1958,  about  two  years  ugo,  one
 of  the  smail  zones,  the  North-Kas-
 tern,  which  has  oniy  a  route  mileage
 of  4,800  miles,  was  reconstituted  into
 two  zones,  the  North-Eastern  and
 the  North-Eastern  Frontier  Railway.
 When  one  of  the  smallest  zones  has
 been  reconstituted  into  two,  I  do  not
 find  any  justification  for  keeping  the
 bigger  zones  as  they  are  at  presence
 So,  for  the  sake  of  achieving  etficiency
 in  administration,  for  the  suke  of
 effecting  economy,  for  the  sake  of
 quick  disposal  of  complaints  ana  for
 the  sake  of  maintaining  better  rela-
 tions  with  the  vast  public,  I  believe,
 a  redistribution  of  the  present  bigger
 zones  is  absolutely  necessary.

 For  example,  in  regard  to  the  dis-
 posal  of  comptaints,  I  find  from  the
 revort  submitted  to  the  House  that
 the  inquiry  into  tnese  complaints  took
 about  77  days  in  the  case  where  con-
 fronted  enquiry  was  arranged  and
 in  other  cases  it  took  about  33  days.
 I  believe  that  if  the  bigger  zones  are
 split  up  and  constituted  into  smaller
 viable  zones,  these  complaints  could
 be  more  quickly  disposed  of.  They
 will  also  be  able  to  maintain  better
 relations  with  the  employees  and  with
 the  public.  Therefore,  I  submit,  on
 grounds  of  economy,  on  grounds  of
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 administrative  efficiency,  on  grounds
 of  che  speedy  dispusal  of  complaints,
 that  the  redistribution  of  these  bigger
 zones  is  called  to.

 The  policy  of  the  present  Govern-
 Meat  is  decentralisation  of  adminis-
 tracion.  That  is  why  sume  of  the
 developmental  works  are  entrusted  to
 some  of  the  local  bouies.  The  Rail-
 way  Ministry  also  being  a  part  of  the
 Central  Government  I  do  not  know
 why  they  should  not  accept  this  prin
 ciple.  l  appeal  to  the  Railway  Minis-
 try  to  cousider  the  redistribution  of
 the  bigger  zones  into  compact,  smal-
 Jer  and  viable  units.

 The  other  point  |  would  like  to
 mention  is  about  the  construction  of
 new  lines.  The  policy  of  the  Govern.
 ment  is  to  lay  new  lines  wherever
 they  fee]  the  industria!  needs  of  the
 particular  region  require  the  laying
 of  new  lines.  sut,  in  this  connection
 I  wish  to  draw  the  attention  of  the
 Railway  Ministry  and  the  Central
 Government  to  this  fact.  Whenever
 8  particular  State  or  a  particular  re-
 gion  requests  the  Government  to
 locate  a  particular  industry  in  that
 area,  they  say  that  there  are  no  com-
 munications.  But  whenever  we  re-
 Guest  the  Railway  Ministry  to  lay
 u  rrew  line,  they  say  that  we  have
 no  industries.  I  cannot  really  un-
 derstand  this  policy.  Because  com-
 munications  are  a  forerunner  to  the
 developmen:  of  industries,  I  would
 appeal  to  the  Railway  Ministry,  if
 they  want  to  remove  the  regional  dis-
 parity  !n  the  development  of  indus-
 tries  i.  the  country,  the  laying  of  new
 Hnes  and  the  development  of  railway
 communications  is  an  absolute  neces-
 sity.  The  sooner  the  regional  dispari-
 tles  are  done  away  with  the  better  it
 would  be  for  the  country.

 In  this  connection  I  would  like  te
 mention  the  claims  of  the  South.  The
 South  has  been  neglected  during  both
 the  First  Plan  and  the  Second  Plan.
 Especially,  Andhra  has  been  given
 a  very  raw  deal.  Not  a  single  mile
 of  new  line  has  been  laid  there,  dur-
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 ing  eitner  of  these  two  Flan  perivds.
 Andhra  Pradesh  is  very  big;  it  is  tne
 tourtn  largest  State  in  the  county;
 and  it  has  a  popuiation  of  about  333
 luxns.  It  has  about  9  per  cent  of  wne
 pupulation  of  the  country.  I,  tnere-
 tore,  appeal  to  the  Railway  Mmister
 tu  consider  the  laying  of  new  lines  im
 underdeveloped  States  like  Andnra
 Prauesh,  Rajasthan  and  some  others,
 because  the  laying  of  new  lines  m
 inaustrially  developed  areas  and  noe
 taking  any  care  of  the  under-aevelop-
 ea  areas  would  tead  to  more  and
 Mure  disparity  in  whe  development  of
 tne  different  regions.

 There  have  been  some  suggestions
 from  the  Andhra  Pradesh  Goverment
 in  regard  to  the  laying  of  new  Innes.
 One  33  the  line  from  Nandyal  to  Nel-
 lore  via  Mydukur  and  Mydukur_  to
 Cuddapah.  I  believe  the  State  Gov-
 ernment  has  given  top  priority  to
 this  line.  I  appeal  to  Government  to
 include  this  at  least  in  the  Third
 Plan.

 Another  important  line  that  has
 been  suggested  by  the  State  Govern-
 ment  is  a  line  from  Kazipet  to  Nellore
 via  Nagarjunasagar.  Nagarjunasagar
 is  going  to  be  complete  wi'h'n  6  or  7
 years  and  all  these  under-developed
 areas  are  going  to  be  brought  under
 trrigation.  Therefore,  it  would  be
 absolutely  necessary  to  lay  a.  new
 line  there  also.

 Coming  to  the  surcharge  of  5  nP  in
 the  rupee,  I  would  like  to  mention
 only  one  point.  Food  production  has
 been  the  war  cry  in  the  country.
 Everywhere  we  have  been  saying,
 ‘produce  more  and  more  food’.  The
 Railway  Ministry  say  that  for  meeting
 the  operational  expenditure,  for  meet-
 ing  the  additional  expenditure  as  a
 result  of  the  acceptance  of  the  Pay
 Commission’s  Report  and  all  these
 things,  they  have  to  raise  more  and
 more  revenues.  Therefore,  they  have
 imposed  this  surcharge  of  5  nP  in  the
 rupee,  in  the  freight  rates.

 The  hon.  Minister  has  said  in  his
 Budget  speech  that  this  increase  in



 १4०25  Demands

 [Shri  Rami  Reddy]
 freight  rate  wouid  mean  on  the  retail
 only  l|8  nP  per  seer.  But  when  it
 comes  to  the  question  of  retail  it
 would  not  be  only  18  nP.  It  may
 be  so  for  purposes  of  calculation.  But,
 actually,  when  any  commodity  reaches
 the  consumer  the  increase  would  be
 far  higner  than  that.  It  would  be
 several]  nP.  Exzpecially  when  the
 Government  is  trying  to  stabilise  the
 consumer  price  index  at  least  at  the
 present  level—it  has  already  reached
 26  points—if  this  surcharge  applies
 even  to  foodgrains,  then,  the  con-
 sumer  price  index  is  sure  to  go  up.
 Thereforc,  I  appeal  to  the  Railway
 Minister  to  exempt  at  least  the  food-
 grains  from  this  increase  in  freight
 rates.

 Then,  with  regard  to  fertilisers  also
 I  would  sike  to  say  this.  Several  in-
 cent:ves  are  now  being  given  by  the
 Centre  and  the  State  Governments
 for  producing  more  and  more  ruvod-
 grains.  Under  these  circumstances,
 fertilisers  are  the  basic  necessity  for
 prouucing  more  and  more  foodgrains.
 Therefore,  |  request  the  Railway
 Mimstry  to  exempt  foodgrains  und
 fertilisers  from  the  proposed  freight
 increase  of  5  nP  per  rupee.

 Cuming  to  my  local  interests,  Mud-
 danur  is  a  station  on  the  Madras-Bom-
 bay  Hine.  I  have  already  brought  this
 to  the  notice  of  the  Kauway  Minis-
 try.  The  Mudras-Bombay  Express
 wus  hulting  at  that  station  ever  sinve
 that  railway  line  was  laid  some  de-
 cades  ago.  87६  avout  a  vear  back,
 the  Southern  Railway  appeared  to
 have  laid  down  certain  criteria  for
 the  siopping  of  express  and  mail
 trains  at  particular  stations.  One  such
 criterion  is  that  there  should  be  not
 Jess  than  six  passengers  travelling
 over  60  miles  per  day.  There  is  a
 peculiar  feature  there  and  it  is  a
 station  lying  between  Cuddapah  and
 Guntakal.  I  believe  there  are  more
 than  six  passengers  or,  at  any  nate,
 sufficient  number  of  passengers
 travelling  from  stations  between
 Cuddapah  and  Guntakal  and  from
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 this  station  to  Hyderabad,  our
 State  capital,  and  from  Hyderabad
 to  this  station.  For  the  last
 three  years  the  number  of  passen-
 gers  has  been’  going  up.  But
 there  is  a  peculiar  difficulty  with  re-
 gura  to  uhis  station.  If  one  has  to’
 go  from  Muddanur  or  even  from  any
 station  between  Cuddapah  and  Gun-
 takal  to  Hyderabad,  he  has  to  go  via
 Guntukal,  if  he  has  to  travel  the
 whole  distance  by  train.  In  fifty  per
 cen:  of  ‘he  cases,  the  express  train
 which  takes  the  passengers  to  Gun-
 takal  to  catch  the  Bangalore-Hydera-
 bad  train,  is  not  punctual.  Again
 while  returning  from  Hyderabzd
 the  Bangalore-Hyderabad  express  or
 passenger  trains,  in  75  per  cent  of
 the  cases,  ure  not  running  punctually
 so  that  one  has  to  miss  the  connec-
 tion  train  at  Guntakal  which  comes
 from  Bombay  though  the  Kailway
 Ministry  has  been  claiming  that  there
 has  been  an  increase  in  the  punc-
 tuality  of  trains.  The  result  is  ‘hat
 the  passengers  do  not  want  to  take  a
 risk,  though  there  are  sutticiently
 large  number  of  people  trave'ling
 from  Muddanur  for  over  50  miles
 to  justify  the  stoppage  of  this  express
 train  at  Muddanur.  Feople  {from
 Muddanur  station  take  a  ticket  upto
 Gooty—less  than  50  miles—instead  of
 taking  a  ticket  to  Guntakal  or  to
 Secunderabad  to  avoid  this  risk.  In-
 stead  of  travelling  from  Muddanur  or
 Cuddapah  to  Hyedrabad  via  Gun-
 takal—the  whole  distance  by  train—
 thev  take  a  ticket  to  Gooty  and  go  by
 bus  to  Dronachalam  by  the  shortcut
 and  get  the  same  train  which  comes
 from  Guntakal  to  Dronachalam  and
 proceed  to  Secunderabad.  Therefore,
 I  request  the  Ministry  to  examine  this
 point  and  restore  the  halts  of  the  Ex-
 press  Trains  at  Muddanur  and  Kam-
 alapuram  Stations  where  they  were
 halting  from  the  time  the  Railway
 line  was  laid.

 This  principle  is  applied  only  in
 the  Southern  Railway  while  in  the
 other  Railways  they  take  into  cons!-
 deration  the  commercial  importance
 of  the  station,  the  other  facilittes
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 available  on  that  particular  railway
 and  al]  these  things.  Muddanur
 Stuiion  connects  Pulivendla  and  Jam-
 malamadugu  which  are  important
 taluq  headquarters.  It  is  also  a  cum-
 mercia)  centre  and  even  from  these
 points  of  view  the  express  should
 hait  at  Muddanur.

 There  is  so  much  of  overcrowding
 in  the  trains  in  the  Madras-Bombay
 line,  between  Guntakal  and  Kem-
 gunta.  Now  that  they  have  achiev-
 ed  self-sufticiency  in  regard  to  the
 rolling  stock  and  are  even  trying  to
 export  some  engines,  there  may  not
 be  much  difficulty  if  some  additional
 trains,  at  least  mixed  trains  or  even
 only  third-class  trains  with  no  first  or
 second  class  compartments,  are  run
 between  Guntakal  and  Renigunta.
 Such  a  train  is  needed  to  reduce  over-
 crowding  there.

 Shri  D.  C.  Sharma:  I  thank  God  that
 the  ltailways  are  more  or  less  in  good
 health.  There  have  been  fewer  acci-
 dents  than  before  and  I  think  that
 the  relations  between  the  workers  and
 the  railway  authorities  have  not  been
 as  exacerbated  as  in  previous  years.  It
 does  not  mean  that  there  is  no  room
 for  improvement  but  all  the  same  one
 feels  that  the  Railways  have  done
 quite  well  during  the  last  year.

 I  want  the  Railways  to  take  a  warn-
 ing  from  the  fate  of  the  Railways  in
 UK  and  USA.  I  think  that  our  Rail-
 ways  think  that  they  are  eternal  ac-
 companiment  to  the  immortal  India,
 that  they  are  going  to  be  there  for
 all  times  to  come,  that  their  revenues
 will  be  going  up  all  the  time  and  that
 there  is  going  to  be  some  kind  of  ex-
 cess  so  far  as  revenue  and  expendi-
 ture  are  concerned.  In  almost  all
 countries  of  the  world,  the  Railways
 are  facing  a  crisis.  Railway  travel
 may  suit  India  for  sometime  so  long
 as  our  Plans  do  not  fully  succeed  but
 it  should  be  remembered  that  the
 Railways  are  not  going  to  have  a
 monopoly  of  this  kind  for  a  very  long
 time  to  come.  They  have  to  step  up
 their  efficiency  and  provide  other
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 amenities  and  increase  their  attention
 towards  the  public.

 I  am  afraid  that  the  Railways  are
 not  afraid  of  the  rail-road  competi-
 tion  which  is  making  heavy  inroads  on
 them.  There  are  many  places  where
 people  like  to  travel  by  road,  rather
 than  by  the  railways.  Taking  note
 of  all  the  other  factors  which  are  in-
 herent  in  the  situation  in  our  coun-
 try,  in  spite  of  the  health  to  which  I
 referred  to  earlier,  I  cannot  help
 feeling  that  the  Railways  are  show-
 ing  some  kind  of  smugaess  and  sclf-
 complacency  and  the  sooner  it  is
 done  away  with,  the  better  would  it
 be  for  the  Railways.  Otherwise,  there
 will  be  railways  and  no  passengers;
 wagons  and  no  goods.  Tha‘  is  what
 is  happening  in  UK  and  USA  and
 some  other  countries  and  I  do  not
 fhink  the  day  is  far  off  when  India
 also  may  have  to  face  a  situation  like
 that.

 I  feel  that  the  Railways  have  evolv-
 ed  a  very  circumlocutory  me‘hod  of
 survey  for  new  lines;  they  are  of  all
 kinds:  pre-engineering  survey,  en-
 gineering  survey,  location  survey,
 this  that  and  the  rest.  They  have
 given  these  surveys  all  kinds  of
 names  so  that  the  actual  work  of
 having  a  line  is  postponed  as  long  as
 possible.  The  Railways  show  a  kind
 of  allergy  to  the  construction  of  new
 lines.  Even  when  they  do  so,  even
 when  they  take  up  construction  of
 new  lines,  their  programme  is  never
 balanced.  I  fail  to  understand  why
 they  are  going  in  for  the  construction
 of  some  new  lines  somewhere.  Are
 there  economic  reasons?  No.  Are
 there  any  reasons  which  are  called
 strategic?  No.  Are  there  any  reasons
 which  can  be  called  reasons  of  public
 utility?  No.  They  sometimes  construct
 these  lines  guided  by  some  considera-
 tions  which  I  fail  to  understand.  I
 think  the  Railways  should  try  to  have
 a  committee  which  should  consist  also
 of  a  few  Members  of  Parliament,  and
 that  committee  should  sit  annually  in
 order  to  chalk  out  a  plan  for  the  con-
 struction  of  new  railway  lines.  Un-
 less  that  is  done,  I  am  gure  there  is
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 going  to  be  unbalanced  addition  to
 the  mileage  which  our  Railways  have.
 I  am  not  saying  this  because  the  line
 about  which  I  have  been  speaking  all
 these  years  has  not  been  done—a
 mere  line  of  cight  miles  from  Una  to
 Nangal.  I  am_  saying  this  in  the
 overall  interest  of  the  country,  that
 something  should  be  done  to  rationa-
 lise  the  construction  of  new  lines  in
 ‘our  country.

 Again,  Sir,  there  ig  the  Research,
 Design  and  Standards  Organisation.
 What  are  our  wagons?  What  are  our
 engines?  What  are  our  coaches?
 Have  we  done  anything in  free  India
 to  show  that  these  things  are  going
 to  have  a  new  look?  What  is  this  Re-
 search,  Design  and  Standards  Or-
 ganisation  meant  for?  We  find  the
 same  coaches.  I  think  the  most  beau-
 tiful  thing  done  was  to  have  a
 three-tier  third-class  coach,  with  the
 result  that  a  few  persons  lost  their
 lives  who  have  had  the  misfortune  to
 occupy  the  third  tier  of  the  sleeping
 coach.  I  want  that  this  section,  the
 Research,  Design  and  Standards
 Organisition  of  the  Railways  should
 give  a  better  account  of  itself.  We
 have  our  scientific  laboratories.  We
 have  the  Indian  Council  for  Agricul-
 tural  Research.  We  know  that  they
 are  showing  to  us  something  for  their
 pains,  They  may  not  be  showing  to
 us  all  that  we  want  to  do,  These  out-
 moded,  outdated  organisations  which
 are  hang-overs  from  the  British  days
 and  where  people  who  are  tradi-
 tionally  educated  along  ‘hose  lines  and
 conditioned  by  thosa  things  are  work-
 ing  are  not  going  to  do  any  good  to
 India.  I  think  so  far  as  these  things
 @fe  concerned  our  Indian  Railways
 should  also  show  something  for  their
 pains.  They  should  also  be  able  to
 say,  “This  is  something  that  we  have
 done,  this  is  something  new  that  we
 have  made,  this  is  some  new  device
 that  we  have  brought  out  for  the
 safety  of  passengers".  We  see  the
 same  things  now.  Our  railways  in
 every  way  are  second-hand  replicas of  railways  in  other  countries.  Our
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 Parliament  is  not  a  replica  of  any
 other  country;  we  stand  on  our  own
 legs.  But,  somehow,  the  inventive
 genius  of  our  people,  the  inventive
 capabilities  of  our  people  have  not
 been  tapped  by  the  Railways  to  the
 extent  that  they  should.

 I  fee]  there  is  plenty  of  inventive
 talent  In  our  country.  If  you  already
 have  some  incentive  scheme,  I  think  it
 has  not  worked  well.  You  have  some
 incentive  scheme  at  Chittaranjan.
 That  might  have  been  doing  some
 good,  but  I  feel  that  sometimes  new
 designs,  new  things  come  not  from
 those  who  are  normally  charged  with
 doing  those  things  but  those  who  are
 doing  other  things.  Therefore,  !
 think  the  Railways  should  try  to  or-
 ganise  a  campaign  for  getting  new
 ideas,  new  things  from  their  staff
 right  from  the  lowest  rung  to  the
 highest  rung.  Unless  that  is  done  our
 Railways  will  be  as  they  are  now.

 Then,  Sir,  I  want  to  say  something
 about  the  Staff  College,  Baroda,  The
 Staff  College,  Baroda  is  a  good  col-
 lege.  I  have  no  doubt  about  it.  But
 in  the  Defence  Ministry  we  used  to
 to  send  our  officers  for  higher  train-
 ing  abroad.  We  have  now  got  our
 National  Defence  Academy,  or  we  are
 going  to  have  it  so  that  our  country
 becomes  self-sufficient  so  far  ag  the
 highest  kind  of  training  for  our  de-
 fence  services  is  concerned.  Now,  look
 at  the  Staff  Training  College.  It  is
 a  kind  of  refresher  course,  I  should
 call  it.  It  is  a  course  which  has  not
 come  to  have  any  impact  of  new
 things  that  are  being  done  in  India.
 It  is  an  old  college  run  along  old
 lines  employing  old  methods  and  try-
 ing  to  do  things  in  the  old  conven-
 tional  way.  I  would  request,  Sir,
 that  the  Staff  College  should  be  given
 anew  jonk.  It  should  compure
 favourably  with  similar  colleges  in
 other  countries  of  the  world.  It  should
 be  such  as  can  give  our  officers  and
 others  some  thing  that  can  make  them
 up-to-date.  It  is  no  use  having  those
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 people  there  for  whom  you  cannoi
 find  jobs  elsewhere.  If  you  canunt
 find  a  job  for  somebody  somewuere,
 you  ure  asking  nim  to  go  to  the  Statf
 Coliege.  The  Staff  College  should  not
 be  used  tor  that  purpose.  It  should
 have  up-to-date  men,  who  know  the
 latest  things  in  railway  training,  latest
 things  about  officers’  training,  latest
 things  about  personnel,  latest  things
 about  management,  atest  things
 apout  other  things,  so  that  our  oflt-
 cers  get  the  right  kind  of  training
 that  they  should  have.

 “here  is,  then,  the  Special  Police
 Establishment.  Well,  people  wilk
 aoout  crimes,  dacoities  and  others
 on  the  railways.  Sir,  there  was  a
 murder  between  Hoshiarpur  and  Ju)-
 Tundur.  It  has  remained  untraced  all
 these  yeurs.  This  shows  the  efficiency
 of  our  police.  There  was  a  bomb  ex-
 plusion  near  Pathankot.  They  have
 no.  been  able  to  find  out  the  culprits
 up  to  tnis  time.  They  say  it  is  an  act

 of  sabotage.  Anyhow,  I  am  not  judg-
 ing  their  results  by  these  things,  but
 I  would  say  that  there  should  be  no
 dyarchy  in  this  matter.  In  some  areas
 the  Railway  Protection  Force  rules
 ana  in  other  areas  there  is  the
 Svecial  Police  Establishment.  For  in-
 stance,  if  I  am  robbed  in  the  train
 and  Iam  not  able  to  catch  the  rubber,
 I  have  to  go  to  the  Special  Police
 Establishment.  There  are  some  of
 my  friends  who  have  had  that  ex-
 perience.  Therefore,  I  would  say  that
 the  Railways  should  appoint  a  com-
 mittee  to  put  an  end  to  this  dyarchy.
 It  is  this  dyarchy  that  is  responsible
 for  mucn  of  the  trouble.

 Sir,  I  would  not  take  long,  though
 there  are  many  points  I  would  like
 te  speak  about.  |  want  to  say  some-
 thing  about  the  Railway  Service
 Commission.  They  have,  I  think,  six
 Railway  Service  Commissions.

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  Four.

 Shri  D.  C.  Sharma:  I  am  =  sorry—
 toere  are  four  Railway  Service  Com-
 musmons,  I  would  suggest  that  these
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 rallway  service  cumaussiong  should
 be  asked  to  declare  the  results  of  the
 Candiuates  not  as  lunguidly  as  tney
 9०  now.  For  cxampie,  certain  va-
 anuonanons  Were  neld  in  Uctoocr,  and
 We  cOndidates  go  on  waiting  and
 Waiting,  and  the  results  are  not  ae-
 ciurea.  When  the  results  are  declar-
 ed,  tney  do  not  know  when  they  will
 be  called.  These  railway  service
 commissions  should  be  asked  to  ex-
 Pedite  the  results  so  that  the  candi-
 dutes  who  take  the  examinations  are
 not  kept  in  this  kind  of  suspense  all
 the  time.

 T  have  no  time  to  deal  with  all  the
 otner  points  but  ]  shall  only  mention
 them  in  one  or  two  sentences  each.
 Take  repair  and  maintenance.  I  am
 glad  that  repair  and  maintenance  is
 8  recognised  item  so  far  as  the  rail-
 ways  are  concerned.  J  do  not  think
 there  is  anybody  here—and  if  there
 is  anybody  here  I  shall  congratulate
 him—who  will  not  say  that  the  con-
 dition  of  repairs  and  maintenance  is
 deteriorating  day  by  day.  If  there  is
 anybody  who  thinks  that  I  have  made
 a  statement  which  is  not  true,  I  would
 withdraw  it.  But  I  think  anybody
 who  travels  in  the  railways  will  bear
 Me  out  when  I  say  that  the  coaches
 look  prematurely  old;  that  the
 wagons  look  prematurely  dilapiaated.

 Unfortunately,  my  constituency
 happens  to  be  served  by  8  branch
 line.  I  would  say  that  oranch  Jines
 are  the  orphans  of  the  Kaiiway  M:n-
 istry.  Branch  lines  are  tne  step-
 children  of  the  Hailway  Ministry.  So,
 I  do  not  expect  anvthing  trom  the
 Ministry  in  this  respect!  If  the  trains
 run  late,  I  do  not  complain.  If  over-
 aged  engines  ply  there,  }  au  not
 bother  about  it.  The  most  dilapidated
 coaches  are  used  tnere  but  4  do  not
 complain;  4  do  not  grouse  abour  tt.
 This  is  our  Int.  But  I  talk  about
 other  lines  on  tne  rallways,  Looking
 from  one  pent  to  the  other,  3  think
 I  should  say  that  we  have  Inst  tat
 sense  of  maintenunce  which  we  used
 to  have  at  one  time.  We  have  lost
 that  interest  in  renalra  which  we  used
 to  have  at  one  time,  Ome  day  a  Mem-
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 ber  of  the  Haiva  Satha  was  travel-
 ling  with  me  from  Delhi  to  Alla-
 habad,  There  was  no  bent  an  che
 compartment.  There  was  no  Jatch  in
 the  door  and  that  gentleman  was  feel-
 ing  very,  very  unheopy.  he  said
 thet  somebody  would  come  into  the
 coach.  I  said,  “Way  do  you  bother?
 If  somebudy  con2s,  let  him  cune.”
 So  I  am  suggesting  that  the  standard
 of  maintenance  shoud  be  improved.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.

 Shri  D.  C.  Sharma:  Two  sentences
 more  and  [  shall  have  done.  I  would
 now  refer  to  labour  welfare.  I  have
 looked  into  the  measures  for  labuur
 welfare.  I  think  labour  weltare  {s
 receiving  some  attention  ud  ay  fur
 as  it  goes  it  is  good.  In  respect  of
 other  amenities,  there  has  been  4
 stepping  up  and  3)  am  very  happy
 about  it.  I  का,  they  could  be  stepped
 up  a  little  moe.

 But  there  has  not  been  any  corres-
 ponding  increase  in  the  expenciture
 on  education.  The  Railway  worker  is
 manning  the  railways  at  places  which
 are  far  removed  from  the  seats  of
 habitation;  he  is  manning  posts
 which  are  sometimes  far  away  frum
 the  centres  of  culture  and  other
 things.  So,  those  places  deserve  a
 better  deal  so  far  ag  education  is
 concerned.  The  children  of  the  rull-
 way  employees  in  these  distant  places
 should  have  a  better  treatment  at
 the  hands  of  the  railways.  So  I  re-
 quest  that  the  railway  schools  should
 be  looked  after  with  much  greater
 care  than  hitherto.

 Mr.  Deputy-Speaker:  The  hon.
 Member  shuuld  finish  now.

 Shri  D,  C.  Sharma:  Two  more  sen-
 tences  and  I  shull  finish.  I  find  that
 our  Prime  Minister  somctimes  talks
 about  our  administration  and  our  ad-
 ministrative  structure  being  so  com-
 pleated  1  would  say  that  no  ad-
 ministrative  structure  is  more  compli-
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 cated  than  the  railway  administra-
 tive  structure.  You  take  any  category
 of  employee—commercial,  luco,  —  this,
 that  and  the  rest.  You  will]  find  that
 there  iy  a  tremendous  categorisation
 of  services  in  the  railways.

 Mr,  Deputy  Speaker:  The  hon.
 Member  must  finish  now.

 Shri  D.  0.  Sharma:  It  causes  difi-
 culties  and  a  number  of  perscns  are
 kept  back  because  of  that.  So,  I
 request  the  hon,  Minister  to  look
 into  this  matter.

 क्री  गणपति  राम  (जौनपुर-रक्षित-  झन॒-
 सूचित  जातियां)  :  उपाध्यक्ष  महोदय,  रेलवे
 की  माननीय  सदस्यों  ने  जितनी  प्रशंसा  की  है
 बहू  कम  नहीं  है  भ्रौ  जनता  भी  इस  चीज  को
 झाज  महसूस  करती  है  कि  झगर  किसी  विभाग
 का  काम  विकास  के  नाम  पर  झौर  सहूलियत
 के  नाम  पर  देखने  में  आता  हैं  तो  वह  रेलवे
 विभाग  का  ही  काम  है  1  मैं  चन्द  बातें  भपने
 क्षेत्र  के  बारे  में  कहता  चाहूंगा.  उसके  बाद
 झौर  विषयों  पर  प्रकाश  डालूंगा  ।

 मैंने  पिछले  बजट  पर  बोलते  हुए  कहा
 था,  शौर  सरकार  का  घ्यान  प्राकषित  किया
 था,  कि  शाहगंज  रेलवे  स्टेशन  पर,  जो  कि
 लखनऊ  झौर  बनारस  लाइन  पर  है  और  एक
 जंब्दान  भी  है,  हर  साल  दो  एक  जानें  चली
 जाती  हैं,  केवल  इस  वजह  से  कि  बड़ी  लाइन
 का  जो  दो  प्लेटफार्म  है  उस  पर  भोवर  ब्रिज
 नहीं  है  ।  वहां  पर  सामान  भी  शा  कर  पड़ा
 हुआ  है,  लेकिन  इस  को  बनाने  में  देर  हो  रही
 है  ।  यह  काम  सालों  से  पड़ा  हुमा है  -  इस  पर
 ध्यान  दे  कर  जनता  के  कष्ट  को  दूर  करना

 चाहिये  ।

 मैं  ने  पिछले  बजट  में  यह  भी  कहा  था  कि

 जौनपुर  जंक्शन  पर,  जहां  बनारस  से,  लखनऊ
 से  भौर  सुल्तानपुर  से  झा  कर  लाइनें  मिलती

 हैं,  भाजादी  के  बाद  भाज  तक  एक  भी  नया
 होड  नहीं  बनाया  गया  ।  पुराने  प्लेटफार्म
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 पर  एक  छोटा  सा  होड  है,  जोकि  नम्बर
 दो  प्लेटफार्म  पर  पहले  से  था  t  उस  में  भी
 अभी  तक  कोई  सुधार  नहीं  किया  गया  1
 अगर  भारत  सरकार  वहां  की  जनता  को
 सहूलियतें  देना  चाहती  है  तो  रेलवे  मंत्रालय
 वहां  प्लेटफार्म  नं०  १  पर  एक  और  दोड
 बनवाने  की  कृपा  करे  t  लेकिन  मैं  श्राप  का
 काफी  शुक्रगुजार  हूं  कि  इस  समय  जौनपुर
 रेलव  याद  में  जो  विकास  कार्य  किया  जा  रहा
 है  उस  ने  जनता  को  काफी  प्रोत्साहन  दिया  है
 दूसरी  पंचवर्षीय  योजना  में  यह  सुना  गया  था
 कि  शाहगंज  से  इलाहाबाद  को  मिलाने  वाली
 रेलवें  लाइन  जो  वाया  जंघई  हो  कर  जाने
 बाली  थी  उस  का  सर्वे  किया  जायगा,  लेकिन
 हमारी  दूसरी  पंचवर्षीय  योजना  में  श्रन्त
 समय  तक  भी  इस  का  कुछ  पता  नहीं  चल
 रहा  है  |  मालूम  होता  है  कि  शाहगंज  से
 इलाहाबाद  वाया  पिलखीचा,  पिलकीछा  भौर
 जंघई  की  लाइन  को  टाला  जा  रहा  है  जोकि
 बनाई  जाने  वाली  थी  ।  उस  के  बना  देने
 से  जनता  को  काफी  सहूलियत  हो  जायेगी
 झौर  इलाहाबाद  ्ाने  वाले  पैसेन्जर  सीधे
 आजमगढ़  शर  बलिया  से  शाहगंज  हो  कर
 आा  सकते  हैं

 जौनपुर  में  जो  झार०  पी०  एफ०  का
 स्टाफ  है  उस  के  विषय  में  रेलवे  बोर्ड,  जेनरल
 मैनेजर  भौर  go  एस०  को  बड़ी  शिकायतें
 की  गई  |  उन  की  खास  शिकायत  यह  है  कि
 कभी  कभी  फर्स्ट  और  सेकेन्ड  क्लास  कोचेज
 में  वे  जा  कर  सो  जाते  हैं  भौर  जब  फर्स्ट  और
 सेकेन्ड  क्लास के  पैसेंजर  ते  हैं  तो  वे  दरवाजों
 को  खोलते  नहीं  हैं  a जब  कभी  टी०  सी०  झौर
 To  एस०  एम०  इनचार्ज  से  शिकायत  की
 जाती  है  तो  वे  उन  लोगों  से  ही  लड़ने  लगते  हैं
 आर  कभी  कभी  तो  बन्दूकें  भी  तान  लेते  हैं  1
 कभी  कभी  ऐसी  शिकायतें  मिली  हैं  कि  जुडीशाल
 प्राफिसर  जौनपुर,  तहलसीलदार,  To  to
 डब्ल्यू०  झाई०  शौर  सकिल  इन्चार्ज  थाने
 को  झार०  पी०  एफ०  वालों  ने  धक्के  दिये
 हैं  भौर  मारा  है  1  इतना  ही  नहीं  जो  महिलाधों
 394  (Ai)  LSD—4.
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 की  फर्स्ट  भौर  सेकेन्ड  क्लास  कोचज़  होती  हैं
 उन  में  भी  वे  जा  कर  सो  जाते  हैं  भौर  जब
 महिलायें  श्ाती  हैं  तो  उन  को  खोलते  नहीं
 हैं  ।  इस  तरह  की  शिकायतों  पर,  जुडीशल
 झाफिसर,  जौनपुर;  तहसीलदार,  जौनपुर;  To
 पी०  डब्ल्यु०  प्राई०,  जौनपुर  और  सकिल
 इन्चा्ज  थाने  जैसे  जिम्मेदार  अधिकारियों  की
 शिकायतों  पर  झवष्य  ध्यान  दिया  जाना
 चाहिये  |  साथ  ही  जब  टी०  सी०  इन्चार्ज  ने
 उन  लोगों  से  रिक्वेस्ट  किया  और  उन  के
 खिलाफ  इस  की  एन्क्‍्वायरी  हुई  तो  इस  पर
 टी०  सी०  को  जान  माल  की  धमकी  भी  दी
 गई  ।  इस  तरह  की  शिकायतें  नहीं  होनी
 चाहियें  |  यह  गड़बड़ी  जौनपुर  से  इलाहाबाद
 की  लाइन  पर  जौनपुर  से  बनारा  लाईत  पर
 झौर  जौनपुर  से  शाहगंज  पर  भी  हुआ  करती  है  t
 मैं  इस  की  तरफ  ध्यान  प्राकर्षित  करता  हूं  ।

 में  रेलवेज़  में  टिकटलैस  ट्रैवलिंग  के
 सम्बन्ध  में  बोलते  हुए  यह  ध्यान  दिलाना
 चाहूंगा  कि  जौनपुर-इलाहाबाद  रेलवे  लाइन
 पर  भ्रौर  खास  तौर  से  जंघई  से  इलाहाबाद  के
 बोच  में  फर्स्ट  भौर  सेकेंड:  लास  कम्पार्टमेंट्स  में
 भ्रक्सर  बगैर  टिकट  लोग  घुस  झाते  हैं  भौर
 कभी  कभी  तो  फर्स्ट  क्लास  शौर  सेकेंड  क्लास
 के  यात्रियों  को  इस  के  कारण  खड़े  खड़े  प्रसुविधा
 में  सफर  करना  पड़ता  है  ।  लेकिन  इस  के  साथ
 ही  मैं  रेलवे  मंत्रालय  की  इस  के  लिये  तारीफ
 भी  करता  हुं  कि  उस  ने  इस  टिकटलैस  ट्रैवलिंग
 को  रोकने  की  दिशा  में  कुछ  प्रयत्न  किया  है
 झौर  उस  के  परिणामस्वरूप  पहले  की  अपेक्षा
 झब  रेलवे  में  बगैर  टिकट  की  यात्रा  में  कमी
 भी  हुई  है  ।  लेकिन  श्राप  के  द्वारा  इस  झोर
 झौर  अधिक  तवज्जह  देने  की  जरूरत  है  जिसे
 से  कि  फर्स्ट  क्लास  शौर  सेकेंड  क्लास  के
 यात्रियों  को  सहलियत  मिल  सके  ।

 इलाहाबाद  से  मेजारोड  जाते  हुए  देखा
 जाता  है  कि  वहां  पर  काफी  तादाद  में  जनता
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 [  श्री  गणपति  राम  ]
 बगैर  टिफट  लिये  चलती  है  भौर  करोब  एक
 तिहाई  या  एक  चौथाई  पबलिक  बिना  टिकट
 के  रेल  पर  सफर  करती  है  और  मजा  यह  है
 कि  टी०  टी०  वगेरह  की  हिम्मत  नहीं  कि  वह
 उन  को  इस  के  लिये  पकड़  कर  दंडित  करवा
 सके  |  मैं  समझता  हूं  कि  रेलवे  मंत्रालय  के
 दपतर  में  ऐसी  शिकायतें  भी  भ्राई  होंगी  कि
 जिन  बेचारे  टी०  टी०  ईज़्ञ०  ने  इस  की
 शिकायत  की  शौर  चैकिंग  करने  की  हिम्मत
 दिखलाई  तो  उन  को  ऐसा  करने  से  रोका
 गया  शौर  न  मानने  पर  उन  को  उन  की
 जान  शौर  माल  वगैरह  की  धमकियां  भी

 दी  गईं।  यहां  तक  सुनने  में  ग्राया  है  कि  एक  टी ०
 सी०  से  २४०  रुपया  इसलिये  चार्ज  किया
 गया  कि  उस  ने  शिकायत  कर  दी  थी  ।  इस
 तरह  की  शिकायतें  उस  लाइन  पर  हैं  शौर
 मैं  आशा  रखता  हूं  कि  मंत्री  महोदय  उन  की
 श्योर  ध्यान  देंगे  और  उन  को  दूर  करने  की
 उचित  व्यवस्था  करेंगे  ।

 रेलवेज़  के  झन्दर  बोड्यूल्ड  कास्ट्स  का
 कोटा  फिल  भ्रप  नहीं  किया  जा  रहा  है  हालां-
 कि  मैं  इस  तथ्य  से  इंकार  नहीं  कर  सकता
 कि  गवर्नमेंट  आफ  इंडिया  के  शझ्राफिसों  में
 और  राज्य  सरकारों  के  और  विभागों  के
 मुकाबले  में  रेलवे  विभाग  ने  सब  से  भधिक
 शोड्यूल्ड  कास्ट्स  के  लोगों  को  सबिस  में  लिया
 है  t  इस  सम्बन्ध  में  में  यह  भी  कहना  चाहूंगा
 कि  सन्‌  १६५२  में  जब  हमारे  सदन  के  सदस्यों
 ने  एक  बार  सदन  में  यह  प्रार्थना  की  थी  कि
 कम  से  कम  एक  बुलकंट  छाप  कर  हर  साल
 मेम्बर्स  को  दी  जाय  जिस  से  कि  मालूम  हो  सके
 कि  हर  साल  कितनी  नई  जगहें  बनाई  जाती  हैं,
 कितनी  प्रजियां  इनवाइट  की  जाती  हैं  गौर
 फाइनली  कितनी  सेलेक्शन  में  भाती  हैं,  तो
 सन्‌  ५२  में  इस  तमाम  जानकारी  से  सम्ब-
 न्घित  एक  बुकलेट  हर  एक  पालियामेंट  के
 मेम्बर  को  दी  गई  थी  लेकिन  उसके  बाद
 से  फिर  इस  तरह  की  जानकारी  वाली  बुक-
 जश्षेट  प्रोवाइड  नहीं  की  गई  ।  में  चाहूंगा  कि
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 मेम्बरों  को  इस  सम्बन्ध  में  ग्रावव्यक  जान-
 कारी  इस  तरह  की  बुकलेट्स  से समय  समय
 पर  मिलती  रहनी  चाहिये  t

 यह  तो  ठीक  हैं  कि  न्य  जगहों  की  झपेक्षा
 रैलबेज  में  शेडयूल्ड  कास्ट्स  का  प्रतिनिधित्व
 अधिक  है,  उनका  कोटा  शौर  जगहों  की
 अपेक्षा  अधिक  है  ।  लेकिन  रेलवेज  में  भी  में
 यह  बतलाना  चाहता  हूं  कि  नीचे  की  श्रेणी  में
 अर्थात्‌  क्लास  ४  में  ही  शेड्यल्ड  कास्ट्स  का
 प्रतिनिधित्व  ज्यादा  है  1  ग्रधिकतर  उनको
 निम्न  सेवकों  के  ही  रूप  में  रक्खा  जाता  हैं  ।
 शौर  मेहतरों  की  जगहें  उनको  दी  जाती  हूँ
 क्योंकि  इस  सर्विस  में  गैर  शेडयूल्ड  कास्ट्स
 के  लोग  आते  नहीं  वैसे  अगर  उनको  इसका
 गिला  हो  कि  वहां  पर  शेडयूल्ड  कास्ट्स  की
 संख्या  भ्रधिक  हैं  तो  उनको  खुला  निमन्त्रण
 है  कि  वे  मेहतरों  में  भरती  होकर  स्वीपर्स  का
 काम  कर  सकते  हैं  |  मेरी  तो  मांग  हैं  कि  हमारे
 उन  शेडयूल्ड  कास्ट्स  के  भाइयों  को  जो  कि
 पढ़ें  लिखे  हैं  शौर  क्वालिफाइड  हैं  भौर  झाज
 उनकी  संख्या  काफी  है,  ऐसे  हमारे  भाइयों
 को  क्लास  २  और  ३  में  भी  नौकरियां  दें  और
 खाली  क्लास  ४  में  ही  उनको  न  रक्खें  ।  झाज  मी
 दिल्‍ली  के  रेलवे  भ्राफिस  में  हालांकि  कौम्पी-
 टेंट  दोड्यूल्ड  कास्ट  एम्पलायीज  की  कमी  नहीं
 हैं  लेकिन  उनको  जिम्मेदारी  के  पदों  पर
 नहीं  लिया  जाता  है  भ्रौर  बहाना  कुछ  न  कुछ
 न  लेने  के  वास्‍्ते  बना  दिया  जाता  है  शौर  कह
 दिया  जाता  है  कि  हम  क्या  करें  दोड्यूल्ड  कास्ट्स
 में  से  तरक्की  देने  के  लिये  कोम्पीटेंट  झौर
 ड्यूली  क्वालिफाइड  स्टाफ  नहीं  मिलता  है  ।
 रेलवे  सविस  कमीशन  में  काफी  जिम्मेदारी
 के  पद  पर  काम  करने  वाला  एक्सपीरियंस्ड
 स्टाफ  हेड  क्वार्टर  में  पड़ा  है  ाप  क्‍यों  नहीं  वहां
 के  हमारे  अनुभवी  शेडयूल्ड  कास्ट्स  के  भाइयों
 को  जिम्मेदारी  की  जगहों  पर  बैठाते  ?  उनकी
 सेवायों  की  हर  जगह  प्रशंसा  हुई  है  1  भ्राप  उन-
 को  जिम्मेदार  पदों  पर  जाने  का  मौका  दें  1

 नाथ  ईस्टर्न  रेलवेज  में  प्रोमोशन  में
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 रिजरवेशन  रूल्ज  के  बारे  में  रेलवे  मंत्रालय  की
 शोर  से  जो  एक  सरकुलर  निकाला  गया  था
 तथा  धन्य  रेलवेज  ने  झपनी  रेलवेज  में  उसको
 इम्पलीमेंट  भी  किया  लेकिन  नार्थ  ईस्टर्न
 रेलवे  एक  ऐसी  रेलवे  है  जहां  पर  कि  जनरल
 मैनेजर  से  बार  बार  कहने  के  बावजूद  भी  वह
 रिजरवेशन  रूल्स  प्रमल  में  नहीं  आये  ।  शायद
 अभी  दो  महीने  पहले  से  उनकों  इम्पलीमेंट
 किया  है  1  इतना  ही  नहीं  मुझे  यह  सुन  कर
 झावचर्य  हुआ  कि  वहां  जो  शेड्यूल्ड  कास्ट्स
 के  एम्पलायीज  हैं  और  जो  जिम्मेदार  पदों  पर
 हैं  उनको  केवल  इस  नाते  कि  वह  चूंकि  शेडयूल्ड
 कास्ट्स  का  कोटा  सर्विसेज  में  बढ़ाने  का  प्ली
 देते  हैं  तो  उनको  गलत  गलत  तरीके  से  अर
 एडीशनल  काम  दे  करके  गिराया  जाता  हैं  फिर
 किसी  की  कौनफिडेंशल  रिपोर्ट  को  खराब  कर
 दिया  जाता  है  और  किसी  को  डिग्रेड  करने  के
 लिए  एंटरीज  खराब  कर  दी  जाती  हैं  1  इतना
 ही  नहीं  मुझे  तो  यह  कहते  हुए  शर्म  झाती  हैं  कि.
 जो  रेलवे  के  जी०  एम०  हैं,  उनके  बारे  में  मुझे
 ऐसा  पता  चला  है  कि  उन्होंने  अपने  एक  लड़के
 के  मुंडन  के  समय  लोगों  को  दो  दिन  निमन्त्रण
 दिया  t  एक  दिन  उन्होंने  ब्राह्मण  एम्पलाईज
 को  निमन्त्रण  दिया  और  एक  दिन  नान  ब्राह्मणों
 को  निमन्त्रण  दिया  ।  इस  तरह  का  स्पष्ट
 मेंदभाव  कम  से  कम  जिम्मेदार  अफसरों  के
 द्वारा  तो  नहीं  होता  चाहिये।  इतना  ही  नहीं
 मुझे  यह  कहते  हुए  छार्म  ब्राती  है  कि  वहां  पर
 पंजाब  के  जो  एम्पलायीज  हैं  शौर  जो  जिम्मे-
 दार  पदों  पर  हैं,  बिहार  के  हैं,  मध्य  प्रदेश  के
 हैं,  उत्तर  प्रदेश  के  हैं,  उनकी  अपेक्षा  वहां  पर
 साउथ  इण्डियन  एम्पलायीज  को  ज्यादा
 ब्रीफेंस  दिया.  जाता  है  शौर  जिसके  कारण
 नार्थ  ईस्टर्न  रेलवे  एम्पलाइज  में  भ्रसन्‍्तोष  पैदा
 हो  रहा  है  |  कहा  तो  यह  जाता  हैं  कि  साउथ
 हृण्डियन  एम्पलायीज को  प्रीफ्रेंस  इसलिये  दिया
 जाता  है  क्योंकि  वह  ज्यादा  क्वालीफाइड  हैं  ।
 लेकिन  मुझे  यह  कहते  हुए  हिचक  नहीं  होती
 कि  झभी  पिछले  कुछ  वर्ष  पहले  कुम्भ  के  प्रवसर
 घर  जो  स्टाफ  रक्खा  गया  था  वष्ट  नाकाफी
 समझा  गया  था  भर  उसको  लेकर  काफी
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 भ्रालोचना  हुई  थी  लेकिन  हमने  देखा  कि  जब
 अ्र्ष  कुम्भी  हुई  तो  जितना  पूर्ण  कुम्भ  में  स्टाफ
 लगाया  था  उसका  झाधा  लगाता  चाहिये  था
 लेकिन  ऐसा  न  करके  पिछले  साल  के  मुकाबले
 में  दूना  भौर  तिगुना  स्टाफ  लगा  कर  एक
 एम्पलायी  को  प्रमोशन  दिलवाने  के  लिये  इस
 तरह  के  मौके  दिये  जाते  हैं  ।  इतना  ही  नहीं
 स्टाफ  में  हालांकि  एक  पंजाबी  सीनियर  भी
 होता  हैं  भौर  मैरिट  में  भी  अच्छा  रहता  है  तो
 भी  केवल  एक  साउथ  इण्डियन  एम्पलायी  को
 प्रनड्यू  प्रमोशन  देने  के  लिये  उसे  पंजाबी
 एम्पलायी  की  कौनफिडेंशियल  रिपोर्ट  खराब
 कर  दी  जाती  है  ।  मैं  मन्त्री  महोदय  का  ध्यान
 इस  धींगाधांगी  की  ओर  इसलिये  दिलाना
 चाहता  हूं  ताकि  वे  ऐसे  निर्देश  दें  कि  इस  तरह
 के  नियम  विरुद्ध  बात  न  की  जाय  झौर  जो
 पालिसी  है  उसके  खिलाफ  न  जायें  |

 में  ग्रापका  ध्यान  खासतौर  से  इलाहा-
 बाद  रेलवे  सविस  कमिशन  के  झ्राफिस  में
 होने  वाली  ग्रनियमितताझ्ों  की  दोर  दिलाना
 चाहता  हूं  -  यह  कहा  जाता  है  कि  रेलवे
 सविस  कमिशन  रेलवेज के  प्रन्दर  जो  बोडेयू लड
 कास्ट्स  की  कमी  हुई  है  उसको  पूरा  करने  के
 लिये  रक्खा  गया  है  लेकिन  मैं  बतलाना  चाहता
 हैं  कि  इलाहाबाद  रेलवे  सविस  कमिदान  के
 आफिस  में  भी  शेड्यूल्ड  कास्ट्स  का  कोटा
 पूरा  नहीं  किया  जा  सका  है  हालांकि  उसको
 बने  ५,  ६  वर्ष  हो  चुके  हैं।  मुझे  तो  यह  बतलाते
 हुए  शर्म  भ्राती  है  कि  वहां  के  एक  जिम्मेदार
 सेलेक्दान  बोर्ड  के  भ्रधिकारी  से  यह  मालूम  हुआ
 कि  अभी  थोड़े  दिन  पहले  एक  कैटरिंग  मैनजर
 की  पोस्ट  निकली  थी  जिसमें  कि  एक  धोड्यूल्ड
 कास्ट  एम्पलायी  शौर  एक  नान  शेड्यूल्ड
 कास्ट  एम्पलायी  को  इंटरव्यू  के  लिये  बुलाया
 गया  था|  श्र  शे  इ्यूल्ड  कास्ट  का  एम्पलायी
 फारेन  डिग्री  याफ्ता  था  और  एक्सपीरियंस्ड
 भी  था  जब  कि  नान  शोडयूल्ड  कास्ट  वाला  यहीं
 हिन्दुरतान  की  डिग्री  रखता  था  शौर  उस  को
 तजुर्बां  भी  उस  से  कम  था  ।  जब  तक  सेलेक्शन
 बोर्ड  को  यह  मालूम  नथा  कि  वह  बोड्यूल
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 कास्ट  का  है  भौर  उस  को  फस्ट  बैस्ट  और  नान
 शोडयूल्ड  कास्ट  को  सेकेंड  बेस्ट  उन्होंने  रक्खा  ।
 लेकिन  जब  रेलवे  बोर्ड  के  सामने  नाम  प्रोपोज
 करने  का  मौका  झाया  और  उनको  मालूम
 हुआ  कि  वह  शेड्थूल्ड  कास्ट  का  है  तो  उन्होंने
 दूसरे  को  यानी  नान  ओोडयूल्ड  को  सेकेंड  बेस्ट
 को  अधिक  पे  स्केल  पर  उसके  लिये  रेकमेंड
 कर  दिया  |  इस  के  बाद  हुमा  यह  कि  रेलवे
 बोर्ड  ने  यह  निर्णय  किया  कि  जब  उसी  पेपर
 हमें  एक  एम्पलायी  मिलता  है  तो  किसी  और
 को  ज्यादा  पे  पर  रखने  की  क्‍या  जहूरत  है
 और  इसलियें  शेड्यूल्ड  कास्ट  का  श्रादमी  वह
 जगह  पा  सका  ।

 Wo  एस०  झाफिस  लखनऊ  में  भी
 नार्दन  रेलवे  का  आफिस  है  उसमें  इस  तरह  के
 भ्रष्टाचार  के  केसेज  नोटिस  में धाये  हैं  ।
 शेड्यूल्ड  कास्ट  एप्म्पलायी  की  सीनयारिटी  शौर
 मैरिट  के  होते  हुए  भी  एक  नान  दाड्यूल्ड
 कास्ट्स  एम्पलायी  को  इस  नाते  अझनड्यू
 प्रमोशन  दे  दिया  जाता  है  भर  बहाना  यह
 कर  दिया  जाता  है  कि  करा  क्‍या  जाय
 हमें  शेड्यूल्ड  कास्ट  में  ड्यूली  क्वालिफाइड
 श्रादमी  मिलते  नहीं  हैं  ।  झ्राज  रेलवे  के  दफ्तरों
 में  हम  देखते  हैं  कि  हमारे  शेंड्यूल्ड  कास्ट्स
 के  एम्पलायीज  को  उनका  ड्यू  शेयर  नहीं  दिया
 जाता  है,  उनके  साथ  इंसाफ  नहीं  किया  जाता
 है  और  उनके  मुकाबले  नान  दाड्यूल्ड  कास्ट्स
 वालों  को  तरक्की  दे  दी  जाती  है  भौर  उसके
 लिये  कुछ  न  कुछ  एक्सक्यूज  बना  दिया  जाता
 है  ।  मैं  चाहूंगा  कि  वे  भाई  जो  कि  जिम्मेदार
 पदों  पर  हैं'  जिम्मेदार  प्रधिकारी  हैं,  उनको
 इस  तरह  का  जातीयता  वाला  झौर  वर्गवाद
 का  व्यवहांर  नहीं  करना  चाहिये  जिससे  कि  वे
 लोग  जो  कि  सदियों  से  कुचले  जाते  रहे  हैं  उनके
 दिलों  में  इस  किस्म  की  भावना  पैदा  हो  कि
 हमारे  साथ  न्याय  भौर  प्रधिकार  रहते  हुए
 हुए  भी  हमको  न्याय  नहीं  विया  जाता  है  I
 अगर  श्राप  न्याय  देर  से  देते  हैं  तो  जस्टिस
 डिलेश  इज  जस्टिस  डिनाइड  वाली  कहावत
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 चरितार्थ  होती  है  भौर  वेर  से  दिया  हुमा  न्याय
 न्याय  न  देने  के  बराबर  ही  हो  जाता  है  ।
 बहुत  सी  जगहों  पर  हमारे  शिड्यूल्ड  कास्ट
 वालों  ने  झपने  यूनियन  बना  लियें  हैं  क्योंकि
 उन्होंने  भ्रनुभव  कर  लिया  है  कि  इसके  बगैर
 उनका  कोटा  पूरा  नहीं  हो  सकता  ।  मैं  माननीय
 रेलबे  मंत्री  जी  का  ध्यान  नार्थ  ईस्टर्न  रेलवे
 शोड्यूल्ड  कास्ट्स  एंड  शेड्पूल्स  द्राइब्स
 यूनियन  की  तरफ  दिलाना  चाहता  हूं  ।
 उन्होंने  उसका  कांस्टीट्यूशल  बना  लिया
 झौर  जी०  एम०  को  भेजा  शोर  जहां  तक
 मुझे  याद  मैं  ने  ही उस  को  फारवर्ड  किया  था,
 लेकिन  दो  महीने  से  ज्यादा  समय  हो  गया,
 अभी  तक  उनका  जवाब  नहीं  झाया  ।  जब  भी
 मैं  न  बम्बई  के  जी०  एम०  को  या  नादे
 रेलवे  के  जी०  एम०  को  लिखा  तो  उनका
 फौरन  उत्तर  मिला  ।

 आज भी  नार्थ  ईस्टर्न  रेलवे  के  कमंचारियों
 को  शिकायत  है  कि  अधिकारियों  में  यह  भावना
 है  कि  शेंड्यूल्ड  कास्ट  वालों  को  दबाया  जाये
 शौर  जो  श्रधिकार  उनकों  मिले  हुए  हैं  उनसे
 उनको  वंचित  रखा  जाये।  मैं  तो  यह  डिस-
 क्लोज  करन  में  भी  हिचक  नहीं  रखता  कि
 जब  सन्‌  १६५६  में  मैं  ने  डिप्टी  सी०  पी०  झो०
 से  शेड्यूल्ड  कास्ट  वालों  के  प्रोमोशन  के  बारे
 में  बात  करने  गया  तो  उन्होंने  जवाब  दिया  कि
 गवर्नमेंट  की  तरफ  से  जो  सरकूलर  झाया  है
 इस  बारे  में  उसमें  कुछ  लेकूना  रह  गया  है  ,
 इसलिये  पूरा  बेनिफिट  शेड्यूल्ड  कास्ट  वालों
 को  नहीं  मिल  सकता  ।  इसलिये  उसको  अभी
 तक  इम्पलीमेंट  नहीं  किया  जा  रहा  है  !
 मैं  ने  उनसे  पूछा  कि  झगर  पूरा  वैनिफिट  नहीं
 मिल  सकता  तो  जितना  मिल  सकता  है  उतने
 को  झापने  क्‍यों  इम्प्लीमेंट  नहीं  किया  तो  उनके
 पास  उसका  जवाब  नहीं  था  ।  झब  ऐसे  ही
 अधिकारियों  को  प्रोमोशन  दिया  जाता  है।
 ऐसी  बातें  नहीं  होनी  चाहियें  t

 इन  चन्द  शब्दों  के  साथ  में  मिनिस्ट्री
 को  धन्यवाद  देता  हूं  औौर  प्रापकों  भी  धन्यवाद
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 देता  हूं  कि  झापने  मुझे  बोलने  का  भ्वसर
 दिया  |

 श्री  भक्त  दहशत  (गढ़वाल)  :  उपाध्यक्ष
 महोदय,  में  बहुत  ही  संक्षेप  में  झपने  विचारों
 को  यहां  रखने  का  प्रयत्न  करूंगा  |

 पिछली  बार  माननीय  अ्रध्यक्ष  जी  ने
 यह  सुझाव  दिया  था  कि  भिन्न  भिन्न  रेलों  से
 सम्बन्धित  संसद्‌  सदस्यों  की  बैठक  माननीय
 मंत्री  जी  बुलाया  करें  1  मैं  माननीय  मंत्री  जी
 का  बहुत  श्रनुग्रही  हूं  कि  उन्होंने  समय  समय  पर
 संसद  सदस्यों  का  परामर्श  लेना  प्रारम्भ  कर
 दिया  है।  इस  सम्बन्ध  में  केवल  एक  दो
 सुझाव  मैं  देना  चाहता  हूं  ।  एक  सुझाव  तो
 मैं  यह  देना  चाहता  हूं  कि  हमारे  वर्ष  में  तीन
 अधिवेशन  होते  हैं,  यदि  प्रत्येक  प्रधिवेशन  में
 हमें  कम  से  कम  एक  बार  मिलने  का  झवसर
 दिया  जाये  तो  बहुत  सी  स्थानीय  बातें  शौर
 कम  महत्व  की  बातें  जिनकों  सदन  में  कहा
 जाता  है  उनका  फैसला  वहां  किया  जा  सकता
 है  ।

 मुझे  पिछली  दो  बैठकों  में  जाने  का  प्रवसर
 मिला  है  |  दूसरी  बात  जो  में  इस  सम्बन्ध  में
 कहना  चाहता  हूं  वह  यह  है  कि  जो  पहली
 बैठक  में  सुझाव  दिये  गये  होते  हैं  उन  पर  जो
 कारंवाई  की  जाती  है  उसको  दूसरी  बैठक  में
 प्रस्तुत  किया  जाता  है  -  उस  पर  उस  बैठक
 में  बहस  शुरू  हो  जाती  है  और  बहुत  समय
 निकल  जाता  है  ।  इसलिये  मेरा  सुझाव  है
 कि  पिछली  बैठक  की  कारंवाई  की  रिपोर्ट
 सदस्यों  को  दूसरी  बैठक  होने  से  दस  पन्द्रह
 दिन  पहले  भेज  दी  जाया  करे  1  इससे  उनकों
 सहुलियत  होगी  भौर  वह  तैयार  हो  कर
 झायेंगे  t

 इस  सम्बन्ध  में  में  एक  सुझाव  और  देना
 चाहता  हूं  1  वैसे  तो  रेलवे  विभाग  को  परामर्थ
 देन  के  लिये  जो  जोन  हैं  उनमें  परामआंदात्री
 समितियां  हैं  |  लेकिन  मैं  चाहता  हूं  कि  जो
 महत्वपूर्ण  स्टेशन  हैं,  या  जो  जिलों  के  हेडक्वार्टर्स
 के  स्टेशन  हैं,  या  जंक्शन  हैं  या  ऐसे  स्टेशन  हैं
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 जहां  पर  जा  कर  रेल  समाप्त  हो  जाती  है
 वहां  पर  साल  में  कम  से  कम  एक  बार  डिवीजनल
 सुपरिटेंडेंड  जायें  और  वहां  के  संसद
 सदस्यों  को  और  दूसरे  महत्वपूर्ण  लोगों  को  बुला
 कर  उनसे  बात  करें  तो  जो  उनकी  कठिनाइयां
 हैं  उनमें  से  बहुतों  का  समाधान  हो  सकता  है  ।
 मैं  शिकायत  तो  नहीं  करना  चाहता,  लेकिन
 देखता  हूं  कि कभी  कभी  रेलवे  के  जनरल  मैनेजर
 साल  भर  में  दौरे  पर  जाते  हैं,  उनकी  एक
 स्पेशल  ट्रेन  चलती  है  बौर  कभी  कभी  तो

 साधारण  गाड़ियों  को  रोक  कर  भी  उसको  चलाया
 जाता  है|  मैं  इसकी  शिकायत  नहीं  करता  ।
 यह  श्च्छी  बात  है  ।  लेकिन  अगर  वह  अपने
 झाने  की  स्थानीय  संसद  सदस्यों  को  भी  सूचना
 दे  दें  तो वह  उनसे  मिल  सकते  हैं  और  प्रपनी  बातें
 कह  सकते  हैं।  जो  उस  इलाक  के  डिवीजनल
 सुपरिटेंडेंट  हैं  उनको  तो  जरूर  हिदायत  होनी
 चाहिये  कि  जब  वह  दौरे  पर  जायें  तो  वह
 स्थानीय  संसद्‌  सदस्यों  को  झौर  दूसरे  महत्वपूर्ण
 लोगों  को  अपने  आने  की  सूचना  दें  और
 समय  दें  ताकि  वह  उन  से  बातचीत  कर  सकें  ।

 रेलों  कं विकास  के  सबन्ध  में  पिछले
 कई  दिनों  से  मंत्री  जी  को  और  रेलवे  मंत्रालय
 को  बधाइयां  दी  जा  रही  हैं  |  में  भी  इन
 बधाइयों  में  सम्मिलित  होना  चाहता  हूं  लेकिन
 मैं  यह  कहना  चाहता  हूं  कि  स्वाघीनता  से
 पहले  रेलों  के  निर्माण  में  जितनी  प्रगति  हो
 रही  थी  उतनी  अब  नहीं  हो  रही  हैं
 इसका  कारण  क्‍या  है  यह  तो  मंत्री  जी  जानते
 होंगे  लेकिन  हमको  इनक  अ्रधिक  विकास
 की  ओर  ध्यान  देना  चाहिए  ।  तोसरी  योजना
 की  तैयारियां  हो  रही  हैं;  इसमें  कोई
 दलीय  प्रश्त  नहीं  है  ;  यह  सारे  देषध  का
 प्रषन  है  |  हमारा  रेल  परिवहन  हमारे  सारे
 झाथिक  जीवन  की  रीढ़  की  हड्डी  है  झौर
 जब  तक  हम  इसका  पूरी  तरह  से  विकास
 नहीं  करते  दौर  विस्तार  नहीं  करते  तब
 तक  जो  हमारी  श्रौद्योगिक  प्लरौर  विकास  की
 योजनाएं  है  वे  केवल  कल्पना  मात्र  ही  रह
 जाएंगी  ।  इसलिए  इस  पर  जोर  देने  की
 प्रावश्यकता  है।
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 [at  भकत  दर्शन)
 स्वयं  माननीय  मंत्री  जी  इस  बात  से

 परिचित  हैं  कि  पिछले  दस  वर्षों  में,  उत्तर
 अदेश  में  जिसका  इतना  बड़ा  इलाका  है,  केवल
 दो  नई  लाइनें  बनायी  गयी  हैं।  एक
 तो  जिला  एटा  के  हैडक्वार्टर  को  मिलाया
 गया  है भौर  दूसरे  पाब्ट  प्गंज  तक  रेलवें
 लाइन  बनायी  गयी  है  -  और  कुछ  उखड़ी
 हुई  लाइनें  बनायी  गयी  हूँ  शब  हमें  तीसरी
 बोजना  के  लिये  ग्रारम्भ  से  ही कोशिश  करनी
 चाहिए  ताकि  जो  बहुत  सी  लाइने  बनानी
 आवश्यक  हैँ  उन  पर  सहानुभूति  से  विचार
 किया  जाए  ।  इस  सम्बन्ध  में  मैं  खास  तौर  से
 मंत्री  जो  का  ध्यान  उस  रेलवे  लाइन  की  ओर
 आकर्षित  करना  चाहता  हूं  जिस  से  बह  स्वयं
 परिचित  हैँ,  वह  है  ऋषीकेश-कर्णप्रयाग
 लाइन  t  यह  तर्क  दिया  जा  सकता  है  कि
 पहाड़ों  पर  रेलों  को  बनाने  का  कार्य  बहुत
 व्यय  साध्य  है।  यह  भी  कहा  जा  सकता
 है  कि  जब  वहां  मोटर  की  सड़क  बन  गयी  है
 तो  फिर  रेल  की  क्‍या  ग्रावश्यकता  है  1
 पर  अंग्रेजों  के  जमाने  में  इस  लाइन  का  सर्वे
 किया  गया  था  और  अभी  भी  कई  जगहों  पर
 छोटे  छोटे  पत्थर  के  टुकड़े  लगे  हुए  हैं  जिन
 पर  लिखा  हुआ  है  झ्रार०  के०  झार०  |
 इस  लाइन  पर  भी  तक  कोई  और  काम  नहीं
 हुभा  है  a  अंग्रेजी  शासनकाल  में  जब  तिब्बत
 की  शोर  खतरा  पैदा  होने  की  सम्भावना
 थी  तब  इस  लाइन  का  सर्वेक्षण  कराया  गया
 था  ny  आज  भी  उत्तर  की  दिशा  से  भारी  खतरा
 पैदा  हो  रहा  है  ।  तो  इस  लाइन  के  बनने  से  जो
 भारत  के  यात्री  केदारनाथ  ,  बद्रीनाथ,  जमनो-
 त्तरो  और  गंगोत्तरी  जातें  हैँ  उनको  ही  लाभ
 नहीं  होगा,  बल्कि  सामरिक  दृष्टिकोण  से  भी
 इस  लाइन  का  बड़ा  महत्व  है  |  इस  इलाक॑
 में  एक  बहत  बड़ा  बांध  ,  नयार  बांध  बनने
 वाला  है  t  उसका  निर्माण  तीसरी  योजना
 में  होने  जा  रहा  है  ।  उसके  लिए भी  इस
 लाइन  से  सीमेंट,  मैशिनरी  झादि  लाने  ले
 जाने  में  सुबिधा  होगी।  इसलिए  मैं  मंत्री
 जी  से  भ्रनुरोध  करूंगा  कि  वहू  रक्षा  मंत्रालय
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 से,  प्रौर  उत्तर  प्रदंश  की  सरकार  से  परामर्श
 करें  और  इस  लाइन  को  तीसरी  पंचवर्षीय
 योजना  में  प्राथमिकता  दिलाने  का  प्रयत्न
 करें।  इस  लाइन  के  बनने  से  बद्रीनाथ  जाने  का
 पूरा  मार्ग  नहीं  तो  झाधा  मार्ग  रेल  द्वारा
 ते  किया  जा  सकंगा  1

 मुझ  से  पहले  परसों  लतीफ  साहब  ने  एक
 बड़ा  लच्छेदार  भाषण  दिया  था,  उन्होंने
 बताया  कि  क्या  हालत  है  पानी  की,  क्या  हालत
 है  गाड़ियों  आदि  की  ।  मैं  उनके  एक  ही
 बात  का  समर्थन  करने  के  लिये  खड़ा  हुआ  हूं।
 हम  उस  चीज  के  लिए  वर्षो  से  प्रार्थना  कर  रहे
 हैं।  माननीय  मंत्री  जी  भी  जानते  हैं  ,  डिप्टी
 मिनिस्टर  साहब  भी  जानते  हूँ  शौर  उहोंने
 वचन  भी  दिया  है  ।  हमारे  इलाके  के  लोगों
 की  यह  बहुत  बड़ी  मांग  है  कि  एक  ट्रेन  दिल्‍ली
 से  गजरौला,  बिजनौर  होती  हुई  सीधे
 कोटद्वार  तक  चलायी  जाए ।  इससे  केवल
 दो  तीन  जिलों  का  ही  लाभ  नहीं  हैं  बल्कि  सब
 देश  वासियों  को  इस  से  लाभ  मिलेगा  7  में
 भ्राशा  करता  हूं  कि  पहली  भ्रप्नैल  के  टाइम
 टेबिल  में  इस  ट्रेन  को  शामिल  कर  दिया
 जायेगा  और  अगर  ऐसा  न  हो  सकता  हो
 तो  पहली  मई  से  तो  हमारी  यह  मांग  भवश्य
 पूरी  कर  दी  जाए  ।

 झन्त  में  मैं  यह  निवेदन  करना  चाहता
 हैं  कि  पहाड़ों  के  लोग  हैं  भ्रगर  वह  रेलों  का
 लाभ  उठाना  चाहें  तो  झाउट  एजेंसियों  के
 द्वारा  ही  उठा  सकते  हैं  ।  में  बड़ा  झ्राभारी  हूं
 कि  रेलवे  मंत्रालय  ने  आउट  एजेंसियों  की
 संख्या  बहुत  बढ़ायी  है।  लेकिन  लोगों  को
 एक  शिकायत  है  ।  बहू  यह  जो  कि  मोटर
 झापरेटर्स  ,  ठेकेदार  हैं  वह  बहुत  ज्यादा  किराया
 चार्ज  करते  हैं  ।  मुझे  बताया  गया  कि
 पौडी  तक  झगर  दो  सेर  भी  सामान  भेजा
 जाए  तो  उसका  किराया  एक  मन  का  चार्ज
 किया  जाता  है  ,  कुछ  ऐसा  शिड्यूल  ठेकेदार
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 ने  बना  रखा  है  ।  तो  इस  में  संशोधन  होना
 चाहिये  तब  जाकर  पहाड़  वालों  के  लिए  उन
 श्राउट  एजेंसियों  की  कुछ  उपयोगिता  हो
 सकती  है  t

 मुझे  बताया  गया  हैं  कि  कई  जगहों  में
 आउट  एजेंसियों  में  रेल  विभाग  की  अपनी
 मोटरें  भी  हैं।  पर  सब  जगह  नहीं  हैं  ।  इस
 पर  विचार  करना  चाहिए  भी  तो
 नियोगी  साहब  की  श्रध्यक्षता  में  एक  कमेटी
 रेल  रोड  कोप्माडिनेशन  के  प्रदन  पर  विचार
 कर  रही  हैं  -  तो  इस  बात  पर  भी  विचार
 किया  जाए  कि  जहां  श्राउट  एजेंसियों  हैं  वहां
 रेलवे  श्रपनी  मोटरों  को  भी  चलाये  -  इससे

 विभाग  को  भी  फायदा  होगा  ब्रौर  यात्रियों  को
 भी  सुविधा  हो  सकती  है  ।  इस  पर  विचार
 किया  जाय

 35  hrs.
 Shri  S.  L.  Saksena  (Maharajgan)):

 Mr.  Deputy-Speaker,  Sir,  I  am  sorry
 that  as  I  was  attending  a  committee
 of  the  House  I  could  not  move  these
 amendments  of  mine.  If  I  may  be
 permitted  to  request,  they  may  be
 taken  as  moved.

 I  have  carefully  gone  through  the
 speech  of  the  hon.  Minister  of  Rail-
 ‘ways  as  well  as  through  the  Budget
 statements.  I  must  congratulate  him
 on  a  good  record  of  the  last  one  year.
 I  hope  that  the  Railways  will  bear  the
 brunt  of  our  Plans.

 The  Third  Five  Year  Plan  should  be
 so  comprehensive  as  to  be  able  to  take
 full  account  of  our  needs.  I  am  of  the
 opinion  that  the  Third  Plan  should  be
 a  very  comprehensive  one.  In  fact,  in
 my  speech  on  the  President’s  Address
 I  said  that  we  want  to  be  a  free  nation
 and  want  to  keep  our  place  as  a  politi-
 al  power.  After  seeing  what  China
 has  done  to  us,  we  must  at  least  go  in
 for  a  plan  of  at  least  Rs.  25,000  crores.
 China  had  its  first  plan  of  Rs.  60,000
 crores  and  the  second  plan  is  of  the
 magnitude  of  Rs.  50,000  crores.  So,  if
 ‘we  want  to  be  somewhere  near  them,
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 we  must  at  least  have  a  plan  of  not
 less  than  Rs.  25,000  crores.  I  hope  the
 Railways  will  have  at  least  one-fourth
 the  share  of  that  amount  so  that  they
 may  carry  the  burden  of  that  big  plan.

 I  am  disappointed  with  the  recom-
 mendations  of  the  Pay  Commission.  I
 think  the  hon,  Railway  Minister,  who
 has  been  the  Labour  Minister  and  who
 can  very  well  appreciate  the  feeling  of
 labour,  will  now  do  something  to
 mitigate  the  most  =  grievous  short-
 comings  of  that  report,  so  that  the
 workers  may  give  full  support  to
 whatever  he  may  undertake  to  fulfil
 the  Third  Plan.  Without  their  full  and
 Joyal  co-operation  no  plan  could  be
 fulfilled  properly.

 In  this  connection  I  have  to  draw
 attention  to  one  aspect.  In  the  North
 Eastern  Railway  particularly,  a  large
 number  of  instances  have  come  to  my
 notice  of  the  General  Manager  giving
 notice  of  termination  of  services  to  a
 large  number  of  people  without  giving
 any  reason.  Only  four  days  back  I
 was  in  Gorakhpur.  One  worker  came
 to  me.  He  had  27  years’  service  to  his
 credit.  There  is  not  even  a_  single
 adverse  entry  all  through  these  27
 years  and  he  has  been  given  the  notice
 of  termination  of  services  by  the
 General  Manager  without  assigning
 any  reason.  I  was  astounded.  I  sent
 a  letter  to  the  General  Manager.  I
 have  not  received  a  reply  as  to  why
 such  a  thing  has  been  done.

 This  is  not  the  only  case.  There
 have  been  at  least  270  cases  wherein
 he  has  exercised  these  special  powers.
 This,  I  think,  is  not  the  purpose  of  this
 power.  I  will  request  the  hon.  Minis-
 ter  to  call  for  the  papers  of  those  cases
 who  have  been  dismissed  in  this  way.
 If  dismissals  are  made  under  this
 extra-judicial  power  of  the  General
 Manager,  he  should  see  whether  there
 is  any  justification  for  that.  I  think
 those  who  are  inimical  to  some  persons
 take  advantage  of  that  pawer  and
 poison  the  ears  of  the  General
 Managers.  In  this  way  they  try  to
 wreak  their  vengeance  and  have  their
 own  promotion  in  this  I  hope
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 {Shri  S.  L.  Saksena]
 this  will  be  particularly  looked  into.
 At  least  some  restriction  will  be  put
 upon  it.  The  High  Courts  may  be
 given  authority  to  see  that  there  are
 sufficient  reasons  for  this  dismissal.
 Otherwise,  this  blanket  power  will  be
 very  greatly  abused.

 Then  I  want  to  draw  attention  to
 the  needs  of  Gorakhpur,  Basti  and
 Deoria  districts.  This,  I  think,  has  now
 get  special  importance.  Although  it
 is  not  on  the  border  with  Tibet,  but  it
 is  on  the  border  with  Nepal.  For  us
 it  is  as  important  as  the  other  districts
 bordering  Tibet.  I  hope  that  the  Rail-
 way  Board  will  take  into  consideration
 that  these  areas  have  developed  com-
 munications.

 During  the  last  difficulties  that  arose
 on  account  of  aggression  by  Tibet,  the
 lack  of  communications  was  the
 biggest  difficulty.  So,  I  hope  they  will
 take  care  to  see  that  in  these  border
 areas  communications  are  perfect.

 In  my  own  district,  Gorakhpur,
 Deoria  and  Basti  have  got  practically
 no  communications  with  the  north.  My
 own  constituency,  Maharajganj,  has  no
 Yailway  although  it  is  36  miles  from
 Gorakhpur.  In  the  whole  area  the
 population  is  about  l4  million.  The
 railways  go  only  up  to  the  borders.
 The  distance  between  the  two  ends  is
 about  25  miles.  This  is  a  very  big
 distance.  There  is  no  railway  line  on
 the  border  of  Nepal  particularly.

 I  was  told  that  there  was  some  pro-
 posal  in  the  Second  Plan,  which  has
 not  fructified,  that  there  was  going  to
 be  a  railway  line  from  Rudrapur  to
 Deoria  and  then  to  Karia,  Padrauna,
 Khada,  Nichlaul,  Toontibari  and  along
 the  border  to  Nautanwa  and  Naugarh.
 I  do  not  know  what  happened  to  that.
 I  wish  the  Railway  Board  will  look
 into  it.  I  request  that  this  may  be
 particularly  speeded  up  so  that  the
 communications  on  the  border  may  be
 easy  and  that  area  may  be  opened  to
 civilisation.  At  present  it  is  absolutely dark  and  uninhabited.  Nobody  goes
 there.  It  is  impossible  to  go  to  that
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 area.  People  there  live  in  a  very  bad
 condition.  They  are,  in  fact,  inhabited
 by  poor  class,  Scheduled  Castes  and
 Scheduled  Tribes.  They  are  exploited
 like  anything.  No  body  can  go  there.
 No  officer  can  go  there.  So  anything
 can  happen.  People  get  murdered  in
 daylight  and  nobody  can  trace  what
 happened.  In  fact  the  wife  of  one
 Harijan  M.L.A.,  Shri  Purnamasi,  was
 killed  by  the  Zamindars  there  and
 nobody  could  find  out  as  to  who  was
 the  murderer  because  the  area  is
 absolutely  dark.  Nobody  could  go
 there.  So  I  hope  that  now  at  least,
 when  we  are  going  to  have  a  Third
 Five  Year  Plan,  we  will  have  this  rail-
 way  constructed  so  that  it  is  opened  to
 civilisation  and  will  also  serve  the
 needs  of  the  strategic  areas.

 There  is  another  important  question
 to  be  considered.  Gorakhpur  is  not  on
 the  broad  gauge  line.  The  result  is
 that  there  has  to  be  transhipment
 either  at  Marvadi  or  at  Barabanki.  I
 would  suggest  that  the  time  has  now
 come  to  connect  Gorakhpur  with  broad
 gauge.  It  can  be  connected  with  Bara-
 banki.  The  Elgin  Bridge  can  be  made
 a  road-cum-rail  bridge.  We  can  also
 have  connection  from  Ayodhya  _  to
 Gorakhpur.  That  is  a  distance  of  80
 miles  only.  It  could  be  connected  with
 the  broad  gauge  system.  We  can  also
 have  it  from  Shahganj.  We  are
 building  a  bridge  over  Gogra  at
 Dohrighat.  That  bridge  can  also  be
 made  into  a  rail-cum-road  bridge.  The
 line  from  Shahganj  to  Gorakhpur  can
 be  a  parallel  line.  That  will  connect
 very  important  centres  of  whole  of
 eastern  U.P.  with  the  broad  gauge
 system.  We  can  extend  it  later  on
 when  the  occasion  permits  with  Bihar.
 Then  we  can  have  a  full-fledged  system
 of  broad  gauge  as  well  as  narrow
 gauge.  This  will  very  much  help  the
 transport  of  goods.

 In  fact,  at  present  a  large  amount  of
 traffic  has  to  go  through  the  motor
 trucks.  Because  Elgin  bridge  is  very
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 narrow  and  there  is  a  bottleneck,  it  is
 not  easy  for  the  traffic.  Much  of  the
 traffic  goes  through  roads  across  the
 Sarju.  If  that  was  opened  to  railway
 traffic  then  I  think  the  Railways  would
 have  a  large  amount  of  traffic  and  con-
 veyance  between
 sou‘hern  U.P.  will  be  much  improved.
 This  important  subject  of  having
 connection  with  broad  gauge  railway
 should  be  considered.  It  can  be  either
 from  Barabanki  to  Gorakhpur  or  from
 Ayodhya  to  Gorakhpur  or  from  Shah-
 ganj  via  Dohrighat  to  Gorakhpur  so
 that  in  the  Third  Plan  period  we  may
 have  Gorakhpur  also  as  a  centre  on
 the  Broad  gauge.

 In  my  constituency  in  Anandnagar
 there  is  a  very  big  yard  behind  the
 railway.  I  suggested  that  should  be
 made  into  a  park  and  the  railway
 station  should  be  bcautified,  Some
 railway  overseers  went  there  and  saw
 that  there  were  some  houses  about  50
 years  old.  They  said  that  they  will
 demolish  them.  I  think  the  only  pur-
 pose  of  this  was  to  take  some  money
 from  them.  These  things  should  not
 be  done.  The  thing  was  then  given
 up.  I  hope  the  whole  area  will  be
 made  into  a  good  park  and  a  small
 15"  or  20’  wide  road  will  be  made
 just  behind  this  place.  This  will
 obviate  the  accumulation  of  dirt  and
 other  nasty  things  there  and  it  will
 become  a  good  place.

 I  have  received  several  telegrams
 about  wireless  operators  recently.
 There  was  a  selection  board  about
 three  years  back,  and  50  wireless
 operators  were  selected.  After  three
 years,  some  of  them  have  now  7  been
 informed  that  there  is  going  to.  be
 cancellation  of  the  selection.  Most  of
 these  people  have  become  over-aged,
 and  5076  have  been  officiating.  This
 kind  of  selection  and  late  cancellation
 is  most  unfortunate.  They  may  not  be
 fit  to  sit  in  other  competitive  examina-
 tions  now.  I  therefore  hope  all  of
 them  will  be  confirmed  and  absorbed
 in  permanent  posts.  I  also  hope  that
 in  future  such  things  will  not  happen.

 I  have  to  say  a  few  words  on
 catering.  Today  we  are  laying  so  much
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 stress  on  co-operation,  we  want  to
 have  co-operative  farming  societies
 and  all  that.  The  one  thing  which  is
 most  amenable  to  co-operation  _  is
 catering  on  railways,  I  had  the  experi-
 ence  of  two  co-operatives  on  the  rail-
 ways,  and  I  am  sure  they  did  very
 good  work.  At  present  the  railways
 are  having  departmental  catering,  and
 the  House  knows  the  enormous  losses
 that  have  been  incurred.  Some  of  the
 vendors  are  now  asked  to  work  on  a
 commission  basis  and  they  are  not
 very  happy  over  it.  Instead  of  incur-
 ring  these  losses,  Government  should
 advise  the  vendors  to  form  co-opera-
 tives,  Unfortunately  I  find  that  where
 vendors  in  railway  stations  had  appli-
 ed  to  the  Railway  Board  for  permis-
 sion,  it  has  not  been  granted,  If  the
 sphere  of  co-opcration  is  extended  to
 these  people,  Government  will  be
 able  to  save  their  losses  on  catering,
 these  vendors  will  be  enabled  to  serve
 better  food,  and  lakhs  of  people  will
 come  to  know  the  value  of  co-opera-
 tion.  The  Railway  Minister  is  a  lover
 of  co-operatives  and  particularly
 believes  in  people  having  direct  con-
 trol  over  matters  instead  of  through
 intermediaries.  I,  therefore,  hope  he
 will  encourage  the  formation  of  co-
 operatives  at  least  among  the  vendors,
 and  accord  recognition  immediately

 such  co-operatives  are  formed.

 Shri  Venkatasubbalah  (Adoni):  I
 rise  to  exvress  my  grievance  against
 the  way  Andhra  Pradesh  is  being
 treated  so  far  as  the  laying  of  new
 railway  lines  is  concerned.  It  is  no
 exaggeration  to  say  that  this  part  of
 the  country  was  neglected  for  some
 centuries  during  the  British  regime.  If
 we  look  at  the  way  railway  lines  were
 laid,  it  is  clear  that  only  places  of
 strategic  importance  were  linked  by
 the  British,  and  incidentally  they  pass-
 ed  through  Andhra  Pradesh.  I  may
 mention  the  Madras-Bombay  or  the
 Madras-Calcutta  lines.  Thus,  Andhra
 Pradesh  was  completely  neglected.

 Many  of  our  friends  have  advanced
 arguments  for  constituting  a  separate
 railway  zone  for  Andhra,  like  admini-
 Strative  convenience,  effi  cy  ete.
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 In  that  regard  also,  I  feel  Andhra  has
 not  been  given  a  fair  deal,

 Without  the  laying  of  railway  lines,
 Andhra  could  not  prosper  economical-
 ly,  it  was  not  able  to  make  much
 headway.  Our  Railway  Minister  is
 a  champion  of  the  depressed  and
 oppressed:  classes,  and  I  therefore
 appeal  to  him  that,  since  Andhra  has
 been  neglected  for  centuries,  he  should
 take  up  the  development  of  the
 Andhra  region  by  laying  new  railway
 lines.

 A  railway  line  has  already  been
 recommended  by  the  Andhra  Govern-
 ment  to  be  laid  from  Nandia]  to
 Nellore  via  Mydukur.  It  runs  along
 the  Nailamalai  Hills  which  are  a
 repositary  of  forest  produce.  If  this
 railway  line  is  formed,  it  will  open  up
 new  avenues  of  economic  develop-
 ment.  The  State  Government  has
 also  recommended  the  laying  of  ano-
 ther  line  from  Mydukur  to  Cuddapah.
 So  many  reasons  have  been  advanced
 for  not  laying  new  railway  lines,  but
 when  lines  are  being  laid  in  other
 regions  and  when  the  State  Govern-
 ment  has  come  up  with  this  proposal,
 I  see  no  reason  why  these  new  lines
 should  not  be  laid  in  this  most  under-
 developed  part  of  the  country.

 Other  lines  suggested  are  from
 Ongole  to  Hyderabad  and  Kazipet  to
 Nellore  viz.,  Nagarjunasagar.  Nagar-
 junasagar  is  going  to  be  one  of  the
 biggest  projects  in  our  country  where
 nearly  40  lakh  acres  are  being  brought
 under  irrigation.  It  is  going  to  play
 a  very  important  part  in  the  economy
 of  the  country,  So,  a  railway  line  is
 necessary  for  this  area  also.

 Another  important  thing  I  would
 like  to  bring  to  the  notice  of  the
 Minister  ig  the  construction  of  over-
 bridges  in  many  places.  When  the
 railway  lines  were  laid,  the  towns  had
 not  grown  to  their  present  dimensions.
 In  many  places,  on  either  side  of  the
 level-crossing,  towns  have  grown  up
 and  traffic  gets  jammed.  Great  diffi-
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 culty  and  inconvenience  are  being
 experienced  by  vehicular  traffic
 because  of  these  railway  crossings.
 In  my  constituency,  there  are  three
 big  towns,  namely  Nandyal,  Adoni  and
 Dronachalam,  where  for  hours
 together,  traffic  is  being  held  up  for
 lack  of  overbridges,  If  the  Railway
 Ministry  say  that  there  is  dearth  of
 finance,  then,  I  may  even  suggest  to
 the  Railway  Minister  that  the  respec-
 tive  municipalities  or  major  panchayat
 boardy  of  those  areas  may  be  address-
 ed  in  the  matter;  they  could  levy  some
 tax  on  the  passengers  and  give  their
 share  of  contribution  for  the  construc-
 tion  of  these  overbridges,  if  finance
 comes  in  the  way  of  the  construction
 of  these  overbridges.  Towns  with  a
 population  of  more  than  forty  or  fifty
 thousand  are  being  inconvenienced
 when  there  is  a  great  vehicular  traffic
 jam  at  every  stage  for  five  or  six  hours
 in  a  day,  tor  lack  of  overbridges.  I
 would  request  the  Minister  to  take  up
 this  matter  also  into  consideration  and
 see  that  overbridges  are  constructed
 as  immediately  as  possible.  The  State
 Governments  or  the  respective  munici-
 palities  or  panchayat  boards  may  be
 addressed  in  this  matter.  And  the
 Railway  Ministry  can  ask  for  a  pro-
 portionate  contribution  from  these
 bodies  for  the  construction  of  these
 overbridges,

 Coming  to  tne  halts  of  trains  in  my
 constituency,  in  places  like  Tadpatri
 of  Anantapur  district  and  Kosgi  m
 Kurnool  district,  now,  the  express
 trains  have  ceasea_  to  stop.  It  is
 beyond  my  comprehension  to  find  out
 what  criteria  have  weighed  with  the
 Railway  Administration  in  not  having
 stops  at  these  places.  Whatever  be
 those  criteria,  since  the  M.  &  S.  M.
 railway  company  had  come  into  bemg,
 though  they  were  a  commercial  organi-
 sation,  yet,  they  were  stopping  the
 trains  at  these  places.  I  do  not  kuow
 why  in  a  welfare  State  where  the
 amenities  to  passengers  are  the  only
 criteria,  in  this  twentieth  century,
 these  trains  should  not  stop  at  these
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 Places,  So,  I  request  the  Railway
 Minister  to  consider  these  aspects  and
 gee  that  wherever  these  trains  were
 tormerly  stopping,  thuse  places  should
 not  be  dropped  new.

 I  understand  thit  the  Puri  Fass¢  ages
 is  being  stopped,  and  the  ples  of  ihe
 Railway  Board  is  that  since  they  are
 running  a  new  train  from  Ayderabad
 to  Madras,  this  is  being  dispensed  with,
 This  is  no  argument  for  stopping  the
 Puri  Passenger.  [  request  the:  Min.ster
 to  consider  this  aspect  alsu.

 So  far  as  passenger  amenities  are
 concerned,  ]  find  from  the  étatement
 that  out  of  the  total  earnings,  nearly
 90  per  cent  of  the  traffic  receipts  come
 from  third  class  passengers.  But  the
 amenities  provided  to  these  people  are
 not  commensurate  with  the  revenue
 that  is  derived  from  these  third  class
 passengers.  Going  tnrough  the  stute-
 ment,  |  nnd  that  only  Hs,  22  iakns  have
 been  earmarked  fur  tne  Southern
 Railway  Zone  for  amenities  to  third
 class  passengers.  This  being  ine
 second  biggest  zone,  coniparatively,  it
 has  to  get  more  for  passenger  ameni-
 ties.

 Further,  the  construction  of  tiag
 stations  has  also  becn  included  in  une
 amenities  provided  to  third  class
 passengers.  The  construction  of  flag
 stations  ig  quite  a  different  thing  alto-
 gether,  and  it  should  not  come  within
 the  scope  of  amenities  for  third  class
 passenfers.  I  renuest  the  Minister  tw
 delete  this  from  the  amenities  portion
 and  give  additional  grints  nm  this
 behalf.

 I  would  also  request  for  the  cur
 struction  of  a  new  station  at  Pandila-
 palli  on  the  Madras-Caleutta  line,  ‘The
 people  there  have  been  ayfitatng  for
 this  new  station,  and  I  reque:t  the
 Minister  to  take  eurly  steps  in  this
 respect,

 Another  aspect  to  which  I  would
 like  to  draw  the  attention  of  the  Min-
 ister  is  regarding  the  repairs  done  on
 the  railway  lines.  Since  the  last  two
 years,  the  train  running  from  Banga-
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 lore  to  Secunderabad,  which  was  a
 night  train,  has  been  converted  into
 a  day  train;  even  tuen,  the  repairs
 have  not  been  completed  un  these
 railway  lines.  Already  two  years  have
 been  taken  by  the  Railway  Ministry
 before  completion  of  this  work,  and
 this  is  causing  great  inconvenience  to
 the  passengers  travelling  on  this  line.
 I  want  that  the  repairs  should  be  com-
 pleted  at  least  during  this  year,  and
 there  should  not  be  any  conversion  of
 night  trains  into  day  trains  hereufter.

 Regarding  the  GT  Express,  I  would
 like  to  point  out  that  the  Hyderabad
 coaches  put  on  that  train  are  out-of-
 Gute  and  outmoded.  Great  inconveni-
 ence  and  difficulty  are  being  experi-
 enced  by  the  passengers.  I  think  they
 had  been  manufactured  at  the  time  of
 His  Exalted  Highness  the  Nizam  of
 Hyderabad,  and  they  had  been  taken
 over  from  them  and  are  still  being  put
 on  the  line,  and  they  are  not  up  to
 date.  I  want  them  to  be  replaced  by
 the  new  coaches  that  are  being  manu-
 factured.

 The  Deputy  Minister  of  Railways
 (Shri  8.  V,  Ramaswamy):  I  am  grate-
 ful  to  the  hon.  Members  who  have
 participated  in  this  debate.  They  have
 given  very  valuable  advice  and  their
 words  of  appreciation  have  been  very
 gratifying.  Even  when  they  were  criti-
 cal  they  were  very  friendly,  and  I  am
 grateful  to  them  for  this  tuo,

 Within  the  short  time  at  my  d'‘s-
 posal,  it  would  not  be  possible  for  me
 to  deal  with  all  the  cut  motions.  There
 are  as  many  as  cighty  or  so,  and  a
 good  number  of  them  deal  with  local
 matters.  I  shall,  therefore,  deal  with
 certain  major  problems  or  questions
 which  have  arisen.

 Time  and  again,  the  question  of
 level-crossings,  overbridges  and  under-
 bridges  has  been  raised.  A  large
 number  of  cut  motions  relate  to
 them,  Even  the  last  speaker  complain-
 ed  bitterly  about  the  hold-up  at  these
 level-crossings:  Atready,  the  hon.
 Minister  has  referred  to  this,  and  my
 colleague  Shri  Shahnawar  Khan  also
 has  mentioned  it.  But  I  would  like  to
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 amplify  what  they  have  stated,  by
 placing  before  the  House  paragraph  2
 of  a  letter  written  to  the  State  Gov-
 ernments  by  the  Railway  Ministry,
 which  reads  as  follows:

 “The  Government  of  India
 (Ministry  of  Transport  and  Com-
 munications)  have  recently  advis-
 ed  that  all  schemes  relating  to
 over—or  under-bridge;  in  replace-
 ment  of  tevel-crossings  should
 form  part  of  the  State  plans,  and
 after  obtaining  prior  approval  of
 the  Planning  Commission,  the
 Road  Authority's  share  of  the  cost
 may  be  met  from  the  loans  which
 the  Ministry  of  Finance  (Depart-
 ment  of  Economic  Affairs)  may
 grant  to  the  State  Governments
 for  miscellaneous  development
 schemes  under  the  State  plans.
 There  is  also  the  share  of  all  State
 Governments  from  the  tax  on
 railway  fares,  which  can  legiti-
 mately  be  spent  on  the  State
 Governments"  share  of  cost  of
 overbridges  and  underbridges  etc.
 It  is  understood  that  all  the  State
 Governments  have  been  addres-
 sed  in  the  matter  by  the  Gov-
 ernment  of  India  (Ministry  of
 Transport  and  Communications)
 and  requested  to  take  necessary
 action.  Accordingly,  it  is  for  the
 State  Governments  to  take  up
 schemes  which  they  consider
 necessary,  and  provide  them  in
 their  own  plans,  making  necessary
 provisions  for  funds  to  meet  their
 share  of  the  cost  and  advise  the
 concerned  Railway  Administra-
 tion  the  priority  according  to
 which  the  State  Governments
 would  like  the  schemes  to  be  pro-
 gressed.  Formulation  of  the  State
 Governments’  plans  in  this  manner
 will  enable  the  Railway  Admini-
 strations  to  prepare  a  co-ordinated
 scheme  as  far  as  the  construction
 of  overbridgeslunderbridges  is
 concerned  to  fall  in  line  with  the
 priorities  desired  by  the  State
 Governments.”.
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 Sir,  1  may  add  that  we  =  collect
 ubout  Rs.  l]  crores  aniuually  by  way
 of  passenger  fare  tax  and  so  far  we
 have  distributed  Rs.  26  crores  io  the
 States  pro  rata  according  to  certain
 proportions  determined  by  the  Finance
 Commission.

 Some  hon.  Members  have  suggested
 that  a  Fund  might  be  created  to  meet
 the  cost  of  these  overbridges  and
 underbridges.  This  is  a  matter  which
 can  very  well  be  discussed  in  the  Ger-
 eral  Budget  and  possibly  under  the
 Demands  for  the  Planning  Commission
 or  the  Ministry  of  Transport.  it
 would  pe  welcome  if  the  Planning
 Commission  would  set  apart  some
 amount  out  of  which  these  overbridges
 and  under-bridges  can  be  constructed
 and  the  delays  at  the  level-crossing
 eliminated.

 We  are  wel]  aware  of  the  fact  that
 delays  are  not  delays  of  individuals.
 It  is  not  individual  loss  of  time;  it  is
 a  nationai  waste  of  time,  Therefore,
 we  would  welcome  the  Planning  Com-
 mission  sctting  apart  such  amounts
 and  helping  us  to  relieve  traffic  con-
 gestion.  Otherwise,  it  will  not  easily
 be  met.

 In  the  meantime  we  are  not  keep-
 ing  quiet.  Within  our  means  we  are
 trying  our  utmost  to  see  that  the
 delays  at  the  level-crossings  are  re-
 duced  to  the  minimum.  Our  objective
 is  to  reduce  it  to  about  6  minutes  and
 not  more  than  0  minutes.  It  is  with
 this  end  in  view  thet  we  nave  issued
 instructions  to  the  several  railway  ad-
 ministrations  to  take  into  considera-
 tion  the  various  level-crossings  at  im-
 portant  places  and  to  see  that  delays
 are  avoided.

 We  have  advised  that  where  tnere
 are  heavy  detentions  of  road  traffic,
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 and  consequently  compiaints,  they
 should  consider  the  desirability  of  im-
 proving  the  tele-communication  and
 interlocking  arrangements  at  che  level
 crossing  to  cope  with  the  increasing
 road  traffic  as  indicated  below:

 “(i)  Important  level  crossings
 should  be  connected  by  teleph
 with  the  adjoining  stations  and
 wherever  adequate  view  of  an
 approaching  train  is  not  available
 to  the  Gate-man,  a  warning  bell
 operated  automatically  with  the
 approach  of  train  should  be  pro-
 vided.  This  will  keep  the  Gate-
 man  in  close  touch  with  the  move-
 ment  of  trains  and  avoid  early
 closing  of  the  level  crossing.

 (ii)  Arrangements  of  interlock-
 ing  the  level  crossings  within  the
 station  limits  with  the  _  station
 signals  to  be  re-arranged,  so  as  to
 enable  the  Gate-man  to  open  the
 gates  as  soon  as  the  train  has
 passed  the  level  crossing.

 (iii)  At  extremely  busy  level
 crossings,  instead  of  providing
 gate-leaves  on  each  side  of  the
 level]  crossing,  they  may  be  replac-
 ed  by  lifting  barriers,  which  can
 be  operated  simultaneously  from
 a  winch  or  a  cabin  close-by,  thus
 avoiding  the  necessity  of  the  Gate-
 man  actually  walking  to  each  of
 the  gate-leaves,  and  thereby  save
 time.”
 We  have  also  authorised  that

 wherever  the  signal-levers  are  away
 from  the  gates  they  should  be  shifted
 to  near  the  gates  so  that  as  soon  as
 the  train  passes,  the  Gate-man  opens
 the  gate  and  avoids  further  delay.

 We  have  asked  the  administrations
 to  look  into  this  matter  and  draw  up
 a  scheme.  We  hope  to  complete  it
 within  about  two  years  preferably  and
 a  close  watch  has  been  asked  to  be
 kept  on  the  actual  progress  made  in
 this  direction.

 One  other  point  has  also  been  touch-
 ed  upon  earlier  by  the  hon.  Member
 from  Gurdaspur,  Shri  D.  C.  Sharma.
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 He  was  talking  of  a  committee  to
 avoid  dyarchy  in  the  police  adminis-
 tration.  I  do  not  know  what  he
 means.  Obviously,  he  was  under  a
 mistaken  impression  that  the  Special
 Police  Establishment  is  dealing  with
 these  crimes.  It  is  not  the  S.P.E.  The
 S.  P.  E.  has  got  a  special  function;  it
 deals  with  corruption,  under  the
 Home  Ministry.

 Hon.  Members  will  kindly  see  that
 the  Railways  have  not  got  a  police
 force.  What  they  have  got  is  a  Rail-
 way  Protection  Force.  Parliament,  in
 its  wisdom,  in  passing  the  Act  gave
 the  Protection  Force  only  power  to
 protect  railway  property  and  property
 entrusted  to  the  Railways.  It  has  got
 only  limited  powers  for  arrest  and
 search.  Now,  crimes  agaist  persons
 and  crimes  against  property  are,  under
 the  Constitution,  State  subjects.  There-
 fore,  coming  as  it  does  as  a  law  and
 order  subject,  the  problem  of  the  pro-
 tection  of  passengers  and  the  protec-
 tion  against  offences  to  property  is,
 naturally,  the  subject-matter  of  the
 State  Governments.

 This  function  is  exercised  by  the
 Government  Railway  Police.  The
 G.R.P.  functions  in  two  sectors.  One
 is  the  order  police  and  the  other  is
 called  the  crime  police.  The  order
 Polce  deal  with  maintenance  of  order
 in  the  stations  and  on  the  platforms
 and  in  trains  standing  at  stations.  For
 the  Order  Police  we  pay  to  the
 States,  annually.  about  Rs.  94  lakhs.
 This  is  our  contribution.

 So  far  as  the  Crime  Police  is  con-
 cerned,  that  is  the  concern  of  the  State
 Governments.  And  the  State  Gov-
 ernments  pay  for  it.

 It  has  been  suggested  by  hon.  Mem-
 bers  that  we  should  have  more  G.R.P.
 to  put  down  crimes.  The  question
 is:  Who  is  to  foot  the  Bill?  The
 protection  of  person  and_  property
 being  the  concern  of  the  State  Govern-
 ment,  any  increase  in  the  G.R.P.  to
 afford  greater  protection  to  the  pas-
 sengers  must  be  made  by  the  State
 Governments.  The  problem,  therefore,
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 would  be  how  to  increase  the  force
 and  afford  greater  protection,

 Shri  Amjad  Ali:  Is  that  the  defence
 the  Railway  Ministry  want  to  put  up
 for  saving  the  passengers  from  de-
 predation?

 Shri  S.  V.  Ramaswamy:  I  am_  not
 stating  anything  like  that.  I  am  only
 stating  the  exact  legal  position,  the
 factual  position.  I  may,  at  the  same
 time,  submit  to  the  House  that  we  are
 in  close  liaison  with  the  G.R.P.  We
 are  rendering  all  assistance  possible
 for  detecting  crimes,  for  arresting
 and  prosecuting  and  for  _  bring-
 ing  the  offenders  to  book.  As  I  sub-
 mitted  before,  our  powers  are
 limited  in  the  matter  of  arrest  and
 detention.  It  is  the  G.R.P.  who  have
 to  investigate  and  prosecute  the  offen-
 ders.  We  have  no  such  powers.
 Therefore,  in  the  context  of  the  parti-
 cular  situation  we  cannot....  (Inter-
 ruptions).  If,  in  the  wisdom  of  par-
 liament,  the  law  can  be  amended,  it
 can  be  done.  I  am  only  stating  the
 factual  and  the  legal  postion.

 Shri  Amjad  Ali:  The  railway
 trains  belong  to  you  and  not  to  the
 State  Governments.

 Shri  S,  V.  Ramaswamy:  The  trains
 run  through  the  State  territories:  that
 is  the  position.

 Shri  Amjad  Ali:  What  a  defence!

 Shri  S.  V.  Ramaswamy:  Yes,  but
 the  hon.  Member  himself  is  a  lawyer
 and  he  knows  the  legal  position.

 Shri  Tangamani  (Madurai):  You
 must  look  after  the  safety  of  the  pas-
 sengers.

 Shri  S.  V.  Ramaswamy:  The  safe-
 guarding  the  safety  of  the  person  is  a
 State  subject,  according  to  the  Consti-
 tution.

 Shri  S.  M.  Banerjee  (Kanpur):  In
 the  State  Assembly  of  Uttar  Pradesh
 this  question  was  raised  and  there  the
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 Minister  replied  that  it  is  the  responsi-
 bility  of  the  Centre.

 Shri  S.  V.  Ramaswamy:  Let  us
 not  go  into  any  controversy.  I  stated
 merely  the  legal  positicn.

 Some  other  hon.  Members  have
 raised  tne  question  in  their  cut  motions
 —the  question  of  the  electrification  of
 stations.  The  policy  of  the
 Ministry  is  to  electrify  as
 many  stations  as_  possible  under
 the  Second  Five  Year  Plan.  We
 have  programmed  to  electrify  about
 1,200,  stations;  so  far  64l  stations  have
 been  electrified;  200  stations  are  on
 hand;  and  by  the  end  of  the  Second
 Five  Year  Plan  we  hope  to  complete
 the  target.  Wherever  there  is  electri-
 city  nearby,  we  give  preference  and
 have  those  places  electrified.  So,  the
 hon.  Members  who  have  moved  cut
 motions  wito  regard  to  the  electrifica-
 tion  of  stations  will  be  pleased  to
 know  that  this  will  be  taken  up  on  a
 programmed  basis;  and,  as  and  when
 funds  are  available  and  current  is
 also  available,  these  stations  will  be
 electrified.

 There  is  one  other  question  about
 telephones  in  stations.  Some  hun.
 Members  have  raised  it.  We  have  pro-
 grammed  in  the  Second  Five  Year
 Plan  to  have  1,500  telephones  set  up
 in  about  1,100  stations.  So  far,  we
 have  given  1,300,  telephone  connections
 in  about  850  stations.  According  to
 the  progra  250  stati  yet  re-
 main  to  be  connected  by  telephones.
 The  delay  is  not  on  our  part.  The
 delay  is  sometimes  due  to  P.  &  T.  for
 the  reason  that  either  the  exchange
 nearby  is  overworked  or  the  exchange
 is  far  away.  Anyhow,  we  are  in  close
 touch  with  the  P.  &  T.  to  see  that
 facilities  are  provided  by  way  of  tele-
 phone  connections  to  as  many  stations
 as  possible.  These  telephones  are
 meant  not  for  outward  calls  but  for
 making  enquiries  about  the  movement
 of  trains  and  things  like  that.  Tt  will
 not  be  oven  to  the  public  to  make  use
 of  it  for  any  private  purpose,  but  only
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 for  business  connected  with  the  Rail-
 ways  or  in  case  of  emergencies  these
 can  be  used.  In  20  stations,  228
 public  call  offices  have  been  set  up
 which  are  open  to  the  public  and  we
 are  pursuing  the  matter  to  see  that
 85  many  stations  as  possible  are  cou-
 nected  with  telephones.

 Regarding  the  out-agencies,  the
 policy  of  the  Ministry  is  to  have  as
 many  as  possible  because  it  helps  to
 integrate  the  means  of  transport  from
 the  rai]  head  to  the  interior  and  from
 the  interior  to  the  rail  head.  We  have
 220  out-agencies.  Most  of  them  are
 operated  by  contractors  while  some  of
 them  come  under  departmental-cum-
 contractor  operation.  Last  year  we
 have  been  able  to  add  only  33  out-
 agencies  and  I  myself  am  not  fully
 satisfied  with  the  increase  in  the  num-
 ber.  It  is  not  that  we  are  so  parti-
 cular  about  the  traffic  offering  but  we
 are  keen  about  the  suitability  of  the
 contractor.  If  the  suitable  contrators
 are  available,  we  would  like  to  en-
 courage  as  much  as  possible  the  open-
 ing  of  out-agencies.  We  have  recently
 issued  a  circular  to  the  Administrations
 to  draw  up  a  list  of  the  places  which
 have  got  a  population  of  over  10,000
 and  which  are  five  miles  away  from
 the  nearest  station.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 It  is  not  very  clear.

 Shri  5.  V.  Ramaswamy:  We  have
 asked  them  to  draw  up  a  list  of
 Places  which  have  a  population  of
 10,000  but  which  are  more  than  five
 miles  away  from  the  nearest  rail  head
 so  that  if  suitable  contractors  are
 forthcoming,  we  should  have  no
 hesitation  in  opening  as  many  out-
 agencies  as  possible.

 श्री  भक्त  बचन:  क्‍या  जिन  स्थानों  की
 जनसंख्या  दस  हजार  से  कम  है  उनपर  विचार
 नहीं  किया  जाएगा
 Shri  Ss.  V.  Ramaswamy:  It  is  only  to

 find  out  the  requirements.  One  hon.
 Member  has  moved  a  cut  motion  that
 there  must  be  an  out-agency  in  every
 district  centre.  We  are  going  far
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 beyond  that  cut  motion  as  a  district
 centre  would  have  at  least  a  lakh  of
 population  (Interruptions.)

 Shri  Tangamani:  Is  the  Divisional
 Superintendent  authorised  to  give  per-
 mission?  Is  he  the  final  authority?

 Shri  S.  V.  Ramaswamy:  Shri  Damani
 mentioned  that  the  claims  ,  position
 had  improved.  Apart  from  the  slight
 reduction  in  the  amount  paid,  the
 number  of  claims  have  also  come
 down  from  about  73,000  in  1955-56  to
 44,000  in  1958-59.  The  time  taken  for
 settling  the  claim  has  come  down  from
 77  days  in  1952-53  to  52  days  now.
 I  may  add  that  we  are  not  quite  satis-
 fied  with  this  reduction  and  we  would
 certainly  see  that  the  position  im-
 proves  further  and  we  pay  much  less.
 There  is  a  constant  endeavour  on  our
 part  to  keep  down  the  claims  as  low
 as  possible  and  settle  them  as  quickly.
 as  possible.

 Some  hon.  Members  referred  to  the
 increase  in  working  expenses.  Al-
 ready  the  hon.  Minister  has  said  that
 constant  attention  is  being  paid  to
 secure  economies  and  I  would  like
 only  to  add  an  amplification  how  it
 has  given  satsfactory  results.  I  will
 take  the  figures  for  1958-59  and  1959-
 60.  The  working  costs  have  increased
 by  about  5]  crores  of  which  Rs.  5:5
 crores  are  accounted  for  by  the  in-
 crease  in  the  price  of  coal,  repairs  to
 bridges,  etc.  caused  by  excessive
 floods.  The  net  increase  would  come
 to  about  Rs.  0  crores.  As  against
 this,  there  has  been  an  increase  in  the
 gross  receipts  by  Rs.  32  crores  and  if
 you  deduct  Rs.  5  crores  from  it  due
 to  the  increase  in  freight  rates  from
 lst  October,  1958,  the  net  increase
 in  the  traffic  income  will  be  about
 Rs.  27  crores.  In  other  words,  for  a
 net  increase  of  Rs.  0  crores  in
 working  expenses,  there  has:  been
 an  increase  in  the  income  tc  the
 tune  of  Rs.  27  crores.  From  this  you
 will  be  pleased  to  compare  the  figures
 tor  960-6l  too.  There  will  be  a  net
 increase  of  Rs.  35  crores  in  the  work-
 ing  expenses.  Out  of  this,  Rs.  20.2
 crores  account  for  the  increase  in  the
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 (Shri  S.  V.  Ramaswamy]
 pay  structure  according  to  the  Central
 Pay  Commission’s  recommendations

 -and  one  crore  has  been  set  apart  for
 meeting  the  liability  that  may  arise
 when  we  accept  carrier  liability.
 ‘Therefore,  the  net  increase  will  be  of
 the  order  of  Rs.  3.75  crores  as
 against  an  increase  of  Rs.  28.50  crores
 in  the  revenues.  This  does  not  in-
 clude  the  increase  in  surcharge  that
 will  operate  from  lst  April,  1960.  So,
 when  we  compare  these  figures,  I  feel
 that  there  is  nothing  to  be  alarmed
 sabout  the  increase  in  the  working  ex-
 penses  at  all.  On  the  other  hand,  the
 results  are  quite  satisfactory.  As  my
 colleague  only  yesterday  pointed  out
 from  the  figures  placed  by  the  Hon.
 Prime  Minister—it  is  a  noteworthy
 feature—all  the  Ministries  put  to-
 gether  were  able  to  show  only  an
 economy  of  Rs.  23  lakhs  and  out  of
 Rs.  5.99  crores  the  Railway  Ministry
 alone  has  been  able  to  show  an  eco-
 nomy  of  Rs.  5.76  crores.  .(Inter-
 ‘ruptions.)

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  You  have  been  very  extra-
 vagant.

 Shri  S.  V.  Ramaswamy:  It  is  not
 extravagance.  I  am  prepared  to  place
 figures  under  the  various  heads  in
 which  economy  has  been  achieved.

 Shri  Jagjivan  Ram:  We  should  not
 ‘show  any  economy!

 Shri  Harish  Chandra  Mathur:  What
 is  the  break-up  of  these  figures?

 Shri  S.  V.  Ramaswamy:  I  am  pre-
 pared  to  give  them  here  but  for  the
 fact  that  I  am  hard-pressed  for  time.

 Shri  Jagjivan  Ram:  You  send  it  to
 the  hon.  Member.

 Shri  S.  V.  Ramaswamy:  I  shall  send
 ‘a  copy  of  this  to  him.  In  fact,  a  copy
 was  placed  on  the  Table  of  the  House.
 On  the  question  of  working  expenses
 the  Railways  have  given  a  very  good
 account  of  themselves  and  I  do  hope
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 that  the  House  will  appreciate  the
 achievements  of  the  Railways  in  this
 direction.

 Now,  some  hon.  Members

 Shri  T.  B.  Vittal  Rao:  What  about
 Salem-Bangalore?

 Shri  S.  द  Ramaswamy:  Do  not
 have  it  from  my  mouth  please.

 Shrimati  Parvathi  Krishnan  (Coim-
 batore):  As  Minister.

 Shri  T.  B.  Vittal  Rao:  Otherwise  I
 am  going  to  press  my  cut  motion.

 Shri  S.  V.  Ramaswamy:  Shri
 Damani  was  very  happy  to  congra-
 tulate  the  Railway  Ministry  on_  its
 attempt  to  get  materials  indigenously
 and  to  encourage  manufacture  of  all
 the  materials  in  our  own  country.  I
 would  only  like  to  submit  that  the
 Railway  Equipment  Committee  has
 done  very  good  work,  and  from  year
 to  year  we  have  been  getting  more  and
 more  of  indigenous  material.  The
 percentage  of  indigenous  compared  to
 foreign  has  increased  in-  a  very  encou-
 raging  manner.  Very  many  _  things
 which  we  have  been  importing  hitherto
 are  being  manufactured  by  the
 country.  For  instance,  steam  locomo-
 tive  fittings  such  as  pressure  castings,
 ejectors  and  injectors  are  produced  in
 sufficient  quantities  as  to  meet  domes-
 tic  requirements.  Steam  pressure  and
 vacuum  gauges  are  manufactured  for
 the  first  time  and  the  capacity  develp-
 ed  to  meet  the  full  requirements  of
 Railways.  With  the  going  into  produc-
 tion  of  a  large  tube  mill,  ERW  tubes
 are  produced  in  sufficient  quantitfes  as
 to  render  imports  of  boiler  smoke
 tubes  and  other  tubes  on  steam  loco-
 motives  unnecessary.  Larger  diamet-
 er  tubes  such  as  flue  tubes  are  in  the
 course  of  development.

 Amongst  coach  and  wagon  compo-
 nents  may  be  mentioned  such  develop-
 ments  as  the  manufacture  of  coaching
 under-frames,  the  metre  gauge  cen-
 tre  couplers  and  increased  quantities
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 ot  vacuum  brake  fittings,  wheel-sets
 etc.  There  was  an  impressive  progress
 in  the  manufacture  of  train  lighting
 equipment  such  as  dynamos  and  switch
 gear  for  coaching  stock.  Locomotive
 headlights  were  produced  for  the  first
 time  and  Railways  are  already  self-
 sufficient  in  this  item.

 In  the  field  of  mechanical  signalling
 equipment,  the  output  from  the  indus-
 iry  was  so  increased  as  to  more  than
 meet  Raiiways  requirements.  A
 number  of  items  of  electrical  signall-
 ing  equipment  were  also  produced
 although  more  items  have  yet  to  be
 developed  and  the  work  is  in  hand

 These  are  a  few  of  exclusively  Rail-
 ways’  items  which  have  been  deve-
 joped  during  the  Second  Plan  Period.
 It  must,  however,  be  mentioned  that
 with  the  rising  tempo  of  industrial
 production,  a  large  number  of  com-
 mon  user  items  are  being  obtained  by
 the  Railways  from  within  the  country.
 Mention  may  be  made  of  a  number  of
 items  such  as  small  tools,  cables,  tele-
 phone  appartus,  paints,  varnishes,  etc.
 etc,

 We  can  place  certain  figure,  which
 the  House  will  appreciate.  To  have
 an  idea  of  the  extent  of  indigenous
 purchases  of  Railways,  an  analysis  of
 the  figures  of  purchases  during  the
 years  1956-57,  1957-58  and  1958-59  can
 be  given,  The  total  purehases  includ-
 ing  imported  steel  were  of  the  order
 of  Rs.  7l°38  crores  in  1956-57.  The
 total  purchases  excluding  imported
 steel  were  of  the  order  of  Rs.  53°6
 crores  during  the  same  period.  Indi-
 genous  content  out  of  this  was  of  the
 order  of  Rs.  25°82  crores.  If  it  is
 including  imported  steel  the  percen-
 tage  comes  to  73,  and  if  it  is  excluding
 imported  steel  the  percentage  comes
 to  82.  In  1957-58,  total]  purchases  in-
 cluding  imported  steel  amounted  to
 Rs.  22°83  crores  and  excluding  im-
 ported  steel  it  amounted  to  Rs.  80°46
 crores.  Out  of  this,  indigenous  con-
 tent  was  worth  Rs.  58°48  crores.
 Therefore,  excluding  imported  steel
 the  percentage  was  88  and  including

 394  (Ai)  L.S.D—7.
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 imported  steel  the  percentage  was  a
 In  1958-59,  the  total  purchases  includ-
 ing  imported  stecl  amounted  ४०
 Rs.  254°08  crores  and  excluding  im-
 ported  steel  it  amounted  to  Rs.  207°95
 crores.  Indigenous  content  was  67°93
 crores.  Therefore,  including  import-
 ed  steel  the  indigenous  content  was
 66  per  cent  and  excluding  iniported
 stee]  the  indigenous  conterit  was  BL
 per  cent.

 We  are  economising  in  the  utilisa-
 tion  of  scrap  also.  We  have  got  a  big
 programme  of  utilisation  of  scrap
 arisings  in  the  workshops.  Our  annual
 arisings  are  estimated  to  be  of  the
 order  of  +1,76,000,  tons.  We  have  grad-
 ed  this  into  different  types.  We  call
 them  “re-rolling’,  “industrial”  and
 “melting”.  Of  the  total  annual  aris-
 ings  of  ferrous  scrap  on  the  Railways,
 roughly  a  third  is  utilised  directly  in
 Railway  workshops.  Another  third  is
 converted  for  the  Railways’  require- ments  by  Ordnance  Factories  and  pri-
 vate  Steel  Founders|Rollers  in  the
 form  of  billets,  steel  castings,  untested
 rolled  components.  The  balance  third.
 at  present  is  being  supplied  to  the
 steel  plants  in  the  public  sector.  As
 a  major  step  in  the  utilisation  of  melt-
 ing  scrap  in  Railway  workshops,  two
 self-contained  units  at  Ajmer  and
 Jamalpur  have  been  brought  into
 commission  solely  for  the  purpose  of
 making  tiebars  rolled  from  _  ingots
 locally  produced  from  scrap.  The
 proposal  for  another  similar  unit  in
 the  south  is  also  being  examined.
 Similarly,  in  the  new  Locomotive
 Component  Works,  which  are  being
 established  at  Varanasi,  it  is  proposed
 to  convert  approximately  5,000  BG
 axles  into  MG  axles  and  utilise  the
 off-cuts  for  ancillary  production.  This
 would  go  a  long  way  in  meeting  the
 demand  of  MG  axles.  The  aforesaid
 conversion  would,  of  course,  be  under
 proper  metallurgical  control.

 Sir,  I  have  very  nearly  covered  all
 the  points.  One  hon.  Member  =  said
 yesterday--it  was  a  very  unfortunate
 remark  and  that  is  why  I  am  making
 this  submission—that  the  Railway
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 Board  will  not  come  before  this

 House  as  protagonists  of  vested
 interests.  I  do  not  know  what  he
 meant  by  that.  It  was  a  flowery
 ‘language,  no  doubt.  Whose  vested
 interests?  CUInterruption).  The
 interests  are  vested  in  the  people,
 in  the  nation.  The  Railways
 are  the  property  of  the  nation.  No-
 body  has  got  any  vested  interests,  not
 even  the  Board.  It  was  an  unkind  re-
 mark.  I  beg  to  submit,  Sir,  the  only
 interest  that  the  Railway  Board,  the
 Railway  Ministry  has  got  is  the  in-
 terest  to  serve  the  nation.  In  that  high
 endeavour,  Sir,  I  am  thankful  for  the
 sympathy  and  co-operation  of  all  hon.
 Members.

 Mr.  Deputy-Speaker:  Am  I  requir-
 ed  to  put  any  cut  motion  separately?
 I  find  that  is  not  the  desire  of  any  hon.
 Member.  I  shall  put  them  all  together.

 The  cut  motions  were  put  and  nega-
 tived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  Order  Paper  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3Ist  day  of  March,  1961,  in  respect
 of  Demands  Nos:  2  to  20.”

 The  motion  was  adopted.

 35.58  hrs.
 MOTION  RE.  DANDAKARANYA

 DEVELOPMENT  AUTHORITY
 Shri  D.  C.  Sharma  (Gurdaspur):  I

 beg  to  move:
 “That  this  House  takes  note  of

 the  Statement  on  the  Dandaka-
 ranya  Development  Authority  laid
 on  the  Table  of  the  House  on  the
 27th  November,  959  by  the  Minis-
 ter  of  Rehabilitation  and  Minority
 Affairs.”

 MARCH  3,  960  Dandakaranya  4070
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 It  is  a  very  proud  privilege  to  be
 able  to  initiate  this  discussion  on
 Dandakaranya.  Dandakaranya  evokes
 many  historical  memories,  but  it  also
 recalls  to  mind  certain  incidents  and
 situations  which  are  connected  with
 present  day  realities.  It  is,  however,
 Sir,  a  pity  that  though  the  mythical
 and  historical  Dandakaranya  com-
 prises  of  Bombay,  Madhya  Pradesh,
 Andhra  and  Orissa  States....

 An  Hon.  Member:  Not  Bombay.

 Shri  D.  C.  Sharma:....our  Danda-
 karanya  comprises  of  only  two  States,
 Orissa  and  Madhya  Pradesh.  It  is  a
 pity  that  though,  to  begin  with,  three
 States  were  involved,  ultimately  only
 two  States  came  forward  to  sponsor
 the  scheme.

 There  is  some  pertinence  in  raising
 this  discussion  in  the  context  of  the
 World  Refugee  Year  which  the  whole
 world  is  celebrating  at  this  time.  It
 has  been  said  that  there  are  about
 70  million  people  uprooted  on  account
 of  the  second  world  war.  About  40
 million  people  were  added  to  that
 number  on  account  of  political  events.
 About  5  million  people  were  added
 to  this  number  on  account  of  certain
 other  troubles.  So,  the  refugees  are
 to  be  found  not  only  in  India  but
 all  over  the  world.  The  World
 Refugee  Year  is  celebrated  at  this
 time  by  76  countries  of  the  world.  I
 do  not  know  whether  my  country  is
 directly  participating  in  it  or  not.  But
 anyhow  we  have  our  own  refugee  pro-
 blem  in  this  country.  There  are
 Arabs  and  Chinese  and  all  kinds  of
 refugees  in  the  world  and  their  pro-
 blems  are  similar  to  our  problems,
 namely,  the  problem  of  relief  and  re-
 habilitation  and  also  the  problems  of
 resettlemient.  But  I  must  say  that
 though  we  have  solved  the  problem  of
 resettlement,  in  many  cases,  this  pro-
 blem  has  defied  the  people  in  Europe.
 ३6  hrs,

 Dandakaranya  is  a  very  experimen-
 tal  resettlement  project  and  I  must
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 congratulate  the  person  who  conceived
 this  project.  I  have  been  looking
 through  the  various  phases  of  this
 project.  I  looked  through  the  note
 on  Dandakaranya  circulated  by  the
 Ministry  of  Rehabilitation  in  April,
 1958.  What  a  fine  reading  it  makes?
 What  great  hopes  it  creates?  What
 prospects  of  resettlement  it  presents
 before  us?  The  whole  scheme  lies
 before  us  with  ten  essential  features:
 Malaria  will  be  eradicated  communi-
 cations  will  be  improved;  available
 land  will  be  utilised;  the  most  bene-
 ficial  crop  pattern  will  be  evolved;
 irrigation  facilities  will  be  provided:
 pisciculture  will  be  introduced;  ade-
 quate  transport  and  marketing  facili-
 ties  will  be  provided;  etc.  It  reads
 like  the  prospectus  of  a  limited  com-
 pany  which  is  out  to  sell  its  shares.
 I  was  very  much  enthused  when  I
 read  this  and  I  thought  this  promised
 a  kind  of  a  new  Heaven  to  the  un-
 fortunate  refugees  from  East  Pakistan
 who  are  placed  much  worse  than  the
 refugees  from  West  Pakistan.

 Mr.  Deputy-Speaker:  Order,  order;
 since  this  discussion  began,  one  voice
 to  my  left  is  heard  simultaneously.

 Shri  D.  om  Sharma:  In  the  reports
 and  the  note,  there  was  a  talk  of  a
 master  plan.  But  I  find  in  the  report
 of  the  Rehabilitation  Ministry  for
 1958-59  that  all  talk  about  the  master
 plan  is  gone.  What  I  am  going  to
 point  is  that  as  we  have  progressed  in
 the  implementation  of  the  plan  with
 regard  to  Dandakaranya,  there  has
 been  a  progressive  decline  in  the  aims
 and  objects  that  we  have  put  forward.
 In  the  note  we  talked  about  a  mastcr
 plan;  it  is  a  good  thing.  We  are
 talking  about  a  master  plan  for  Delhi.
 I  am  very  glad  that  this  big  city
 which  is  becoming  a  kind  of  model
 to  look  at  is  going  to  have  a  master
 plan.  But  in  this  report  we  do  not
 find  any  talk  about  the  master  plan.
 But  we  find  a  mention  of  what  may
 be  called  a  phased  programme—a
 very,  very  deceptive  word;  a  very,
 very  vague  word  and  a  very,  very  mis-
 Jeading  word.  ‘The  plan  has  now
 peen  divided  into  phases,  but  still  I
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 hope  that  this  phased  programme, may
 lead  to  the  desired  end.  '

 I  find  in  the  report  for  1958-59.  that
 a  provision  is  going  to  be  made  for
 the  settlement  of  about  35,000  families
 and  that  at  least  20,000  families  are
 going  to  be  employed  there.  They
 were  to  be  settled  by  the  end  of  1959.
 All  kinds  of  things  are  stated.  The
 employment  potential  is  mentioned,
 Road  transport,  consumer  goods,  dairy
 units,  manufacture  of  bricks  and  tiles
 are  all  mentioned.  It  is  said  that  a
 railway  will  be  laid;  that  the  first
 phase  will  be  the  employment  phase;
 that  education  of  children  will  be
 taken  up;  that  there  will  be  co-opera-
 tive  societies;  that  agriculturist  would
 be  given  seven  acres  of  partly  dry
 and  partly  wet  land;  that  they  will
 get  a  house  with  a  plot  and  a  main-
 tenance  grant.  All  kinds  of  promises
 are  given.  It  is  said  that  all  these
 facilities  will  be  given.  The  targets
 to  be  achieved  by  the  end  of  960
 have  been  laid  down.  We  will  have
 to  reclaim  45,000  acres  of  land;  we
 will  construct  5,000  village  houses;
 we  will  construct  and  improve  roads
 at  a  cost  of  Rs.  80  lakhs;  we  will  com-
 plete  the  surveys  and  construction  of
 minor  and  medium  irrigation  works.
 All  this  kind  of  thing  is  said  in  ihe
 report.  We  will  have  special  machi-
 nery  like  tractors  and  all  that.  What
 I  find  is  that  the  report  of  the  Reha-
 bilitation  Ministry  dilutes  the  hopes
 that  were  given  by  the  note  to  which
 I  referred  earlier.

 This  is  not  the  end.  I  come  to  the
 statement  of  the  Minister  which  was
 placed  on  the  Table  of  the  House  on
 the  27th  November,  1959.  That  statc-
 ment  shows  that  the  Dandakaranya
 Development  Authority  had  been  mis-
 conceived;  that  this  Authority  had
 not  got  the  right  team;  that  it  had
 not  got  the  team  spirit.  I  do  not
 want  to  go  into  all  those  things  which
 have  been  said  on  the  floor  of  this
 House,  about  which  the  press  knows
 and  about  which  all  of  us  know  such
 a  great  deal.  I  do  not  want  to  say
 anything  about  them,  but  I  must  say
 that  there  has  been  very  little  of  team
 work  there.  The  Member  (Engineer-
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 ing)  has  not  been  on  good  terms  with
 the  Member  (Agriculture)  and  both
 of  them  have  not  been  pulling  their
 weight  so  far  as  the  Chief  Adminis-
 trator  is  concerned.  I  do  not  know
 how  the  new  Chief  Administrator  now
 functions  there.  I  find  that  this  Deve-
 lopment  Authority  was  given  no  doubt
 some  adequate  powers,  but  somehow,
 the  Authority  did  not  have  any  faith
 in  the  work.  Its  members  also  did
 not  have  that  zeal  for  the  work  which
 they  should  have  shown.  Dandaka-
 ranya  is  not  like  an  ordinary  coloni-
 sation  scheme;  it  is  a  scheme  plus
 philanthropy  plus  humanitarianism
 plus  education  plus  rehabilitation;  it  is
 a  scheme  of  great  magnitude  and  if
 the  persons  who  are  asked  to  admi-
 nister  the  scheme  administer  it  in  a
 routine  fashion,  as  they  administer
 some  other  undertaking  or  department
 of  the  Government  of  India,  the
 scheme  is  bound  to  fail.

 The  first  drawback  was  that  no
 master  plan  was  drawn  up  to  begin
 with.  The  second  defect  was  that  the
 Dandakaranya  Development  Authority
 was  constituted  in  such  a  way  that
 though  it  might  have  had  adminis-
 trative  talent,  which  I  do  not  deny,
 those  persons  did  not  have  that  drive
 behind  them,  which  was  necessary  to
 make  the  scheme  a_  success.  There
 was  loss  of  faith;  they  could  not  create
 faith  and  therefore  they  were  not
 able  to  make  tht  scheme  as  good  as
 everybody  wants  it  to  be.

 There  was  a  statement  made  by  the
 hon.  Minister  on  the  floor  of  the  House
 on  ‘12th  December,  1959.  The  rosy
 prospect  of  the  note  was  gone.  The
 bright  hopes  had  gone.  The  state-
 ment  had  shown  a  state  of  realism.
 It  showed  a  big  gap  between  the  pro-
 mises  and  the  performance.  The
 hiatus  was  very  very  big.  Of  course,
 all  the  headlines  are  there:  soil  con-
 servation,  irrigation,  reclamation,

 ete.  But  when  you  come  to
 analyse  the  statement,  you  find  that
 it  does  not  give  much  hope  of  any
 early  implementation  or  much  hope
 about  the  work  being  done  in  the
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 spirit  which  was  necessary.  As  [
 have  already  said,  there  has  been,  su
 far  as  this  scheme  is  concerned,  a
 progressive  loss  of  faith,  a  progressive
 diminution  in  the  production  of  re-
 sults,  a  progressive  realisation  of  the
 difficulties  that  are  there  and  also  a
 corresponding  realisation  that  some.
 of  those  difficulties  are  insuperable
 and  cannot  be  removed.  This  is  the
 fourth  phase.

 The  fifth  phase  of  the  Dandaka-
 ranya  scheme  is  to  be  found  in  the
 questions  and  answers  given  on  the
 floor  of  the  House.  I  do  not  deal
 with  history;  I  deal  with  current
 events.  There  was  a  question  put  on
 the  17th  February,  which  related  to
 one  aspect  of  Dandakaranya.  If  we
 are  to  see  this  reply,  we  will  find
 that  not  much  has  been  done  nor  35
 there  much  hope  of  better  things  to
 come.  This  question  was  about  the
 irrigation  projects  in  Malkangiri  and
 Umerkote  areas.  I  am  reading  out
 what  thé  Minister  said—I  am  _  not
 drawing  upon  my  imagination  or  any-
 thing  of  that  kind:

 “In  the  light  of  the  observations
 of  the  Central  Water  and  Power
 Commission,  the  schemes  were
 revised  and  sent  to  the  Com-
 mission  together  with  drawings
 plans  and  estimates  in  December,
 1959.”

 I  have  already  said  that  there  was
 no  firm  plan;  the  plan  has  been
 changed  every  now  and  then.  He
 went  on  to  say:

 “The  cost  of  the  Umerkote
 scheme  is  about  Rs.  92  lakhs  and
 that  of  the  Malkangiri  scheme
 about  Rs.  39  lakhs.  We  have
 been  informed  by  the  Commission
 that  the  technical  scrutiny  of  the
 Umerkote  scheme  is  likely  to  be
 completed  by  the  end  of  _  this
 month.  The  Malkangiri  scheme
 is  likely  to  take  a_  little  more
 time.”

 The  rehabilitation  in  Dandakaranya
 is  going  to  be  about  70  per  cent  agri-
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 culture;  agriculture  without  irriga-
 tion;  it  is  a  body  without  any  breath.
 Not  only  has  this  scheme  not  been
 put  into  effect,  but  also  the  tube-
 well  scheme.  So,  there  is  this  desire
 40  rehabilitate  these  persons,  but  the
 scheme  is  yet  being  formulated  and
 the  displaced  persons  are  being  sent
 there.  What  are  they  going  to  get
 there?  They  may  get  lands.  I  am
 fold  that  out  of  about  7  acres  they
 are  given,  only  4b  acres  are  worthy
 of  cultivation.  I  find  it  from  Gov-
 ernment  sources.  They  will  be  given
 Jand,  but  how  will  they  cultivaie
 that  land  without  water,  without  irri-
 gation  facilities?

 I  take  another  question.  I  will  prove
 my  case  with  the  help  of  what  has
 been  said  by  the  Minister;  I  do  not
 want  to  add  anything  from  my  own
 imagination,  because  J  know  it  will  be
 said  about  me  that  I  have  not  been
 there  and  so,  what  do  I  know  about
 Dandakaranya?  2  am  reading  from  a
 reply  given  on  Ist  March,  1960:  “Road
 from  Kota  to  Malkangiri  in  Orissa
 and  roads  from  Pappadhandi  to
 Umarkote  and  five  miles  beyond....”
 etc.  Then  he  says:

 “The  portion  of  National  High-
 way  No.  43—The  read  is  being
 maintained  properly.

 Road  from  Amraoti  to  Umer-
 kote—upgrading  of:  Work  orders
 for  supply  of  stone  metal  have
 been  issued....”  ete.

 So,  everything  is  in
 hope.

 the  region  of

 The  other  question  was  about  the
 railways.  I  do  not  think  the  rail-
 ways  about  which  they  are  talking
 will  be  constructed.  We  heard  the
 hon.  Minister’s  reply  to  the  cut
 motions  yesterday.  Irrigation  is  yet
 far  away;  roads  are  yet  far  away;
 railways  are  in  the  distant  horizon.
 About  the  tractors,  the  hon,  Minister
 made  a  statement  today;  I  do  not  want
 to  go  into  that  question.
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 I  want  to  ask  the  Minister  what  is
 the  situation  about  the  work-site
 camps.  I  am  told  that  there  are  no
 huts  there.  What  is  the  situation
 about  reclamation  centres?  I  am
 told  the  poor  people  are  being  threa-
 tened  by  wild  animals  and  there  is
 nothing  to  protect  them.  I  want  to
 understand  the  progress  made  80  far
 as  the  displaced  persons’  colony  is
 concerned.  I  want  to  know  how  many
 schools  have  been  started.  The  dis-
 placed  persons  want  a  secondary
 school;  it  has  not  been  set  up  so  far.

 I  am  saying  all  this  not  to  dis-
 courage  anybody,  not  to  dampen  the
 spirits  of  anybody.  I  want  the  Dan-
 dakaranya  scheme  to  succeed.  I  want
 the  displaced  persons  to  have  a  happy
 and  prosperous  life  there.  I  want
 that  this  experiment  should  be  some-
 thing  of  its  own  kind  in  the  whole
 world,  so  far  as_  rehabilitation  of
 displaced  persons  is  concerned.

 I  am  not  a  gloomy  prophet,  but,
 what  I  want  to  point  out  is  this,  that
 as  time  has  passed,  as  days  have
 rolled  by,  Dandakaranyahas  become
 thinner  and  thinner,  has  become  more
 and  more  difficult  of  achievement,  more
 and  more  difficult  of  realisation.  Now
 I  cannot  do  anything;  I  can  only
 appeal  to  the  hon.  Minister  that  he
 should  see  to  it  that  this  Dandaka-
 ranya  scheme,  which  has  been  there
 before  the  refugees  from  East  Pakis-
 tan  who  are  more  unfortunate  than
 the  refugees  of  West  Pakistan,  should
 be  realised  as  early  as  possible.  From
 the  Rajya  Sabha  debate  I  find  that
 only  a  few  families  have  been  moved
 to  that  place  and  even  those  that
 have  been  moved  to  that  place  are  not
 feeling  very  satisfied.  So,  I  want  an
 integrated  programme  for  this
 scheme,  I  want  speedy  realisation  of
 this  scheme  and  I  want  the  displaced
 persons  to  get  all  those  concessions
 and  things  that  they  want.  I  want  a
 new  world  to  be  created  with  schools,
 co-operative  societies  and  all  that
 kind  of  thing.  I  know  the  hon.
 Minister  can  do  that:  He  is  a  man  of
 drive  and  enthusiasm.  He  should  try
 to  live  there,  he  should  go  and  live  in
 Dandakaranya  at  least  for  ten  or
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 fifteen  days  a  month.  That  way  |
 think,  he  will  be  able  to  enthuse  the
 administrators  there.

 An.  Hon.  Member:  Will  you  accom-
 pany  him?

 Shri  Bb.  C.  Sharma:  I  say  this
 because  this  scheme  can  be  either  a
 crowning  glory  of  the  rehabilitation
 work  or  a  crowning  futility  of  the  re-
 habilitation  work.  I  want  this  scheme
 to  be  the  coping  stone  of  our  reha-
 bilitation  work.  But  the  way  it  is
 being  administered,  the  way  it  has
 been  moving,  makes  me  very  unhappy.
 Therefore,  it  is  only  to  voice  my  un-
 happiness  that  I  have  raised  this  dis-
 cussion.  I  am  sure  that  I  have  not
 said  that  in  any  spirit  of  carping
 criticism.  I  have  not  said  this  thing
 with  a  spirit  of  creating  difficulties
 for  the  Minister.  I  have  said  this
 only  with  a  view  to  enthuse  him  and,
 through  him,  the  administrators  therc.
 I  would  ask  him  to  look  into  the  very
 small  details;  for  instance,  Class  III
 and  Class  IV  appointments.  Very
 few:  people  have  been  appointed
 from  the  displaced  persons.  Many
 small  things  make  a  big  problem.

 I  would  say  that  this  scheme  should
 be  administered  by  those  persons  who
 have  faith  in  it,  should  be  adminis-
 tered  by  those  persons  who  have  zeal
 for  it,  and  should  be  done  in  such  a
 way  that  the  displaced  persons  from
 East  Pakistan,  who  are  now  in  West
 Bengal—though  they  are  happy  and
 joyful  there,  they  should  go  there  in
 order  to  see  that  they  are  going  to
 have  a  new  life  when  the  old  life  has
 gone—fee]  that  something  good  has
 been  done  to  them.  It  is  a  scheme  of
 colonisation.  I  do  not  know  how  long
 it  will  take.  I  wish  that  there  should
 be  speedy  execution  of  the  scheme.
 If  things  go  on  as  slowly  as  they  are
 now  going  on,  I  do  not  think  the
 scheme  will  be  completed  at  all.
 Perhaps,  the  hon.  Minister  will  be  in
 a  better  position  to  know  than  I  am,
 because  he  knows  more  inside  facts
 than  I  do,  but  I  think  that  if  things
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 go  on  at  the  speed  at  which  they  are
 going  one  does  not  know  when  will
 it  end.

 Therefore,  |  appeal  to  the  hon.
 Minister,  who  has  the  welfare  of  dis-
 placed  persons  in  his  heart,  and  who
 has  always  worked  for’  displaced
 persons,  I  appeal  to  him  to  take  this
 scheme  more  earnestly  and  to  com-
 municate  his  earnestness  to  the
 persons  who  are  administering  the
 scheme,  whether  they  are  truck
 drivers  or  tractor  drivers,  people
 running  consumer  stores  or  displaced
 persons,  or  school  masters,  whocver
 they  might  be.  They  should  have  a
 touch  of  enthusiasm  which  they  can
 put  into  their  work.  I  hope  he  will
 do  that  to  see  that  the  scheme  is
 brought  to  fruition.

 Mr.  Deputy-Speaker:  Motion
 moved:

 “That  this  House  takes  note  of
 the  Statement  of  the  Dandaka-
 ranya  Development  Authority
 laid  on  the  Table  of  the  House
 on  the  27th  November,  1959,  by
 the  Minister  of  Rehabilitation  and
 Minority  Affairs.”

 Two  hours  have  been  allotted  for  this
 discussion.  I  have  got  a  list  of  eight
 hon.  Members  and  besides  this  there
 are  at  least  four  more  hon.  Mem-
 bers,  Would  it  be  all  right  if  I  place
 a  time-limit  of  ten  minutes?

 Shri  H.  N.  Mukerjee:  A  little  more
 than  ten  minutes.

 Mr.  Deputy-Speaker:  I  have  no
 objection.  I  can  make  it  fifteen
 minutes.  But  then  only  a_  fewer
 members  could  be  accommodated,

 Shri  Ajit  Singh  Sarhadi:  I  think
 ten  minutes  would  be  better,  because
 then  more  members  can  participate.

 Mr.  Deputy-Speaker:  As  the  House
 decides;  I  have  no  objection  to  either.

 Shri  Bimal  Ghose:  You  can  fix  a
 time-limit  of  ten  minutes,  with  dis-
 cretion  in  your  hands  to  extend  it  up
 to  five  minutes.
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 Mr,  Deputy-Speaker:  But  if  the
 list  is  big  it  will  create  difficulties.

 Shri  H.  N.  Mukerjee  (Calcutta-
 Central):  Mr.  Deputy-Speaker,  Sir,
 We  are  discussing  a  rather  disspiriting
 document  which  was  placed  by  the
 Minister  of  Rehabilitation  on  the
 Table  of  our  House  ‘some  time  ago,
 and  I  say  this  a  disspiriting  docu-
 ment,  because  it  furnishes  damning
 evidence  of  Government's  egregious
 handling  of  a  scheme  of  national  im-
 portance,  the  Dandakaranya  project.
 I  wish  to  say  in  the  beginning  that
 this  is  not  an  occasion  for  trying  to
 secure  debating  points,  it  isan  occasion
 of  sorrow  and  heart-searching,
 because  there  can  be  no  getting  away
 from  the  fact  that  great  expectations  नि had  been  roused  and  have  been  very
 nearly  dashed  to  the  ground.  In  957
 Government  dangled  these  expecia-
 tions,  about  80,000  प  miles  of  con-
 tiguous  land  which  would  be  availa-
 ble  for  the  re-settlement  of  East
 Pakistan  displaced  persons  and  also
 for  the  welfare  of  the  local  tribal
 population,  and  there  was  a  call  to
 something  like  a  great  adventure
 which  was,  luckily,  to  be  under-
 written  by  the  Government.  There
 was  a  very  large  operation  which
 needed  for  its  success  certain
 qualities  of  imagination,  as  well
 as  of  executive  ability,  but  I
 am  afraid  both  qualities  have  been
 found  to  be  very  sadly  lacking.

 I  know  the  Minister  is  very  often
 trying  to  find  excuses  for  his  failure.
 and  he  said  this  scheme  was  faced  with
 opposition  at  every  stage.  But  I  would
 like  to  recall  certain  things,  and  I
 would  like  to  say  that,  of  course,  we
 have  said  that,  in  spite  of  Govern-
 ment's  statement  to  the  contrary,
 there  was  a  considerable  quantity  of
 available  land  in  West  Bengal,  and
 refugees  should  not  be  compelled  to
 go  out  of  the  State  till  the  maximum
 settlement  in  West  Bengal  itself  had
 taken  place.  We  had  said  also  that
 if  the  refugees  have  to  go  out  of  the
 State,  they  certainly  will.  We  never
 said  that  they  will  never  go  out  of
 the  State.  We  said  they  will  cer-
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 tainly  go  out  of  the  State,  but  let  us
 not  ask  them  to,quit  till  all  the
 avenues  of  resetifement  in  West
 Behgal  were  exhausted.  Because
 sometimes  an  impression  is  sought  to
 be  created  to  the  contrary,  it  is  only
 fair  to  remember  that  quite  a  very
 large  number  of  East  Pakistan  refu-

 gees  have  settled  outside  West  Bengal.
 Unstarred  Question  dated  the  Ist
 September,  959—l949  was  the  num-
 ber  of  that  question—elicited  the
 reply  that:

 Out  of  the  estimated  4I°7
 lakhs  of  East  Pakistan  refugecs,
 some  ten  lakhs  had  settled  out-
 side  West  Bengal  and  a  sizable
 number  had  rehabilitated  them-
 selves  without  Government  assia-
 tance.

 Now,  there  ary  black  sheep  in  every
 fold  and  when  we  get-  millions  of
 people  in  an  unending  trail  of  refu-
 gecs,  there  surely  would  be  a  large
 number  of  bad  cases.  But  let  us  not
 tar  all  the  refugees  trom  East  Bengal
 with  the  same  brush  which  sometimes
 the  hon.  Minister  has.  very  generous-
 ly  applied  in  this  House.

 Glowing  accounts  of  Dandakaranya
 have  been  brought  back  by  Govern-
 ment  spokesmen.  But  no  press  party
 ever  went  there,  No  non-officiul
 group  was  ever  sponsored  by  Govern-
 ment  and  the  result  was  that  the
 hon,  Minister  reported  his  buoyancy,
 his  cheerful,  expectation.  He  had
 announced  that  all  West  Bengal  camps
 would  be  cleared  out  by  the  3Ist  July,
 1959,  How  fantastic  and  irresponsi-
 ble  this  kind  of  decision  was,  has
 been  proved  since  that  time.

 The  hon.  Minister  has  reported
 that  the  Dandakaranya  Authority
 was  set  up  ahd  the  first  meeting  was
 held  on  the  l4th  October,  1958,  The
 Chief  Administrator  went  there  and
 set  up  headquarters  in  December.
 ‘1958.  Other  members  joined  very
 desultorily  in  May  959  and  thor
 there  started  a  quarrel.  He  reported
 to  Parliament  that  in  July  I959
 matters  came  to  a  head.  Then  he
 started  intervening  in  this  matter.
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 Just  when  the  G&imps  were  being

 expected  to  be  rendered  empty
 becausc  Dandakaranya  would  be  an
 area  where  people  could  be  received,
 just  about  that  time  the  quarrel  among
 certain  officers  of  the  Minister  came
 to  a  head.  That  is  what  he  reported
 in  his  statement.  He  reported  also
 there  were  charges  and  counter-
 charges,  the  comings  and  goings,  the
 hon,  Minister  going  somewhere  and
 the  hon,  Deputy  Minister  going  some-
 where  else.  Then  ultimately  the
 Chief  Administrator  was  asked  to
 quit  and  the  constitution  of  the  au-
 thority  was  proposed  to  be  changed.
 It  is  a  pity  that  the  hon.  Minister
 does  not  come  before  Parliament  and
 the  =  country  in  sack  cloth
 and  ashes  asking  forgiveness  for
 default.  But  he  has  tried  to  pro-
 claim  that  everything  is  lovely  again  in
 his  garden  and  he  is  angry  with  hon.
 Membcrs  whose  patience  is  nearly
 exhausted  and  who  fear  that  the  hon.
 Minister  who  has  been’  proved  so
 egregiously  wrong  in  his  calculations
 earlier  may  again  go  wrong.  That  is
 a  fear  which  is  shared  by  the  country
 and  he  has  to  give  us  some  kind  of
 assurance  in  that  regard.

 In  Dandakaranya  the  job  is  to  re-
 claim  the  land,  to  offer  irrigation  faci-
 lities  and  above  all  to  provide  for
 afforestation,  for  soil  conservation,  for
 health  facilities  etc.  But  we  find  that
 planlessness  of  a  character,  which  I
 find  very  difficult  to  describe,  has
 continued  and  promises  to  continue  at
 the  rate  which  the  hon.  Minister  is
 showing  us.  We  were  told  that  in  the
 beginning  an  area  Raigara-Malkan-
 giri  was  chosen.  Then  it  was  given
 up.  The  first  batch  of  refugees,  500
 people  did  not  arrive  till  March  1959.
 Only  some  of  them  could  get  land  by
 October  1959.  There  was  complete
 lack  of  co-ordination  which  I  fear
 continues  even  today  between.  the
 State  Governments  concerned  and
 there  is  no  clear  term  or  understand-
 ing  as  yet  in  regard  to  the  exact
 blocks  of  land  which  would  actually
 be  available  for  reclamation  and  for
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 settlement.  Meanwhile  in  West
 Bengal  there  was  a  scramble  to  close
 down  the  camps  because  the  hon.
 Minister  had  issued  certain  orders  and
 as  a  result  of  that  infructuous  expen-
 diture  took  place.  In  Dandakaranya
 we  were  told  that  chouldaries  and
 other  tents  for  refugees  were  acquired
 in  a  great  hurry  and  many  lakhs  of
 rupees  were  spent  in  the  operation.
 Lakhs  is  perhaps  a  very  smal)  entity
 in  the  expenditure  accounts  of  Gov-
 ernment  these  days,  but  this  kind  of
 infructuous  expenditure  was  _  preci-
 pitated  by  the  Government  decision
 which  was  incapable  of  being  follow-
 cd  up.  That  was  the  sort  of  thing
 which  happened  there.

 We  have  been  given  reports  from
 unimpeachable  sources  as  regards  the
 conditions  of  irrigation  in  Dandaka-
 ranya.  Irrigation  facilities  are  very
 nearly  nil.  Water  supply  is  a  terrible
 problem.  Tubewells  dry  up.  I  do  not
 blame  the  hon.  Minister  if  the  condi-
 tions  are  so  very  hard,  but  at  any  rate
 we  should  have  been  told  a  great  deal
 more  about  it  very  much  earlier  and
 refugecs  shoulé  not  have  been  shown
 something  like  an  ultimatum  that  in
 these  conditions  they  would  have  to
 make  their  choice.  This  kind  of
 planJessness  continues  and  he  tries  to
 justify  himself  on  the  plea  of  the  re-
 sistance  of  the  people  to  go  to  Danda-
 karanya.

 Only  the  other  day  in  this  House
 there  were  certain  questions  which
 showed  how  this  planlessness
 continue.  On  the  Ist  March,  1960,
 two  days  ago,  the  hon.  Minis-
 ter  was  asked  several  questions
 and  one  of  our  hon.  Members  here
 pinned  him  down.  The  hon.  Member
 asked  that  on  the  9th  February,  960
 the  hon.  Minister  had  said  in  the  Lok
 Sabha  that  in  the  next  three  months
 he  could  move  in  3,000  families  to
 settle  them  before  the  monsoon  _  scts
 in,  how  is  the  hon.  Minister  going  to
 get  11,400  families,  which  he  told  us
 on  the  Ist  March,  he  was  going  to  take
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 over?  The  hon.  Minister  first  answer-
 ed  with  a  piece  of  phraseology,  which
 is  a  acfiution  of  equivocation,  that  all
 aspects  were  fully  taken  into  conside-
 sation.  God  knows  what  the  sense  of
 this  is!  Then  he  was  pressed  again  by
 Shri  Tridib  Kumar  Chaudhuri...

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  You  have  taken  the  name
 ef  God.  The  other  day  objection  was
 taken  that  I  took  the  name  of  God....
 (Interruption).

 Shri  H.  N.  Mukerjee:  He  said  be-
 tween  30  to  ce

 Shri  Mehr  Chand  Khanna:  I  am
 glad  my  hon.  Communist.  friend  is  also
 taking  the  name  of  God.

 Shri  Chintamoni  Panigrahi  (Puri):
 Your  God  and  our  God  are  different.

 Shri  H.  N.  Mukerjee:  I  am  quoting
 from  tne  answer  whicd  he  gave  to  the
 question—Starred  Question  No.  493,
 dated  the  lst  of  March.  In  answer  to
 Shri  Tridib  Kumar  Chaudhuri’s  sup-
 plementary  question  the  hon.  Minister
 hed  said  that  all  aspects  have  been
 fully  taken  into  consideration.  When
 the  hon.  Member  was  absolutely  un-
 able  to  accept  that  kind  of  a  statemert,
 he  insisted.  Then  Shri  Khanna  replied
 that  between  30  to  40  per  cent.  of  the
 uotified  families  might  agree  to  go  and
 others  might  get  gainful  employment
 gn  and  around  Calcutta.  The  hon.
 Minister  is  asking  more  than  11,000
 tamilics  at  the  point  of  the  pistol,  so
 to  speak,  to  make  a  choice  when  ac-
 tually  on  his  own  computation  he  has
 not  provided  the  facilities  or  has  not
 made  arrangements  for  receiving  more
 than  3,000  families  in  three  months’
 time.  When  pressed  by  an  hon.  Mem-
 ber.  he  says  first  that  all  aspects  have
 been  taken  into  consideration  and  then
 says  that  he  wishes  to  God  that  a  large
 number  of  those  people,  whom  he  has
 notified,  will  not  accept  his  proposi-
 tion,  will  run  away  from  the  camps
 and  will  be  thrown  into  the  dust  heap
 in  West  Bengal.
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 This  is  the  kind  of  planJessness,  this
 is  the  kind  of  callousness  which  I  did
 not  expect  from  the  hon.  Minister.  But
 he  is  practising  that  callousness  with
 impunity.  It  is  going  on  at  a  rate
 which  we  cannot  really  accept.  The
 hon.  Minister  said  a  little  while  later
 —he  made  a  promise;  I  am  quoting  his.
 words  which  I  hope  he  will  not  repu-
 diate—

 °

 “I  undertake  to  provide  every
 single  family  that  I  take  to  Danda-
 karanya  with  shelter,  medical  and
 educational  facilities,  work  and
 ultimate  rehabilitation.”

 He  has  given  us  this  undertaking  on
 the  floor  of  the  House  and  we  sha..
 keep  him  to  his  word.  But  meanwhile
 Iet  us  make  sure  that  he  does  not  again
 make  the  kind  of  mess  which  his
 Ministry  has  done  over  and  over  again.

 It  is  in  these  circumstances  that  it
 becomes  important  for  Parliament  to
 intervene  in  this  matter.  I  know  the
 Estimates  Committee  is  making  certain
 investigations.  But  the  Estimates
 Committee  works  in  a  certain,  context
 of  things.  But  perhaps  in  view  of  the
 expectations  aroused  and  of  the  disil-
 lusionment  which  has  followed
 because  of  the  lack  of  an
 imaginative  approach  and  be-
 cause  of  the  lack  of  even  elementary
 ideas  of  executive  operation—because
 of  that  such  disillusionment  has  fol-
 lowed—perhaps  we  should  be  justified
 in  asking  for  a  Parliamentary  enquiry
 into  the  working  of  this  whole  matter.
 We  might  perhaps  wait  for  the  report
 of  the  Estimates  Committee  which,  I
 take  it,  will  be  available  before  very
 long.  I  do  desire  that  there  is  a  par-
 liamentary  enquiry  into  this  matter.

 I  wish  also  that  in  the  meantime
 the  pistol  is  not  shown  at  the  refugees
 in  West  Bengal.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  H.  N.  Mukerjee:  I  shal)  finish
 in  two  minutes’  time.

 If  you  can  make  provision  for  these
 refugees  to  go  to  Dandakaranya,  of
 course  they  would  go.  But  there  must
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 be  a  certainty  in  regard  to  the  provi-
 sions  being  made  there.  In  the  mean-
 time,  house-building  loans  and  that
 sort  of  thing  by  means  of  the  Baing-
 nama  scheme  should  be  continued,  and
 it,  should  be  not  only  at  the  rate  af
 Rs.  400  per  bigha,  but  at  the  rate  of
 Rs.  280  which  you  say  you  can  grant  in
 very  exceptional  circumstances.  Do
 make  the  exceptional  circumstances
 much  more  flexible,  so  that  the  people
 can  really  make  some  kind  of  provi-
 sion  for  themselves.

 I  know  there  are  certain  other  things
 especially  in  regard  to  the  provision
 of  irrigation  facilities  and  water,  and
 especially  in  regard  to  the  specification
 of  the  standar@  acre  regarding  the
 lands  which  you  are  going  to  give  to
 these  refugees.  These  matters  have
 got  to  be  gone  into  by  the  Minister,
 and  he  has  to  give  us  certain  assu-
 rances.

 l  have  nv  time  to  go  into  the  details
 which  I  have  got,  but  other  Members
 will  follow  me  up.  But  I  wish  only  to
 say  this,  that  when  the  present  Minis-
 ter  of  Rehabilitation  came  to  his  job,
 he  got  a  welcome,  he  got  a  very  hearty
 welcome  from  everybody  because  he
 has  himeelf  been  a  refugee.  When  he
 took  his  headquarters  to  Calcutta,  he
 got  a  big  cheer.  I  know  very  well
 that  in  Calcutta  he  got  a  very  img
 cheer.  But  the  very  papers  that  had
 given  him  such  a  wonderful  welcome,
 are  now  writing  about  him  in  a  man-
 ner  which  I  hesitate  to  quote.  I  nave
 got  here  papers  like  the  Jugantar  of
 Calcutta,  run  by  the  Amrita  Bazer
 Patrika,  a  Congress  institution,  and
 that  paper  uses  adjectives  about  him
 which  I  cannot  quote.  When  actually
 T  see  the  Bengal  pupers’  comments  on
 the  present  Minister  of  Rehabilitation,
 I  am  really  astoundea  at  my  own
 muderation,  but  I  vharge  the  Minister
 of  Rehabilitation  that  he  has  bungled
 and  mi  ed,  and  if  he  t  give
 satisfaction,  he  has  no  constitutional
 business  to  continue  where  he  is.  He
 has  to  give  satisfaction,  and  ne  has  to
 face,  as  tar  as  I  can  see,  a  parliamen-
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 tary  investigation  of  the  tacking  of
 the  problem  of  Dandakaranya.

 Shri  A,  C.  Guha  (Barasat):  This
 question  of  Dandakaranya  sume  time
 back  figured  very  prominently  in  the
 Bengal  papers,  and  it  took  a  very  un-
 pleasant  turn  also  in  the  form  of  a
 Public  controversy  It  practically boiled  down  to  a  dispute  between  the
 Minister  and  an  official

 The  statement  that  was  laid  on  the
 Table  of  the  House  on  27th  November
 is  also  a  narration  of  certain  troubles
 brewing  up  within  the  organisation
 between  officers  and  officers,  and  ap-
 parently  also  between  officers  and  the
 Ministry  or  the  Minister.

 I  may  agree  with  my  hon.  friend
 Shri  D.  C.  Sharma  that  this  organisa-
 tion  started  with  an  over-optimistic
 picture,  with  rather  an  unrealistic
 estimate  of  the  capacity  of  the  Gov-
 ernment  and  of  the  organisation  that
 the  Government  might  set  up.  It  is
 very  difficult  and  delicate  for  this
 House  to  discuss  this  matter  on  the
 basis  of  the  statement  which  was
 placed  on  the  Table  of  the  House.  For
 anything  going  wrong  in  the  adminis-
 tration,  the  Minister  is  responsible
 before  this  House.  The  officials  who
 might  have  been  guilty  of  certain
 lapses  are  not  before  the  House,  and
 the  House  cannot  take  cognizance  of
 them.  That  is  the  convention  of  this
 House.  For  anything  going  wrong  wu.
 the  Ministry,  it  is  the  Minister  who  iz
 responsible  to  this  House,  and  he  has
 to  account  for  these  lapses.

 I  should  say  that  this  Authority  in
 the  beginning  was  given  almost  un-
 precedented  powers,  powers  which
 the  Minister  himself  cannot  and  does
 not  enjoy.  I  do  not  think  he  could
 have  created  a  post  carrying  Rs.  2,000
 salary  per  month  or  appointed  anybody
 forthwith  carrying  a  salary  of
 Rs,  1,500;  nor  can  he  without  refer-
 ence  to  the  Finance  Ministry,  and  per-
 haps  also  to  some  other  Ministry,  spend
 up  to  Rs.  40  lakhs.  These  are  the
 powers  given  to  this  Authority.  And
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 what  was  this  Authority?  For  eight
 or  nine  months,  tnis  Authority  was
 only  one  single  man.

 I  do  not  like  to  use  any  hard  words,
 but  3  wish  tu  say  that  it  was  the
 height  of  folly  on  the  part  of  the  Gov-
 ernment  to  put  so  much  authority,  so
 much  power,  in  the  Dandakaranya
 Authority  which  was  not  a  statutory
 body.  I  can  understand  certain  po-
 wers  being  giver.  by  Parliament  to  a
 statutory  body,  but  this  is  just  an  ad-
 ministrative  Authority  set  up  by  the
 Government  and  subordinate  to  the
 Government.  I  cannot  understand
 how  that  Authority  could  have  powers
 whict:  the  Government  itself  cannot
 enjoy  and  cannot  exercise.

 It  is  no  use  going  into  those  trou-
 bles;  it  is  a  very  regrettable  episode
 narrated  in  this  whole  statement.

 Another  optimistic  idea  with  which
 they  started  was  that  all  the  camps
 would  be  closed  by  Is.  July,  1959,  but
 I  think  for  that  the  Minister  of  Reha-
 bilitation  is  not  so  much  responsible.
 The  decision  was  taken  by  some  other
 responsible  persons  including  of  the
 State  of  West  Bengal.  That  was  also
 a  very  unrealistic  conception.  I  can
 understand  the  eagerness  of  the  Gov-
 ernment  or  of  any  public  worker  in
 West  Bengal  to  close  down  the  camps.
 The  camps  have  been  a  sort  of  corrod-
 ing  influence  over  lakhs  of  people.  T
 think  the  total  number  of  the  inmates
 in  camps  at  one  time  about  two  years
 ago,  including  the  permanent  liability
 camps,  were  near  about  five  lakhs.  I
 am  not  sure  of  the  figure,  the  Minister
 may  know  the  actual  figure.  Some  of
 them  had  been  residing  there  for  five
 to  eight  years.  This  huge  waste  of
 human  energy  and  human  vitality  is
 a  national  loss.  The  Government
 should  not  have  indulged  in  this.  TI
 am  also  eager  that  the  camps  should
 be  closed,  but  not  just  in  a  hasty  man-
 ner,  without  proper  planning,  without
 making  proper  arrangements  for  their
 rehabilitation  or  some  alternative  form
 of  accommodation.

 So,  I  do  not  wonder  so  much,  that
 the  Dandakaranya  scheme  could  not
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 be  fully  implemented  or  the  camps
 could  not  be  closed  by  Ist  July.  I  my-
 self  pleaded  in  this  House  that  that
 date  should  not  be  taken  as  something
 sacred  or  rigidly  fixed,  that  it  should
 be  taken  as  a  flexible  target  so  that
 there  might  be  some  human  approach
 tu  this  problem.

 Shri  Chintamoni  Panigrahi  (Puri):
 You  supported  it  here.

 Shri  A.  0.  Guha:  No,  I  did  not  sup-
 port  it.  Anyhow,  I  think  I  have  more
 concern  for  the  refugees  of  West  Ben-
 gal  than  most  Members  of  this  House.
 So,  I  do  not  like  any  correction  from
 other  Members.

 Shri  Bimal  Ghose  (Barrackpore):
 Shall  we  compete  on  that  aspect  here?

 Shri  A.  C.  Guha:  Now  I  come  to  the
 question  of  rehabilitation  in  Dandaka-
 ranya.  I  have  pleaded  with  the
 Minister  on  a  number  of  occasions  that
 it  should  not  be  limited  only  to  the
 camp  refugees.  Again,  from  the  camp
 refugees  the  number  has  been  reduced
 by  about  10,000,  families  or  something
 like  that,  afld  the  number  ig  further
 going  to  be  reduced  by  the  introduc-
 tion  ot  the  Bainanama  scheme.  The
 previous  speaker,  Shri  H.N.  Mukerjee,
 has  supported  the  Bainanama  scheme
 and  has  asked  that  it  should  be....

 Shri  Mehr  Chand  Khanna:  Scrpp-
 ea

 Shri  A.  C.  Guha:  He  did  not  ask  for
 scrapping.  He  said  that  it  should  be
 Kept.  in  vogue,  but  publicly  and  in  this
 House  and  in  private  correspondence  I
 have  made  my  position  quite  clear  that
 the  Batnanama  scheme  is  a  fraud  on
 the  refugees,  and  a  fraud  on  _  the
 Government.

 Shri  Mehr  Chand  Khanna  You  say it  should  be  scrapped.  That  is  what
 T  said.

 Shri  A.  0.  Guha:  It  should  be  scrap-
 ped  not  only  for  the  future,  but  even
 for  those  who  have  been  given  the
 scheme  in  the  last  two  years.  A  num-
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 ber  of  them  came  to  me  in  tears  and
 stated  that  they  had  been  defrauded,
 that  they  had  been  cheated  by
 some  touts  and  middlemen.  This  has
 only  benefited  some  dishonest  land-
 lozds  who  could  not  sell  their  land  at
 even  Rs.  20  per  katha;  now,  thuse
 Jands  have,  been  sold  to  Government
 through  this  Bainanama  scheme  at
 Rs.  200  to  Rs.  -300-  per  katha,  which
 means  that  those  landlords  got  per-
 haps  eight  or  nine  times  the  price  uf
 those  lands  from  Government  through
 this  scheme.  Even  then,  I  would  not
 ming  it,  even  then  I  would  not  mind
 Government  having  paid  that  exorbi-
 tant  price,  if  the  refugees  had  been
 properly  rehabilitated  in  these  lands.
 There  is  no  possibility  of  proper  reha-
 dilitation  on  such  small  plots.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  now.

 Shri  A.  C.  Guha:  I  have  taken  only
 seven  or  eight  minutes  so  far.

 Mr.  Deputy-Speaker:  So  far,  he  has
 taken  eight  minutes.  .

 Shri  A.  0.  Guha:  I  would  humbly
 ask  you  to  give  me  fifteen  minutes.

 Mr.  Deputy-Speaker:  Ten  minutes
 wil.  be  the  maximum  not  the  mini-
 mua.

 Shri  A.  C.  Guha:  |  had  pleaded  for
 €ifteen  minutes.  Anyhow,  I  shall  try
 to  finisn  as  early  as  possibic

 I  would  request  the  hon.  Minister  to
 take  not  only  agriculturist  families  but
 others  also  to  this  Dandakaranya.  He
 is  going  to  set  up  a  composite  socicty
 there.  A  composite  society  will  re-
 quire  all  sorts  of  people,  teachers,
 small  traders,  smal]  artisans,  and  peo-
 ple  engaged  in  some  small  industries
 alsu  oc  we  exploitation  of  the
 mineral  wealth  or  the  forest  wealth
 and  fur  establishing  some  smal)  indus-
 tries,  some  artisans  and  some  small
 traders  also  should  be  taken  along
 with  the  agriculturists.

 T  should  also  plead  for  those  who
 have  not  yet  received  any  rehabilita-
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 tion  aid  from  Government.  I  think
 tneir  number  would  be  about  eight  to
 ten  lakhs.  Their  only  fault  is  that
 after  coming  to  West  Bengal,  they  dia
 not  put  themselves  as  a  charge  on  tlic
 Government,  but  they  tried  to  get
 themselves  rehabilitated  through  their
 own  efforts.  On  that  ground,  they
 should  not  be  made  ineligible  for  any
 aid  from  Government  for  rehabitita-
 tion.  I  think  deserving  cases  from

 -among  them  should  also  be  allowed
 to  go  to  Dandakaranya.

 There  is  also  the  case  of  the  partially
 rehabilitated  refugees.  As  the  hon.
 Minister  knows,  it  was  not  the  fault
 of  the  refugees  that  they  were  not
 properly  rehabilitated.  The  money
 was  given  to  them  in  small  _  instal-
 ments,  spread  over  a  period  of  two  or
 threc  years.  If  Rs.  500  are  given  in
 two  years  for  house  building,  you  can
 imagine  what  will-be  the  position;  no
 house  can  be  built  with  that  money.
 Similarly,  if  Rs.  750  are  given  for  a
 small  trade  in  three  or  four  years,  no
 small  trade  can  be  duiit  up.  It  is  the
 fault  of  the  Government  that  they
 have  not  been  properly  rehabilitated.

 Shri  Mehr  Chand  Khanna:  The  hon.
 Member  is  talking  of  the  early  stages?

 Shri  A.  C.  Guha:  Yes,  I  am  talking
 of  the  early  stages,  but  they  are  all
 the  legacy  of  the  same  Administration.
 ‘he  hon.  Minister  cannot  wash  his
 hande  off  them.  So,  I  should  suggest
 that  they  should  also  be  given  a
 chaz.ce.  The  Dandakaranya  scheme,
 as  3  have  stated,  was  started  with  a
 very  unreaiistic  and  optimistic  pic-
 ture.  ‘here  have  been  many  failures
 and  many  lapses;  there  have  also  been
 adininistrative  difficultics,  but  I  hope
 thai  under  the  present  arrangement,
 the  scheme  will  go  on,  and  will  pro-
 vide  proper  facilities  for  rehabilitation
 of  the  East  Bengal  refugees.

 Shri  D.  C.  Sharma  has  already
 Poiuted  out  that  they  are  rather  worse
 oft  than  the  refugees  from  West
 Pakistan.  I  wish  the  House  would
 realise  this.  On  an  earlier  occasion,
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 3  had  tried  to  point  out  that  they  had
 not  got  any  compensation,  and,  there-
 fore,  that  consideration  should  be  kept
 in  mind  while  providing  facilities  for
 thelr  rehabilitation  in  Dandakaranya,
 Irrigation  and  agricultura]  facilities
 should  be  provided  at  the  earliest.  .  L
 do  mot  care  sv  much  in  regard  to  tact-
 lities  for  education,  for,  I  know  that
 wherever  the  refugees  from  East
 Bengal  wil!  go,  they  will  set  up  their
 own  schovls.  But  they  must  be  given
 acme  means  of  livelihood,  and  they
 must  be  given  facilities  for  agriculture
 and  for  small-scale  industries  and
 Pieper  housing.

 Shri  5.  M.  Banerjee  (Kanpur):  The
 Stulement  whicn  was  made  here  on
 the  27th  November,  1959,  gives  a  num-
 ber  of  detulls  and  I  have  carefully
 gone  through  it.  Unfortunately,  I  had
 not  gone  to  Dandakaranya  and  that  is
 why  whatever  I  say  may  be  taken  as
 hearsay,  but  there  are  many  placer  in
 tne  country  to  which  T  have  not  gone,
 hut  |  possess  some  knowledge  of  them

 This  entire  scheme  started  in  ‘1957,
 and  a  committce  known  as  the  AMPO
 Committee  was  formed,  They  actually
 started  the  work.  Their  terms  of  re-
 ference  were  to  enable  the  resettte-
 ment  of  the  displaced  persons,  and  to
 ensure  the  welfare  of  the  tribals,  After
 this,  what  has  happened?  The  ther
 chairman  of  the  Dandakaranya  Deve-
 lopment  Authority,  Shri  Ss.  V.  Rama-
 swamy,  suggested  that  the  work  of  the
 Dandakaranya  Development  Authority
 should  begin  from  MHayagada  and
 Malkangiri,  because  there  was  a  rail-
 head  already.  Again,  it  was  found
 that  the  Deputy  Chief  Administrator
 decided  that  the  work  should  begin  !n
 the  Bastar  district  of  Madhya  Pradesh,
 and.  therefore,  the  Rayagada-Malkan-
 mri  area  was  piven  up.  Another
 attempt  was  Made  to  reclaim  land  in
 another  area.  ‘This  was  revised  by
 the  Deputy  Commissipner  of  Raipu
 on  the  ground  that  it  was  full  of  sal
 trees,  and  it  was  4  very  valuanle
 forest  area.

 Taking  all  these  into  account,  I
 would  Hke  to  know  from  the  hun.
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 Minister  the  targets  whien  he  propos-
 ed  in  1957  ana  the  targets  acheved  by
 him,  and  the  causes  for  the  failure.
 6.56  hrs,
 (Suxt  Mutcuanp  Dupz  in  the  Chatr]

 It  was  a  herculean  job,  and  as  such,
 it  was  entrusted  to  one  of  the  Minis-
 ters  who  is  supposed  to  be  &  Hereur~,
 but  unfortunately,  this  job  was  pot
 completed.  And,  today,  we  see  tua:
 the  displacea  persons  who  came  frurr
 East  Pakistan  nave  somehow  or  other
 resettled  themselves  in  West  Benga!
 or  they  are  in  the  camps.  If  any  of
 them  say  that  they  do  not  want  ta  go
 to  Dandakaranya,  it  is  not  that  it  has
 seme  poitical  implications,  it  is  not
 that  the  political  parties  compel  them
 nut  to  go.  The  hon.  Minister  said  that
 there  was  some  opposition  by  the
 political  parties  and  some  demonstra-
 tions.  But.  what  happened  in  the
 Dandakaranya  area’  I  do  not  think  T
 Hive  ever  read  any  press  report  that
 inere  was  a  demonstration  by  some
 peopic  in  Dandakaranya.  Nobody
 demonstrated  against  reclamation.  And,
 what  is  the  area  which  has  been  rec-
 laimed?  The  work  started  as  late  aa
 in  1959,  and  even  today,  their  scheme
 is  that  by  1961,  20,000  families  will  be
 taken  there,  and  8000  village  houses
 will  be  constructed.  Even  then,  12,000
 familles  wil!  be  without  houses,  and
 they  will  have  to  stay  in  those  camps
 in  miserable  conditions.

 So  far  as  the  climate  Is  concerned,  as
 I  know  it,  it  is  extreme.  The  displac-
 ed  persons  in  West  Bengal  are  having
 a  moderate  climate  in  Calcutta  or  in
 the  other  places,  But  in  Dandakaranya,
 it  is  extreme  climate.  And  the  dis-
 placed  person  is  given  only  two
 blankets.  He  has  to  sleep  on  the  floor,
 and  he  has  to  face  this  extreme  climate
 during  these  days.

 An  Hon,  Member:  Two  blankets  per
 family.

 Shri  5.  M.  Banerjee:  Two  blankets
 are  given  per  family.

 The  hon,  Minister  said  something about  medical  facilities.  He  has  stated
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 that  a  Bengali  medical  officer  has  been
 provided  there,  perhaps  to  attract  the
 Bengalis.  At  least,  the  doctor  there  is
 a  Bengali.  But  what  happened  there?
 During  the  time  when  the  Estimates
 Committee  members  were  there,  for
 want  of  proper  medicine,  for  want  of
 proper  medical]  attendance,  a  baby  and
 a  mother  dicd.  I  want  to  know  from
 the  hon.  Minister  whether  there  is  any
 truth  in  it,  and  if  there  is  any  truth
 in  it,  I  would  request  him  to  justify
 this  experiment  with  human  life.  If
 the  Estimates  Committee  Members  are
 allowed  to  speak  freely  with  courage
 and  conviction  in  this  House,  and  no
 bar  is  placed  on  them,  I  am  sure  they
 will  speak  the  truth.

 So  far  as  irrigation  is  concerned,  it
 is  reported  that  there  is  only  one  tank.
 How  can  irrigation  start  with  that?
 What  is  the  basis?  What  is  the  scheme of  irrigation?  With  one  tank  which
 can  hardly  irrigate  about  ten  to  fifteen
 scres  of  land,  how  can  you  possibly
 fulfil  the  targets  in  respect  of  irrigation
 in  the  Dandakaranya  area?  So,  I  will
 only  request  the  hon.  Minister  to  con-
 sider  whether  he  or  the  Bengal  Gov-
 ernment  can  possibly  compel  these  dis-
 placed  persons  either  to  go  to  Danda-
 karanya  immediately  or  take  the
 meagre  grant  of  Rs.  300  and  squat  near
 Sealdah  station,  begging  from  the
 people.
 7  hrs.

 Shri  A.  C.  Guha  said  that  the  baina-
 nama  scheme  should  be  scrapped.  In
 support  of  that  he  said  that  because
 some  touts  have  possibly  mishandled
 the  scheme  the  whole  benefit  has  not
 gone  to  the  displaced  persons.  In  some
 cases,  it  may  be  true.  But,  are  they
 afraid  of  touts?  lf  this  country  is
 afraid  of  touts,  no  scheme  in  this  coun-
 try  can  possibly  go  on.  There  are
 touts  in  this  country  who  can  sabotage
 all  schernes.  Are  we  afraid  of  touts?
 So,  my  submission  is  this.  People
 have  lost  faith  in  this  Dandakaranya
 scheme.  The  displaced  persons  or  the
 tribals  of  that  area  should  be  assured
 of  a  happy  morning.  Otherwise,  they
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 will  have  no  confidence  in  this  Danda-
 karanya  scheme.  I  wish  all  success  to
 the  scheme,  I  want  it  should  be  as
 good  as  explained  by  the  hon.  Minis-
 ter,  another  paradise.  But,  if  this  is
 the  picture  of  rosy  paradise,  then,  no
 displaced  person  could  possibly  go
 there.  That  is  why  I  suggest  the
 following:

 qd)  The  D.D.A.  should  be  recon-
 stituted  with  a  whole-time
 non-official  chairman,  with  the
 representatives  of  Madhya
 Pradesh,  Orissa,  Andhra  and
 West  Bengal,  two  well-known
 non-official  workers  represent-
 ing  the  tribal  and  DP.
 interests  and  the  Chicf
 Administrator.

 (2)  The  D.D.A,  must  immediately
 make  known  the  maximum
 right  which  the  D.Ps.  will  be
 given  on  the  lands  allotted  to
 them  and  the  rent  which  they
 will  be  expected  to  pay  and
 to  assure  that  they  will  not  be
 ejected  as  long  as  they  pay
 the  fair  rent  which  should  not
 be  high.

 (3)  All  refugees  in  camps  in  West
 Bengal  who  desire  to  opt  and
 remain  in  West  Bengal  should
 be  given  the  equal  arnount  of
 benefit  which  is  being  spent
 on  the  rehabilitation  of  each
 family  sent  to  Dandakaranya and  not  the  pittance  of  a  maxi-
 mum  of  Rs.  300  which  is  now
 being  offered.

 (4)  The  land  purchase  scheme  and
 bynenama  scheme  which  were
 available  for  refugees  in  West
 Bengal  should  not  be  closed  so
 that  a  large  number  of
 refugees  with  the  benefit  of
 what  they  get  under  above
 para  (3)  may  rehabilitate
 themselves  and  not  become
 pauperised  beggars.

 With  this  Rs.  300  what  will  be  the
 life;  they  will  be  beggars.  I  hope  the
 intention  of  the  hon.  Minister  and  the
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 Government  is  not  to  create  beggary
 in  the  country.

 (5)  All  refugees  who  have  receiv-
 ed  no  benefits  from  Govern-
 ment  or  whose  schemes  have
 been  declared  to  be  ineffective
 by  departmental  enquiries  of
 Government  should  be  per-
 mitted  to  go  to  Dandakaranya
 even  if  they  are  non-campers.
 ‘The  water  problem  has  to  be
 soived.

 (6)

 Otherwise,  the  rosy  picture  given  to
 the  displaced  persons  will  prove  futile
 and  nobody  will  go  there.

 I  know  the  hon.  Minister  is  a  dis-
 placed  person.  But,  I  find  that  his
 heart  has  also  been  displaced  some-
 where  else—I  do  not  know.  I  would
 only  request  him  to  see  that  the  heart
 remains  and  that  it  bleeds  for  the  dis-
 placed  persons.

 Shri  Mehr  Chand  Khanna:  It  is  on
 the  right  side.

 Shri  S.  M.  Banerjee:  I  hope  the
 should  have  two  hearts,  one  for  the
 Eastern  refugees  and  one  for  the
 Western  refugees.  These  suggestions
 should  be  worked  out.

 I  support  the  demand  made  by  my
 hon.  friend,  Shri  प्र,  N.  Mukerjee,  for  a
 parliamentary  enquiry.  Dandakaranya
 is  not  an  iron  curtain.  Let  people  go
 there  from  this  House  and  see  with
 their  own  eyes  what  is  happening
 there.  I  hope  the  Dandakaranya
 scheme  will  not  be  a  scheme  for
 experimenting  with  human  lives,  with
 the  lives  of  the  displaced  persons.  The
 interests  of  the  displaced  persons
 should  be  safeguarded  by  the  Minister.
 I  hope  that  he  will  take  note  of  it  and
 3  committee  will  be  appointed.  If  he
 is  not  afraid  to  face  any  enquiry,  I  do
 not  think  he  will  object  to  the  forma-
 tion  of  this  committee.

 Shri  Ajit  Singh  Sarhadi  (Ludhiana):
 Sir,  the  problem  of  the  rehabilitation
 of  displaced  persons  has  been  of  such
 magnitude  that  the  achievements  of
 the  Ministry  must  be  judged  in  the
 light  of  the  magnitude  of  the  problem.

 T  have  been  a_  severe  critic  of  the
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 Ministry  of  Rehabilitation  and  I  am
 not  sparing  that  criticism  despite  my
 high  regard  for  the  Minister,  But  the
 problems  of  the  western  refugees  and
 the  refugees  from  the  east  are  abso-
 lutely  different.  In  the  case  of  the
 refugees  from  the  west,  the  Rehabili-
 tation  Ministry  knew  very  well  the
 number  that  was  coming  and  that  was
 to  be  rehabilitated,  the  properties  that
 were  here  left  vacant  by  the  Muslim
 evacuees  and  that  were  given  to  them
 and  the  needs  and  the  necessities  of
 the  refugees  from  the  west.  But  the
 problems  of  the  refugees  from  the  east
 are  quite  different.  The  Ministry,  I
 believe,  did  not  know  how  many  were
 coming,  when  they  were  coming,  in
 what  condition  they  were  coming  and
 so  on.  As  such  their  problem  was
 more  complicated  than  the  west.  Again
 the  refugees  from  the  west  spread
 throughout  the  country.  Despite  the
 weakness  of  the  Punjabi,  I  believe  he
 knows  how  to  embark  upon  an  adven-
 ture  and  to  spread  throughout  the
 country  but  despite  all  the  high  traits
 of  character  of  the  refugees  of  East
 Bengal,  there  is  one  thing  that  they
 have  been  trying  to  do  and  that  is  to
 withdraw  to  their  homes  and  not  go out.  That  has  further  added  to  the
 complications  and  enormity  of  the
 problem.  So,  in  this  context,  we  should
 judge  their  achievements.

 I  join  my  hon.  friend  who  sponsored the  Resolution  in  congratulating  the
 Minister  on  conceiving  this  scheme,  It
 is  such  an  enormous  and  big  scheme
 that  it  will  go  down  in  history  in
 golden  letters.  There  had  been  diffi-
 culties  in  its  implementation.  But  we
 have  got  to  see  whether  there  have
 been  any  defalcations  on  the  part  of
 the  Ministry  or  the  Development
 Authority  which  was  brought  into

 existence  in  September,  ‘1958,  a  year and  a  half  back.
 In  the  matter  of  selection,  I  know

 that  despite  the  protest  of  Punjab,  one
 of  the  best  officers  from  Punjab  was
 taken  away  as  Chairman.  I  am  not
 aware  what  human  elements  contribut-
 ed  to  the  difference  of  opinion  among them  and  the.  Minister  knows  it  best. But  I  must  compliment  him  in  his
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 selection  of  a  Chairman.  That  was  a
 loss  to  Punjab  and  protests  came  from
 ‘ail  over  Punjab.  Is  this  the  time  to
 judge  the  achievements  of  a  scheme
 of  such  enormity  and  vastness?  Is  a
 year  and  a  half  enough?  You  have  to
 appreciate  the  character  of  the
 refugees  and  with  all  the  intelligence
 and  brilliance,  they  have  not,  as  I  have
 said,  been  so  adventurous.

 My  hon.  friend,  Shri  D.  C,  Sharma,
 ‘had  not  tried  to  deal  with  these  figures
 and  I  do  not  know  why.  Nearly
 12,000,  acres  of  land  had  been  cleared
 up  and  2,000  acres  reclaimed.  About
 7,264,  persons  have  been  taken  there
 ‘and  1,631  familics  had  been  settled,
 ‘and  quite  a  substantial  number  in
 agriculture.  Is  this  a  mean  achieve-
 ment  in  the  context  of  the  situation?
 Of  course,  I  would  not  join  issue  with
 the  hon.  Members  coming  from  that
 side.  I  go  by  the  figures.  But  we
 tmust  give  time  to  the  Ministry  and
 also  full  support  for  having  a  schemc
 ‘of  that  kind.  An  area  of  80,000  square
 mites  had  been  allocated  for  the  pur-
 ‘pose.  Some  of  it  has  been  cleared  and
 some  has  to  be  cleared.  The  interests
 of  the  tribals  there  are  to  be  safe-
 ‘guarded.  The  co-operation  of  the  three
 Stutes  is  to  be  sought.  Therefore,  it  is
 a  problem  that  would  necessarily  need
 time.

 I  quite  concede  and  [  appreciate  the
 objection  that  when  it  is  to  be  deve-
 Juped  as  agricultural  land  irrigation
 facilities  ought  to  be  provided.  Despite
 al’  the  rain  there,  the  waters  I  under-
 stand  go  away  to  the  rivers  and  irriga-
 tion  takes  time.

 Therefore,  Sir,  I  might  submit  that.
 50  far  as  the  achievements  of  the  Min.
 istry  are  concerned,  in  this  connection
 they  are  quite  appreciable,  and  in  a
 scheme  of  this  nature  which  is  preg-
 nant  with  so  great  potentialities,  I
 believe,  the  Ministry  needs  all  thr
 support  as  well  as  appreciation  and  I
 tender  that.

 Shri  Tridib  Kumar  Chaudhuri
 (Berhampore):  Mr.  Chairman,  Sir,  I

 MARCH  3,  960  Dandakaranya  4095
 Development  Authority

 um  not  one  of  those  who  can  be  includ-
 ed  among  the  opponents  of  Danda-
 karanya.  I  was  one  of  those  who  wel-
 comed  it—this  schemc—and  if  I  say
 some  hard  words  the  hon.  Minister  will
 uppreciate  that  I  speak  both  in  sorrow
 and  also  in  anger.  I  feel  that  myself
 and  those  of  my  colleagues  who  sup-
 ported  the  scheme,  the  people  of
 Bengal  und  also  the  displaced  persons
 have  been  betrayed.  We  have  becn  let
 down,  very  badly  let  down.

 Sir,  the  last  speaker  ended  by  prais-~
 ing  the  performance  of  the  Ministry.
 So.  to  put  things  in  perspcctive,  I
 would  mention  certain  figures.  The
 target  was  that  by  the  end  of  1960,
 they  would  reclaim  about  45,000  acres
 of  lane.  I  find  from  the  statement  of
 2th  December  placed  before  the
 House  that  only  2,000  acres  have  been
 reclaimed  in  Farasgaon  and  1,500  acres
 in  Umalkote.  Onc  does  not  know  if
 anything  has  been  done  since  then.  I
 am  glad  to  find  from  a  statement  made
 by  the  hon.  Minister  on  the  floor  of
 this  House  on  9th  February  that  10,000
 acres  have  been  reclaimed.  Conflicting
 figures  about  these  things  have  been
 handed  out  from  tirne  to  time,  and  we
 arc  at  a  loss  to  understand  whom  to
 believe  and  what  statement  of  the  Min-
 ister  made  at  what  point  of  time  we
 have  to  put  confidence  in.

 Then  there  was  a  target  that  by  the
 end  of  1960.  there  would  be  construc-
 tion  of  about  5,000  village  houses.  In
 the  statement  of  2th  December  which
 details  the  progress  achieved  so  far  in
 the  implementation  of  the  Danda-
 karanya  scheme  there  is  no  mention  of
 houses.  At  one  place,  I  find,  it  has
 been  mentioned  that  some  00  houses
 have  been  built,  but  there  is  no  men-
 tion  as  to  whether  they  are  temporary
 structures  or  village  houses.  Then,
 there  is  the  question  of  completion  of
 surveys  and  construction  of  minor  irri-
 gation  works.  We  have  been  hearing
 from  the  very  beginning  that  surveys
 have  been  completed.  So  far  as  imple-
 mentation  of  irrigation  works  is  con-
 cerned,  other  speakers  have  referred
 to  it.  I  do  not  find  any  mention  of  any
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 minor  irrigation  work  being  completed
 in  the  statement  of  2th  December.

 It  was  said  that  there  would  be
 establishment  of  technical  and  voca-
 tional  training  centrcs.  I  find  no  men-
 tion  of  that  in  the  statement  made  on
 T2th  December.  Then,  we  come  to
 establishment  of  transport  facilitic..,
 consumer  goods  industries,  dairy,
 co-operative  societies,  multi-purpose
 farms,  etc.  Even  now  these  are  in  the
 realm  of  imagination  and  nothing
 more.

 Coming  to  the  question  of  rehabili-
 tation,  of  course,  rehabilitation  would
 take  time  till  the  area  is  cleared  up
 and  the  land  reclaimed  and  made
 habitable.  But  even  then,  last  year,
 the  Minister,  when  he  placed  the
 report,  declared  that  he  had  made  a
 radical  change  in  the  programme  and
 that  he  would  provide  either  rehabili-
 tation  or  employment  to  at  least
 20,000  families  in  Dandakaranya  by
 July,  1959.  Of  course,  July  959  is
 long  past,  but  up  till  now,  what  do  I
 find  about  the  dispersal  of  families  in
 Dandakaranya?  On  the  9th  February,
 the  hon.  Minister  made  a  statement
 here  that  ,2I5  families  have  been
 moved,  That  was  on  the  9th  February.
 1  might  recall  to  him  that  in  another
 statement  that  he  circulated  to  us  on
 the  ‘13th:  December,  he  said  that
 already  1,551  families  had  been  moved.

 Shri  Mehr  Chand  Khanna:  Is  it
 persons  or  families?

 Shri  Tridib  Kumar
 Families.

 Shri  Mehr  Chand  Khanna:  Are  you
 pure?

 Shri  Tridib  Kamar  Chaudhuri:  Yes;
 }  have  checked  up  again  and  again.
 Here  is  the  statement.  You  can  find
 it  out.

 Shri  Mehr  Chand  Khanna:  Would
 you  kindly  read  it?  Is  it  families  or
 persons?

 Shri  Tridib  Kumar  Chaudhari:  I
 should  find  it  out  for  you.  Now,  I  find
 again  from  the  statement  made  by  the
 ‘Chairman  of  the  Dandakaranya  Pro-
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 ject  some  time  last  month,  near  about
 the  25th  of  last  month,  that  1,600
 families  have  already  been  moved.
 Now,  according  to  the  figures  that  have
 been  supplied  to  us,  I  find  that  the
 Minister  was  not  sure  whether  it  was
 1,500  in  December  and  1,200  families
 in  February.  And  then  the  Chairman
 comes  with  a  new  statement  that  about
 1,600.  families  have  already  reached
 there.  In  all  the  statements  that  have

 been  given  to  us  from  time  to  time,  we
 find  that  up  till  now  only  20  families
 have  been  settled  on  land.

 As  regards  employment  figures,  it  35
 something  of  a  riddle.  The  only
 tangible  figures  that  I  have  found  are
 that  00  persons  are  engaged  now  as
 cleaners,  drivers,  and  as  employees  in
 the  work  ected  with  tractors,  etc.
 Other  9678  are  indefinite.  Some
 are  running  consumer  goods  stores.  A
 number  of  carpenter  families  are
 engaged  in  the  woodwork  centre.  Some
 are  holding  Class  या  and  Class  IV
 posts  under  the  project.  Is  this  the
 way  that  the  Government  want  to  con-
 vince  us  that  they  have  been  really
 serious  about  the  rehabilitation  and
 resettlement  and  provision  of  employ-
 ment  of  displaced  persons  in  Danda-
 keranya?

 T  do  not  want  to  go  into  the  figures
 any  more.  I  am  ready  to  sit  w'th  the
 Minister  and  convince  him.  T  have
 been  working  on  these  problems  for
 the  last  two  or  three  days  with  the
 figures—that  this  is  what  he  has  done.
 And  with  this  performance  at  his
 credit,  he  wants  the  people  of  Bengal,
 the  displaced  persons  and  the  people
 of  India  to  be  enthused  into  a  new
 zeal  or  enthusiasm  for  Dandakaranys.
 I  plead  for  a  little  more  time.  I  am
 speaking  in  anguish;  and  I  know  that
 the  time  is  very  short;  but  J  shall
 finish  very  soon.

 Mr.  Chairman:  He  can  take  two
 more  minutes.

 Shri  Tridib  Kumar  Chaudhuri:
 Coming  to  the  causes  of  this  poor  per-
 formance,  I  can  only  say  this.  I  do
 not  want  to  take  the  brief  of  anybody so  far  as  the  quarrel  that  took  place
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 sometime  back  about  the  powers  of
 the  officers  is  concerned.  But  the  real
 malady  sas  that  the  constitution  of  the
 D.D.A.  and  the  powers  and  authority
 of  the  different  members  were  not
 defined.  I  do  mot  know;  I  find  very
 little  indication  whether  they  have
 done  so  now.  The  only  change  I  find
 which  is  mentioned  in  the  statement  of
 the  hon.  Minister  is  that  the  Chief
 Administrator  now  has  been  madv  the
 Deputy  Chairman  of  the  authority.  and
 certain  powers  of  the  authority  have
 been  curtailed,  But  so  long  as  these
 Rowers  remain  ill-defined  it  will
 always  lead  to  the  creation  of  the
 same  sort  of  atmosphere.  That  is  why
 {  again  support  the  demand  made  by
 my  hon.  friend,  Shri  Mukerjee,  for  an

 ‘liamentar  iry  into  the open  par!  y  enq
 whole  thing.

 Shri  N.  R.  Ghosh  (Cooch-Behar)
 Sir,  as  I  have  very  little  time  at  my
 disposal,  ]  shall  only  place  a  few
 points  for  the  ideration  of  the  hon.
 Minister.  I  am  one  of  those  who  had
 and  still  have  great  confidence  in  the
 Dandakaranya  project.  In  spite  of  cer-
 tain  set-backs  and  poor  performances.
 l  still  fee]  that  this  is  the  only  answer
 tw  deal  with  this  question  of  rehabili-
 tation.

 One  thing  I  want  the  hon.  Minister
 to  realise  and  never  to  forget  is  that
 West  Bengal  is  over-saturated,  There-
 fore,  any  attempt  to  rehabilitate  peo-
 ple  in  large  numbers  by  any  baina-
 nama  scheme  will  not  only  be  not  just.
 but  not  even  be  honest,  because  he
 हा बड  fully  well  that  bainanama  will
 not  create  land  by  any  jugglery  and
 they  cannot  be  rehabilitated  there.  It
 is  a  fraud  on  Government  and  poor
 peuple  are  being  cheated.  This  cry.
 this  demand,  that  people  should  still
 be  rehabilitated  in  West  Bengal  is  only
 a  technique  on  the  part  of  a  political
 party  to.  delay  rehabilitution.  These
 two  things  should  be  taken  into  con-
 sideration  and  always  kept  in  his  mind
 when  the  Hon’ble  Minister  deals  with
 question.

 One  of  my  friends  said  that  one  rea-
 son  why  rehabilitation  is  not  being
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 made  possible  is  that  the  people  of
 Wsengal  are  not  willing  to  leave  Benga!
 and  go  outside.  This  charge  is  truc,
 but  only  partly,  and  the  main  reagon
 for  this  attitude  is,  because  there  haa
 been  discussion  by  political  parties  and
 because  obstacles  have  been  put  in.
 their  way.  Many  people  did  go  outside
 Bengal.  <A  portion  of  Assam  is  now
 East  Pakistan.  Some  people  of  Assam
 which  was  formerly  Assam  went  to

 thet  part  of  Assam  and  th  usands
 of  these  people  got  themselves  rehabi-
 litated  by  their  own  efforts.  They
 have  been  cultivating  the  lands  for  the
 last  0  to  2  years,  but  they  are  nowy
 being  cjected  on  the  plea  that  this  land
 is  within  certain  areas  which  are  kept
 for  certain  tribal  people.  We.  know
 that  lakhs  of  Muslims.  under  the
 Shadulla  Ministry  came  from  East
 Bengal  and  many  actually  settled
 themselves  there,  They  were  tolerat-
 ed  and  are  still  being  tolerated.  I  do
 net  know  how  the  Rehabilitation  Min-
 ister  is  going  to  meet  the  situation.  |
 think  he  should  lake  some  steps.  After
 l0  or  2  years,  if  these  people  are
 again  thrown  on  the  road,  that  will  bre
 extremely  inhuman  and  cruel.

 There  is  a  long-term  policy  and  i
 short-term  policy  about  the  Danda-
 karanya  scheme.  |  think  emphasis
 should  be  put  on  the  rehabilitation  at
 the  present  moment,  and  not  so  much
 on  development.  Long-term  policy  may
 wait,  but  rehabilitation  is  an  urgent
 matter  and  cannot  wait.  So,  rehabili-
 tation,  should  be  the  prior  considera -
 tion  now.

 A  very  strong  criticiam  is  being
 mode  that  some  people  who  are  belng
 sent  to  Dandsakaranya  and  settled  there
 are  being  put  in  camps,  I  request  the
 hon.  Minister  that  at  least  some  huts
 should  be  constructed  and  made  ready
 and  in  no  circumstances,  these  people
 who  are  already  in  the  camps  should
 be  moved  again  into  camps,  That  is
 one  of  the  arguments  which  is  plared
 before  them.  This  dread  of  another
 camp  life  which  is  calculated  to  dis-.
 sunde  them  from  leaving  the  camps.



 4503  Motion  rec:

 The  Dandakaranya  Authority  has
 been  created  by  a  resolution.  In  that
 resolution,  there  is  provision  for  eight
 members  including  two  States.  But  it
 is  extremely  strange  that  there  is  no
 place  for  the  West  Bengal  Government
 which  is  not  vitally  interested  in  the
 matter.  I  think  the  West  Bengal  Gov-
 ernment  should  be  represented  there  to
 make  the  scheme  a  success.

 Then  I  would  say  that  the  people
 who  look  after  the  refugees  in  the
 Dandakaranya  area  should  be  people
 who  can  talk  Bengali,  This  would
 make  matters  easy  and  then  only
 would  there  be  emotional  integration.
 As  Shri  Sharma  has  told  us,  these
 people  are  extremely  unlucky  because,
 so  far  as  East  Pakistan  is  concerned,
 it  was  only  a  onc-way  traffic,  and  they
 did  not  get  any  compensation  whatso-
 ever,  though  many  of  them  left  sub-
 stantial  properties.  These  people  came
 here  and  were  treated  as  beggars  and
 they  lived  the  life  of  cats  and  dogs  for
 the  last  8  to  40  years.  They  are  con-
 sequently  off  their  balance.  You  have
 to  look  into  their  cases  with  sympathy
 and  consideration,  and  at  least  the
 basic  needs  of  those  people  should  be
 met  and  they  should  be  given  some  wet
 lands  for  cultivation  and  huts  for  shel-
 ter  if  you  want  to  make  the  scheme  a
 success.

 Mr.  Chairman:  I  am  atraid  there  is
 no  time  now  to  call  any  more  mem-
 bers.

 Shri  Tridib  Kumar  Chaudhuri:  I
 must  apologize  to  the  House  and  also
 to  the  hon.  Members  for  a  mistake.  I
 find  that  the  figure  that  I  mentioned,
 about  1,551,  families  being  sent,  is  not
 correct.  I  was  misled  by  the  sub-
 heading  of  the  section  on  page  4,  sec-
 tion  7.  That  was  the  reason  for  my
 making  an  inaccurate  statement.

 Shri  S.  M.  Banerjee:  I  may  also
 mention  that  when  I  was  speaking  |
 referred  to  a  statement,  dated  27th
 November,  1959.  The  statement  is
 actually  dated  l2th  December,  1959.  It
 was  a  slip  on  my  part.

 Mr.  Chairman:  Now  the  hon.  Minis-
 ter.
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 Shri  Mebr  Chand  Khanna:  I  am
 grateful  to  all  the  hon.  Members,  whe-
 ther  from  the  eastern  or  western
 region,  who  took  part  in  the  debate,  for
 in  spite  of  the  criticism  levelled  against
 the  scheme  they  have  put  forward
 some  constructive  suggestions.  I  am
 particularly  happy  over  one  point,  and
 that  is  this,  that  as  far  as  the  scheme
 is  concerned  everyone  is  in  favour  of
 the  scheme  and  wishes  that  the  scheme
 should  be  implemented  as  expeditious-
 ly  as  possible.  I  am  all  the  more
 happy  that  my  hon.  friend,  the  Pro-
 fessor  from  East  has  assured  me  that
 if  the  sch  is  I  ted  in  a
 rational  and  objective  manner,  in  the
 interests  of  the  displaced  persons,  I
 shall  have  his  co-operation  and  the
 co-operation  of  his  party,  which  is  a
 very  healthy  and  happy  sign.

 This  scheme  is,  as  has  been  stated,
 a  scheme  full  of  potentialities,  a
 scheme  which  has  a  great  future,  not
 only  for  the  displaced  persons  and
 tribals  but  even  for  the  whole  country.
 But  the  conditions  under  which  this
 scheme  is  to  be  implemented  and  the
 area  that  this  scheme  covers  are  not
 appreciated.  Today  I  am  operating
 only  in  two  States,  Madhya  Pradesh
 and  Orissa.  The  area  in  which  I  am
 operating  is  about  30,000  sq.  miles,  as
 big  as  the  whole  of  West  Bengal  and
 my  hon.  Professor  from  the  West  was
 rather  very  unhappy  that  Andhra  was
 left  out.  Andhra  has  not  been  left
 out,  but  if  we  start  operating  in  Andhra
 also  the  total  area  would  come  to
 about  80,000  sq.  miles,  that  is  to  say.
 the  whole  of  East  Pakistan  added  to
 West  Bengal.  I  am  not  against  operat-
 ing  in  the  Andhra  zone,  but  I  feel  that
 with  the  resources  that  are  available
 to  me  in  men,  money  and  machinery, I  should  only  concentrate  on  an  arca
 where  I  feel  that  there  can  be  proper co-ordination  and  proper  utilisation  ox funds.

 One  professor  started  with  1958.
 The  other  professor  went  back  to
 ‘1957  In  fact,  I  was  thinking  of  Mark
 Twain,  who  had  once  said,  “East  is east  and  west  is  west  and  never  the twain  shall  meet”.  But  today  the  twain have  met.  I  wish  to  tell  both  these
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 professors,  for  whom  I  have  great  per-
 sonal  regard,  that  the  reclamation  of
 this  vast  area  perhaps  has  been  under
 the  consideration  of  this  Government
 and  of  the  previous  Government  since
 ages.  It  was  only  roundabout  late
 957  that  two  officers  of  the  Planning
 Commission—I  need  not  name  them—
 realising  the  difficulties  which  the  Min-
 istry  was  faced  with  in  the  matter  of
 rehabilitation  of  lakhs  of  displaced
 persons  and  the  fact,  which  may  be
 challenged  but  which  has  to  be  accept-
 ed,  that  Bengal  having  reached  u
 saturation  point  and  there  being  no
 more  space  in  Bengal  for  rehabilita-
 tion,  realised  that  avenues  of  employ-
 ment  have  to  be  found  outside  the
 State.
 37.32  hrs.
 {[Mr.  Depury-SpeaKER  in  the  Charr|

 I  do  not  want  to  be  misunderstoud.
 To  the  Government  of  India,  which  is
 financing  this  scheme  hundred  per
 cent.,  which  is  incurring  hundred  per
 cent.  loss,  which  is  paying  hundred
 per  cent.  for  the  establishment,  which
 is  giving  hundred  per  cent.  loans  and
 which  is  giving  hundred  per  cent.
 grants,  it  is  entirely  immaterial  whe-.
 ther  a  refugee  is  rehabilitated  withm
 a  particular  State  or  outside  a  parti-
 cular  State.  But  if  the  State  Govern-
 ment  is  not  in  a  position  to  take  any
 more  displaced  persons—and  my  own
 personal  experience  tells  me  thal
 Bengal  is  not  in  ४  position  to  do  thai—
 I  will  be  shirking  my  duty  as  the
 Rehabilitation  Minister  if  l  connive  at
 it  and  allow  these  unfortunate  pcopic
 to  remain  in  camps.  By  taking  a  dis-
 placed  person  from  West  Bengal  to
 Dandakaranya,  I  am  nut  only  creating
 a  problem  for  the  Government  of
 India,  for  the  Rehabilitation  Ministcr
 but  even  for  the  States  where  I  am
 taking  a  person  from  another  State.

 It  must  be  realised,  conceded  and
 appreciated  that  in  no  State  in  India
 there  are  lands  available  and  there  are
 not  hungry  landless  people.  2  am
 grateful  to  the  States  of  Madhya  Pra-
 desh  and  Orissa  for  having  come  to  my
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 rescue,  for  having  come  to  the  rescue
 of  the  Government  of  India  and  plac-
 ing  their  lands  at  the  disposal  of  the
 Government  of  India  for  the  rehabili-
 tation  of  my  unfortunate  brethren
 from  East  Pakistan.  To  impute
 motives,  to  call  them  names,  I  am
 sorry  to  say,  would  not  be  fair  and
 correct.  I  am  here  to  stand  the  charge
 whether  A  officer  went  wrong  or  B
 othcer  goes  wrung.  An  hon.  friena  of
 mine  from  the  right  said—and  it  is
 correct—that  |  am  responsible  to  the
 House.  But  will  it  be  fair  to  those  two
 States  who  have  placed  or  have  agreed
 tw  place  two  lakh  acres  of  land  at  my
 disposal?  To  impute  motives  to  them
 IT  think  is  not  fair.

 This  authority,  I  am  glad  one  hon.
 Member  said  that,  was  constituted  on
 the  2th  September,  1958,  that  is,  about
 १74  to  5  months  ago.  I  do  not  say  that
 I  have  done  wonders  during  this
 period.  I  do  not  claim  that.  I  do  no
 wish  to  claim  that.  But  l  myself
 stated  when  I  made  a  stutement  in  this
 House  a  few  months  ago  that  by  the
 time  we  came  w  tne  stage  when  we
 could  get  gomg,  ditticulties  arose
 within  the  administration.  My  only
 fault  has  been  that  3  coulda  have  put.
 an  end  to  these  bickerings  and  the
 administrative  difficulties  in  the  month
 of  August,  1959.  In  my  honest  effort
 to  see  that  the  team  worked  and  the
 good  work  done  by  “A”  or  “B”  was  not
 wasted,  I  made  a  sincere  effort  to
 bring  the  two  or  three  officers  of  mine
 together.  24  am  giving  out  no  secret
 by  making  tine  statement  in  the  House
 that  in  August,  +1959,  orders  were  issu-
 ed  for  sending  back  Mr.  Fletcher  to
 Punjab.  I  was  not  happy  to  send  him
 back.  I  had  gone  to  the  Chief  Minis-
 ter  of  Punjab  myself  and  begged  of
 him  to  release  him  for  the  project.
 But  expericnce  showed  that  while  this
 brilliant  officer  had  many  brilliant
 qualifications,  he  could  only  work  as
 a  one-man  team  and  not  with  a  team
 spirit.  I  may  be  doing  him  injustice.
 He  was  asked  to  go  back  to  Punjab  in
 August,  1959.  He  then  assured  me
 that  things  would  improve  and  he
 should  be  given  another  chance.
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 Little  did  I  realise  then  that  in  the
 gap—September,  October  and  Novem-
 ber—things  would  be  engineered  and
 manoeuvred  in  such  a  way  in  Bengal
 that  Shri  Khanna  whom  Shri  Muxer-
 jee  had  taken  as  a  friend,  whom  he
 had  welcomed  and  cheered,  would,
 within  a  period  of  three  months,  when
 orders  were  issued  for  removal  of  a
 particular  officer,  become  entirely  a
 man  for  whom  certain  adjectives  could
 be  used  as  he  has  been  kind  enough
 to  use.

 Shri  S.  M.  Banerjee:  Not  he,  but
 papers,

 Shri  Mehr  Chand  Khanna:  I  would
 be  fuily  justified  in  asking  a  question
 frum  any  one  in  this  House  or  outside.
 Four  five  years  I  have  been  in  West
 Bengal.  What  have  I  done  during  the
 last  three  months  which  should  indi-
 cate  that  I  have  suddenly  becume  antt-
 Bengali,  that  I  am  no  longer  a  friend
 of  the  Bengali,  thut  I  am  trying  to  ruin
 West  Bengal?

 Shri  5,  M.  Banerjee:  I  take  objec-
 tion  vo  this,  Sir.  He  is  raising  paro-
 chial  feelings.  Nobcdy  suid  he  is  anti-
 Beogali  and  so  on.  Why  is  he  under
 that  impression?  Nobody  is  under
 that  impression.  This  will  create  bad
 bivod.

 Shri  Mebr  Chand  Khanna:  Shri
 Mukerjee  was  kind  enough  to  cite
 some  newspapers.  He  went  even  to
 the  length  of  quoting  a  Bengali  paper
 from  Calcutta,  what  it  said,  but  I  am
 glad  my  hon.  friend  hesitated  to  re-
 peat  it;  because  of  my  personal  rela-
 tions  with  him,  we  are  very  good
 fmends  outside,  he  did  not  use  that
 language.  But  I  am  saying  that  when
 a  man  has  the  right  to  ask  Parliament
 to  appoint  an  enquiry  committee  to  go
 mto  my  past  doings,  at  least  I  have
 the  right  to  enquire  from  any  Bengali,
 from  a  man  of  intelligence,  a  friend  of
 mine  here  and  outside,  and  a  Membe!
 of  this  House  to  tell  me  what  I  huve
 done  within  the  last  three  months  to
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 merit  all  this  criticism.  The  only
 things  that  I  have  done  during  the
 last  three  months  is  this,  that  instead
 of  sending  the  man  back  to  Punjab
 in  the  month  of  August,  1959,  I  gave
 him  a  a  period  of  another  three  or
 four  months;  and  during  that  period,
 from  good  I  become  bad,  my  heart  has
 become  displaced,  I  am  trying  to  dise
 criminate  between  a  refugee’from  the
 East  and  a  refugee  from  the  West.
 The  Demands  for  Grants  relating  to
 this  problem  will  come  up  before  the
 House  before  long.  3  will  take  more
 time  then  and  deal  with  it.

 Now  I  go  back  to  Dandakaranya.
 This  Dandakaranya  Authority  was
 created  only  ten  or  fifteen  months  ago,
 and  I  admitted  in  my  own  statement
 that  it  faced  very  heavy  weather.  [
 accept  full  responsibility  for  all  that
 happened  in  the  meantime.  I  cannot
 shirk  myself  of  that  responsibility.
 Unfortunately,  the  position  of  a  Min-
 ister  is  such  that  he  is  asked  to  create
 an  Authority,  give  powers  to  that
 Authority  to  sanction  contracts  up  to
 Rs.  40  lakhs,  give  power  to  that
 Authority  to  make  appointments  up  to
 Rs.  2,000  per  mensem,  but  if  anything
 gues  wrong,  it  is  the  poor  Minister  who
 is  responsible  to  the  House  under  our
 democratic  and  constitutional  set-up.
 I  accept  that.  I  am  not  disputing  that.

 After  Mr.  Fletcher  left,  I  have  done
 two  or  three  things,  and  I  shall  tel)
 you  what  I  have  done,  so  that  what
 happened  in  the  past  may  not  be  re-
 peated.  If  my  hon.  friends  have  con-
 fidence  in  the  scheme,  and  they  want
 the’  sch  to  be  impl  ted—and
 the  Mover  of  the  motion  was  even
 kind  enough  to  tell  me  that  he  has
 faith  in  me,  and  that  he  wants  me  to
 infuse  my  own  spirit  amongst  the
 officers—then,  I  have  to  see  that
 I  have  a  team  which  can  be
 infused  and  should  be  infused.  I
 have  adopted  certain  methods.  Let  me
 at  the  very  outset  say  that  the  climate
 in  Dandakaranya  has  changed.  (In-



 4709  Motion  re:

 {Shri  Mehr  Chand  Khanna|
 terruption).  As  regards  what  was  said
 in  the  Bengal  press  or  in  any  other
 press,  a  couple  of  months  ago  there
 may  have  been  a  certain  amount
 of  justification  for  that;  but  most
 of  it  has  died  down  now.  There
 is  a  team  spirit  amongst  the  officials
 there.  They  are  fully  alive  to  the  res-
 ponsibilitics  with  which  they  are  faced.
 I  was  there  only  about  a  fortnight  or
 three  weeks  ago,  and  |  have  travelled
 over  all  the  area,  But,  I  am  not  de-
 pending  only  on  that,  though  I  am
 happy  that  the  climate  has  changed,
 the  climate  is  good,  and  things  are
 going  on  in  a  very  smooth  way,  and
 there  is  no  difficulty  with  which  I  am
 faced  now,  anyhow  not  to  the  extent
 to  which  I  was  faced  before.  I  have
 taken  two  or  three  steps.

 The  first  step  that  I  have  taken  is
 tnat  a  directive  has  been  given  fo  the
 Dandakaranya  Development  Authority.
 We  had  kept  it  secret  till  now,  but,
 with  your  permission,  I  would  read
 out  the  directive  that  had  been  given
 to  the  Dandakaranya  Development
 Authority.  It  is  as  follows:

 “The  Chief  Administrator,  as
 mentioned  in  the  Resolution  setting
 up  the  Authority,  is  the  Chief
 Executive  Officer  of  the  Authority
 and  85  such,  the  overall  responsi-
 bility  for  the  implementation  of
 the  Project  has  been  laid  on  his
 shoulders.  Partly  to  underline
 this,  he  also  now  been  appointed
 as  Deputy  Chairman.  While  at
 meetings  of  the  Dandakaranya
 Development  Authority,  all  Mem-
 bers  have  the  right  and  the  privi-
 lege  to  speak  with  equal  voice,  in
 the  ‘field  of  execution,  the  role  of
 the  Chief  Administrator  is  that  of
 the  Captain  of  a  team,  If  he  is  to
 discharge  hig  duties  satisfactorily,
 fe  must  remain  primo  inter  pares.
 He  must  be  in  a  position  to  guide
 and  direct  and  must  for  that  pur-
 pose  be  able  to  call  for  informa-
 tion.  issue  directives,  pass  orders
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 and  ask  for  explananon,  in  the
 field  not  only  of  subjecis  with
 which  he  is  directly  concerned,
 but  also  in  regard  to  matters
 which  are  the  direct  responsibility
 of  the  other  Members  of  the  Autho-
 rity,  He  would  of  course,  whenever
 he  finds  it  necessary  call  for  infor-
 Taauiou  07  pass  order,  to  junior
 officers  direct  and  keep  the  Mem-
 ber  in  charge  of  the  subject  in-
 formed.  All  officers  and  staff  of
 the  Project,  however,  should
 understand  clearly  that  the  posi-
 tion  of  the  Chief  Administrator
 is  that  of  the  Head  of  the  Adzmin-
 istration  and  that  no  one  should
 ever  think  of  seeking  protection
 under  narrow  departmentalism  to
 evade  answering  his  questions  or
 carrying  out  hig  orders.

 2.  The  Financial  Adviser,  Chiet
 Engineer  and  the  Chief  Director
 (Agriculture  and  Development)
 are  Heads  of  Departments  with
 full  responsibility  to  deal  with  and
 control  the  technical  details  of  the
 work  entrusted  to  them.  Their
 relationship  to  the  Chief  Admin-
 istrator  is  clearly  that  of  Advisers
 to  the  Chief  Executive.  While
 the  Heads  of  the  respective
 Department;  must  bear  full  res-
 ponsibility  for  the  efficient  run-
 ning  of  their  Departments,  the
 Chief  Administrator  must  have
 the  inherent  right  to  exercise
 overriding  powers  of  supervision
 and  direction,  whenever  he  con-
 siders  it  necessary.”.

 Further.  the  powers  of  the  members
 have  also  been  defined.

 (a)  “The  Dandakaranya  Deve-
 lopment  Authority  has  delegated
 powers  to  the  Chief  Administra-
 tor  to  sanction  schemes  costing  up
 to  Rs.  5  lakhs.

 (b)  In  the  interest  of  the  smooth
 running  of  the  Project,  different
 Departnients  have  been  allocated

 8  fo)
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 between  the  four  whole-time
 Members  of  the  Dandakaranya
 Development  Authority.  Each  of
 the  whole-time  members  hag  been

 :  given  the  powers  of  the  Head  of
 a  Department.”.
 So,  the  difficulty  that  arose  in  the

 Seginning  about  the  clear  demarcation
 of  powcrs  between  the  Chief  Admin-

 -istrator  and  the  two  Members  which
 ‘was  partly  responsible  for  upsetting
 ™my  programme  of  rehabilitation,  lead-
 ing  to  a  certain  amount  of  set-back
 to  the  project.  is  being  remedied  by
 steps  taken.

 Another  matter  which  has  been  dis-
 turbing  the  minds  of  the  people  there

 .and  some  of  my  friends  here  is  the
 interests  of  the  tribals  in  the  project.
 The  tribals  have  been  there  from  time
 immemorial.  I  am  operating  in  their
 area.  I  want  their  goodwill  and  I  also
 want  that  there  interests  should  not

 ‘only  be  protected  but  also  advanced.
 In  regard  to  the  tribals,  directive  has
 also  been  issued  to  the  D.D.A.

 “(i)  The  Triba]  Organisation  in
 the  D.D.A,  should  be  strength-
 ened  with  people  who  know
 the  loca]  language  and  the
 local  conditions.

 4ii)  Liaison  should  be  established
 with  the  local  tribal  leaders
 SO  ag  to  get  to  know  their  feel
 ings  in  regard  to  tribal  wel-
 fare.

 4iii)  Medica]  ont-posts  should  be
 established  in  the  tribal  areas
 and  the  visits  by  medica]  units
 to  the  tribal  villages  should
 not  be  on  an  66  hoc  basis
 but  should  ‘be  ‘the  normal
 routine.

 \iv)  The  question  of  water-supply
 in  tribal  villages  should  be
 given  greater  attention  and
 the  activities  in  this  regard
 should  be  intensified.

 «  (v)  Immediate  steps  should  be
 ae  taken  to  create  Tribal  ‘Group

 Leaders  who  can  take  over
 work  in  the  Engineering  Sec-

 oe  tion  on  lines  similar  to  those
 डा  ‘obtaining  for  the  D.P.  ‘Group 7  Leaders.
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 (vi)  25  per  cent.  of  the  total  area
 reclaimed  should  be  made
 available  for  allotment  to  the
 tribals.”

 Sir,  I  said  a  little  while  ago  and  the
 House  might  also  reniember  that
 though  in  Dethi  perhaps  one  can  work
 all  the  42  months  in  the  year,  in
 Dandakaranya,  one  cannot  work  for
 more  than  7  months,  in  a  year,  For  4
 or  5  months  there  is  veryeheavy  mnon-
 soon.  There  are  no  roads  and  there
 is  no  communication.  Even  in  the
 areas  I  am  now  operating  today,  I  may
 have  to  withdraw  my  machines  ४७
 other  areas  because  in  those  areas  we
 might  even  be  bogged.  So,  the  posi-
 tion  is  this.  In  spite  of  this  we  have
 achieved  some  results.  I  do  not  say
 the  results  are  spectacular.  I  do  not
 say  the  results  are  so  good  as  I  could
 trumpet  them.  But,  [  feel  that  in  the
 condition,  we  were  placed  we  have
 achieved  something.

 An  hon,  Member  asked:  You  wanted
 to  operate  in  certain  areas  and  have
 withdrawn.  We  did.  But  no  survey
 had  been  taken  and  we  started  because
 we  wanted  to  come  to  grips  with  the
 scheme.  And  the  result  was  we  found
 that  we  were  operating  in  an  area
 where  we  should  never  have  entered.

 As  regards  the  movement  of  dis-
 placed  persons  from  West  Bengal,  the
 exact  number  of  people  who  have  been
 taken  there  up  to  date  ts  1,631  famf-
 lies  comprising  7,264  persons.

 As  regards  camps,  I  might  say  in
 passing  that  it  45  most  unfair  to  charge
 and  accuse  the  Government  of  treat-
 ing  these  persons  in  a  manner  which

 icks  of  inh  It  is  not  ap-
 preciated  that  during  the  last  0  years,
 over  10,25,000  persons  were  allowed
 to  enter  the  camps.  Out  of  42  lakhs
 that  came  from  East  Pakistan,  morc
 than  25  per  cent.  went  into  the  camps.
 Now,  the  number  is  only  about
 +1,25,000.  The  Government  hag  spent
 up  till  now  Hs.  55  crores  on  giving
 doles  to  these  displaced  persons.  My
 budget  for  this  year  is  Rs.  5  crores.  It

 _is  not  a  small  sum.  The  sum  that  I  am
 going  to  spend  annually  on  the  deve-
 lopment  of  Dandakaranya  is  being
 spent  in  West  Bengal  in  feeding  thege
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 people  who  are  on  doles.  The  budget
 for  next  year  is  Rs.  34  crores.  If  my
 heart  had  got  displaced,  would  I  have
 allowed  these  people  to  get  into  the
 camps  in  the  years  955  and  956  when
 they  came  from  East  Pakistan.  More
 than  fifty  per  cent.  of  those  who  came
 went  into  the  camps  and  we  did  not
 stop  anybody.  If  a  D.P.  is  living  in  a
 camp  and  He  has  to  be  rehabilitated,
 there  are  only  two  courses  open  to  him
 and  I  have  a  right  to  enquire  from
 him.  EKither  make  your  own  cffort  and
 come  forward  with  a  scheme  to  me
 and  if  I  do  not  sanction  it,  you  can
 blame  me  for  taking  a  Bengali  to  Dan-
 dakaranya  or  denying  him  those  bene-
 fits  in  West  Bengal.  But  if  he  will  not
 formulate  a  scheme  and  there  are  no
 lands  available  in  West  Bengal  and  the
 State  Government  cannot  formulate  a
 scheme  for  the  rehabilitation,  either
 I  keep  these  refugees  in  camps  inde-
 finitely  or  I  take  them  to  another  place
 for  rehabilitation.  The  best  lands  have
 been  taken  in  U.P.,  in  Bihar.  In  spite

 ‘of  all  that  has  been  said  and  done
 about  me  and  my  Ministry,  there  has
 not  been  a  single  desertion  during  the
 last  two  or  three  years  from  all  these
 rehabilitation  colonies  which  have
 been  set  up  in  Rajasthan,  U.P.  and
 Bihar.  On  the  one  hand,  I  am  accus-
 ed  of  not  going  ahead  with  the  scheme
 and  not  liquidating  these  camps  and
 every  time  it  has  been  thrown  at  my
 face  that  though  the  Dandakaranya
 Authority  was  started  on  the  lZth  Sep-
 tember,  958  a  decision  was  taken  only
 in  July  959  that  so  many  families
 would  be  moved.  These  families  shall
 be  moved  out.  Either  they  remain  in
 West  Bengal  and  seek  rehabilitation
 there  or  adopt  the  other  alternative.

 Every  single  bananama  scheme  that
 has  come  to  my  Ministry  has  been
 sanctioned  and  no  single  bananama
 scheme  is  pending.  There  ar  e  friends
 who  doubt  the  wisdom  of  the  bana-
 nama  scheme.  It  is  difficult  for  me  to
 make  a  bold  statement  about  the  clo-
 sure  of  these  camps  but  my  programme
 is  there  and  I  have  been  following
 that—2,000  families  per  month,  My
 intention  is  to  give  notice  to  2,000
 families  each  month.  The  number  of
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 families  in  camps  in  West  Bengal  is
 between  20,000—25,000  families  I  want
 to  finish  this  process  by  the  end  of  this
 year.  If  a  camp  refugee  comes  with
 me  to  Dandakaranya,  the  responsibi-
 lity  is  mine  and  I  shall  provide  him
 with  work  and  shelter  and  ultimate
 rehabilitation  but  under  no  circum-
 stances  are  these  camps  proposed  to
 be  kept  open  indefinitely.  Two  or  three
 minutes  more  and  I  will  touch  upon
 reclamation.

 Shri  D.  C.  Sharma:
 minutes.

 Shri  Mebr  Chand  Khanna:  12,000
 acres  have  been  cleared  of  which  4,000
 acres  have  been  fully  reclaimed.  12,000
 acres  within  a  period  of  a  few  months
 is  not  a  mean  performance.  My  target
 is  that  by  the  end  of  this  working
 season—till  about  the  beginning  of
 June,  we  should  be  able  to  reclaim
 anything  between  5,000—20,000  acres
 and  my  target  for  the  next  year  to
 reclaim  over  50,000  acres  stands.  As
 I  said  in  the  House  this  morning,
 orders  have  been  placed  for  machines
 worth  about  Rs.  °50  crores.

 I  also  want  five

 Shri  A.  C,  Guha:  What  about  irm-
 gation?

 Shri  Mehr  Chand  Khanna:  I  am
 glad  my  attention  has  been  invited  to
 this.  This  is  a  one  crop  area  and  my
 friend,  Shri  Panigrahi  who  is  right  in
 front  of  me  will  bear  me  out.  We
 allot  seven  acres  of  reclaimed  land
 to  each  displaced  person  and  we  con-
 sider  it  an  economic  holding.  We  may
 be  able  to  help  him  a  little  more.
 There  are  not  many  families  even  in
 the  tribal  areas  and  other  plaveg  in
 India  who  have  got  reclaimed  land
 of  seven  acres;  it  is  not  a  small  area.
 We  put  forward  two  schemes—dam
 schemes.  One  is  called  the  Bhasker
 Dam  and  the  other  the  sattiguda  dam.

 A  little  fun  was  made  of  it.  The  cost
 of  these  schemes  is  Rs.  25  crores
 One  is  about  Rs.  90  lakhs  to  Rs.  {
 crores  and  the  other  is  about.
 Rs.  i4  crores  to  Rs.  723  crores.
 These  have  gone  to  the  appro-
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 priate  Ministry,  and  I  am  prepared  to
 make  a  statement  in  the  House  that
 the  Bhasker  Dam  Scheme  has  already
 been  sanctioned.

 Now,  Sir,  the  reclamation  pro-
 gramme  or  the  t  programme
 is  not  going  to  be  stupped  because  the
 Bhasker  Dam  scheme  or  the  sattiguda
 Dam  Scheme  is  not.  there.  They  have
 nothing  to  do  with  the  allotment  pro-
 gtamme,  because  our  larget  is  to  allot
 seven  acres  to  each  family.  That  is
 what  we  are  doing,  thut  is  what  we
 are  going  to  give  to  the  displaced  per-
 sons  and  tribal  peuple.  There  are
 a  number  of  rivers  in  the  area.
 The  rainfall  there  is  60  inches
 to  70  inches.  If  all  the  people
 in  that  area  can  live  on  a  one
 crop  cultivation  and  I  give  them  an
 economic  holding,  I  should  not  be
 accused  because  my  irrigation  schemes
 are  not  there.  But  I  am  attempting
 to  build  dams  and  tanks,  Tanks  are
 there  for  fishery  utc.  These  have  no
 relation  with  irrigation,  hardly  any
 relation  with  irrigation.  Each  village
 will  have  a  tank  for  water  supply  and
 all  that.

 As  regards  engineering  works,
 schemes  worth  about  Rs.  88  lakhs  are
 in  operation  today.  About  roads,  I
 made  a  statement  only  the  other  day
 that  on  a  number  of  roads  metal  work
 is  going  on,  surveys  have  been  made.
 bridges  are  going  to  be  constructed
 and  ail  that.  Survevs  have  already
 been  made  for  about  80  mules  of  rail-
 ways.  ‘he  Railway  Minister  made  a
 statement  to  that  effect.

 One  minute  more,  Sir,  and  i  nave
 done,  We  have  already  put  up  8  num-
 ber  of  schools  and  there  are  400  chil-
 dren  in  these  schouls  today  receiving
 education.  We  have  got  a  large  num-
 ber  of  medical  vans.  We  have  put  up
 a  number  of  hospitals  and  dispensaries.
 We  have  built  about  40  to  50  villages.
 Previously  these  families  had  to  live
 in  tents  in  West  Bengal  all  the  ten
 years.  I  had  no  tools,  no  staff,  no
 engineers,  nothing  to  go  by.  With  a
 view  to  move  these  families  we  had
 to  huy  tents.  But  now  we  are  replac-
 ing  these  tents  with  Basha  huts.  My

 _intention  is  not  to  remove  them  from
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 one  camp  in  West  Bengal  to  another
 in  Dandakaranya,  That  is  not  in  the
 rehabilitation  scheme.  There  is  one
 reason  why  some  of  the  displaced  per-
 sons  living  in  West  Bengal,  living  in
 tents,  are  hesitant  tv  go  to  Dandakara-
 nya.  All  along  they  have  been  living.
 on  doles,  living  a  life  of  indolence.
 They  get  Ks.  00  per  month  or  a  little
 more  from  me  and  they  aré  happy
 there.  If  they  go  out  from  there,  they
 have  to  earn,  they  have  to  work.  In
 that  case  a  man  has  to  build  his  own
 road,  his  own  house,  his  own  village.
 We  are  relating  work  with  rehabuli-
 tation.  It  is  the  refugee  himself  whom
 I  have  made  the  group  leader  and  the
 contractor  thus  eliminating  the  middle
 men,

 it  is  a  very  uncharitable  remark  for
 an  hon.  Member  to  have  made,  that
 one  woman  and  child  died.  I  have
 looked  into  that  case.  The  facts  stut-
 ed  are  not  correct.

 Shri  S.  M.  Banerjee:  Did  they  not
 die?

 Shri  Tangamani  (Madurai):  They
 died  due  to  lack  of  medical  aid.

 Shri  Mehr  Chand  Khanna:  People
 die  in  West  Bengal  also;  people  die  in
 Delhi  too.  May  I  say  for  the  informa-
 tion  of  the  hon.  Member  sitting  oppo-
 site  that  where  the  death  rate  in  West
 Bengal  is  about  0  per  thousand,  in
 the  refugee  camps  it  is  9  per  thousand,
 and  where  the  birth  rate  in  West  Ben-
 gal  igs  2l  per  thousand,  it  is  35  per
 thousand  in  my  camps.

 Shri  S.  M.  Banerjee:  Result  of
 carelessness.
 27.59  hrs.

 (Mr,  Speaker  in  the  Chair]
 Shri  Mehr  Chand  Khanna:  I  have,

 Sir,  a  lot  to  say.  I  am  grateful  for
 your  indulgence.  I  will  only  sum  up
 be  saying  this,  that  I  am  fully  alive
 to  the  importance  of  this  scheme.  I
 know,  Sir,  that  I  am  on  trial.  The
 hon.  Members  have  placed  a  certain
 amount  of  faith  in  me.  I  can  only
 assure  them,  that  given  strength  by
 God  and  co-operation  from  my  hon..
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 friends  in  the  House  whether  on  this
 side  or  that  side,  I  should  be  able  to
 discharge  my  duties  as  best  as  I  can
 under  the  circumstances  in  which  I
 am  placed.  I  am  again  grateful  to  the
 Members  for  the  opportunity  that  they
 gave  me  for  explaining  the  scheme  to
 them.  .It  is  a  difficult  scheme.  It  has
 vast  potentialities  and  if  we  get  the
 support  of  the  Members  of  this  House,
 this  scheme  would  be  implemented
 and  it  would  advance  the  interests  of
 the  tribals,  the  refugees.  as  wel]  as
 the  country  at  large.

 38  brs.

 Shri  Braj  Raj  Siugh  (Firozabad):
 May  I  put  one  question?  What  has
 been  tho  expenditure  in  reclaiming  the
 land,  per  acre?

 Shri  Mehr  Chand  Khanna:  |  am
 atraid  it  is  very  difficult  for  me  to
 answer  that.  I  can  tell  you  one  thing.
 If  you  measure  the  scheme  in  terms  of
 money  and  acre,  it  is  likely  to  be  very
 expensive.  Because,  if  you  are  work-
 ing  on  a  scheme  in  an  area  which  is
 already  developed,  where  there  are
 roads,  where  there  are  communication
 facilities,  the  cost  will  be  much  less.
 But  if  I  buy  a  tractor  for  a  scheme,  if
 ¥  build  a  road  for  a  scheme,  and  then
 have  irrigation,  all  the  cost  is  added  to
 the  scheme  and  the  expenditure  per
 vacre  is  likely  to  be  very  heavy.  If
 you  take  Uttar  Pradesh  and  reclaim
 a  piece  of  land  there,  all  these  facili-
 ‘ties  are  there  and  so  the  cost  cannot
 ‘be  more  than,  say.  a  few  hundred
 rupees  per  acre.

 Shri  D.  C.  Sharma:  Mr.  Speaker,
 Sir,  the  hon.  Minister  was  pleased  to
 quote  Mark  Twain.  I  am  also  remind-
 ed  of  another  saying  of  Mark  Twain.

 Mr.  Speaker:  Hon.  Members  will
 continue  to  remain  in  their  seats.  We
 have  a  half-hour  discussion.

 Shri  D.  C.  Sharma:  When  Mark
 ‘Twain  came  to  India,  he  saw  some
 washerman  washing  clothes.  After
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 seeing  that,  he  said  that  India  is  a
 wonderfu]  land,  where  the  washermen
 try  to  break  stones  with  clothes.  A
 similar  miracle  has  been  performed  by
 the  hon.  Minister.  Further,  instead  of
 giving  us  arguments,  instead  of  giving
 us  a  tale  of  performance,  instead  of
 telling  us  what  has  been  done,  instead
 of  telling  us  what  has  to  be  done  in
 the  near  future,  he  has  given  us  a
 beautiful  fairy  tale.

 I  have  asked  myself  very  often,
 “Why  do  I  like  this  hon.  Minister?”
 Today,  I  find  the  answer  to  the  ques-
 tion.  He  is  very  good  at  telling  fairy
 tales.  One  of  the  most  interesting
 fairy  tales  that  he  has  told  us  is,  what
 this  Dandakaranya  will  be.  I  do  not
 want  to  live  in  the  world  of  will  be.
 I  want  to  live  in  the  world  of  what  has
 been.  The  difference  between  the  hon.
 Minister  and  myself  is  that  while  he
 lives  in  the  world  of  wil}  be,  I  live  in
 the  world  of  what  has  been.  From
 this  point  of  view,  when  I  look  at  the
 Dandakaranya  scheme,  I  do  not  feel  as
 happy  as  the  hon.  Minister  does.  He
 hag  spoken  with  a  sense  of  injured
 innocence.  He  has  said  that  the  pro-
 fessor  from  the  east  and  the  professor
 from  the  west  have  joined.  I  know
 this  story  will  be  carried  to  as  many
 places  85  possible.  {  tell  you  that  the
 professor  from  the  west,  the  professor
 from  the  east,  the  professor  from  the
 south  and  the  professor  from  the  north
 will  all  join  when  there  is  a  good
 cause,  and  there  cannot  be  any  better
 cause  than  the  cause  of  the  refugees
 in  India.

 IT  am  very  happy  that  all  the  hon.
 Members  who  have  spoken  on  this
 subject  on  the  floor  of  the  House  have
 spoken  with  one  voice  about  the  reha-
 bilitation  of  the  refugees.  We  here,
 as  Members  of  Parliament,  represent
 seven  lakhs  of  pépple  from  each  con-
 stituency.  We  represent  the  people
 and  serve  the  people.  We  have  to
 answer  questions  of  the  people.  not  on
 the  floor  of  the  House  but  outside.
 When  we  go  out,  we  are  asked,  “What
 has  this  Dandakaranya  scheme  achiev-
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 हते?  I  will  tell  them  that  the  climate
 ‘has  changed!  But  what  kind  of  cli-
 ‘mate?  The  hon.  Minister  told  us  that

 he  has  issued  a  new  directive.  Now,
 T  can  find  that  kind  of  directive  in  any
 book  on  public  administration  which
 is  used  by  the  college  students.

 T  submitted  then  and  I  submit  again
 that  Dandakaranya  is  u  great  scheme.
 It  is  to  be  executed  by  men  of  imagi-
 nation  and  goodwill:  it  is  to  be  done
 in  a  proper  spirit.  The  conception  is
 great,  execution  is  poor,  goodwill  is
 lacking  and  faith  is  absolutely  absent.
 Therefore,  |  do  not  know  how  the
 scheme  wil]  come  up.

 The  hon.  Minister  was  pleased  to  say
 that  he  wants  to  make  the  best  use
 of  the  men,  material  and  resources.  I
 am  at  one  with  him  in  that,  but  seeing
 the  way  the  Authority  is  going,  the
 way  this  Authority  lacks  team-spirit
 and  the  way  things  are  being  managed,
 our  men,  material  and  resources  are
 not  going  to  be  put  to  the  best  use.
 l,  therefore,  plead  with  him  in  all
 earnestness  and  in  all  humility  of  a
 Member  vis-a-vis  a  Minister  that  he
 should  kindly  see  to  it  that  this  scheme
 materialises.  Sir,  this  scheme  can  be
 the  crowning  glory  of  the  Rehabilita-
 tion  Ministry;  but,  it  also  can  be  the
 crowning  futility  of  the  Rehabilitation
 Ministry.  I  would  request  him  to  see
 that  it  is  made  the  crowning  glory  of
 the  Rehabilitation  Ministry.

 Shri  Mehr  Chand  Khanna:  You  shal]
 not  be  disappointed.

 Mr.  Speaker:  The  question  is:

 “That  this  House  takes  note  of
 the  Statement  on  the  Dandakara-
 nya  Development  Authority  laid
 on  the  Table  of  the  House  on  the
 27th  November,  1988,  by  the  Min-

 ‘jster  of  Rehabilitation  and  Mino-
 rity  Affairs.”

 The  motion  was  adopted.
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 *COMMUNITY  DEVELOPMENT

 PROGRAMME  IN  INDIA
 Mr.  Speaker:  The  House  will  now

 take  up  the  half-an-hour  discussion.
 Shri  Raghubir  Sahai  (Budaun):  Sir,

 a  very  important  report  on’  community
 development  was  issued  by  the  U.  N.
 Mission,  who  visited  our  country  last
 year.  Among  many  suggestions  that
 they  made,  one  important  suggestion
 they  gave  us  was  that  the  programme
 of  community  development  should  be
 further  staggered.  As  that  suggestion
 w&s  a  very  important  one,  naturally
 Members  of  this  House  were  anxious
 to  know  what  were  the  reactions  of
 the  C  ity  Devel  t  Ministry
 to  that  report.

 A  question  was  tabled  in  this  House,
 which  was  replied  by  the  hon.  Minis-
 ter  on  the  0th  February.  He  gave  a
 categorical  reply  that  this  particular
 suggestion  about  the  staggering  of  the
 programme  has  not  been  accepted.  In
 regard  to  that  categorical  statement,  a
 further  elucidation  on  the  part  of  the
 Minister,  which  he  had  made  on  23rd
 December,  1959,  was  brought  to  his
 notice.  He  had  remarked  in  his  speech
 ut  an  informal  consultative  committee
 meeting  on  23rd  December,  1989:

 “The  Minister  agreed  with  the
 suggestion  for  extension  of  the
 period  of  Pre-extension  Blocks
 where  necessary  and  observed  that
 a  decision  had  been  taken  not  to
 allow  conversion  of  these  block:
 into  regular  Stage  I  Blocks  untess
 some  definite  proof  of  the  spirit  of
 self-help  and  self-sacrifice  by  the
 village  people  was  forthcoming.
 The  new  blocks  in  certain  cases
 went  without  the  full  complement
 of  the  staff  which  adversely  affect-
 ed  the  progress  of  work.  A  deci-
 sion  had  been  taken  not  to  allot
 more  blocks  to  a  State  unless  the
 basic  staff  was  available.”

 New,  in  view  of  this  elucidation  and

 *Half-an-hour  discussion.  ff
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 given  previously,  a  doubt  arose  in  the
 minds  of  members,  and  I  put  to  him
 the  elucidation  that  he  made  on  the
 23rd  of  December,  to  which  the  hon.
 Deputy  Minister  was  pleased  to  reply:

 “The  two  points  raised  by  the
 hon.  Member  are  not  identical.  Onc
 is  a  suggestion  made  by  the  UN
 Mission  to  stagger  the  programme,
 and  anolher  ascertainment  of  the
 willingness  of  the  people  and  aolsu
 knowing  whether  they  are  ready
 to  take  up  the  block.”

 He  further  goes  on  to  say:

 “One  is  indigenous  and  the  other
 is  foreign.”

 The  least  that  I  can  say  about  this
 reply  is  that  it  is  net  only  evasive  but
 it  refuses  to  appreciate  the  import  of
 the  supplementary  put  to  him.

 After  these  replies  the  question  for
 consideration  is  whether  alter  having
 made  that  statement,  which  the  hon.
 Minister  was  pleased  to  make  in  the
 informal  consultative  committee  about
 the  conversion  of  pre-extension  blocks
 into  regular  stage  I  blocks,  on  the
 definite  proof  of  the  spirit  of  relf-help
 and  self-sacrifice  by  the  village  peo-
 ple;  this  would  not  virtually  amount
 to  staggering  of  the  programme.  Sc,
 I  put  it  to  him:  what  is  the  measure
 of  self-help  and  self-sacrifice  on  the
 part  of  the  people  and  has  that
 measure  been  applied  so  far  an  if  so,
 with  what  result?  Now,  everybody
 knows  that  our  present  achievements
 in  the  Community  Development  Pro-
 gramme  are  certainly  spectacular:  that
 is,  if  our  physical  targets  are  properly
 analysed,  they  would  mean  the  Gov-
 e:mment  money  allotted  for  this  pur-
 pose  plus  the  work  done  by  the  Block
 staff  plus  the  co-operation  given  or
 extended  by  the  village  peuple  I
 submit  that  if  things  had  been  left  only
 to  the  self-help  and  self-sacrific:  on
 the  part  of  the  village  people  the  re-
 scu'ts  would  not  have  been  so  spectoci-
 saat  ag  they  now  870.
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 7a  this  connection,  the  U.N.  Mission's
 arguments  should  have  been  siven
 mvre  serious  consideration.  On  what
 basis  did  they  come  to  the  conclusion
 that  the  programme  should  be  further
 staggered?  They  said:

 “(l)  Due  to  the  fast  rate  of  ex-
 pansion,  approximately  25  ner
 cent  of  posts  in  the  existing  blocks
 are  vacant.

 (2)  It  seems  advisable...  to
 weed  out  inefficient  and  undesice
 ble  personnel,  which  in  sore
 States  ig  estimated  at  as  much  av
 25  per  cent.  of  the  total,  «und
 also  to  strengthen  supervision  ana
 to  provide  better  service  training.”

 The  U.N.  Mission  has  estimated  that
 this  kind  of  undesirable  personnel
 should  be  only  to  the  extent  of  2b  per
 cent.  I  may  state  here  tha:  only  very
 vecertly  Punjab  Government  set  up
 a  non-official  evaluation  committee
 suthough  that  committee's  report  is
 not  available  to  us,  still  cop‘ous  ex-
 trocts  from  that  report  have  ben
 quoted  in  some  of  the  important  pepers
 af  Nethi  with  their  comments  thereon.
 One  of  the  most  important  extracts
 fiom  that  report  is:

 “The  selection  of  BDOs  and
 village-level  workers,"  ssys  the
 Evaluation  Committee,  “has  not
 been  done  with  meticulous  care
 and  the  result  is  that  at  least  50
 per  cent  of  the  present  Int  have
 not  proved  equal  to  the  task  as-
 signed  to  them.  Unfortunately,
 some  undesirable  persons  have:
 also  found  their  way  to  Descme
 BDOs."
 The  cstimate  of  this  Evaluation

 Committee  is  that  inefficient  staff  goee
 up  to  50  per  cent.  The  third  reason
 that  was  assigned  by  the  U.N.  Mission
 was  that  in  addition  greater  attention
 should  be  paid  to  the  increase  in  agri-
 cultural  production.

 Now,  these  are  the  three  main  rca-
 sons  on  which  they  base  their  sugges-
 tion  and  their  argument  tha:  the  pro-
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 £ramme  of  extension  of  the  commu-
 rity  development  blocks  should  be
 further  staggered:

 lt  stands  to  reason  why,  when  the
 hen.  Minister  had  himself  admitted
 that  for  the  conversion  of  the  pre-
 extension  blocks  the  condition  prece-
 dent  would  be  the  determination  of
 se!f-sacrifice  and  self-reliance  on  the
 part  of  the  village  peopl:,.  which
 amounts  to  staggering,  he  is  taking  up
 this  position  now.  In  regard  to  the
 dete:  mination  of  self-reliance  ond  self-
 sacrifice  on  the  part  of  the  village
 people,  a  very  important  decision  had
 been  made  on  the  l5th  December,  958
 AL  a  meeting  which  was  presided

 Mr.  Speaker:  The  hon.  Member's
 tire  is  up.

 Shri  Raghubir  Sahai:  I  will  take
 about  five  minutes  more.

 Mr.  Speaker:  He  cannot  go  on  tak-
 ing  more  time.  There  is  only  half  an
 hour  on  the  whole.

 Shri  Raghubir  Sahai:  |  will  be  still
 inore  brief.

 Mr.  Speaker:  He  must  be  quick.  It
 may  be  something  like  asking  a  few
 questions.  There  is  no  question  of
 developing  an  argument  here.

 Shri  Raghubir  Sahai:  |  will  try  to
 be  brief.

 .In  that  circular  it  was  stated  that
 the  following  tests  would  be  apohed
 for  determining  self-reliance  and  self-
 scarifice  on  the  part  of  the  village
 provle:

 fair  evidence  of  village  cleanb-
 nevs  and  sanitation;  number  of
 compost  pits  dug  and  used,  extent
 of  coverage  by  Panchayats  and
 o-operatives;  extent  to  which
 responsibility  for  development
 y:ugramme  is  shouldered  by
 Panchayats;  extent  to  which  eredit
 ard  supplies  are  channelised
 through  co-operatives;  and  any
 other  criterion.

 Now,  they  are  all  very  difficult  tests.
 rT  would  like  to  know  from  tne  hon.
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 Minster  if  he  has  given  a  goud  try  to
 there  tests.  If  they  are  made  a  condi-
 tion  precedent  for  the  conversion  of
 the  pre-extension  blocks,  how  these
 tests  were  applied?  I  fee)  that  if  they
 are  being  honestly  applied,  the  con-
 version  would  be  delayed  and  thereby
 staggering  would  take  place  as  a  matter
 of  cuurse.  ५

 My  last  point  would  be  tha:  accerd-
 ing  to  the  UN  Mission  report  the  new
 phasing  of  the  programme  would  be
 that  in  960  some  400  new  blocks  are
 going  to  be  started,  in  196!  about  500,
 in  962  about  600  and  in  963  about
 800.  Now,  how  this  task  is  going  to
 be  achieved,  when  we  are  short  of
 versornel,  when  inefficiency  is  there.
 when  training  has  not  come  up  to  the
 leve!  and  when  therc  is  a  lot  of  dis-
 satisfaction  about  the  working  of  the
 vrogramme  from  all  direciions?  There
 is  the  Punjab  report  and  Bihar  criti-
 cism.  Is  it  prudent  on  our  part  to
 stick  rigidly  to  the  programme  that  we
 have  laid  down  some  time  ago?  Is  the
 hon.  Minister  standing  om  prestige  or
 is  he  interested  in  building  up  the  re-
 putation  of  the  Community  Develop-
 ment  Department?  I  dare  say,  ke  js
 more  interested,  and  he  should  be
 more  interested,  in  building  up  the
 reputation  of  the  department  and  will
 not  rigidly  follow  the  programme
 xhich  was  evolved  some  two  or  three
 years  ago,  for  the  modification  of
 which  there  is  a  lot  of  material  at  our
 disposal.

 Mr.  Speaker:  I  find  that  Shri  Bhakt
 Darsban  has  written  to  m«  that  this
 is  a  question  which  had  been  tabled
 by  him.

 Shri  Bhakt  Darshan:  Yes,  Sir.

 Mr.  Speaker:  Instead  of  his  getting
 the  opportunity  to  raise  a  half  an-hour
 discussion,  another  hon.  Member  gets
 it.  Of  course,  any  hon,  Member  can
 give  notice,  but  I  shall  take  care  to
 see  that  in  all  such  cases,  preference
 is  given  to  the  hon.  Member  who
 tables  the  question  and  gives  notice
 of  half-an-hour  discussion  within
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 three  days  of  the  date  on  which  the
 question  had  been  answered  in  the
 House.  If  within  three  days,  more
 than  one  Member  gives  notice,  I  would
 give  preference  to  the  hon.  Member
 who  tabled  the  question.

 Shri  Raghubir  Sahai:  With  your
 permission,  Sir,  I  may  point  out  thal
 my  name  was  also  added  lo  that
 question.

 Mr.  Speaker:  That  is  all  right.  It
 makes  it  easier.

 श्रो  भक्त  बन  (गढ़वाल  )  :  श्रध्यक्ष
 महोदय,  में  केवल  तीन  प्रश्न,  जो  कि  एक
 दूसरे  से  सम्बन्धित  हैं,  माननीय  मंत्री  जी  के
 सम्मल  रखना  चाहता  हूं  ।

 यह  जो  संयुक्त  राष्ट्रीय  प्रध्यमन  मंडल
 भारत  में  आया  था  क्‍या  उसको  विदयोष  तौर
 पर  हिदायत  दी  गई  थी--क््या  उस  के
 “टम्ज  झाफ़  रेफरेंस"  में  यह  था  कि  वह  इस
 बात  की  सिफ़ारिश  करें  कि  हमारे  देश  में
 विकास-खंडों  के  खोलने  का  जो  क्रम  चल  रहा
 है,  जो  रफ़्तार  चल  रही  है,  उस  को  घीमा
 किया  जाये  ?  क्या  उन  से  खास  तौर  से
 यह  प्रूछा  गया  था?

 जब  कि  उन्होंते  श्रपनी  रिपोर्ट  में  साफ़
 कहा  है  कि  उन्होंने  समय  समय  पर  केन्द्रीय
 सरकार के  मंत्रियों  और  अधिकारियों  से  परा-
 मर्श  किया,  विचार  विनिमय  किया,  बात-
 चीत  की  झौर  उस  के  बाद  जेनेवा  में  जा  कर
 अपनी  रिपोर्ट  लिखी,  तो  क्या  उस  समय  केन्व्रीय
 सरकार  क॑  अ्रधिकारियों  ने  कोई  दुइ  रुख
 अपनाया  था  कि  हम  किसी  भी  सूरत  में  इस
 की  चाल  को  धीमा  नहीं  करना  चाहते  हैं  ?

 क्या  राज्य  सरकारों  से  इस  सम्बन्ध
 में  कोई  परामर्श  किया  जा  रहा  है  और
 श्रम्तिम  निर्णय  करने  से  पहिले  क्‍या  राज्य
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 सरकारों  के  प्रतिनिधियों  से  बात-चीत  को
 जायेगी  शौर  संसद्‌  के  सदस्यों  को  भी  इस
 बारे  में  मौका  दिया  जायेगा  ।

 Mr.  Speaker:  Shri  Braj  Raj  Sinch.

 Shri  Tangamani
 Mr.  Speaker:  The  hon.  Member  hax

 mot  sent  any  notice.

 Shri  Tangamani  (Madurai):  I  have
 sent  by  about  4  o'clock.  If  it  has  not

 Mr.  Speaker:  I  do  not  want  to  rule
 him  out.

 Shri  Braj  Raj  Singh  (Firozabad):  I
 want  to  know  what  percentage  of  tac:
 money  allotted  to  each  block  is  spent
 on  the  emoluments  of  staff  of  all
 kinds  and  buildings,  and  what  per-
 centage  is  actually  spent  on  the  wri-
 fare  of  the  people,  Is  it  60  and  @
 per  cent.  respectively?  If  so,  may  I
 know  whether  Government  propose  to
 reduce  the  expenditure  on  the  staff
 and  their  conveyance?

 Is  it  known  to  the  Minister  that  the
 community  development  staff  has  not
 been  able  to  assimilate  the  feelings  of
 the  villagers,  and  the  villagers  do  not
 feel  friendly  towards  the  staff?  May  i
 know  whether  the  Government  would
 decide  that  only  village  folk  would
 be  recruited  to  community  develyp-
 ment  staff?

 Shri  Tangamani:  Which  part  of  the
 country  did  thir  U.N.  Commission
 tour,  and  hew  long  did  it  take?  Die
 the  U.N.  Commission  discuss  the  mat-
 ters  with  non-officials  including  Mem-
 bers  of  Parliament?  What  are  the
 reasons  for  not  accepting  the  two  im-
 portant  suggestions  of  the  U.N.  Com-
 mission,  namely  that  the  programme
 should  be  staggered,  and  that  consoli-
 dation  of  what  we  have  done  should
 take  place  before  launching  on  further
 schemes?  May  I  ‘know  whether
 the  report  on  this  U.N.
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 Commission  has  been  sent  to  the  vari-
 ous  Governments  and  their  opinions
 sought?

 Shri  Panigrahi  (Puri):  May  I  put
 one  question?

 Mr.  Speaker:  He  has  not  given
 even  that  notice.  I  am  not  going  to
 allow.

 Shri  जा.  C.  Jain  (Kaithal):  I  have’
 also  given  my  namie.

 Mr.  Speaker:  Originally,  yes.
 Shri  का,  C.  Jain:  I  want  to  put  only two  questions.  Has  the  report  of  the

 non-official  evaluation  committee  on
 community  projects  appointed  by  the
 Punjab  Government  come  to  his
 notice?

 In  answer  to  a  supplementary  ques- fion  on  the  l0th  February,  as  to  whe-
 ther.  the  U.N.  Commission  had  observ-
 ed  in  their  report  that  the  dispairty in  income  had  increased  in  the  villages as  a  result  of  the  community  develup-
 ment  working,  the  Minister  was  pleas-
 ed  to  remark  that  the  situation  would
 be  remedied  by  the  cottage  industries
 progr:  and  the  di  tralisation  of
 political  power  to  the  villagers.  May
 I  know  if  the  Minister  is  satisfied  that
 tne  money  allocated  for  the  cottage
 industries  has  been  adequate  to  re-
 move  or  reduce  the  disparity  that  has
 increased  despite  the  previous  alloca-
 tion?

 Shri  Panigrahi  rose—
 Mr.  Speaker:  Hereafter  J  will  not

 allow  this  kind  of  indulgence.
 Shri  Panigrahi:  Next  time  I  will

 give  it  in  writing.

 May  I  know  whether  there  is  any
 proposal  with  the  Ministry  to  appoint
 not-officials  as  Block  Development
 Officera  in  some  blocks  so  that  the  en-
 thusiasm  of  the  people  will  be  revived
 in  this  movement?

 Mr.  Speaker:  He  wants  that  it  may
 be  harnessed.  I  think  that  is  what  he
 means.
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 The  Minister  of  Community  Deve-
 lopment  and  Co-operation  (Shri  S,  K.
 Dey):  I  was  under  the  impression  that
 I  was  to  reply  to  questions  on  the
 decision  that  the  Ministry  had  taken
 {nr  the  staggering  of  the  programme.
 Put  I  find  quite  a  number  of  other
 questions  have  been  raised,  which  are
 not  quite  related  to  the  main  ques- tion  to  which  this  discussion  «was  in-
 tended  to  be  confined.

 Mr.  Speaker:  He  could  confine  him-
 self  to  that,  if  he  so  likes.  =

 Shri  8.  KH.  Dey:  As  regards  the  ques-
 tion  of  staggering,  the  United  Nations
 evaluation  team  had  mentioned  seven:
 or  eight  factors,  because  of  which  they
 wanted  the  Government  of  India  to
 further  stagger  the  programme.  Their
 observation  was  that  the  rate  of
 growth  from  959  to  963  waa  tou  fast,
 jumping  from  300  in  959  to  800  in
 1963,  that  the  blocks  were  25  per  cent.
 larger  than  the  norms  orescribed,
 that  there  was  shortage  of  staff,  that
 there  was  need  for  weeding  out  ineffi-
 cient  staff,  that  there  was  need  for  the
 consolidation  of  existing  blocks  rather
 than  expanding  the  programe,  that
 during  the  pre-extension  period,  we
 could  try  to  concentrate  more  on  the
 weticultural  programme,  and  if  needs
 be,  expand  the  pre-extension  period
 further  beyond  the  one  year  prescribed,
 and  that  the  extension  stalf  could  be
 more  usefully  deployed  in  morc
 favourably  placed  areas  in  order  to
 achieve  quicker  food  production,  ax
 against  expansion  of  the  vrogrammv.
 It  was  suggested  that  instead  of  ex-
 fansion,  we  could  have  a  ‘task  force’
 as  they  called  it.  They  also  mentioned
 that  too  fast  an  expansion  affected  the
 success  of  the  programme.

 As  you  aro  aware  Sir,  w-  had  in-
 tended  to  cover  the  country  as  a  whole
 by  the  end  of  the  Second  Fiv:  Year
 Plan,  In  fact,  there  have  been  times,
 three  to  four  years  ago,  when  we  had
 in  one  single  allotted  year  about  five
 hundred  to  six  hundred  blocks.  It
 was  only  about  a  year  and  a  half  ago that  on  the  recommendation  of  a  very
 high-powered  team  headed  by  Shri
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 B.  G.  Mehta  that  the  Government  of
 India  accepted  a  staggering  of  the  pro- gramme  from  960  to  1963.

 lt  is  true  that  quite  a  substantial number  of  blocks  in  the  country happen  to  be  about  25  Per  cent  larger in  size  than  the  norms  prescribed. ‘Onc  of  the  reasons  why  it  is  so  is  that there  is  a  very  heavy  pressure  on  the
 ‘Stute  Governments  for  the  maximum coverage  possible  under  a_  block. There  is  therefore  uneconomic  and unpractical  delimitation  of  blocks,  in-
 ‘cluding  a  population  for  more  than ‘what  is  desirable.

 We  felt  that  if  we  could  give  a Jarger  number  of  blocks,  we  could rationalise  the  area  of  the  existing
 blocks.  Besides,  there  is  no  guarantee that  concentration  of  the  existing technical  staff  in  a  certain  number  of favourable  areas  would  produce quicker  results  in  food  production.  If I  may  mention  in  all  humility,  the
 maximum  difficulty  we  are  experienc-
 ing  today  in  food  production  is  in  the inadequacy  of  experienced  and  train- d  technical  staff  in  the  field  of  agri- culture,  supplies  of  fertilisers,  iron  ang
 steel,  cement  and  many  other  things which  are  of  urgent  need  for  agricul-
 tural  production.  We  also  felt  that  it 728  not  possible  for  one-third  of  the country  to  be  left  alone  in  order  to improve  the  functioning  in  the  rest  of the  two-thirds  of  the  country  which hod  already  the  benefit  of  this  pro- sramme,  effective  or  otherwise.

 I  may  mention  that  in  the  unequal competition  between  the  urban  and rural  sectors,  community  development
 programme  can  be  considered  as  the
 only  programme  which  has  offered
 what  may  be  considered  till  now  a  sop to  the  village  people  against  the  glar-
 ing  gaps  that  have  grown  in  the  rural
 areas.  To  deprive  one-third  of  the
 country,  as  the  U.N.  Mission  recom-
 mended,  of  the  very  modicum  of
 amenities  and  token  facilities  which
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 the  community  development  provides,
 just  because  the  other  two-thirds  of
 the  country  could  be  manned  better
 or,  perhaps,  the  functioning  of  the  two-
 thirds  of  the  country  could  be  improv-
 ed,  does  not  seem  to  be  practicable: Nor  would  it  be  acceptable  to  the  re-
 maining  one-thirg  of  the  country. There  is  one  other  matter.  Because
 the  entire  focus  of  public  attention  is
 on  the  Community  Development  pro-
 gramme,  it  is  possible  to  charge  this
 programme  or  the  functionaries  in  it
 for  all  the  gaps  that  arise  between  our
 expectations  and  realisations.  In  the
 rest  of  the  country,  which  is  not
 covered  by  the  Community  Develop-
 ment  progr  the  Govern:  t
 administration  still  continues  to  func-
 tion  in  isolation  from  different  units,
 without  any  proper  coordination.
 Therefore,  there  has  been  a  continual
 pull  away  from  the  Community  Deve-
 lopment  organisation  on  workers  who
 are  being  heckled  in  many  places  for
 no  fault  of  theirs.

 There  is  a  tendency  on  the  part  of
 workers  to  prefer  non-Block  areas
 where  they  would  not  be  exposed  to
 such  exacting  criticism  and  public
 observation.  Coordination,  a  problem
 which,  normally,  should  have  been
 used  as  a  means  for  the  fuller  effec-
 tivisation  of  governmental  programme,
 has  acted  more  as  a  primary  preoccu-
 pation  of  the  Block  organisation
 because  a  substantial  section  of  the
 country  remains  outside  the  Com-
 munity  Development  areas  and  the
 normal  departments  of  Government  can
 function  in  those  37९8४  as  they  please
 without  being  called  so  severely  to
 account,  where  the  resources  of  Gov-
 ernment  can  be  distributed,  as  and
 when  they  required,  with  a  certain
 amount  of  arbitrariness  which  is  not
 easy  in  the  Community  Development
 areas  because  funds  are  clearly  ear-
 marked  and  are  subjected  to  scrutiny
 by  a  number  of  organisations,  both
 people’s  as  well  as  Government’s.

 Shri  Raghubir  Sahai:  Should  we
 understand  that  you  are  not  attaching
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 any  importance  to  the  test  of  self-
 help  and  self-reliance.

 Shri  S.  K.  Dey:  I  am  coming  to  that.
 (  have  not  yet  come  to  that.  What  I
 wauted  to  drive  at  is  the  fact  that
 there  are  two  Indias  still,  one  India
 where  there  is  coordinated  adminis-
 tration  and  another  India  where  there
 35  no  coordinated  administration,  And
 the  Indian  which  has  no  coordinated
 administration  is  exercising  a  very
 heavy  pull  on  the  area  which  is  under
 Comraunity  Development  programme
 ana  jis  functioning  on  a_  coordinated
 pattern.  The  sooner  we  can  cover  this
 gap  and  transform  the  whole  country
 into  this  coordinated  system  of  admini-
 stration,  the  more  easy  will  it  be  for
 the  Organisation  to  function  in  a  co-
 ordinated  way  without  making  co-
 vraanation  to  become  its  main  pre-
 ovcupauon.

 Then,  we  have  the  Panchayati  Raj
 prougrainme  which  is  under  the  process

 _of  implementation  in  all  States.  Some
 Stutes  have  already  impiemented,  like
 Andhra  Pradesh  and  Rajasthan.  Round
 first  April,  Madras,  Mysore,  Assam  and

 sissa  are  coming  forward.  Some
 uther  States  are  introducing  legislation
 in  the  State  legislature.  Now,  this
 panchayat  raj  system  covers  com-
 munity  block  areas  as  well  as  non-
 block  areas.  Where  there  is  a  com-
 munity  block,  it  is  possible  for  the
 newly  created  block  panchayat  samitis
 or  zila  parishads  to  function  through
 proper  organisation,  with  a_  certain
 fund  and  a  certain  technical  assistance
 given  from  above.  In  non-covered
 areas  the  panchayati  raj  system  is
 undcr  a  very  great  disability.  When
 the  Government  creates  a  people’s
 institution  and  Is  not  in  a  position  to
 provide  wherewithal  to  that  institu-
 tion  to  function,  it  becomes  a  liability,
 instead  of  an  asset.  Therefore,  we  had
 to  do  something  to  expedite  progress
 even  if  it  meant  a  certain  amount  of
 compromise  with  results.

 There  may  be  a  certain  amount  of
 dilution  of  administrative  guidance,  I
 agree,  if  there  is  over-fact  expansion.
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 But  we  expect  that,  if  there  is  a  little
 dilution,  it  is  likely  to  be  more  than
 compensated  by  the  additional  guid-
 ance  and  support,  both  vertically  and
 horizonta!ly,  which  we  expect  from
 these  new  institutions  which  are  in  the
 process  of  growth  and  which  in  the
 course  of  the  next  three  or  four
 years....

 Shri  D.  C.  Sharma  (Gurdaspur):
 What  is  this  vertical  and  horizontal
 support?  ०

 Shri  S.  K.  Dey:  By  vertical  gui-
 dance,  I  mean  the  zilla  parishad  presi-
 dent  and  the  panchayt  samiti  presi-
 dent  trying  to  give  guidance  vertically
 to  the  organisations  below.  Then,
 there  will  be  some  organisations  func-
 tioning  alongside  the  Government
 apparatus  and  they  will  try  to  support
 the  Government  organisation  alongside
 as  they  function.  We  expect  that
 there  will  be  some  dilution  in  admini-
 strative  guidance  but  then,  as  we  sce,
 this  must  be  more  than  made  up  if
 the  panchayat  raj  system  on  which
 we  are  placing  such  great  emphasis
 and  reliance  can  help  a  natural  and
 healthy  growth.

 Shri  Sahai  has  mentioned  about  self-
 reliance,  We  have  not  yet  been  able
 to  evaluate  how  successful  the  tests
 are.  These  tests  have  been  carried
 out  in  the  States  and  we  have  had  an
 assurance  from  the  State  Governments
 that  all  the  pre-extension  blocks  so
 far  converted  into  the  first  stage  blocks
 have  been  on  the  basis  of  tested  self-
 reliance.

 Shri  Raghubir  Sahai:  It  is  illusory.
 Shri  8.  K.  Dey:  Even  if  these  state-

 ments  by  the  State  Governments
 happen  to  be  illusory,  we  are  not
 leaving  the  matters  where  they  are.
 We  propose  to  review  the  whole  ques-
 tion  and  we  shall  be  able,  as  a  result
 of  the  evaluation  that  we  carry  out,
 to  evolve  a  procedure  by  which  the
 criteria  for  self-reliance  can  be  better
 established.  Now,  we  have  heard
 about  the  evaluation  report  in  the
 Punjab  and  we  have  written  to  the
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 [Shri  S.  K.  Dey]
 Punjab  Government—we  have  been
 trying  to  follow  that  up—to  let  us
 have  a  copy  of  their  evaluation  report.
 We  have  read  about  the  evaluation
 report  in  the  Press.  I  hope  to  get  that
 report.  In  any  case  the  hon.  Member
 from  Punjab  would  be  interested  to
 know  that  Punjab  was  the  only  State
 to  which  we  did  not  make  the  normal
 allocation  of  blocks  in  the  month  of
 October  because  of  the  shortage  of
 staff.  Because  of  that  the  Punjab  Gov-
 ernment  speeded  up  the  recruitment
 of  staff  to  meet  the  shortages  which
 were  reported  to  us  and  we  subse-
 guently  gave  them  the  allotment  in
 the  month  of  January...

 Shri  D.  C.  Sharma:  Be  more  kind  to
 Punjab.

 Shri  S.  K.  Dey:  If  after  our
 evaluation  of  the  procedure  followed  in
 the  States  regarding  self-reliance  we
 find  that  different  criteria  have  to  be
 established  and  if  after  the  establish-
 ment  of  these  different  criteria  it
 happens  that  some  blocs  in  the  States
 have  to  be  staggered  further  beyond
 a  year,  it  certainly  will  mean  that
 some  blocks  will  be  deferred  beyond
 the  year  1963.  But  we  have,  so  far  as
 the  Central  Ministry  is  concerned,
 planned  for  the  coverage  of  the  whole
 country  by  1963.  It  is  now  for  the
 States  to  take  adventage  of  it.  We  do
 not  wish,  naturally,  to  penalise,  plan
 for  penalising  any  particular  area  in
 the  country,  because  of  the  failure  of
 the  State  Government  or  other  institu-
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 tions,  We  are  hoping  that  all  areas
 would  be  assisted  to  come  up  with
 enthusiasm,  fervour,  competence  and
 institutional  framework,  to  take
 advantage  of  whatever  resources  the
 Central  Government  can  place  at  the
 disposal  of  the  State  Government
 both  in  terms  of  money  and  technical
 and  administrative  assistance.

 I  am  grateful  to  you,  Sir,  having
 allowed  this  discussion,  because  there
 were  certain  doubts  in  the  minds  of
 certain  hon.  Members.  I  am,
 particularly,  sorry  that  Shri  Raghubir
 Sahai  had  this  impression  that  my
 colleague  tried  to  evade  questions.
 There  was  no  intention  on  the  part  of
 anyone  of  us  to  evade  any  question,
 there  is  no  question  either  of  any
 prestige.  I  consider  it  a  very  high
 privilege  to  be  charged  by  this  House
 to  put  my  hand  in  the  difficult  task  of
 building  democracy  from  the  grass
 roots  and  building  up  democratic
 institutions  which  can  effectively  im-
 plement  the  policies  and  plans
 approved  by  this  House.  I  left  my
 prestige  completely  behind  in  the  sea
 at  Bombay  when  I  came  and  took  up
 this  work.  I  know  one  cannot  make
 too  much  of  a  capital  hope  of  prestige
 when  one  deals  with  human  beings
 and  institutions  of  human  beings.
 8.43  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  March
 4,  960/Phalguna  14,  88  (Saka).
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 RAL  “ANSWERS  TO
 QUESTIONS

 S.Q.  Subject
 No.

 568.  Election  petition
 569.  Pay  Roll  Savings

 Scheme
 $70.  Durgapur  steel  plant
 57...  National  Discipline Scheme
 572.  Bangalore  Corpora- tion  Buildings
 573.  Criteria  for  determining backwardness
 574.  Import  of  steel  from

 East  European Ccuntries
 607.  L.LC.  investments  in

 Newspapers  and
 Journals

 WRITTEN  ANSWERS  TO
 QUESTIONS

 S.Q.
 No.

 567.  Gangs.of  child  lifters
 575.  Manufacture  of

 Transistor  Radio
 576.  M.E.S.,  Kanpur
 577.  Re-organisation  of

 Central  Board  of
 Revenue

 578.  Common_  Police  Re-
 serve  Force

 579.  Purchase  cf  Japanesc
 Jeeps.

 580.  Bolani  ore  mines
 58t.  Shortage  of  Officers

 in)  Arm
 582.  Smuggling  cf  gold

 through  post
 583.  Manuscript  of  Mahatma

 Gandhi  on  Jallianwala
 Bagh  :

 584.  Investment  of  West
 German  Capital  in
 India

 585.  Coal  supply to  Calcutta and  Howrah
 586.  Production  of  radar
 587.  Income  Tax  Building,

 Calcutta  7
 588.  Investment  Centres

 for  Foreign  Capital.
 Tribals  in  Tripura

 DAILY  DIGEST

 3875—3910
 CoLumMNsS

 3876—84

 3884—86
 3887—91

 3897--96

 3896—98

 3898—3902

 3902-07

 3907—I0

 3911—48

 397

 3972
 3972

 (3912-13,

 39I3-T4

 3974
 3914-15

 3975

 395

 3915-16,

 3976

 3916-17
 3977

 (3917-18

 3978-79
 3979

 3883  (Saka))
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.
 S.Q.  Subject
 No.
 590.  Construction  of  Naval

 Ships
 ‘SOT.  Indian  expedition  to

 Everest
 592.  Low  shaft  furnace  at

 Salem
 593.  Theft  of  motor  cars  in

 Delhi
 594.  Collection  of  Land

 Revenue  in  Ladakh
 595.  National  Coaching Scheme
 596.  White  cement
 597.  Aid  to  Educational

 Institutions
 598.  Private  Schools  in

 Delhi.
 599.  Oil  drilling  at  Memari, West  Bengal
 600.  Social  Welfare  Board
 601,  High  Ccurt  Judges
 602.  Working  of  Suppression of  Immoral  Traffic

 in  Women  and  Girls
 Act

 603.  Volunteer  corps  of
 home  guards

 604.  Central  Ordnance  De-
 pot,  Chheoki

 605.  Price  formula  for
 petroleum  products

 606.  Evening  Institute  for
 Workers’  Education

 608.  Bihar-West  Bengal Border  Dispute
 US.Q.

 No.
 680.  Wells  for  S.C  in

 Punjab
 68t.  Gambling  in  Delhi
 682.  Head  Masters  of  High Schools  in  Punjab
 683.  Ex-servicemen  in

 Gurdaspur
 684.  S.C.  and  S.T.  in  Central

 Government  Depart- ments.
 685.  After-care  homes
 686.  Publication  of  district

 gazetteers  of  Orissa

 4I36

 Co_LumMNs

 (03919-20,

 3920

 3920

 (3920-21

 3927

 3923
 3922-23

 3923

 3923-24

 3924
 3924

 3924-25

 3925

 3926

 3926

 3927

 3927-28

 3928

 3928
 3928-29

 3929

 3929

 3930
 3930-31

 3932
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 US.Q.
 No.

 687.  Medals.
 688.  Tobacco  cultivation  in

 Andhra  Pradesh
 689.  Revenue  collection  in

 Andhra  Pradesh
 699.  Hall-cum-auditoriums

 Subject

 in  Orissa
 693.  Indian  Institute  of

 Technology,  Kharag-
 pur

 693.  Grants  to  Orissa  fer
 C.  and  §.T.  Schemes

 604.  H.Qs.  of  Hindustan
 Steel  at  Ranchi.

 695.  India  Office  Library
 696.  Northern  Zonal  Council

 Meetings
 697.  Pipe  line  study  team
 698.  Neyveli  Thermal

 Station
 699.  Film  clubs  in  univer-

 sities
 yoo.  Fire  in  Sirkiwalan,

 Delhi
 701.  Tobacco  cultivatico  in

 Himachal  Pradesh
 702.  Gold  Mines
 703.  Coal  export
 704.  Library  movement
 705.  Roads  in  Tripura
 706.  Tours  by  Ministers
 707.  Government  Employ- ees  ir;  Assam
 708.  Maintenance  of  Mc-

 numents  in  Punjab
 709.  Prosecution  cf  Ex-

 ruler  of  Bastar
 710,  ia  Management

 oc]
 TI  Basic  Education  in

 Tripura
 712,  Manipuri  Backward

 Class  Students  in
 Tripura

 7:3.  High  Schools  in  Rural
 Areas  of  Tripura

 714.  Political  Sufferers  in
 Tripura

 71S.  Central  Research  La-
 boratories

 7i6.  Assistant  Commis-
 sionersfor  S.C.  and S.T.  in  States

 {Dairy  Dicest]

 CoLuMNS

 3937-32

 3932

 3932-33

 3933

 3933

 3934

 3934
 3934-35

 3935
 3935-36

 3936

 3936

 3937

 3937--39
 3939

 3939-40
 3940
 3940
 394I

 3947-42

 3942

 3944-45
 3945

 3945-46

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 77.  Polytechnics  in  Hima-
 chal  Pradesh

 mb,  Geological  Survey  of
 Minerals  in  Cuddapa

 719.  New  Currency  Note Press  at  Nasik  Road.
 720.  Murder  cascs  in  Hima-

 chal  Pradesh
 PAPERS  LAID  ON  THE

 TABLE
 (Q)  A  copy  of  each  of  the

 following  papers
 (0)  i

 oi
 of  the  Central

 ge  Board  for  Cotton
 Textile  Industry

 (ii)  Government  Resolution No.  WB-8(78),  dated the  2nd  March,  1960
 (2)  A  copy  of  Notification rey  428,  dated  the zoth  February,  ‘1960,  under

 sub-section  (3)  of  Section
 27  of  the  Coal  Bearing Areas  (Acquisiticn  and
 Development)  Act,  43957» g  certain

 see]
 to  the  Coal
 Areas  (Acquisition

 evelopment)
 T9857

 (3)  A  copy  of  Statement  _re- arding  the  purchase  of  the
 ttar  Pradesh  Zamindari

 Abolition  Bonds  by  the
 Banaras  Hindu  Univer-
 sity.

 Rules,

 (4)  A  copy  of  each  of  the
 following  —  Notifications
 under  Scction  38  cf  the
 Central  Excises  and  Salt
 Act,  ‘1944.  making  certain
 further  amendments  tc
 the  Central  Excise  Rules,
 3944

 (a)  G  183,  dated
 the  2oth  February,
 7960

 (b)  G.S.R.  198,  dated
 the  8th  February,
 960

 (2)  G.S.R.  20:-A,  dated
 the  2oth  Februerv,
 1960.

 (5)  A  copy  of  each  of
 the  following  Notifications under  sub-section  (4)  of
 Section  43B  of  the  Sea
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 CoLuMNs

 3946

 3946-47

 3947

 3947-48

 3948-50
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 PAPERS  LAID  ON  THE
 TABLE—¢ontd.

 Customs  Act,  878  and Section  38  of  the Central  Excises  and  Salt Act,  t944  making  certain amendments  to  the  Cus- toms  and  Central  Excise Duties  Export  Drawback (General)  Rules,  i959  :
 (a)  G.S.R,  185,  dated  the 2oth  February,  r960.
 (6)  G.S.R,  ‘186,  dated the  20th  February. T960,

 (6)  A  copy  of  cach  of the  following  Notifica- tions  under  sub-section 4)  of  Section  43B of  the  Sea  Customs  Act, r878  :
 (a)  cok  Mig  b  dated the  200  fe

 75८  ruary,
 G.S.R.  I88,  dated the  20th  February, T960,

 CALLING  ATTENTION
 TO  MATTER  OF
 URGENT  PUBLIC TANCE  «

 (6)

 Shri  Asear  called  the  atten- tion  of  the  Minister  of
 Rehabilitation  and  Mino-
 rity  Affairs  to  the  reported loss  to  the  Government of  India  due

 bef  —— imported  from  Japan  हि
 idle  a  Dandakaranya,

 The  —  of  7  bilita-
 am  inority

 Affa  (Shri  Mehr
 Chand  Khanna)  made  a
 statement  in  regard  theret:,

 ARREST  OF  MEMBER
 Speaker  informed  Leck

 ee  oe
 ybe  hed,  re: ecived  a  telegram the  2nd  March,  7960  ira the  Deputy  Superin

 dent  of  Police,  ee

 ions  34I  and  353  cf
 isan  ‘penal  Code,

 (Day  Drarsr]

 CoLUMNE

 DEMANDS  FOR  GRANTs—
 RAILWAYS

 Discussion  on  Demands  Nos, 20  20in  respect  cf  Rail- ways  commenced  and ccncluded.  The  Demands were  voted  in  full.  न
 MOTION  RE-  DANDAKA-

 RANYA  DEVELOPMENT AUTHORITY
 Shri  D.C,  Sharma  moved 4  motion  for  discussion  on the  statement  on  the  Dan- ya  Devel  IP! Authority.  The  motion was  adopted.

 HALF-AN-HOUR  DISCUS SION.
 Shri  Raghubir  Sahai  raised 2  half-an  hour  discussion on  points  arising  out  of the  answer  given  on  the ioth  February,  i960  to

 Starred
 Question

 Ne.  36 regarding  U.N.  Mission's
 Report  on  unity Development  Programme in  India.

 390-52, ba

 The  Minister  of  Community Development  and  Co- operation  (Shri  Ss.  K.  Dey) replied  tc  the  debate.

 arc
 FOR  FRIDAY, MARCH.  I960 PHALGUNA  ‘t4,  ‘788;

 (SAKA}—
 3986

 Discussion  on  the  Demands
 for  Supp

 na
 Grants

 in  respect  of  Railways  for
 1959-60,  consideration  and
 passing  of  the  Delhi  Land Holdings  (Ceiling)  Bill, ag  by  =  Joint Committee  and  also  cor-
 sideration  of  Private  Mem-
 bers’  Bills.

 GM@IPND—LS  T—a94  (Ai)  LS  —36-3-60—  950.

 4740

 Columns

 3953—q069

 4068—4II9

 2320—34


